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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI

Appeal No. 63 of 2021
IN THE MATTER OF:
DCM Shriram Limited,
2nd Floor World Mark - 1, Aerocity,
New Delhi — 110 037. ... Appellant
VERSUS
The National Biodiversity Authority
Rep. by its Member Secretary

5% Floor, TICEL Park, CSIR Road,

Taramani, Chennai — 600 113. ... Respondent

REPLY AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

I, J. Justin Mohan, son of Shri. R.B.Jeevaji, aged 49 years,
Occupation: Government service residing at Chennai, do hereby

solemnly affirm and sincerely state as follows: -

I. | am serving as Secretary in National Biodiversity Authority, the
Respondent herein, having office at 5th Floor, TICEL Bio Park, CSIR

Road, Taramani, Chennai — 600 113, Tamil Nadu and as such well
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acquainted with the facts of the case, borne out of records. I am duly

authorized to file this affidavit-in-reply on behalf of the Respondent.

II. I have gone through the contents of the Memorandum of Appeal
filed by the Appellant and the annexures thereto and I submit that
all the statement of facts averred in the Memorandum of Appeal are
denied except those which are specifically dealt with hereunder as

admitted.

1. It is submitted that the National Biodiversity Authority (NBA) was
established by the Central Government in 2003 under Section 8 of
the Biological Diversity Act, 2002 (BD Act). The NBA is a Statutory
Body under the Ministry of Environment, Forests and Climate
Change (MoEF&CC) and it performs facilitative, regulatory and
advisory functions for the Government of India on issues pertaining
to conservation, sustainable use of biological resources and fair and
equitable sharing of benefits arising out of the use of biological

resources.

2. The Biological Diversity Act (2002) mandates implementation of
the provisions of the Act through a decentralized system with the
NBA focusing on advising the Central Government on matters
relating to the conservation of biodiversity, sustainable use of its
components and equitable sharing of benefits arising out of the

utilization of biological resources and advising the State

—-A-awfﬁgf.
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Governments in the selection of areas of biodiversity importance to
be notified under Sub-Section (1) of Section 37 as Biodiversity
Heritage Sites (BHS) and measures for the management of such sites.
The NBA considers requests received from persons/entities by
granting approval or otherwise for undertaking any activity referred

to in Sections 3,4 and 6 of the Act.

The functions of NBA enumerated under Section 18 of the Act:

CHAPTER - IV- FUNCTIONS AND POWERS OF THE NATIONAL

BIODIVERSITY AUTHORITY;

18. Functions and powers of National Biodiversity Authority -
(1) It shall be the duty of the National Biodiversity Authority to
regulate activities referred to in Sections 3, 4 and 6 and by
regulations issue guidelines for access to biological resources
and for fair and equitable benefit sharing.
(2) The National Biodiversity Authority may grant approval for
undertaking any activity referred to in Sections 3, 4 and 6.
(3) The National Biodiversity Authority may -
(a) advise the Central Government on matters relating to the
conservation of biodiversity, sustainable use of its
components and equitable sharing of benefits arising out of

the utilization of biological resources;
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(b) advise the State Governments in the selection of areas of
biodiversity, importance to be notified under sub — Section (1)
of Section 37 as heritage sites and measures for the
management of such heritage sites;
(c) perform such other functions as may be necessary to
carry out the provisions of this Act.
(4) The National Biodiversity Authority may, on behalf of the
Central Government, take any measures necessary to oppose
the grant of intellectual property rights in any country outside
India on any biological resource obtained from India or
knowledge associated with such biological resource which is

derived from India.

3. It is submitted that the BD Act was enacted as part of India’s
commitment to the Convention on Biological Diversity (CBD) of the
United Nations in 1992. The Act provides for conservation of
biological diversity, sustainable use of its components and fair and
equitable sharing of the benefits arising out of the use of biological
resources, knowledge etc. This is to submit that Section 62 of the
Act empowers the Central Government to make rules for carrying
out the purposes of the Act. Accordingly, the Central Government
notified the Biological Diversity Rules in 2004. Similarly, the
Guidelines on Access to Biological Resources and Associated
Knowledge and Benefit Sharing Regulations was notified in 2014

as a consequence to the Nagoya Protocol adopted under the
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Convention on Biological Diversity by exercising the powers
conferred under section 64 read with sub-section (1) of section 18

and sub-section (4) of section 21 of the Act.

4. Under the scheme of the Act, for certain purposes, “Persons or
Entities” i.e. non-citizens of India, non-resident citizens of India or
any body-corporate, association or organization having a
participation in its share capital or management are covered under
Section 3(2) of the Act and are regulated by the National Biodiversity
Authority (“NBA”). Whereas, for those purposes, “Persons or Entities”
i.e. Indian Citizens and body corporates, associations and
organizations registered in India without any foreign participation in
their share capital or management are covered under Section 7 of

the Act and are regulated by the State Biodiversity Boards (“SBBs”).

5. Thus, a person or entity covered under Section 3(2) cannot obtain
any biological resource occurring in India or knowledge associated
thereto for research or commercial utilization or for bio-survey and
bio-utilization without obtaining “Prior Approval” from NBA under
Section 3 of the Act. Similarly, a person or entity covered under
Section 7 has to give “Prior Intimation” to the State Biodiversity
Board (“SBB”) while obtaining any biological resource for commercial
utilization or for bio-survey and bio-utilization and the Board shall

regulate the access to biological resources as per Section 23 and 24

of the Act. r ZAN.L M
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6. It is respectfully submitted that the subject matter of this
Memorandum of Appeal filed under Section 18 read with Section 16
of the NGT Act, 2010 r/w Section 52A of the Biological Diversity Act,
2002 pertains to matters relating to the common decision/order of
the Respondent dated 10.08.2021. It is submitted that the Appellant
does not have any locus standiin this Appeal to challenge the
orders/notices issued by the Respondent to the Appellants calling
upon the Appellants to sign the access and benefit sharing
agreement for research and commercial utilization of biological

resources.

7. Under the scheme of the BD Act, for certain purposes, “Persons or
Entities covered under Section 3(2)” i.e. non-citizens of India, non-
resident citizens of India or any body-corporate, association or
organization having a participation in its share capital or
management are regulated by the National Biodiversity Authority
(“NBA”). Whereas, for those purposes, “Persons or Entities covered
under Section 7”7 i.e. Indian Citizens and body corporates,
associations and organizations registered in India without any
foreign participation in their share capital or management are

regulated by the State Biodiversity Boards (“SBBs”).

8. Thus, the Appellant who is covered under Section 3(2) cannot
obtain any biological resource occurring in India or knowledge

associated thereto for research or commercial utilization or for bio-
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survey and bio-utilization without obtaining “Prior Approval” from
NBA under Section 3 of the Act. A Person or Entity covered under
Section 7, on the other hand, has to give “Prior Intimation” to the
State Biodiversity Board (“SBB”) under Section 7 while obtaining any
biological resource for commercial utilization or for bio-survey and
bio-utilization and abide by the terms and conditions stipulated by

the State Biodiversity Board.

9. In the instant case, the Appellant has been accessing the biological
resources since 2004 without any statutory approvals from the
Respondent. Having violated the provisions of the BD Act by
accessing the biological resources in an illegal manner, the
Appellants had filed an application only in 2018 in Form - I
(Application for accessing the biological resources) to regularise all
their past activities. True copy of Form - | Application dt: 14.12.2018
and annex - | dated 08.06.2019 filed by the Appellant in the NBA

office is marked and appended as ANNEXURE R1 (Colly).

10. The Appellants had filed the application with NBA pursuant to
the ‘Office Memorandum’ (OM) issued by the Ministry of
Environment, Forests and Climate Change (MoEF&CC) on
10.09.2018. The OM is intended to facilitate entities who are not fully
aware of the Act but are desirous of complying the same by providing
an opportunity to all such entities who are required to obtain

approval of the Authority for undertaking activities specified under
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Sections 3, 4 and 6 of the Act including cases that may relate to past,
in line with the objectives of the Act and regulate them in a manner

that enhances implementation of the Act.

11. MoEF&CC directed NBA that in cases where prior approval was
required but a person/entity has not obtained such approval, shall
be heard by the Authority, which shall then pass appropriate orders
with respect to acts that may have occurred in past, taking into
account scientific evidence as well as any damage that might have
been caused in furtherance of the powers available to the Authority
u/s 18 of the BD Act with the objective of ensuring conservation and
sustainable use of biodiversity and fair and equitable sharing of
benefits arising from its use. It further directed that NBA shall
consider all such cases on the basis of merit and shall ensure that
only cases are granted approval for future activities which would
have otherwise been approved in the normal course had the

person/entity concerned applied in time for approval.

12. Thus, the OM was a positive action initiated by MoEF&CC and
was intended to regularise all past violations without taking
necessary statutory approvals accorded under the BD Act. It was not
intended to condone any past violations of illegal access by any
person/entities. All such regularizations of the past activities are
done on the basis of merit considering the quantity of biological

resources accessed, endemic/endangered nature of the species
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accessed, adverse impact on the environment due to the access,
genetic erosion or impact caused to the ecosystem, adverse effect on
the livelihoods of the local people, access that are contrary to
national interest and other international agreements entered into by

India etc.

13. The Authority also consults the concerned local bodies and
collects information from the applicants if necessary before providing
approvals. It is submitted that all the applications received by the
NBA in furtherance of the OM issued, are decided by the specially
constituted ‘scientific committee’ under Section 13 of the BD Act and
then placed before the Authority for final decision. The Authority
decided all such contravention cases in its 48t 49th and 50t
meeting on 29.10.18, 15.11.18, 10 & 11.12.18 and accorded
approvals after imposing conditions in the form of ‘upfront fee’ as a
measure for conservation and protection of biological resources. The
Appellant had thus voluntarily applied before the NBA owing to the
past violations to obtain the necessary approvals by submitting 39
applications. True copy of Letter dated 10.01.2019 from the
Appellant on the payment for the Application filed before the NBA is

marked and appended as ANNEXURE R/2.

Thereafter, the NBA had examined the applications filed by the
Appellant and had decided to grant approval subject to few
conditions. The applications were examined and communications

were sent to the Appellants seeking additional information of the
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accessed biological resources. True copies of the communications
sent and received by NBA are marked and appended as ANNEXURE
R/3, R/4, R/5, R/6, and R/7. All approvals to access are given in
the form of written agreement duly signed by the Authority and the
Applicant as per Rule 14 (5) of the Biological Diversity Rules, 2004
(BD Rules). Having filed the application relating to past unapproved
access of biological resources for over 14 years and after considering
the application by NBA, the Appellant has no right to file an appeal
before this forum challenging the conditions imposed by NBA. It is
submitted that Section 16()) of the National Green Tribunal Act, 2010

states that:

“any person aggrieved by the determination of benefit sharing
or order made by the National Biodiversity Authority or a State
Biodiversity Board under the provisions of the BD Act, 2002 on
or after the commencement of the National Green Tribunal Act
2010 may within a period of 30 days from the date on which
the order or decision or direction or determination is
communicated to him may prefer an appeal to the National

Green Tribunal.”

14. The Appellant is filing the instant appeal after a period of 2 years
of the decision of the EC and the Authority.

The instant appeal is liable to be dismissed on the preliminary

objections mentioned hereinabove. Without prejudice to the

foregoing preliminary objections as to the very maintainability of the
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appeal, this Respondent wishes to place the correct facts relating to

the issue and subject matter of the appeal as follows:

15. It is respectfully submitted that the Appellant had placed all his
submissions wholly on one aspect of the issue i.e. the imposition of
upfront payment on the Appellant for access to research is illegal
and contrary to the BD Act and Access and Benefit Sharing

Regulations.

16. It is submitted that although the Appellant had submitted the
application in Form - [ on 12.12.2018 with the NBA seeking prior
approval, the Appellant had already accessed the biological
resources taken from India since 2004. It is most respectfully
submitted that in accordance with the provision of BD Act, 2002
wherein it is categorically mentioned that the prior approval of the
National Biodiversity Authority before accessing the biological
resources is mandatory. The said provision of law is reproduced
herein below:

CHAPTER 11

REGULATION OF ACCESS TO BIOLOGICAL DIVERSITY

3. Certain persons not to undertake Biodiversity related

activities without approval of National Biodiversity

Authority. —

(1) No person referred to in sub-Section (2) shall, without previous

approval of the National Biodiversity Authority, obtain any

biological resource occurring in India or knowledge associated
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thereto for research or for commercial utilisation or for bio-survey
and bio-utilisation.
(2) The persons who shall be required to take the approval of the

National Biodiversity Authority under sub-Section (1) are the

Sfollowing, namely: —

(a) a person who is not a citizen of India;

(b) a citizen of India, who is a non-resident as defined in clause

(30) of Section 2 of the Income-tax Act, 1961 (43 of 1961);
(c) a body corporate, association or organisation—
(i) not incorporated or registered in India; or

(ii) incorporated or registered in India under any law for the time

being in force which has any non-Indian participation in its share

capital or management.

17. It is submitted that the Appellant falls under Section 3 (2)(c)
of the BD Act and as such it is mandatory to seek approvals for
accessing the biological resources obtained from India. The
Appellant has been accessing the biological resources comprising
402 varieties i.e. cotton seed (Gossypium spp.) since the year 2004
and had applied for approval only in the year 2018 due to the OM
issued by the MoEF&CC. Having waited for all these years since
2004 it clearly shows that the Appellant lacks bonafides in getting
the approvals for accessing the biological resources. Further, the
Appellant has misinterpreted the BD Act suiting their convenience
and advantage by reiterating that they are exempted from the
purview of the Act as they are a seed industry and are involved in
‘conventional breeding’. It is submitted that as per the information

provided by the Applicant in their application, the biological
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resources have been accessed from different sources for the
following purposes:
1. Some seed material for use as a check for in-house trials.
ii. Some seed material for plant breeding.
iii. Some seed material for use as a check for in-house trials

and for plant breeding.

The research and development of the accessed biological
resource were conducted at R & D Farms of Bioseed Research
India, Mokila, Telangana, India. The Act has only excluded those
persons who are involved in conventional breeding for their
livelihoods like farmers but does not exclude those involved with

conventional breeding with a commercial motive.

18. It is further submitted that the Appellant had stated in their
Form - I application (Application for access to biological resources
and associated traditional knowledge) that it is a leading business
conglomerate with a group turnover of Rs. 6050/- crores. The
business portfolio comprises primarily of Agri-Rural Business
(Urea & SSP fertilizers, Sugra, Farm inputs Marketing such as
DAP, Crop care chemicals, Hybrid seeds etc.); Chlor-Vinyl
business (Caustic Soda, Chlorine, Calcium Carbide, PVC resins,
PVC Compounds, Power and Cement) and Value added business

(Fenesta building systems — UPVC Windows & Doors).

ok
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19. It is submitted that the Appellant having violated Section 3 (2)
of the BD Act had approached NBA claiming that they are already
exempted from the purview of the Act and to avoid any
inconvenience at later stage and in compliance with the directive
as provided by MoEF&CC in the OM they had filed the Form-I
application. It is once again submitted that the OM was issued by
the Ministry of Environment Forest and Climate Change to
regularise past activities of violations and not to provide any
exemptions. Even if any exemptions are to be considered it shall

be done as per the BD Act and Rules as stipulated in the OM.

20. Whether imposition of monetary benefit sharing for
accessing biological resources in conventional breeding of

new plant varieties is illegal?

It is submitted that the BD Act exempts conventional breeding or
traditional practices in use in any agriculture, horticulture,
poultry, dairy farming, animal husbandry or bee keeping. The
Appellant being a Section 3(2) entity does not fall under the
purview of exemption under this category.
It is submitted that ‘commercial utilization’ under Section 2
(f) of the Act has been defined as:
“commercial utilisation” means end uses of biological resources
for commercial utilisation such as drugs, industrial enzymes,
food flavours, fragrance, cosmetics, emulsifiers, oleoresins,

colours, extracts and genes used for improving crops and

,2—@1{«»
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livestock through genetic intervention, but does not include

conventional breeding or traditional practices in use in_any

agriculture, horticulture, poultry, dairy farming, animal

husbandry or bee keeping.

Research under Section 2 (m) has been defined as:
“research” means study or systematic investigation of any
biological resource or technological application, that uses
biological systems, living organisms or derivatives thereof to

make or modify products or processes for any use.

21. Further to the above, Section 17 (d) of Guidelines on Access to
Biological Resources and Associated Knowledge and Benefits
Sharing Regulations, 2014 clearly exempts certain activities or
persons from seeking approval of NBA.

17. Certain activities or persons exempted from approval of
NBA or SBB. —

The following activities or persons shall not require approval of the

NBA or SBB, namely:--

(d) accessing biological resources for conventional breeding or
traditional practices in use in any agriculture, horticulture, poultry,

dairy farming, animal husbandry or bee keeping, in India;

It is clear that the Appellant did not fall under this category of
exemption and levy of ABS is not illegal as claimed by the Appellant.
When a person or an entity is not exempted, the Act only regulates
the activities and it does not fully curtail research or commercial

activities. The legislative intent of the BD Act is to preserve the

;'Mﬁ
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biological diversity in India by regulating activities of research and
commercial activities of certain individuals/entities. The Act
regulates such activities by imposing monetary and non-monetary
benefit sharing of resources while accessing biological resources that

are obtained in India.

22. The Applicant vide letter dated 14.11.2021 confirmed that the
accessed biological resources would be used for commercialization.
The hybrids developed over the years are selected and
commercialized. They have also stated that the details of
commercialized products developed are business confidential
information and that they would submit the annual turnover figures

in person.

23. Whether exemption for ‘conventional breeding’ under the
Act is limited only to farmers as they too have ‘commercial

motive’ in selling their produce and earning income?

It is submitted that Regulation 17 of the Guidelines on Access to
Biological Resources and Associated Knowledge and Benefits
Sharing Regulations 2014 has clearly provided certain exemptions

and the appellant shall not be covered for any exemption.

17. Certain activities or persons exempted from approval
of NBA or SBB. —

The following activities or persons shall not require approval of

the NBA or SBB, namely:--
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(a) Indian citizens or entities accessing biological resources and/
or associated knowledge, occurring in or obtained from India, for
the purposes of research or bio-survey and bio-utilization for

research in India;

(b) collaborative research projects, involving the transfer or
exchange of biological resources or related information, if such
collaborative research projects have been approved by the
concerned Ministry or Department of the State or Central
Government and conform to the policy guidelines issued by the

Central Government for such collaborative research projects;

(c) local people and communities of the area, including growers
and cultivators of biological resources, and vaids and hakims,
practising indigenous medicine, except for obtaining intellectual

property rights;

(d) accessing biological resources for conventional breeding or

traditional practices in use in any agriculture, horticulture,

poultry, dairy farming, animal husbandry or bee keeping, in

India;

(e) publication of research papers or dissemination of knowledge,
in any seminar or workshop, if such publication is in conformity
with the guidelines issued by the Central Government from time

to time;

(f) accessing value added products, which are products containing
portions or extracts of plants and animals in unrecognizable and

physically inseparable form; and

(g) biological resources, normally traded as commodities notified

by the Central Government under Section 40 of the Act.

24. It is alleged by the Appellant that even farmers have ‘commercial

motive’ in the sense of selling their produce commercially and

= endhin



(18]

earning income. That the Respondent/NBA erred in finding that the
presence of a ‘commercial motive’ implies that benefit sharing must
be imposed. It is submitted that the Act differentiates the
commercial activities done bv a farmer and commercial activities
undertaken by a body corporate, association or organisation.
Merriam-Webster defines ‘commercialize’ as ‘to manage on a
business basis for profit’. The appellant cannot compare itself to a
farmer who may be involved in conventional breeding for his

livelihood and not as a business enterprise.

Commercialization is the process of introducing new products
or services in the market. It involves production, distribution,
marketing, sales, customer support, and other key functions
critical to achieving the commercial success of the new product or
service. These activities can be undertaken only by entities like the
Appellant and these cannot be equated with the traditional
activities of farming undertaken by a farmer who just sells his

produce in the market for his livelihood.

The Appellant conveniently equates his large scale commercial
activities with that of an individual farmer in order to gain
exemption from the BD Act. The legislative intent of the BD Act is
to regulate entities like the Appellant (Section 3(2) entity)
undertaking large scale business operations using the biological
resources obtained from India. Entities who fall outside Section 3

(2) of the BD Act are regulated under Section 7 of the BD Act.

soak o
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CHAPTER IT

REGULATION OF ACCESS TO BIOLOGICAL DIVERSITY

7. Prior intimation to State Biodiversity Board for obtaining
biological resource for certain purposes.—No person, who is a
citizen of India or a body corporate, association or organisation
which is registered in India, shall obtain any biological resource
for commercial utilisation, or bio-survey and bio-utilisation for
commercial utilisation except after giving prior intimation to the

State Biodiversity Board concerned:

Provided that the provisions of this Section shall not apply to the
local people and communities of the area, including growers and
cultivators of biodiversity, and vaids and hakims, who have been

practicing indigenous medicine,

Hence, exemptions from regulations under the BD act are given only
to the local people and communities of the area, including growers
and cultivators of biodiversity, and vaids and hakims, who have been

practicing indigenous medicine.

25. Whether upfront payment can be demanded solely because

the application was filed under OM?

It is alleged by the Appellant that unilateral demand of upfront
payment was not only contrary to the OM itself but also a violation
of Section 48 of the Act. It is further alleged that the application was
only for research and accordingly under the statutory notified ABS
Regulations, no question of monetary benefits arises unless there is

commercial utilization of the material which is not the case here.
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It is respectfully submitted that demand of upfront payment is not
contrary to the OM nor is a violation of Section 48. The Central

Government vide its OM had directed the Authority:

“...in exercise of the powers vested to it under Section 48 of the
Act, hereby directs that all such cases where prior approval was
required but a person/entity has not obtained such approval,
shall be heard by the authority, which shall then pass
appropriate orders with respect to acts that may have occurred in

past, taking into account scientific evidence as well as any

damage that might have been caused in furtherance of the powers
available to the Authority under Section 18 of the Act with the
objective of ensuring conservation and sustainable use of
biodiversity and fair and equitable conservation and sustainable
use of biodiversity and fair and equitable sharing of benefits
arising from its use. The Authority shall consider all such cases
on the basis of merit and shall ensure that only those cases are
granted for approval for future activities which would have
otherwise been approved in the normal course, had the

person/entity concerned applied in time for prior approval.”

26. It is submitted that the Authority after taking into consideration
the period of access i.e. 2004 to 2018 (14 years) without approval,
the status of the entity i.e. Section 3(2) of the BD Act, and the
quantity of biological resource (402 varieties of cotton seed) that was
accessed had imposed upfront payment and other conditions for
approval. The imposition of upfront payment was in consonance with
the ABS regulations. The Guidelines for upfront fee was approved by
the 46t Authority Meeting held on 24.07.2018 and further revised

by the 50t Authority meeting held on 10-11 December 2018.
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Further, in accordance with the 54™ Authority decision, the
Authority decided to condone the violations by fixing an upfront
payment as the Applicant has already reaped benefits out of such
access of biological resources by conducting a series of research
activities. True copies of the EC proceedings, true copies the OM
issued by the Ministry dated 10.09.2018 & 18.03.2019 and the office
order dated 19.03.2020; and Authority Meeting (47, 48, 49, 50, 54
and 55) are marked and appended as ANNEXURE R8 (Colly) and

R9 (Colly).

It is submitted that in the 47% Authority (Item: 47.10) it was
discussed and explained, the efforts put in by the Ministry to give
the necessary directions under Section 48 of the BD Act, 2002 to
NBA for enhancing implementation of the Act. It was further
expressed that it is the right time to NBA to consider all the
violation/contravention cases and regularize/streamline all the

pending cases.

NBA to scrutinize the violation/contravention cases and
categorize them accordingly and give preference to the cases that
have procedural contraventions but for which, would have been

approved.

- For this a scientific committee was formed and the applications
placed as violations were scrutinized. The recommendations of

this committee were taken into consideration in the 48th, 49th

. gl
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The Authority to meet three times (29.10.2018-48% Authority;
15.11.2018-49th  Authority and 10.12.2018-50"" Authority) for

hearing the violation applicants.

It is submitted that the following were the excerpts of the 54t and

55t Authority Meeting relevant to the case:

54.10: Fixing of upfront payment for research of bio-resource

obtained from India for Form I Applicants

The applications which were recommended by the said
scientific committee were placed before the 48th and 49th Authority
meeting for disposal under Para 4 and 5 of the O.M No. C-
12025/8/15-CS -lII dated 10.09.2018 issued by MoEF&CC. The
Authority endorsed the recommendation of the said committee and
approved Form III applications with the benefit sharing percentage
as 1%, 5% and 5% on the commercial utilization of the
process/product/innovation; on the fee received in any form
including the licensee/assignee; of the royalty received annually
from the assignee/licensee respectively. Regarding Form- |
applications where approval was sought for, already conducted
research on biological resource obtained from India by entities, an
upfront payment as per the approved guidelines may be levied.
Besides, organize awareness programs with regard to compliance of
the Biological Diversity Act and furnish an undertaking that

provisions of BD Act shall be compiled in future.
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The Authority decided to levy the highest rate of benefit sharing
component as per existing guidelines (i.e 0.5%) for applications
approved under OM dated 10/09/2018 and 18/03/2019 pertaining
to violation cases for FORM I applicants and to collect the upfront
payment as per the guidelines issued by the Authority for research

applications

55.21.1: To consider Proceedings of the 59th meeting of the
Expert Committee on Access and Benefit Sharing held on 05th -

06th March, 2020

Decision taken:

(a) The Authority approved the recommendations of the 59th EC on
ABS.

(b) The Authority ratified the action taken on the 192 applications.
(c) The Authority considered the timeline for levying higher
percentage of the benefit sharing on the OM cases and agreed that
higher percentage of benefit sharing to be levied from the date of

commercial activities and for the same

27. It is submitted that NBA is empowered under Section 3(2), 19(1)
and 19(3) of the BD Act; Rule 14 (4) of the BD Rules and Regulation
14 of the Guidelines on Access to Biological Resources and
Associated Knowledge and Benefit Sharing Regulations, 2014, to
impose upfront payment for the purpose of granting approval for

access to biological resources for research.

—
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14. Determination of benefit sharing.—

(2) Determination of benefit sharing shall be based on
considerations such as commercial utilization of the biological
resource, stages of research and development, potential market
for the outcome of research, amount of investment already made
for research and development, nature of technology applied, time-
lines and milestones from initiation of research to development of
the product and risks involved in commercialization of the

product:

Provided that special consideration may be given to cases where
technologies/ products are developed  for  controlling
epidemics/diseases and for mitigating environmental pollution

affecting human/ animal/plant health.

28. Further, with respect to the decision taken under the 54th
Authority meeting, under the Agenda Item no. 54.10, i.e., ‘Fixing of
upfront payment for research of bio-resource obtained from India for
Form I Applicants’, the Authority decided to levy the highest rate of
benefit sharing component as per existing guidelines for applications
approved under OM dated 10/09/2018 and 18/03/2019 pertaining
to violation cases for FORM | applicants and to collect the upfront
payment as per the guidelines issued by the Authority for research
applications. Thus, it is clarified that the imposition of upfront
payment as stipulated in Schedule A of the draft agreement sent on

12.06.2020 is not contrary to the ABS Regulations, 2014.

True copies of the draft agreements sent to the Appellants is

marked and appended as ANNEXURE R/10 and R/11. True copy of
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letter dated 28.07.2020 sent by Appellants acknowledging the receipt
of draft agreements and stating that non-applicability of commercial
utilization is marked and appended as ANNEXURE R/12. True copy
of Email dated 18.08.2020 and letter dated 16.12.2020 sent to the
Appellants clarifying the agreement sent for research purposes and
the levy of upfront fee is marked and appended as ANNEXURE R/13,
True copy of dated 02.09.2020 sent by the Appellant requesting to
send the revised agreement is marked and appended as ANNEXURE
R/14. True copy of Letter dated 16.12.2020 sent to the Appellant
clarifying the levy of upfront fee is marked and appended as

ANNEXURE R/15.

29. The 54th Authority Decision as per agenda item no. 54.10,
clarified the imposition of upfront payment. Further, the non-
retrospective application of the Guidelines does not apply here, since
the Applicant had accessed the biological resources while the BD Act
was in force. Such an access is in violation of the BD Act. In the
instant case, the applicant was given an opportunity to regularize
the unauthorized access of the biological resources and condone the
contravention of the provisions of the Act. Since this application was
made under OM, the fixing of upfront payment is in accordance with
the decision in the 54" Authority meeting (as explained above). The
imposition of ABS is in accordance with Regulation 4 of the ABS
Guidelines 2014. Further the decision of the said application

received under OM was decided by the 59 EC on ABS. Moreover,
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the levy of upfront payment for research activities by Section3(2)
persons and entities is in accordance with fair and equitable sharing
of benefits and the ABS amount shall be utilized for the cause of
conservation and to promote research activities as decided by the

Authority.

30. It is further submitted that the Appellant had misinterpreted the
‘OM’ as an ‘amnesty scheme’ provided by the Ministry that
completely condones all unauthorized access of biological resources.
The MoEF&CC had issued the OM to deal with contravention cases
where any person /entities who ought to have obtained approval from
NBA by regulating their past access as per the provisions of the Act.
The Appellant had mentioned several times in the Memorandum of
Appeal that they filed their applications under the amnesty scheme.
It is respectfully submitted that the purpose of issuing the OM is not
to grant just an amnesty but to regulate the past activities of
unapproved access of biological resources by fixing inter alia a

nominal ‘upfront payment’ as a condition for grant of approvals.

It is submitted that the Authority facilitated the OM as a means
to regularise unapproved access of biological resources obtained in
India rather than initiating legal action as per Section 55 and 56 of
the Act against entities like the Appellant.

55. Penalties.—(1) Whoever contravenes or attempts to contravene

or abets the contravention of the provisions of section 3 or section 4

or section 6 shall be punishable with imprisonment for a term which

.



(271

may extend to five years, or with fine which may extend to ten lakh
rupees and where the damage caused exceeds ten lakh rupees
such fine may commensurate with the damage caused, or with

both.

31. Whether the Act was intended to be applied to seed

companies involved in conventional breeding?

It is submitted that the BD Act clearly demarcates the
obligations of entities falling under Section 3(2) with that of entities
under Section 7 of the BD Act. The Appellant being a Section 3(2)
entity intends to claim certain exemptions accorded to a non-Section
3(2) entities by claiming that they belong to seed industry involved
in conventional breeding. The main objective of imposing restrictions
to Section 3(2) entities and activities under Section 6 is to check
activities relating ‘bio-piracy’. The BD Act was enacted to regularize
the unethical or unlawful appropriation of biological or genetic
materials that are obtained in India. Entities like the Appellant, in
the guise of doing rescarch and helping farmers, have only been
exploiting the traditional knowledge and biological resources
obtained from India without paying the upfront payment as decided

by the Authority.

It is submitted that countless biological resources have been
accessed by the entities like the Appellant for conducting research
and allied activities. The BD Act regulates all such activities by

granting conditional approvals to conserve the valuable biological

diversity of this country. @/ﬁm .ﬁ 2
.—‘__—‘-——.
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32. It is submitted that the Applicant has tried to give credence to
their false claims by alleging that the Respondent had orally
communicated that the Act will apply even for accessions done before
01.07.2004. Having filed the applications voluntarily for accessing
the biological resources for 14 years, the Applicant ought to have
utilized the OM issued by the Ministry to regularize their past
activities. However, instead of complying with the direction(s) given
by the Authority, the Appellant resisted all the conditions imposed
for granting approvals. It is submitted that the Appellant had filed
39 applications in total seeking approval for accessing various
varieties of biological resources. All the applications filed by the
appellant could not be approved as the appellant has not paid the
upfront ABS amount. It is submitted that the upfront payment for
accessing biological resources is calculated based on the ‘Guidelines
on Access to Biological Resources and Associated Knowledge and

Benefit Sharing Regulations’, 2014 as approved by the Authority.

It is pertinent to mention that on one hand, the appellant had
paid the upfront payment for research for some of the applications
file in NBA however, on the other hand they are disputing the levy of
upfront payment for other applications by filing the instant appeals
before the Hon’ble Tribunal. Hence it is most respectfully submitted
that the appellants have come up with unclean hands by
suppressing the facts relevant to this case. True copies of the details
of all the applications filed and the upfront fee paid by the Appellant

is marked and appended as ANNEXURE R19 and R20.
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33. It is submitted that the Biological Diversity Act, 2002 (hereinafter
the BD Act) exempts conventional breeding from the purview of the
Act as per Section 2(f) and Regulation 17(d) of the 2014 Guidelines.
It may be concluded from these two provisions that the exemption is
only for conventional or traditional practices. The companies who
produce seeds through conventional breeding or application of
modern technological methods, with a commercial intent cannot
claim this exemption and will not be considered as conventional

breeding and traditional practices.

34. Further, the said exemption cannot be claimed for the purpose
of research by the seed companies as the legislative intent to exempt
conventional breeding is only from the purview of commercial
utilization. The exemption is provided under the definition of
commercial utilization in the BD Act. It is submitted that the
comparative trials amount to research as per Section 2(m) of the BD
Act as it amounts to the study or systematic investigation of a

biological resource. Further, “conventional breeding” may not be

within the purview of research.

However, the activities undertaken by the seed companies for
developing hybrids etc. does not come within the purview of
conventional breeding. It is submitted that the benefit sharing was
levied solely for the research activities undertaken by the Appellant
without getting approvals from NBA. The Appellants have confirmed

about their research activities in their communications dated

P
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28.07.2020, 02.09.2020 and 13.01.2021 respectively. In this
backdrop, the claim of Appellants that they were involved in
conventional breeding and as such they are exempted is not

sustainable in law.

35. It is admitted that the National Seed Association of India had
sent several representations to NBA and other Authorities seeking
exemptions to the seed industry from the applicability of the BD Act.
These are all contrary to the existing law and have not been agreed
by Government. It is submitted that under Section 40 of the BD Act,
421 species have been exempted from the purview of ABS if they are
normally traded as commodities (NTAC). This is a qualified
exemption for stakeholders who are involved in the trade,
commercial production and exemption of these species. MoEF&CC
has issued two gazette notifications u/s 40 vide S.0.1352 (E) dated
7th April, 2016 (385 species) and S.0.3533 (E) dated 7th November,
2017 (36 species till date, covering 421 plant species/biological
resources as NTACs, exempting them from the ABS provisions of BD
Act, 2002 when traded as commodity. Relevant portion of the

notification has been reproduced hereinafter:

Note-1 of the notification dated 7** April, 2016 makes it clear
that this notification of biological resources as NTACs is only to
facilitate trade of items and if any of these items is intended to

be used for any other purpose (i.e. for research, bio-survey and

o e
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bio-utilization or patenting) the relevant provisions of the

aforesaid Act (i.e. BD Act, 2002) shall apply.

Note-2 provides that “the products that are derived from the
items listed and traded as a matter of common practice shall
also be treated as normally traded as commodities and in such
cases, the onus of substantiation that the said products fall

within common practice, shall lie on the claimant.

36. It is further submitted that that the exemption is provided only
when the exempted biological resources are “normally traded as
commodities” subject to the terms enumerated in the notes given in

the Notification table thereto.

1. This notification is to facilitate trade of items including
biological resources which are normally traded as
commodities and if any of these items is intended to be
used for any other purpose, the relevant provisions of the

aforesaid Act shall apply.

2. The products that are derived from the items listed in the
Table above and traded as a matter of common
practice shall also be treated as normally traded as
commodities and in such cases, the onus of substantiation that
the said products fall within common practice, shall lie on the

claimant.
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37. It is submitted that the Petitioner did not access the biological
resources for trade as a matter of common practice but they were
used in research activities with commercial motive. The objective of
the BD Act, 2002 is not to exempt such activities as any such
exemptions contrary to the objectives that would lead to depletion of
the biological resources and hamper the conservation of the precious
biodiversity in India. The main objective behind the notifications
issued under Section 40 of the Act is to facilitate trade of biological
resources, which are normally traded as commodities and if any of
these items are to be used for any other purpose, the relevant

provisions of the Act will apply.

Hence, the Central Government had already provided exemption to
a variety of biological resources from the purview of the BD Act. As
the Appellant is an entity falling under Section 3(2) and had
undertaken research activities, the same is very much regulated by

the BD Act.

38. Whether upfront payment is meant only for biological
resources that have “high economic wvalue” under the BD

Regulations?

It is submitted that the Act was enacted to provide approvals
on applications that are filed on prospective basis. The Act did not
envisage the modalities required for granting approvals for ‘past

access’. However, the OM issued by the Ministry has offered an

i
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opportunity for all the entities who failed to obtain necessary
approvals to comply with the Act. Invoking principles of natural
justice, the Authority had decided that for all the past access without
approvals, a one-time payment (up-front payment) would be levied
to facilitate and enhance implementation of the Act in public interest
towards meeting the objectives of Act, namely, conservation of
biological diversity, sustainable use of its components and fair and
equitable sharing of the benefits arising from commercial use. Hence,
the Authority had lawfully imposed the upfront payment for all the

past access for the entities who did not get approvals.

39. Access and Benefit Sharing (ABS) Mechanism: [t is submitted
that the Biological Diversity Act, 2002, envisages the ABS
mechanism as a legal framework and this regulatory framework has
been put in place in the Act to regulate activities of commercial
utilization, research, bio-survey and bio-utilization of biological
resources occurring in or obtained from India. ABS is a mechanism
which secures fair and equitable share in the benefits arising out of
access and utilization of biological resources for commercial
purposes. The benefits thus secured are channelled to the benefit
claimers and utilised for the conservation of biological diversity. The
ABS mechanism is a legal regime which falls within the framework
of international and national legal instruments.

ok
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40. It 1s submitted that the Act makes it mandatory for such persons
to apply for prior approval from NBA in cases where they fall within
the regulatory jurisdiction of the NBA. Further certain activities,
namely, the transfer of research results relating to any biological
resource occurring in or obtained from India, by any person to any
person who falls within the purview of the NBA; and application to
obtain any Intellectual Property Right for any invention based on
research or information relating to any biological resource obtained
from India, are regulated under the ABS mechanism. For the
purpose of the above mentioned activities, the National Biodiversity

Authority is vested with regulatory powers.

Relevant provisions of the Act related to NBA: -

Sections 3, 4, 6, and 21 of the Biological Diversity Act, 2002 are in
essence the regulatory provisions under the ABS mechanism

envisaged by the Act.

41. Whether the impugned order is without jurisdiction since it
is passed by the Member-Secretary of the NBA who has no power

to pass orders on applications u/s 3 or on benefit sharing?

It is submitted that the Appellant is once again attempting to mislead
this Hon'’ble Tribunal and the Respondent places the correct facts

and law on benefit sharing which is as follows:

. -M_mj
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The Appellant who has been accessing the biological resources
since 2004 claiming for research/conventional breeding purposes
had only filed applications for approval in 2018 under the OM issued
by the Ministry. Pursuant to the OM, NBA received over 400
applications who sought approvals for the past success. An ‘Expert
Committee (EC)’ was constituted exclusively to scrutinize these
applications on scientific basis and also on merits. Based on their
recommendations, the outcome of each application is placed before

the ‘Authority’ for final confirmations.

Hence, the applications filed under the OM are scrutinized and
ABS is fixed based on the quantity of access, period of access,
purpose of access, nature of the entity (Indian/Non-Indian),
commercialization of the resource, endemic nature of the resource
etc. The Appellant’s application had already been placed before the
EC and then before the Authority, for grant of approval after deciding
the quantum of ABS to be paid. The Appellant did not accept the
decision of the EC/Authority and had only been resisting and
avoiding the ABS payment and as such the approval could not be

given in time.

It is most respectfully submitted that the Supreme Court of
India in Federation of Railway Officers Association and Ors. Vs.

UOI: (2003) 4 SCC 289 held that:

“..0On matters affecting policy and requiring technical
expertise Court would leave the matter for decision of those who are

qualified to address the issues. Unless the policy or action is
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inconsistent with the Constitution and the laws or arbitrary or
irrational or abuse of the power, the Court will not interfere with

such matters.”

In Tata Iron & Steel Co. Ltd. v. Union of India and Anr.: (1996)

9 SCC 709, the Supreme Court had held that:

“...From the scheme of the Act it is clear that the Central
Government is vested with discretion to determine the policy
regarding the grant or renewal of leases. On matters affecting policy
and those that require technical expertise, we have shown
deference to, and followed the recommendations of, the Committee

which is more qualified to address these issues.”

In Akhil Bharat Goseva Sangh v. State of A.P. & Others: (2006) 4

SCC 162, the Supreme Court held that:

“...It is now well-settled by various decisions of this Court that the
findings of expert bodies in technical and scientific matters would
not ordinarily be interfered with by courts in the exercise of their
power under Art. 226 of the Constitution or by this Court

under Art. 136 or 32 of the Constitution.”

42. The Appellant instead of complying with the decision of the
EC/Authority and signing the agreement, had requested a hearing
once again by the NBA. As the Appellant was insisting for a personal

hearing vide letter dated 13.01.2021 sent to the Chairman, NBA, a

2 2 9
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virtual meeting was fixed on 22.02.21. Accordingly, an email
communication dated February 10, 2021 was sent to the Appellant
for the virtual meeting to put forth their submissions before the
Competent Authority. True copy of the email dated 13.01.2021 sent
by the Appellant seeking personal hearing is marked and appended
as ANNEXURE R/16. True copy of the email dated 10.02,2021 sent
to the Appellant confirming the virtual hearing is marked and

appended as ANNEXURE R/17.

The Appellant was present for the meeting with their
authorized representatives Mr. Paresh Verma, Ms. Rajani Jaiswal
and advocate Mr. Adarsh Ramanujam. All presented their
submissions challenging the levy of ABS before Mr. J. Justin Mohan,
IFS the Secretary of NBA. It is submitted that Mr. Chitrarasu,
Advisor-NBA clarified the rationale and the mechanism for the levy
of ABS for the OM cases. The Representatives of the Appellant did
not dispute nor raised any objections with regard to the process of
hearing or the authority of the Secretary, NBA to conduct the

hearing.

43. It is further submitted that there was no new finding nor self-
contradictory order passed by the Competent Authority, instead the
Secretary, NBA had only reiterated the decision of the EC/Authority
on the payment of ABS and the recommendations of the approval to

be granted. The meeting was scheduled to offer an opportunity of
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hearing once again in accordance with the Principles of Natural
Justice. During the hearing the decisions of the Authority was
explained to the Appellant on the need for ABS and the requirement
of the Appellant to comply with the law of the land. The Appellants
were asked to inform the areas from where the biological resources
were accessed and the activities for which they would like to use the
ABS amount as per Section 27 (2) of the Act so that NBA can ensure
that the amount can be used accordingly. True copy of the
proceedings of the virtual hearing conducted on 22.02.2021 is

marked and appended as ANNEXURE R/18.

Thus, NBA had only facilitated the grant of approvals for all the
applications filed by the Appellants and enforce the decisions of the
EC and the Authority who were specially constituted to decide the
applications filed under the OM. The Secretary, NBA has powers to
conduct meetings/hearings with the Applicant(s) and their

representatives:

CHAPTER III
NATIONAL BIODIVERSITY AUTHORITY

16. Delegation of powers.—The National Biodiversity Authority
may, by general or special order in writing, delegate to any
member, officer of the National Biodiversity Authority or any other
person subjeci to such conditions, if any, as may be specified in
the order, such of the powers and functions under this Act (except
the power to prefer an appeal under Section 50 and the power to

make regulations under Section 64) as it may deem necessary.

PIpw
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Further, in accordance with Rule 9 of the Biological Diversity
Rules, 2004, the Secretary is responsible for coordinating and

convening meetings and maintenance of records.

44, Hence, the calculation of ABS and the conditions for approval
for the past access had already been fixed by the National
Biodiversity Authority as per the provisions of law and it is out of
place to raise a plea that the Secretary, NBA has no ‘authority’ to
pass orders which has not been done in the instant case. The
Appellant were given an effective opportunity of hearing by the EC
and Authority before deciding their application. Apart from this, as
requested by the Appellant, another meeting was convened on
22.02.2021 to hear the grievances of the Appellant. Inspite of efforts
taken by the NBA Secretariat to facilitate the grant of approvals, the
Appellants are now raising unacceptable plea that NBA had pre-
decided the issue and denied opportunity of hearing by exercising

unreasonable and arbitrary powers.

45. Whether NBA failed to harmoniously apply the BD Act
along with the Protection of Plant Varieties and Farmers’

Rights Act, 2001 (PPVFRA)?

It is submitted that the mandate and jurisdiction for

according approvals under the BD Act and the PPVFR Act are

J-Jiﬁf%
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Section 6(3) of the BD Act, makes it clear that the provisions of
this Section i.e. relating to application for Intellectual Property
shall not apply to any person making an application for any rights
under any law relating to the protection of plant varieties enacted
by Parliament. Thus BD Act is harmoniously applied in respect of
PPVFRA Rights. However, it is submitted that all activities
pertaining to access to biological resources for research, bio survey
and bio utilization leading to commercial utilization are governed
only under the BD Act. Further Section 18(4) of the BD Act
empowers the NBA on behalf of the Central Government to take
any measure necessary to oppose grant of IPR in any country
outside India on any biological resource or associated knowledge

obtained from India.

Therefore, the rights provided by the PPVFRA are limited only
to according breeder rights to farmers and breeders who have
legally accessed such biological resources enunciated under the
BD Act. Further commercialization of varieties outside India on

varieties registered in India are also covered only the BD Act.

46. Whether Respondent threatened the Appellant with
prosecution and the benefit sharing was not mutually agreed as

the same is levied in an arbitrary and unreasonable manner?

It is submitted that the Appellant came forward voluntarily and

submitted 39 applications seeking approvals for different varieties of
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biological resources taken from India that were accessed since 2004.
In the case of instant appeal that was filed pursuant to the
application with NBA seeking approval for accessing 402 varieties of
Gossypium spp. for research purposes. As the application was filed
for past access, the same was placed before the Expert Committee.
The representative of the applicant Dr. Rajani Jaiswal appeared
before the 59 Expert Committee and presented the case on 5t-6th
March 2020. She sought for the criteria for fixing the benefit sharing
component for the hybrids developed. Further, she agreed to furnish
the details such as the hybrids/parental line developed from the
accessed biological resources and the year wise sale figure of the

commercialized products.

47. The Expert Committee observed that this Form-I filed under OM
of MoEF&CC is for the biological resources accessed in 2004-2018
and the research started in the year 2004 and still ongoing till date.
The EC on ABS taking note of the OM of MoEF&CC recommended to
consider the application for approval for research already conducted
subject to the upfront payment of Rs.12,06,000/- (Rupees Twelve

lakhs six thousand).

Mode of Calculation: 402 BR (Varieties) x 1 Unit x 1-time x 3000

(Agri/Market/institute) = Rs.12,06,000/-.

= el



(42]

48. Based on the EC recommendations NBA had sent the draft
agreement to the appellant granting 3 years’ time from the date of
signing the agreement. The EC also recommended that in case of
commercialization, the Appellant shall pay higher benefit sharing of
0.5% under regulation 4 of the ABS Regulations, 2014 from the date
of commercialization. All applications that were filed for past access
without proper approvals had ‘fixed ABS’ as per the Regulations and
there is less scope for any negotiations. As the Appellant did not
accept the EC recommendations and was not also willing to sign the
agreement, NBA had no other option except to take legal recourse as
per the provisions of the BD Act and there was no threat of any

prosecution as alleged by the Appellant.

The contents of all the grounds from A to EE is denied and the
reply to all the grounds is reiterated as mentioned in the foregoing

paras and the same is not reproduced here for the sake of brevity.

In the light of the above, it is most respectfully prayed that this
Hon’ble Tribunal may kindly be pleased to dismiss the present
Appeal with exemplary costs, direct the Appellants to pay the
necessary ABS as levied by the NBA and comply with the provisions
of the Act and pass other directions as this Hon’ble Tribunal deem

fit and proper in the case.
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VERIFICATION

Verified that the statements made above are true to my knowledge
and belief. No part of it is false and nothing material has been

concealed therefrom.

Verified at Chennai on the 23rd day of November, 2021.
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Sz =
Biosced Research India, =

Division of DCM Shriram Limited
Plot No. 234. B Block. Phasc 11.

__Kavuri Hills. Hyderabad-500033. Q/(&(&

Tclangm.l India

Rajani Jaiswal, Ph. D.
Manager- Intellectual Property. Plant
- Variety Protection, Contractual and
B Relationship Management
e-mail: Rajani.Jaiswal@bioseed.com
Tel: +91 40 67066666: 040 67066672

Fax: +91 40 67066606 BlOSEED

Dt: December 14, 2018
Via courier

To,

The Chairman,

The National Biodiversity Authority (NBA),
5th Floor, TICEL Bio Park,

CSIR, Road, Taramani,

Chennai - 600 113

Subject: Form I application according to Office Memorandum (OM) dated Scptember 10,
2018, Ministry of Environment, Forest and Climate Change (Mol:1°CC), Government of India
for prior access to seed material of Cotton.
Dear Sir, FoN Y
‘/ i
This is in response to the Office Memorandum (OM) dated Scptember 10, 2018 froim Ministry of
Environment, Forest and Climate Change (MoEFCC), Government of India, we are sceking approval for
prior access to seed material of Cotton (Gossypium spp.).

%h >/ Without prejudice to our rights and contention ihat as per the Biological Diversity Act. 2007 ior
"\ conventional breeding, no prior approval is required to be taken, however to avoid any inconvenicnce at
the later stage and in compliance with the directive as provided by MoEFCC in the GM dated Scpteniber
10. 2018, we submit herewith Form [ along with the prescribed Fec of Rs. 10.000/-(Demand Dralt No.
(‘\\7\,\)8476 dated 04/12/2018) for your approval.

‘ N Kindly accord your approval for the same.

Thanking you.

Rajani Jaiswal

Inclosures:

(1) lorm [
(2) Rs. 10,000/~ Demand Draft No. 508476 dated 04/12/2018

(3) Attested Copy of Certificate of Incorporation
?y\\y (4) Attested Copy of Board Resolution

(5) Attested Copy ol Identity Proof
}ﬁ%
’0\ N \A

-\‘ -—
#lolr
DCM SHRlRAM

BIOSEED RESEARCH INDIA: Plot No. 234, B-Block, Kavuri Hills-Phase-Il, Hyderabad-500 033, India Ph: +91-40-6706 6666, Fax : +91-40-6706 6606, www.bioseed.cor
Registered Office : DCM Shriram Limited, 1st Floor, Kanchenjunga Building, 18 Barakhamba Road, New Delhi - 110 001.
CIN No.L74899DL1989PLC34923, (Formerly DCM Shriram Consolidated Ltd.)
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FORM I
(see rule 14)

Application form for access to Biological resources and associated traditional

knowledge
Part A

1. Full particulars of the applicant

I.  Name: DCM Shriram Limited, India.

II. Permanent address:

15t Floor, Kanchenjunga Building,
18 Barakhamba Road,

New Delhi - 110001, India

Tel.: +91 11 23316801

Fax: +91 11 23318072

1.  Address of the contact person / agent, if any, in India:

Dr. Paresh Verma

President, Bioseed South East Asia & Research Director - Bioseed
Research India

Plot No. 234, B Block

Phase 11, Kavuri Hills

Hyderabad - 500 033

Tel: +91 40 67066666; 040 6706622;

Mob: 9347076327

e-mail: paresh.verma@bioseed.com

Iv. Profile of the organization (personal profile in case the applicant is an

individual). Please attach relevant documents of authentication):

DCM Shriram Ltd. (DSL) is a leading business conglomerate with a group
turnover of Rs. 6,050 crores. The business portfolio of DCI. comprises
primarily of Agri-Rural Business (Urea & SSP fertilizers, Sugar, Farm
inputs Marketing such as DAP, Crop care Chemicals, [ybrid Seeds etc.);
Chlor-Vinyl Business (Caustic Soda, Chlorine, Calcium Carbide, PVC
resins, PVC Compounds, Power and Cement) and Value added business
(Fenesta Building Systems- UPVC Windows & Doors).

DCM Shriram lLtd., a spin-off from trifurcation of the reputed erstwhile
DCM Group in 1990, is managed by Mr. Ajay S. Shriram, Chairman &
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Senior Managing Director, Mr. Vikram S. Shriram, Vice Chairman &
Managing Director and Mr. Ajit S. Shriram, Joint Managing Director along
with a highly professional executive team.

V. Nature of business:
e Ag-biotech, Agri-rural, Chlorovinyl and Value added Businesses.

e Bioseed Research India (BRI), a division of DSL is in Agricultural business
including development of hybrid seeds, Ag-biotech and Agri-rural. BRI is
involved in Research and Development activities in the field of crop
improvement through plant breeding and agricultural biotechnology (Ag-
biotech). BRI is further involved in development and production of
improved hybrids and cultivars of various field and vegetable crops,
germplasm, and packaging and supply of the seeds of the hybrid and
cultivars in domestic and/or international Market.

VL. Turnover of the organization in US$:
e Approximate 1 B USS,
e Financial statements of previous two years are attached herewith.

2. Details and specific information about nature of access sought and biological material
and associated knowledge to be accessed

a. Identification (scientific name) of biological resources and its traditional use:
e Cotton (Gossypium spp.) varieties as provided in the attached Annexure |

e Traditional use: None.

b. Geographical location of proposed collection:
e Provided in the attached Annexure |

c. Description / nature of traditional knowledge ( oral / documented):

e None

d. Any identified individual / community holding the traditional knowledge:

e None

e. Quantity of biological resources to be collected (give the schedule):
e 10to 200 gm

f. Time span in which the biological resources is proposed to be collected:

» The Cotton varieties have been accessed between the years 1992 to 2018,

g Name and number of person authorized by the company for making the

selection:

[ 8S]
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o R.M Singh, Bioseed Research India, Plot No. 234, B Block, Phase II, Kavuri
Hills, Hyderabad - 500 033.

e Dr. Rama Devi, Bioseed Research India, Plot No. 234, B Block, Phase II,
Kavuri Hills, Hyderabad - 500 033.

e Anil Ansingkar, Bioseed Research India, Plot No. 234, B Block, Phase I,
Kavuri Hills, Hyderabad - 500 033.

e Malleshppa, Bioseed Research India, Plot No. 234, B Block, Phase I,
Kavuri Hills, Hyderabad - 500 033.

h. The purpose for which the access is requested including the type and extent of
research, commercial use being derived and expected to be derived from it:

The Cotton varieties (Gossypium spp) as provided in the Annexure | as attached
wherewith have been accessed from the different sources for the following
purpose.

e Some seed material for use as a check for in-house trials

e Some seed material for plant breeding

¢ Some seed material for use as a check for in-house trials and for plant breeding

i. Whether any collection of the resource endangers any component of biological
diversity and the risks which may arise from the access:
e To the best of our knowledge the collection did not endanger any
component of biological diversity and there was no risk involved in
accessing the said varieties.

3. Details of any national institution which will participate in the Research and
Development activities.
e Not Applicable

4. Primary destination of accessed resource and identity of the location where the R&D
will be carried out.
e R&D Farms of Bioseed Research India, Mokila, Telangana, India.

5. The economic and other benefits including those arriving out of any IPR, patent
obtained out of accessed biological resources and knowledge that are intended, or
may accrue to the applicant or to the country that he/she belongs.

e The benefits cannot be anticipated at this stage since the some projects are
still in progress.

(8]
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6. The biotechnological, scientific, social or any other benefits obtained out of accessed
biological resources and knowledge that are intended, or may accrue to the
applicant or to the country that he/she belongs.

¢ The benefits cannot be anticipated at this stage since the some projects are
still in progress.

7. Estimation of benefits that would flow to India/communities arising out of the use of
accessed bioresources and traditional knowledge.

e The benefits cannot be anticipated at this stage since the some projects are
still in progress.

8. Proposed mechanism and arrangements for benefit sharing,.
e Mechanism and arrangements for benefit sharing can be decided between
DSL. and National Biodiversity = Authority (NBA) througha
mutual agreement executed on the terms and conditions agreed upon by
both the parties.

9. Any other information considered relevant.
e Seed material of the Cotton varieties as listed in Annexure | has been
accessed to use in conventional breeding program, we request you to
kindly exempt the accession of the said seed material under BDA.

) q



Part B
Declaration

I/ we declare that:

» Collection of proposed biological resources shall not adversely affect the
sustainability of the resources;

» Collection of proposed biological resources shall not entail any environmental
impact;

» Collection of proposed biological resources shall not pose any risk to ecosystems;

» Collection of proposed biological resources shall not adversely affect the local
communities;

1/we further declare the Information provided in the application form is true and
correct and I /We shall be responsible for any incorrect / wrong information.

Place: Hyderabad Signed ﬂ/

Date: ' ’ 127 1% Name: Paresh Verma
Title: President, Bioseed South East
Asia & Research Director -
Bioseed Research India



Sl

%6/

6

Annexure I
Cotton
Table: 1
Germplasm ~T— ) _ Date (')f
S. Accession Aiseasion Geographical Location Accession
No Name | (Month/Year) |
=g ] B_I—{_Fif'rSl Not Available | Not Available ) | Not Available |
2. | CT0322 | Field collection | ~ Shivali,Dharwad,Karnataka | 2009
3. CT0323 | Not Available Not Available | Not Available
4. | CT0324 Field collection | Pusuluru,Guntur,Andhra Pradesh .
5. CT0325 | Field collection ~ Vangipuram,Guntur,Andhra Pradesh | 2010
6. CT0326 | Field collection | Phirangipuram,Guntur,Andhra Pradesh 2010
| 7. | CT0327 | Field collection | Phirangipuram,Guntur,Andhra Pradesh 2010
8. CT0328 | Field collection Phirangipuram,Guntur,Andhra Pradesh 2010
9. CT0329 Field collection ~ Phirangipuram,Guntur Andhra_Pra_d_esh e 20]0 -
10.]  CT0330 Field collection Kaza,Guntur,Andhra Pradesh . 2010 7
11| CTo331 | NotAvailable | _ Not Available | Not Available |
12.| CT0332 | Field collection |  Ganeshpur,Chalisgaon,Jalgaon, Maharashtra 1. 2011
13.| CT0333 Field collection Hadala,Amreli,Amreii Gu;rat - 20
14.| CTO0334 Field collection |  Hingone,Chalisgaon,Jalgaon,Maharashtra 7 201 1
15.] C€TQ335 Field collection |  Ganeshpur,Chalisgaon,Jalgaon, Mahal d:.htl‘d o 201 1
16.| CT0336 | Field collection Vangipuram,Guntur Andhr_a Pradcsh 2011
17.] 5007BGII | Not Available o ~ Not Available ‘Not Available
18. 5045 Not Available | ~ Not Available Not Available
. 19.| S5009BGII | Not Available — Nol Availabie ~ Not Avaiiable
20| 268 | NotAvailable | NotAvailable | "Not Avaiable -
| 21.| DHS5124 Not Available | Not Available ~|__Not Available
22.| CTO0343 Field collection | Slrwara,Beliary,Kamataka - 12012
23 524 Not Available - NotAvailable | Not Available 7
| 24.| ANJALI Not Available - ~Not Available - Not Available
5. FM958 Not Available __ Not Available ~ Not Available
26.| CT0348 Field collection Shlrava,Shahapurf)faidgmn_ Karnataka | 2013
27.] LHS5124 | Not Available | ~_Not Available Not Availabic
28.| CT0362 Flcld collection lhandrapadu Gadwal Mah&bubndgat Telangana 2015
29.| CT0363 | Field collection Waddepalli,Gadwal, Mahabubnagar, Telangana 2015
30.| CT0364 | Field collection ‘Waddepalli,Gadwal,Mahabubnagar, | Telangana 2015
31| CT0365 Field collection T_t_re_ip_qlrdpadu Gadwal , Mahabubnagar, Telangana | 2015
| 32.| CT0366 | Field collection | Waddepalli,Gadwal, Mahabubnagar, Telangana 2015
- 33.| CT0367 | Field collccuon ~ Waddepalli,Gadwal, MahabuBnaga“r ]clanyma L 2015
34.| SIFBGII | Not Available | Not Available | Not Available
35| 5002BGII | Not Available | ~ Not Available Not Availabie
36. | CT0370 hf‘id LO”LCUOHWV l’atrakdllgurqm Bodl ‘Theni, Tamil Nadu 2015 f
37.] CT0371 | Field collection | Patrakalipuram,Bodi, fhuu Tamil Nadu 2015 '
38.) CT0372 | Field collection Medikonduru,Guntur, Andhra Pradesh 2015
2 39.1 CT0374 | Field collection Sirisanna. Jdrnath Adilabad Telangana 2016 |
~ 40. C T0375 | Field wl]LLtion_ Sangw Kub(.u ,Adilabad, IC](II]S na 2016 1’
= 0 CT 0376 | Field collection Matgﬁl_d Jhadol.Udipur, Rajasthan 2018 |



42.[ CT0377 [ Field collection [ Matafala,Jhadol, Udipur.Rajasthan 2018
43.| CT0378 Field collection | ~ Matafala,Jhadol,Udipur,Rajasthan | 2018
44.| CT0379 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan | 2018
45 CT0380 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
46 CT0381 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan | 2018
47 CT0382 | Field collection Matafala,Jhadol,Udipur,Rajasthan - 2018
48.| CT0383 Field collection Matafala,Jhadol,Udipur,Rajasthan 2018
49.| CT0384 | Field collection Matafala,Jhadol,Udipur,Rajasthan | 2018
50.| CTO0385 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
51.| CT0386 | Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
52.| CTO0387 Fleld collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan | 2018
| 33.1 - (,T0674 | Field collection | ~ Kherva,Wankaner,Morbi,Gujrat 2018
54.| CT0675 Field collection Ribda,Gondal,Rajkot,Gujrat | 2018
55.| US 7067 Market .  Guntur, AP - 2018
56.| MAREN Market Guntur, AP 2018
57.| MAGNNA Market Guntur AP 2018
58.| RCH 668 Market Raichur, Kamataka | 2018
59.| CTO0680 | Field collection |  Dondahalli, Devadurga,Raichur, Karnataka 2018
Table: 2
- In-house - T -
S. No A(ggs{il:)ﬂaNs;nme Source & Geographical Location CE:;:,: t?(fn
of Variety o s
- 60. 29520 Pusa Institute New Delhi 1993
6. | 29532 Pusa Institute New Delhi 1993
62. | 29534 | Pusalnstitute New Delhi 1993
| 63. | 2—£’\_—£ N Pusa Institute New Delhi _ ]—‘i‘ﬁ
64 2-95-35-47 ~ Pusalnstitute New Delhi 1993
65. 2-95-38 - Pusa Institute New Delhi e 1993
66. 2-98-20 ~ PusaInstitute New Delhi 1993
67. 3-39 - 7fg§a Institute New Delhi 1993
- 68. 8-1-4- L? | Pusalnstitute New Delhi 1993
69. |  8-1-32- 1326 e - P}{sa !psmutc New Dc]hl 1993 !
70. | 8-1-32-P46 Pusa Institute New Delhi 1993
o 8-1-32-P37 - Pusa_ln_suu_zit_: New DEl_ht 1993
TRl S, ~ Pusa Institute New Delhi 1993
[ B 8-6-31-1 ~ Pusa Institute New Delhi 1993
74. 86312 | Pusalnstitute New Delhi 1993
. 18 8-6-31-4 - Pusa Institute New Delhi ' 1993
| 76, | 15-2-1-6-2-7-1 PL‘bd Instllute Ntw De]h: 1993 ]
7. | 15211213 Pusa Institute New Delhi 1993 !
78. 15-2-6-3-1 Pusa Institute New Delhi 1993 \
. I_9 2-16 Pusa Institute New Delhi 1963 |
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80. Pusa Institute New Delhi 1993
81. 19-18-3-5-1 Pusa Institute New Delhi 1993 )
82. 19-27-6-7-13-2-1 ~ Pusa Institute New Delhi 1993
8. 19-27-6-13-2 ~ Pusa Institute New Delhi 1993
84. 19-27-6-13-4 Pusa Institute New Delhi 1993
85. 19-27-6-6-8 Pusa Institute New Delhi ) 1993
86. 19-27-7-12-1-27 - Pusa Institute New Delhi e 1993
87. | 1927-7-12-1-29 |  PusaInstitute New Delhi 1993
- 88. | BIP-28 Pusa Institute New Delhi 1993
89. BIP-38 '~ Pusa Institute New Delhi 1993
90. 31-38-23 Pusa Institute New Delhi 1993
91 31-38-27 "~ Pusa Institute New Delhi - _T§§BT_ o
9. 31-38-33 PusaInstitute New Dethi | 1993
93. 31-38-49 Pusa Institute New Delhi - 1993
o4 31-38-52 ~ Pusalnstitute New Delhi 1993
95 31-38-56 | Pusa Institute New Delhi 1993
96,  45-3-3 ~ Pusalnstitute New Delhi B 1993
97. 45-3-6-1 Pusa Institute New Delhi e 1993
98. 45-3-6-14 ~ Pusa Institute New Delhi 1993
99. 45-3-6-14-17 _ Pusalnstitute New Delhi | 1993
100. 45-3-6-99-37 ' Pusa Institute New Delhi o on B 1993 7
101. 45-3-6-99-39 Pusa Institute New Delhi 1993
102. | 453614 - Pusa Institute New Delhi 1993
103. | 453-140-P9 |  Pusalnstitute New Delhi 1993
104, | 543-140-11 | Pusa Institute New Delhi 1993
| 105. 54-3-1-40-15 Pusa Institute New Delhi 1993
106. 54-3-1-40-16 ~ Pusa Institute New Delhi 1993
107, 54-3-1-40-19 _ Pusa Institute New Delhi 1993
108. 54-3-1-40-48 ~ Pusa Institute New Delhi 1993
109. 54-3-1-40-56 Pusa Institute New Delhi 1993
110. | 54314059 |  Pusalnstitute New Delhi 1993
1. CR-167 ~ PusaInstitute New Delhi 1993
2. | R169 | Pusalnstitute New Delhi 1993
113, R-I7L ~ Pusalnstitute New Dethi 1993
4. R-173 Pusa Institute New Delhi 1993
| 115. R-174 1 Pusa lnsutu_tg\lg\;[)fclﬂlﬁ__ B 1993
16 R-175 | Pusa Institute New Delhi 1993
7. R-176 | Pusa Institute New Delhi 1993
8. | R 177 - Pu_saglnsntutc:_New Delh1 : 1993
9. “R-178 Pusa [nstitute New Delhi 1993
120. R-179 Pusa nstitute New Delhi } 1993
_l_2l. - R- l80 Pusa lnsmute New [)clhl 1993
122, L 45 -3-6- I4 PS Pusa ]mutule NL\'-’ DL”’II - 1993




123, 19-27-6-7-13-2-5 Pusa Institute New Delhi I 1993
124. 08-6-26 Pusa Institute New Delhi 1993
125. F4-61 | ~ Pusalnstitute New Delhi 1993
126 ~ F4-82 Pusa Institute New Delhi B 1993
127 45-3-6-14-3 - Pusa Institute New Delhi 1993
128. 45-3-6-14-6 Pusa Institute New Delhi -
129. 45-3-6-14-8 Pusa Institute New Delhi il 1993
130. 45-3-6-14-17 Pusa Institute New Delhi . 1993
131 45-3-6-14-18 ) ~ Pusa Institute New Delhi B 1993
132. 45-3-6-14-21 Pusa Institute New Delhi 1993
433, 188-6-3 | Pusa Institute New Delhi gas. 1993
134, | F4-61 ~ Pusalnstitute New Delhi 1993
135 4-1 B ~ Pusa Institute New Delhi 1993
136. 4-45 ~ Pusalnstitute New Delhi . 1993
137, 4-74 Pusa Institute New Delhi ) 1993
138. 4-80 ~ Pusa Institute New Delhi 1993
139. 08-6-26 Pusa Institute New Delhi ) L 1993
| 140. PUSA-31 - * Pusa Institute New Delhi 8 5 oE 1993
141 HS-6 Choudhary Charan Singh Haryana Agriculture 1993
i B University Hisar - Haryana o
| 142, |  LH-900 Punjab Agriculture University, Ludhlana- Punjat_) 9
143, HS-974 Choudhary Charan Singh Haryana Agriculture 1993
University Hisar - Haryana
144. F-846 Punjab Agnculture Umversny, Ludhiana- Punjab 1992
145. LRA-5166 Central Institute for cotton Research, C01mbat0re 1993
146. HS-90-80 Choudhary Charan Slngh Haryana Agrlcullure 1993
University Hisar - Haryana
147, HS-45 Choudhary Charan Singh Haryana Agriculture 1993
B University Hisar - Haryana | T
148, H-777 Choudhary Charan Singh Haryana Agriculture 1993
s ~ University Hisar - Haryana o
149. F-505 Punjab Ag,nculture Umversxty, Ludhlana- PunJab 1992
150. CSH-1185 Central Institute for Cotton Research, Regional 1993
gtatlon Sirsa - IIaryana
151. HS-974 (houdhary C hardn Singh Haryana Agrlculture 1993
U mvcrs:ty Hisar - Haryana ’
152, HS-6A C houdhdry Charan Smgh Hdrydna /\gn(.ultute -
(5. NAKI:D) University Hisar - Haryana L :




153 HS-6AA Choudhary Charan Singh Haryana Agriculture 1993
' (NAKED) University Hisar - Haryana
154, HS-164 Choudhary C.harafl Slngh Haryana Agriculture 1993
University Hisar - Haryana
155, HS-195 Choudhary C_harap Smgh Haryana Agriculture 1993
University Hisar - Haryana
Choudhary Charan Singh Haryana Agrlculture
136. HS-CP2 University Hisar - Haryana 1993
157. HS-CP-69 Choudhary Charan Singh Haryana Agnculture 1993
University Hisar - Haryana
158. GH-98 Field Collection- Village Ding Mor Slrsa 1993
159. LLH-900 Pun_)ab Agnculturc Umvermty, Ludhiana- Punjab 1992
160. GH 100 Field Collection - Village Kaimeri, Hisar I992
161. GH-101 Field Coi!ectlon Vlllage Stkanderpur Sirsa 1992
162. GH-102 Fleld Collectlon- Village Panniwala Mota, Slrsa 1992
163. PUSA-31 Pusa Institute New Delhi | 1993
164. PUSA-31-2 - Pusa Institute New Delhi ) 1993
o . duwmenizy - Fosatmstindo Nowloln 1993
166 7P_U_SiA -45- 3 3 N3 Pusa Institute New Delhi ) 1993
167. | 4536-1-P36 |  Pusalnstitute New Delhi 1993
168 45-3-6-2 ~ Pusa Institute New Delhi i (1993
169. 45-3-6-6 Pusa Institute New Delhi 1993
170. 45-3-6-12  Pusalnstitute New Delhi 1993
171. P45-4-11-3 ~ Pusa Institute New Delhi 1993
172. P54 - Pusa Institute New Delhi B 1993
173. | P88(31-8-8) |  Pusalnstitute New Delhi ) 1993
174 - P-700A ~ Pusa Institute New Delhi 1993
175. P-703 B  Pusa Institute New Delhi 1993
176, P703A _ Pusalnstitute New Delhi 1993
177. | P-704 |  Pusalnstitute New Delhi 1993
178, P-709 ~ Pusalnstitute New Delhi 1993
179, P-709-3 Puse_t Institute New Delhi 1993
' SK. Rajasthan Agricultural Universit (Agricult
180. Ganganagar Ageti el ¥ LB 3
el __,,7§ g g ~ Research Station, Shri Ganganagar - Rajasthan) 1993
181 RST-9 S.K. Rajasthan Agricultural University (Agriculture — i
Research Station, Shri Ganganagar - Rajasthan) I [
|
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S.K. Rajasthan Agricultural University (Agriculturc
L. BS-313 Research Station, Shri Ganganagar - Rajasthan) 1993
e S.K. Rajasthan Agricultural University (Agriculture
15. RB0R-7 Research Station, Shri Ganganagar - Rajasthan) i
g S.K. Rajasthan Agricultural University (Agriculture
184. RS-953-17-58 Research Station, Shri Ganganagar - Rajasthan) 133
S.K. Rajasthan Agricultural University (Agriculture
L, BSHR-LFIR Research Station, Shri Ganganagar - Rajasthan) 199
- NRL (S——
S.K. Rajasthan Agricultural University (Agriculture
156, e Research Station, Shri Ganganagar - Rajasthan) 1993
S.K. Rajasthan Agricultural University (Agriculture
L. BB 006045 Research Station, Shri Ganganagar - Rajasthan) L
S.K. Rajasthan Agricultural University (Agriculture
158 R3-930-002 Research Station, Shri Ganganagar - Rajasthan) 1993
. . S.K. Rajasthan Agricultural University (Agriculture .
135, Bikaneri Nanna Research Station, Shri Ganganagar - Rajasthan) 1995
| 190. | F4-__22:—_ __:_ __:I‘;y—sa Institute Ne\yﬁ[_)_etﬂl , 1993
191, F4-29 ~ Pusa Institute New Delhi - 1993 -
192. F4- 82 7 Pusa Institute New Delhi _ 1993
193. HS-46 Choudhary Charan Singh Haryana Agriculture 1993
University Hisar - Haryana
194 GH-254 Field Collection - Nanded Maharashtra 1993
195, H-1156 Choudhary Charan Smgh Haryana /\gru.ulturc 1993
University Hisar - I Iaryana
196. CSH-385 Central Institute for Colton Research, chlonal f 1993
Station Sirsa - Haryana -
197. LH-1134 Punjab Agriculture University, Ludhiana- Punjab 1992
198. Slkandar Field Collection- Vti]agc Slkandcrpur Sirsa 1993
199. RAJ SEL. F leld G ollf:ctmn Vllldg(, 77., Shriganga Nagar 1995
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200. LH-1054 Field Collection - Village Abohar, Fazilka -Punjab
201. Parent of NHH44 Marathwada Agricultural University, Parbh;i“ |
202. GH-509 Field Collection - Village Slkanderpurgx;a_ -
k203. GH—SIO— — Field Collection - Vlllag;—(;l:;;t;l—aiDls;S;r;a .
F20: i GH-512 | ‘_M-vF:;lE Collection - Mnsa(Gu;r;tS B
205. GH-513 Field Collection - Mnsa(GUJrat) |

206. GH-514 o ——m;le:l; Collection - Mnsa(Gujrat) -

207 GH-516 Field Collection - Village Slkmderpurglrsa
‘Eé* GH-517 7uwl,FmGt&Eﬂmn WH@ENMMM&Q@&)__
209. | GHSI8 | Field Collection - Village Sikanderpur, Sirsa
;10. GH-519 N F;Idiéoll‘t;t;;r-lu_\;l_ﬁ;ée Slkandt;l-";ur_glrsa N
_21 1 GH-520 Field Collection - Village Sliajd_er_pur _Slr;a B

212. GH-521 B Flel(TCollectlon Village SlkanderpurE;;

21 37. s --___GH 526 e l;eld Elo]lectlc;”{/_lli;_g—f-:-;k;m-der;_);r Sirsa _
(214 |  GHs27 | FieldCollection  Mnsa (Gujrat)

215. GH-528 fi?ie[d Collection — Mnsa (Gujrat) o

216. GH-529 ——M—Igld Collection — Mnsa (Gujrat) .
3]7. GH-533 B Field Collection — M;s;l_((_E-UJrat)

218. 1 _-:}H _534 F leldi( ollectson_:llaoe Sikanderpur. S1rsia

élé: };H 5357 - _ -};ckiCoﬁ;éUOggggﬂga(Guﬁaﬂ

220 GH-536 1 Fi 1cI;C;H;;)n7 Mnsa(Gu-Jra‘;)

22t.m GH;&i - _ [‘lC]d Col]ect;oni Mnsa((;UJra-t)

222 | GH-543 | Field Collection - Mnsa(Gujrat)

223 - NZHH-515 AICCIP Trial

224, 02NT-121 AICCIP Trial

225. OZNI 125 AICCIP Trial
1 226. | 0N _F__l_4_7__ B AICCIP Trial

227. | 02N2HH-561 AICCIP Trial

228. |  02NT-117 AICCIP Trial
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229. 2KNZHH-514 AICCIP Trial May 2000
230 2KNZHH-515 | AICCIP Trial | May2000
231. 2KNZHH-516 AICCIPTrial | May 2000

(232. | 2kNzHH-517 | 0000 ~ AICCIP Trial May 2000
233. 2KNZHH-51 ] AICCIP Trial ~ May2000
234. 2KNZHH-55 AICCIP Trial | May 2000
235. 2KNZHH-56 AICCIP Trial ~May 2000
236. 02N2HH-557 |  AICCIPTrial ~ May 2002
237. 02N2HH-561 | AICCIP Trial May 2002
238, 02N2HH-559 AICCIP Trial | May2002
239. 02N2HH-558 | AICCIP Trial o  May 2002
240. | O02N2HH-561 ~ AICCIP Trial | May2002
241 02NZHH-562 AICCIP Trial May 2002
242, Dhawal-2 Market | May2002
243. 02NZHH-501 AICCIPTrial |  May2002
244, 02N2HH-511 a1 AICCIP Trial _ May 2002
245. 02N2HH-508 ~ AICCIP Trial  May2002
246. 02N2HH-507 AICCIP Trial May 2002
(247 | o2N2HHS12 | AICCIPTral May 2002
248 02NT-117 , ~ AICCIP Trial May 2002

(249. | 02NT-142 ~ AICCIPTral | May2002

| 250. O2NT-146 |  AICCIPTrial May 2002
251 02NT-121 ~ AICCIP Trial May 2002
252, 02NT-125 ~ AICCIPTrial May 2002
253. 02NT-127 B AICCIP Trial - May 2002

[ 254. 02NT-127 ~ AICCIP Trial = May 2002
255. | 02NT-147 |  AICCIP Trial May 2002
256. | O2NT-131 |  AICCIPTrial May 2002
257. | NZHS2 ~ AICCIP Trial May 2001
258. NZHH-501 |  AICCIP Trial . May 2001
259 NZHH-502 AICCIP Trial May 2001

| 260. NZHH-503  AICCIPTral May 2001
261. NZHH-505 AICCIP Trial May 2001
262. NZHH-152 AICCIP Trial = May 2001
263. | O02NZHH-5s1 | AICCIPTrial May 2002
264 02NZHH-552 CAICCIPTrial | May2002
265 02NZHH-554 /\I(,CIP Trial May 2002
266. | 02NZHH-587 ~ AICCIP Trial May 2002
267. 02NZHH-553 |  AICCIP Trial May 2002
268. 02NZHH-556 :  AICCIP Trial May 2002

1269. | 02NZHH-512 ~ AICCIP Trial May 2002
270. | 02NZHH-513 AICCIP Trial May 2002
271. ~ 02NT-108 AICCIP Trial May 2602

<Y



272. 02NT-107 AICCIP Trial E
273, 02NT-101 | AICCIP Trial
274. 0INT-108 | AICCIP Trial i &
275 02NT-113 AICCIP Trial = o *
276. 02NT-117 | AICCIP Trial
277. | NZHH-152 | AICCIP Trial
278. | NzHH510 | ~ AICCIP Trial
279. NZHH-509 ~ AICCIPTrial
280. NZHH-507 AICCIP Trial s
281. NZHH-506 | AICCIP Trial
282. NZHH-511 AICCIP Trial e
283. Rasi776 BGII Hisar Market ool
284. Rasi-773 - Hisar Market sk
285, Rasi-602 ~ Hisar Market
1 286. | US-81BGIl Hisar Market
Table 3
In-house
S.NO. Acg:;l;llrll\?;zzlic ty Source Geographical Location
Name . | e
_i_B_?._ i TVI[*C 1 BG 1 il l'lelg j(&ct@n Mahabubnagar, Telangana
1288. | MFCIBGII | Field collection Mahabubnagar, Telangana )
289. MFC2 NBt Field collection Mahabubnagar, Telangana |
290. MFC2 BG | Field collection | Mahabubnagar, Telangana
291. MFC2 BG II Field collection Mahabubnagar, Telangana |
292, MFC3 BG 1 Field collection Mahabubnagar, Telangana |
293. MFC3 BG Il | Field collection Mahabubnagar, Telangana |
| 294. MFC5 NBt f@ collection |  Guntur, AP
295 | MFC5BGI | Fieldcollection | Guntur, AP
296. MFC5 BG Il | Field collection |  Guntur, AP
297. | SB289E | Market | NotAvailable
298. MFC4 ~ Market Aurangabad, Maharashtra )
299. Chirutha Bt 2 Market | Jalna, Maharashtra
300. RaghavBGIl |~ Market | Hisar - Haryana
5 Market MUR MANDI, Hisar -
301 Leo cot
ESP S il = |~ Haryama
302. | JKCH 1050 Bt . Market i Hisar - Haryana
303, | MZ_EG__ B Market | Not A\_{allable
304 Manjeet Bt 2 Market | Not Available
305. ACE Bt Market ,,NO‘ Avallab]e
306. Q !g 212 BG Il Market ~ Not Available
307. |  Bullet Market Not Available
308. | MIST Bollgard I Market | Not Available
309. | JKCH 121 -female Market [ Not Available

April 1999
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~ May 2002
~ May 2002
May 2002
May 2002

April 1999

April 1999

~ April 1999_
April 1999

~ April 1999

13-05-2013

09-05-2014.
01-05-2014

10-05-2018

May 2002

Date of Accession

(Month/Year)

2014
2014
2014
2014
2014
2014
20]4
2015
20]5
2015
2013
2015
2010

- 2010- 20I4
2012-2015

22-05-2013
Not Available
Not Available
Not Available
Not Available
Not Available
Not Available
Not Available
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310. JKCH 121 -male Market NotAvailable | Not Available
31k JKCH 102 male ~ Market Not Available Not Available
312. | JKCH 121 -female Market NotAvailable |  Not Available
_3]3_- :_ ~ Rasi 134 Bt Market Not Available } ~ Not Available
1314. |  Rasi 134 Bt Market Hisar - Haryana | B 16 04-2012
315. Avatar BG 11 Market Hisar - Haryana o 16-04-2012
316. Bullet Market Hisar - Haryana |  16-04-2012
37T Jaadoo Market Hisar - Haryana | 16-04-2012
318. 653 BG Il Market Hisar - Haryana |  16-04-2012
319. ATM Market Hisar - Haryana i 16-04-2012
320. 650 BG 11 Market Hisar - Haryana 19-05-2012
o e iggtd"“b'e R Aurangabad 30-07-2012
322. |  ACH33-2 |  Market Hisar - Haryana |  16-04-2012
323. | PanCham BG II Market Hisar - Haryana 16-04-2012
324 Ankur 3028 BG 11 | Market Hisar - Haryana | 26/4/2011, 16-04-2012
325. Jai BG 1 Market Hisar - Haryana | 1(3 04 20012
326. Jai BG II Market Hisar - Haryana 16-04-2012
327. Ajeet 133 BG Il Market Hisar - Haryana 16-04-2012
328. Surpass Market Hisar - Haryana 16-04-2012
329. | RajaBt2 Market Hisar - Haryana 160 -04- 2012
330 ~ AjayBt2 | Market Hisar - Haryana 16-04-2012
1331. | ManjeetBt2 Market ~ Hisar - Haryana 16-04-2012
332 SumaBt2 | = Market ~ Hisar - Haryana 1. 19-05-2012
333. JKCH 1050 BG 11 Market Hisar - Haryana ok 19-05-2012
334. JKCH 0109 BG II Market Hisar-Haryana |  2012-2013
335. Raghav Bt ~Market ~ Bathainda = 04-05-2013
336. RCH 569 BG II Market Hisar - Haryana ~_19-05-2012
31 First class Market Guntur, AP - N_o;_ﬁ\ia_li_a_bl_e =
338. Malini Bt 2 Market Guntur, AP s 5t 15-10-2012 2
339. ~ Bunny Bt 2 - Market ~ Guntur/Nanded ~03-08-2012 /3/7/2015
340. MallikaBt2 Market ~ Guntur/Shadnagar 03-08-2012 /2/7/2015/
341. | MaliniBt2 |  Market |  NotAvailable Not Available
342 SP 7149-11 | | Market Not Available ~ Not Available
| 343. Raja Bt 2 ~ Market Hisar - Haryana _22-05-2013
344. Anoop BG 11 ~ Market | Hisar - Haryana 22-05-2013 ‘
345. Leo cot BG I Market Hisar_ - Haryana 2012_701 6
346. Ankur3028 BGII |  Market Hisar - Haryana UNKNOMN 1/5/2014
347. | JKCH1050BtGII |  Market |  Not Available x Not Avallablc |
348. ~ Zordar BG IT Market ~ MUR MANDI 15-05-2013 |
349. Jai BG Il ~ Market ~ Not Avallablt, Not AVdIldb!L
- 350. ‘;LI_HASS Market Not Available Not /\vmlablc
351 | 653BGN | Market | Hisar-Haryana 15052013
| 352 Anoop BGII |  Market ~ Hisar - Haryana 22—0_5-201)
353 Balwan BG [l___1__ ~ Market | Hisar - Haryana 9/5/2014, 12-05-2614
354. |  Om3366 Market Hisar - Haryana 12-05-2014, 1/522014 !
355. | Shilpa Plus BG II Market Hisar - Haryana 09-05-2014 |
356 Zordar BG 11 Market Hisar - Haryana 14-06-29 16 !
357. KCH 999 BG 11 Market | Hisar - Haryana 22-05-2013
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358. | JKCH 1050 BG II Market Not Available | Not Available

359. RCH 602 BG 11 ~ Market Hisar - Haryana 01-05-2014

360. US 21 BG I Market Hisar - Haryana | 9/5/2014, 14-06-2016

361. Raja Bt 2 Market Not Available | Not Available

362. Sowmya 135 BG 1l Market Aurangabad ~ 05-07-2014
| 363. Azura Market Aurangabad ~ 05-07-2014 |

364. ~ Azura |  Market Aurangabad . 11-07-2014

365 Surpass Market Hisar - Haryana ~ Not Available

366. Nikki Market Not Available Not Available

367. Mallika Bt 2 Market Aurangabad 28-07-2016

368. MallikaBt2 | 1 Market ~ Aurangabad ~ 28-07-2016

369. SIRHIND Market Hisar - Haryana 14-06-2016
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Certificate of Incorporation

Ho 4L4-3¥IR3I ST ° ¢RR0
No. 55-34923 of 1988-89

¥ Qg R YHifr sl § i o Eiditum gesitfrafon st
wsae fafies
el arfafEg 1956 (1956 &1 1) %am‘hﬁnﬁmaﬁni% 3l g
mqﬁ%ﬂﬁa%l

| hereby certify that DCM ENGINEERING INDUSTRIES PRIVATE LIMITED
is this day incorporated under the Companies Act, 1956 (No. 1 of 1956)
and that the Company is Limited.

U TR ¥ 3 dlo 17 W™, 1910 @ fear

Given wunder my hand at NEW DELH! this SIXTH day of
FEBRUARY One thousand nine hundred and EIGHTY NINE .

Sd/-

(=t.vart viEt)

wey e

fawelt ws wivamn
(B.BHAVAN! SANKAH)
Registrar of Companies
DELHI 8- HAR {A“.’
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The Company has been converled
into a Public Company from the
deemed Fublic Company U/S 44
of tha Companlas Act, 1958.
Sda/-
Registrar of Companles
Did. 21,9.89

The word "Privale” has been
deleted from the Company namo
U/S 43-A (l) of the Companies
Acl, 1956
. Sw.
Asslt, Registrar of Companios
' Did. 18.9.89

Form 1

form &1 wno-v3
Certificate of Incorporation

To 4h-3¥RY @ H R0
No. 55-34923 of 1988-89
¥ g R yuIfra e § o ot Srdtue gt e
Az fafies
Fr stfafrEm 1956 (1956 &1 1) F el ffia @) 18 € 31l 78
Frgt g 2
| hereby certify that DCM ENGINEERING INDUSTRIES PRIVATE LIMITED

is this day incorporated under the Companies Act, 1956 (No. 1 of 1956)
and that the Company is Limited. !

B TR A W de 17 WM, 1910 & @ Wl

Given under my hand at NEW DELHI this SIXTH day of

FEBRUARY One thousand nine hundred and EIGHTY NINE

Sd/-
(&t i)
Fepft faRR
feeeit wa wfeamm
(B.BHAVANI SANKAR)

Registrar of Companies
DELHI & HARYAN




FRESH CERTIFICATE OF INCORPORATION
CONSEQUENT ON CHANGE OF NAME

COMPANY. NO. 55-34923

IN THE OFFICE OF THE REGISTRAR OF COMPANIES,
DELHI AND HARYANA

(UNDER THE COMPANIES ACT, 1956 (QF 1956) °

in the matter of DCM ENGINEERING INDUSTRIES LIMITED
| hereby certify that DCM ENGINEERING INDUSTRIES LIMITED
Which was originally incorporaled on SIXTH

day of FEBRUARY One Thousand Nine Hundred EIGHTY NINE
Under Companies Act, 1956 and Under the name DCM ENGINEERING
INDUSTRIES PRIVATE, LIMITED having duly passed the necesary
special resolution in terms of section 21 of the Companies Act, 1956
and the approval of Central Government signilied in writing have been
accorded thereto in the Department of Company Affairs, New Dalhi
approval letler No, 21/55-34923/4669 Dated 22-2-90

The name of the sald Company is this day changed to DCM INDUSTRIES
LIMITED and this cerlificate is issued pursuant to Sec. 23 (1) of the said Act.

Given under my hand at NEW DELHI this FIRST ~day
of MARCH One thousand Nine Hundred and NINETY

Sd/-

(B. BHAVAN| SANKAR)
REGISTRAR OF COMPANIES
DELHI AND HARYANA
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FRESH CERTIFICATE OF INCORPORATION
CONSEQUENT ON CHANGE OF NAME

COMPANY NO. 55-34923

IN THE OFFICE OF THE REGISTRAR OF COMPANIES,
DELHI AND HARYANA

(UNDER THE COMPANIES ACT. 1956 (OF 1956}

in the matter of DCM INDUSTRIES LIMITED

| hereby certify that DCM INDUSTRIES LIMITED

Which was originally incorporated on SIXTH f;
o

day of FEBRUARY One Thousand Nine Hundred EIGHTY NINE
Under Companies Acf, 1956 and Under the_name DCM ENGINEERING
INDUSTRIES PRIVATE LIMITED having duly passed the necessary
special resolution in terms of section 21 of the Companies Act, 1956
and the approval of Central Government signified in writing have been
accorded thereto in the Depariment of Company Affairs, New Delhi
approval letter No. 21/34923/15254 Dated 18-7-90

The name of the said Company is this day changed to DCM SHRIRAM
CONSOLIDATED LIMITED and this certificate is issuad pursuant to

Sec. 23 (1) of the said Act.

Given under my hand al NEW DELHI this TWENTIETH day
of JULY One thousand Nine Hundred and NINETY

Sd/-
(B. BHAVANI SANKAR)
REGISTRAR OF COMPANIES
DELHI AND HARYANA
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DCM SHRIRAM

Ak

Extracts from the minutes of the Meeting of the Board of Directors held on 22.2.2014

5. Change of name of the Company

Resolved that, consequent upon change in the name of the Company, fresh Power of
Attorney(ies) in lieu of existing Power of Attornies, if required, be executed including the
following in favour of Company's Directors/Officials/ Authorised Signatories who have
been given and are holding valid Power of Attorney(ies) of the Company on the date of
change of its name without limiting the general authorization given above :

S. In Favour of Designation UNIT(S)
N1°. Mr. Ajay S.Shriram Chairman & Sr.Managing Director Corporate Office

2 | Mr. Vikram S.Shriram Vice Chairman & Managing Director | Corporate Office

3 | Mr. Ajit S. Shriram Dy. Managing Director Corporate Office

4 | Dr. N.J.Singh Whole Time Director EHS) Corporate Office

5 | Mr. KK.Kaul - Sr. Executive Director “ISFCISCW

6 | Mr. Sunil M.Radhakrishna Sr. Executive Director DSCL Sugar

7 | Mr. AK. Awasthi Chief Executive Hydro Power

8 | Mr. Sovan Chakrabarty ED & & Business Head Corporate Office
9 | Mr. J.KJain ED & CFO Corporate Office

10 | Mr. Rajesh Gupta President Harlyali Kisaan Bazaar
11 | Mr. Anil Kumar President & Business Head - _-(f(-)?po_rét—éaﬁf—ﬁéé' '

) (Chemicals)

12 | Dr. Sharad Sharma President Bioseed India T
13 | Mr. Sushil Baveja President & Head - Corporate HR Corporate Office

15// Dr. Paresh Verma Research Director : Bioseed India

16 | Mr. N.K.Garg ' Sr. Vice President Corporate Office o
16 | Mr. Rajat Mukerjei Sr. Vice President & SBU Head — Corporate Office

Cement

17 | Mr. Parveen Kumar Aggarwal Sr. Vice President Corporate Office

18 | Mr. Prem Das Sr. Vice President SFCISVCISCW

19 | Mr. Rajiv Arora Vice President SHRIRAM POLYTECH
20 | Mr. O.P.Gupta Vice President DSCL SUGAR

21 | Mr. Sanjay Chhabra Vice President AGRI BUSINESS

22 | Mr. Vinoo Mehta Vice President SFC

23 | Mr. Saket Jain Vice President Fenesta Building System
24 | Mr. Amit Agarwal Joint Vice President Corporate Office

25 | Mr. Dinesh Sardana Joint Vice President DSCL SUGAR

26 | Mr. Anoop Singh Joint Vice President DSCLSUGAR

I~

DCM SHRIRAM LTD.

Corporate Office: 1st Floor, Kanchenjunga Building, 18 Barakhamba Road, New Delhi - 110001, Indla
Tel: +91 11 23316801 Fax: 491 11 23318072 e-mail; responso@demshriram.com wabsile: www. dcms'hrrmm com
Regislered Office: 5th Floor, Kanchenjunga Bldg., 18 Barakhamba Road, New Delhl - 116001 India .
CIN No. L74899DL1989PLC034923 « (Formorly DCM Sheiram Consolidatod Lid.) '

Shriram Fertilisers & Chemicals » Shriram Alkall & Chemicals - DSCL Sugar - Bioseed * Fenesta Building Systems + Shriram Cemont
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[ HARIYALTKISAAN

BAZAAR

27 | Mr. B.K.Khurana Joint Vice President
BAZAAR

28 | Mr. Pradeep Tyagi Joint Vice President DSCL SUGAR

29 | Mr. Amarendra Kumar Rakesh | General Manager SFC/SCW

30 | Mr. J.Banerjee General Manager Fenesta Building System '

31 | Mr. K.Kesavan General Manager (Finance & Bioseed India h

Accounts)

32 | Mr. Sudhir Kohli General Manager & Head Marketing SvC

33 | Mr. Shobhit Rastogi Addl. General Manager (Comm) — Loni | DSCL SUGAR-

34 | Mr. Sanjay Dimri Addl. General Manager SHRIRAM POLYTECH

35 | Mr. A.K. Chakraborty Addl. General Manager DSCL SUGAR

36 | Mr. A.KMathur Addl. General Manager SFo/scw T

37 | Mr. Manish Joshi Addl. General Manager HARIYALI KISAAN
BAZAAR

38 | Mr. Jacob Abraham Asst, General Manager (Commercial) SAC, BHARUCH

39 | Mr. Devesh Agarwal Senior Manager DSCL SUGAR

40 | Mr. S.N.Mittal Senior Manager Corporate Office

41 | Mr. Anup Kumar Sharma Senior Manager | HARIYALI KISAAN
BAZAAR

42 | Mr. Naresh Punjabi Addl. Manager SvC

43 | Mr. Sushil Handa Retainer HARIYALI KISAAN

Resolved also that Shri Ajay S. Shriram, Chairman & Sr. Managing Director, and Shri
Vikram S. Shriram, Vice Chairman & Managing Director, be and are hereby severally

authorised to sign, seal, register and deliver the said Power of Attornies.

Resolved also that the common seal shall be affixed in the presence of either Shri Ajay S.
Shriram, Chairman & Sr. Managing Director or Shri Vikram S. Shriram, Vice Chairman &
Managing Director and Shri B.L. Sachdeva, Company Secretary of the Company, who

shall countersign the same in token thereof,

Resolved also that Shri B.L. Sachdeva, Company Secretary be and is hereby severally
authorized to take all necessary actions, which are incidental and consequential to give
effect to the above resolutions.

Certified True Copy
For DCM Shriram Ltd.

-

(Sameet Gambhir)
Company Secretary

61
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Rajani Jaiswal, Ph. D.

Manager- Intellectual Property, Plant
Variety Protection, Contractual and
Relationship Management

e-mail: Rajani.Jaiswal@bioseed.com
Tel: +91 40 67066666; 040 67066672

Fax: +91 40 67066606 BIOSEED

Bioseed Research India,
Division of DCM Shriram Limited ~———
Plot No. 234, B Block, Phase II,

Kavuri Hills, Hyderabad-500033,

Telangana, India

Dt: June 8, 2019

Via courier
SoJebnted)s

T, A
The Chairman, ’3/ é/ /S
The National Biodiversity Authority (NBA),

5th Floor, TICEL Bio Park,

CSIR, Road, Taramani,

Chennai - 600 113

Subject: Form I application according to Office Memorandum (OM) dated September 10,
2018, Ministry of Environment, Forest and Climate Change (MoEFCC), Government of
India for prior access to seed material Cotton (Gossypium hirsutum)

NBA Ref: NBA/Tech Appl/9/TRF 2219/18/}8’-19

Dear Sir,

This is with reference to the above mentioned application, please note that at the time of filing of the
application an incomplete Annex | has been submitted inadvertently. We hereby submits the complete
Annex [ for your recordal.

Thanking you.

Sincerely

-~

e

Rajani Jaiswal

%}Bl&

(1) Annex | (Table-4) &%
) 1l
W et

W - .
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Enclosures:
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DCM SHRIRAM

BIOSEED RESEARCH INDIA: Plot No. 234, B-Block, Kavuri Hills-Phase-ll, Hyderabad-500 033, India Ph: +91-40-6706 6666, Fax : +91-40-6706 6606, www.bioseed.com
Registered Office : DCM Shriram Limited, 15t Floor, Kanchenjunga Building, 18 Barakhamba Road, New Delhi - 110 001.
CIN No.L74899DL1983PLC34923, (Formerly DCM Shriram Consolidated Ltd.)
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Annexure I
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Cotton
Table: 1
Germplasm S Date of
S. Accession At Geographical Location Accession
No. Name (Month/Year) |
L. BRH451 Not Available Not Available Not Available
| 2. CT0322 Field collection Shivali,Dharwad,Karnataka 2009
3. CT0323 Not Available Not Available Not Available
4. CT0324 Field collection Pusuluru,Guntur,Andhra Pradesh 2010 2]
5. CT0325 Field collection Vangipuram,Guntur,Andhra Pradesh 2010
6. CT0326 Field collection Phirangipuram,Guntur,Andhra Pradesh 2010
7. CT0327 Field collection Phirangipuram,Guntur,Andhra Pradesh 2010
| 8. CT0328 Field collection Phirangipuram,Guntur,Andhra Pradesh 2010
9, CT0329 Field collection Phirangipuram,Guntur,Andhra Pradesh 2010
10. CT0330 Field collection Kaza,Guntur,Andhra Pradesh 2010
11.] CT0331 Not Available Not Available Not Available
12.] CT0332 Field collection Ganeshpur,Chalisgaon,Jalgaon,Maharashtra 2011
13 CT0333 Field collection Hadala,Amreli,Amreli,Gujrat 2011
14.] CT0334 Field collection Hingone,Chalisgaon,Jalgaon,Maharashtra 2011
15.| CTO0335 Field collection Ganeshpur,Chalisgaon,Jalgaon,Maharashtra 2011
16. CTO0336 Field collection Vangipuram,Guntur,Andhra Pradesh 2011 _
17.| 5007BGIlI | Not Available Not Available Not Available
18. 5045 Not Available Not Available Not Available
19.] 5009BGII | Not Available Not Available Not Available |
20. 268 Not Available Not Available Not Available
_21.| DHSI124 Not Available Not Available _|_Not Available |
~22.| CTO0343 Field collection Sirwara,Bellary,Karnataka 2012 B
23 524 Not Available Not Available Not Available |
24.] ANJALI Not Available Not Available Not Available
25. FM958 Not Available Not Available Not Available
| 26.| CT0348 Field collection Shirava,Shahapur, Y adagiri,Karnataka | 2013
|_27.) LHS5I124 Not Available Not Available Not Available |
28. CT0362 Field collection | Thandrapadu,Gadwal,Mahabubnagar, Telangana 2015
29.] CT0363 Field collection | Waddepalli,Gadwal, Mahabubnagar, Telangana 2015
- 30.| CT0364 Field collection | Waddepalli,Gadwal,Mahabubnagar,Telangana | 2015 ]
- 31.| CT0365 | Field collection | Thandrapadu,Gadwal,Mahabubnagar,Telangana 2015
32,1 CT0366 Field collection | Waddepalli,Gadwal,Mahabubnagar,Telangana | 2015
_33.| CT0367 Field collection | Waddepalli,Gadwal,Mahabubnagar,Telangana | 2015
34.| SJFBGII Not Available Not Available Not Available |
35.| 5002BGII | Not Available | Not Available Not Available |
36.| CT0370 | Field collection Patrakalipuram,Bodi, Theni, Tamil Nadu 2015
| 37.] CT0371 Field collection | Patrakalipuram,Bodi,Theni, Tamil Nadu | 2015
| 38.] CT0372 | Field collection |  Medikonduru,Guntur,Andhra Pradesh | 2015 |
39.| CT0374 | Field collection | Sirisanna,Jainath,Adilabad, Telangana | 2016
40.| CT0375 | Field collection | Sangvi,Kubeer,Adilabad,Telangana | 2016
4.1 CT0376 | Field collection |  Matafala,Jhadol,Udipur,Rajasthan 2018



42.| CT0377 Field collection Matafala,Jhadol,Udipur,Rajasthan 2018
43.| CT0378 Field collection Matafala,Jhadol,Udipur,Rajasthan 2018
44. CTO0379 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
45, CT0380 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
| 46. CTO0381 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
47. CT0382 Field collection Matafala,Jhadol,Udipur,Rajasthan 2018
48. CT0383 Field collection Matafala,Jhadol,Udipur,Rajasthan 2018
49, CT0384 Field collection Matafala,Jhadol,Udipur,Rajasthan 2018
50. CT0385 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
51 CT0386 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
52. CT0387 Field collection | Chundawada,Bichhiwada,Dungarpur,Rajasthan 2018
53. CT0674 Field collection Kherva, Wankaner,Morbi,Gujrat 2018
54.| CT0675 Field collection Ribda,Gondal,Rajkot,Gujrat 2018
55.| US 7067 Market Guntur, AP 2018
56. mgg; Market Guntur, AP 2018
57.| MAGNNA Market Guntur, AP 2018
58.| RCH 668 Market Raichur, Karnataka 2018
59. CT0680 Field collection Dondahalli, Devadurga,Raichur,Karnataka 2018
Table: 2
In-house
S. No Ac(i::s':)l;l?l:;nme Source & Geographical Location Cf))li:::: t(i)tfn
of Variety
60. 2-95-20 Pusa Institute New Delhi 1993
6l1. 2-95-32 Pusa Institute New Delhi 1993
62. 2-95-34 Pusa Institute New Delhi 1993 |
63. 2-95-35 Pusa Institute New Delhi 1993
64. 2-95-35-47 Pusa Institute New Delhi 1993
3 2-95-38 Pusa Institute New Delhi 1993
66. 2-98-20 Pusa Institute New Delhi 1993
[ 67 3-39 Pusa Institute New Delhi 1993 i
68 8-1-4-17 Pusa Institute New Delhi 1993
69, 8-1-32-P26 Pusa Institute New Delhi 1993
70. 8-1-32-P46 Pusa Institute New Delhi 1993
- FL 8-1-32-P37 Pusa Institute New Delhi 1993
7 8-1-32-P2 Pusa Institute New Delhi 1993
73. 8-6-31-1 Pusa Institute New Delhi 1993
-, 8-6-31-2 Pusa Institute New Delhi 1993
- 75, 8-6-31-4 ~ Pusa Institute New Delhi 1993
76. | 15-2-1-6-2-7-1 ~ Pusa Institute New Delhi B 1993
7. | 15211213 Pusa Institute New Delhi | 1993 |
78, | 1526-3-1 _ Pusa Institute New Delhi L ez
79, 19-2-16 | Pusa Institute New Delhi | 1993 N

7




80. 19-2-17 Pusa Institute New Delhi 1993
81. 19-18-3-5-1 Pusa Institute New Delhi 1993
82. 19-27-6-7-13-2-1 Pusa Institute New Delhi 1993
83. 19-27-6-13-2 Pusa Institute New Delhi 1993
84. 19-27-6-13-4 Pusa Institute New Delhi 1993
85. 19-27-6-6-8 Pusa Institute New Delhi 1993
86. 19-27-7-12-1-27 Pusa Institute New Delhi 1993
87. 19-27-7-12-1-29 Pusa Institute New Delhi 1993
88. BIP-28 Pusa Institute New Delhi 1993
89. BIP-38 Pusa Institute New Delhi 1993
90. 31-38-23 Pusa Institute New Delhi 1993
91. 31-38-27 Pusa Institute New Delhi 1993
92. 31-38-33 Pusa Institute New Delhi 1993
93, 31-38-49 Pusa Institute New Delhi 1993
94. 31-38-52 Pusa Institute New Delhi 1993
95. 31-38-56 Pusa Institute New Delhi 1993
96. 45-3-3 Pusa Institute New Delhi 1993
97. 45-3-6-1 Pusa Institute New Delhi 1993
98. 45-3-6-14 Pusa Institute New Delhi 1993
99. 45-3-6-14-17 Pusa Institute New Delhi 1993
100. 45-3-6-99-37 Pusa Institute New Delhi 1993
101. 45-3-6-99-39 Pusa Institute New Delhi 1993
102. 45-3-6-14 Pusa Institute New Delhi 1993
103. 45-3-1-40-P9 Pusa Institute New Delhi 1993
104, 54-3-1-40-11 Pusa Institute New Delhi 1993
105. 54-3-1-40-15 Pusa Institute New Delhi 1993
106. 54-3-1-40-16 Pusa Institute New Delhi 1993
107. 54-3-1-40-19 Pusa Institute New Delhi 1993
108. 54-3-1-40-48 Pusa Institute New Delhi 1993
109. 54-3-1-40-56 Pusa Institute New Delhi 1993
110. 54-3-1-40-59 Pusa Institute New Delhi 1993
LY R-167 Pusa Institute New Delhi 1993
112, R-169 Pusa Institute New Delhi 1993
113. R-171 Pusa Institute New Delhi 1993
114, R-173 Pusa Institute New Delhi 1993
115. R-174 Pusa Institute New Delhi 1993
11 6. R-175 Pusa Institute New Delhi 1993
S e 1 R-176 Pusa Institute New Delhi 1993
| 118. R-177 Pusa Institute New Delhi 1993
119 R-178 Pusa Institute New Delhi 1993
120 R-179 Pusa Institute New Delhi 1993
121, R-180 Pusa Institute New Delhi 1993
(122, | 453-6-14-P5 Pusa Institute New Delhi 1993 |

FAN
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123, 19-27-6-7-13-2-5 Pusa Institute New Delhi 1993
124, 08-6-26 Pusa Institute New Delhi 1993
125. F4-61 Pusa Institute New Delhi 1993
126. F4-82 Pusa Institute New Delhi 1993
127. 45-3-6-14-3 Pusa Institute New Delhi 1993
128. 45-3-6-14-6 Pusa Institute New Delhi 1993
129, 45-3-6-14-8 Pusa Institute New Delhi 1993
130. 45-3-6-14-17 Pusa Institute New Delhi 1993
131. 45-3-6-14-18 Pusa Institute New Delhi 1993
132. 45-3-6-14-21 Pusa Institute New Delhi 1993
133. 188-6-3 Pusa Institute New Delhi 1993
134. F4-61 Pusa Institute New Delhi 1993
135. 4-11 Pusa Institute New Delhi 1993
136. 4-45 Pusa Institute New Delhi 1993
137. 4-74 Pusa Institute New Delhi 1993
138. 4-80 Pusa Institute New Delhi 1993
139. 08-6-26 Pusa Institute New Delhi 1993
140. PUSA-31 Pusa Institute New Delhi 1993
141, HS-6 Choudhary Charan Sm_gh Haryana Agriculture 1993

University Hisar - Haryana
142. LH-900 Punjab Agriculture University, Ludhiana- Punjab 1992
143, HS-974 Choudhary Charan Sm_gh Haryana Agriculture 1993
University Hisar - Haryana
144. F-846 Punjab Agriculture University, Ludhiana- Punjab 1992
145. LRA-5166 Central Institute for cotton Research, Coimbatore 1993
146, HS-90-80 Choudhary Charan Sm_gh Haryana Agriculture 1993
University Hisar - Haryana
147, HS-45 Choudhary C_harafl Smgh Haryana Agriculture 1993

I University Htsar - Haryana
148, H777 Choudhary C_hara.p Sm_gh Haryana Agriculture 1993

== University Hisar - Haryana
149, F-505 Punjab Agriculture University, Ludhiana- Punjab 1992
150. CSH-1185 Central Instltutg for C_otton Research, Regional 1993

Station Sirsa - Haryana
151, HS-974 Choudhary C_harap Smgh Haryana Agriculture 1993
University Hisar - Haryana
152 HS-6A Choudhary Charan Singh Haryana Agriculture 1993
) (S.NAKED) University Hisar - Haryana
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153 HS-6AA Choudhary Charan Singh Harj?éna Agriculture 1993
' (NAKED) University Hisar - Haryana
154, HS-164 Choudhary tharap Singh ngyana Agriculture 1993
University Hisar - Haryana
155. HS-195 Choudhary C.harag Smgh Haryana Agriculture 1993
University Hisar - Haryana
156. HS-CP-2 Choudhary Charan Smgh Haryana Agriculture 1993
University Hisar - Haryana
157, HS-CP-69 Choudhary C‘harafl Smgh Haryana Agriculture 1993
University Hisar - Haryana
158. GH-98 Field Collection- Village Ding Mor, Sirsa 1993
159. LH-900 Punjab Agriculture University, Ludhiana- Punjab 1992
160. GH-100 Field Collection - Village Kaimeri, Hisar 1992
161. GH-101 Field Collection -Village Sikanderpur, Sirsa 1992
162. GH-102 Field Collection- Village Panniwala Mota, Sirsa 1992
163. PUSA-31 Pusa Institute New Delhi 1993
164. PUSA-31-2 Pusa Institute New Delhi 1993
165. PUSA-45-2-2 Pusa Institute New Delhi 1993
166. PUSA-45-3-3 Pusa Institute New Delhi 1993
167. 45-3-6-1-P36 Pusa Institute New Delhi 1993
168. 45-3-6-2 Pusa Institute New Delhi 1993
169. 45-3-6-6 Pusa Institute New Delhi 1993
170. 45-3-6-12 Pusa Institute New Delhi 1993
171. P45-4-11-3 Pusa Institute New Delhi 1993
172, P54 Pusa Institute New Delhi 1993
173. P88(31-8-8) Pusa Institute New Delhi 1993
174. P-700A Pusa Institute New Delhi 1993
175. P-703 Pusa Institute New Delhi 1993
176. P-703A Pusa Institute New Delhi 1993
17T P-704 Pusa Institute New Delhi 1993
178. P-709 Pusa Institute New Delhi 1993
179. P-709-3 Pusa Institute New Delhi 1993
. . | S.K. Rajasthan Agricultural University (Agriculture
180. | Ganganagar Ageti Research Station, Shri Ganganagar - Rajasthan) 1993
S.K. Rajasthan Agricultural University (Agriculture
e Sl Research Station, Shri Ganganagar - Rajasthan) 1993

10



S.K: Rajasthan Agricultural University (Agriculture

4P

1993

b War-aid Research Station, Shri Ganganagar - Rajasthan)

S.K. Rajasthan Agricultural University (Agriculture

183. s e Research Station, Shri Ganganagar - Rajasthan) e
S.K. Rajasthan Agricultural University (Agriculture

= ELASFS Research Station, Shri Ganganagar - Rajasthan) s
S.K. Rajasthan Agricultural University (Agriculture

s RS-953-17-78 | ""Research Station, Shri Ganganagar - Rajasthan) =
S.K. Rajasthan Agricultural University (Agriculture

H6. RS- Research Station, Shri Ganganagar - Rajasthan) 9%
S.K. Rajasthan Agricultural University (Agriculture

. KOOt Research Station, Shri Ganganagar - Rajasthan) L
S.K. Rajasthan Agricultural University (Agriculture

. R Research Station, Shri Ganganagar - Rajasthan) i

. : S.K. Rajasthan Agricultural University (Agriculture '

189 Eakane Narume Research Station, Shri Ganganagar - Rajasthan) i

190. F4-22 Pusa Institute New Delhi 1993

191. F4-29 Pusa Institute New Delhi 1993

| 192. F4- 82 Pusa Institute New Delhi 1993

193 HS-46 Choudhary Charan Smg,h Haryana Agriculture 1993

University Hisar - Haryana
194. GH-254 Field Collection - Nanded Maharashtra 1993
195, H-1156 Choudhary thap Smgh Haryana Agriculture 1993
University Hisar - Haryana
196. CSH-385 Central Instltute- for Cvott(m Research, Regional 1993
Station Sirsa - Haryana

197. LH-1134 Punjab Agriculture University, Ludhiana- Punjab 1992

198. Sikandar Field Collection- Village Sikanderpur, Sirsa 1993

1995

RAJ SEL.

Field Collection - Village 7Z, Shriganga Nagar
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200. LH-1054 Field Collection - Village Abohar, Fazilka -Punjab 1995
201. Parent of NHH44 Marathwada Agricultural University, Parbhani 1995
202. GH-509 Field Collection - Village Sikanderpur, Sirsa 1996
203. GH-510 Field Collection - Village-Chautala Distt-Sirsa 1996
204. GH-512 Field Collection - Mnsa(Gujrat) 1998
205. GH-513 Field Collection - Mnsa(Gujrat) 1998
206. GH-514 Field Collection - Mnsa(Gujrat) 1998
207. GH-516 Field Collection - Village Sikanderpur, Sirsa 1998
208. GH-517 Field Collection - Village-Malout(Punjab) 1996
209. GH-518 Field Collection - Village Sikanderpur, Sirsa 1993
210. GH-519 Field Collection - Village Sikanderpur, Sirsa 1995
211. GH-520 Field Collection - Village Sikanderpur, Sirsa 1995
212. GH-521 Field Collection - Village Sikanderpur, Sirsa 1996
213 GH-526 Field Collection - Village Sikanderpur, Sirsa 199
214. GH-527 Field Collection — Mnsa (Gujrat) 1998
215 GH-528 Field Collection — Mnsa (Gujrat) 1998
216. GH-529 Field Collection — Mnsa (Gujrat) 1998
217. GH-533 Field Collection — Mnsa (Gujrat) 1998
218. GH-534 Field Collection - Village Sikanderpur, Sirsa 1999
219. GH-535 Field Collection — Mnsa (Gujrat) 1999
_;'2-0. GH-536 Field*Collection - Mnsa(Gujrat) 1999
_'2"2] ; GH-542 Field Collection - Mnsa(Gujrat) 1999
22 GH-543 Field Collection - Mnsa(Gujrat) 1999
1 223. | NZHH-515 AICCIP Trial 2002
| 224. 02NT-121 AICCIP Trial 2002
1225. | 02NT-125 AICCIP Trial 2002
226. |  02NT-147 AICCIP Trial 2002
227. | 02N2HH-561 AICCIP Trial 2002
228. | O02NT-117 AICCIP Trial 2002
12
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229. 2KNZHH-514 AICCIP Trial May 2000
230. 2KNZHH-515 AICCIP Trial May 2000
231. 2KNZHH-516 AICCIP Trial May 2000
232. 2KNZHH-517 AICCIP Trial May 2000
233. 2KNZHH-51 AICCIP Trial May 2000
234. 2KNZHH-55 AICCIP Trial May 2000
235. 2KNZHH-56 AICCIP Trial May 2000
236. 02N2HH-557 AICCIP Trial May 2002
237. 02N2HH-561 AICCIP Trial May 2002
238. 02N2HH-559 AICCIP Trial May 2002
239. 02N2HH-558 AICCIP Trial May 2002
240. 02N2HH-561 AICCIP Trial May 2002
241. 02NZHH-562 AICCIP Trial May 2002
242. Dhawal-2 Market May 2002
243. 02NZHH-501 AICCIP Trial May 2002
244, 02N2HH-511 AICCIP Trial May 2002
245. 02N2HH-508 AICCIP Trial May 2002
246. 02N2HH-507 AICCIP Trial May 2002
247. 02N2HH-512 AICCIP Trial May 2002
248. 02NT-117 AICCIP Trial May 2002
249. 02NT-142 AICCIP Trial May 2002
250. 02NT-146 AICCIP Trial May 2002
251. 02NT-121 AICCIP Trial May 2002
252. 02NT-125 AICCIP Trial May 2002
253. 02NT-127 AICCIP Trial May 2002
254. 02NT-127 AICCIP Trial May 2002
255. 02NT-147 AICCIP Trial May 2002
256. 02NT-131 AICCIP Trial May 2002
257, NZH52 AICCIP Trial May 2001
258, NZHH-501 AICCIP Trial May 2001
259, NZHH-502 AICCIP Trial May 2001
260, NZHH-503 AICCIP Trial May 2001
261. NZHH-505 AICCIP Trial May 2001
262. NZHH-152 AICCIP Trial May 2001
263. 02NZHH-551 AICCIP Trial May 2002
264. 02NZHH-552 AICCIP Trial May 2002
265. | 02NZHH-554 AICCIP Trial May 2002
266. 02NZHH-587 AICCIP Trial May 2002
267. | 02NZHH-553 AICCIP Trial May 2002
268. | 02NZHH-556 AICCIP Trial May 2002
269. | 02NZHH-512 AICCIP Trial May 2002
270 _02NZHH-513 AICCIP Trial __May2002
271, 02NT-108 AICCIP Trial ‘May 2002
13
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VR 02NT-107 AICCIP Trial May 2002
273. 02NT-101 AICCIP Trial May 2002
274. 02NT-108 AICCIP Trial May 2002
275. 02NT-113 AICCIP Trial May 2002
276. 02NT-117 AICCIP Trial May 2002
277, NZHH-152 AICCIP Trial April 1999
278. NZHH-510 AICCIP Trial April 1999
279. NZHH-509 AICCIP Trial April 1999
280. NZHH-507 AICCIP Trial April 1999
281. NZHH-506 AICCIP Trial April 1999
282. NZHH-511 AICCIP Trial April 1999
283. Rasi776 BGII Hisar Market 13-05-2013
284. Rasi-773 Hisar Market 09-05-2014
285. Rasi-602 Hisar Market 01-05-2014
286. US-81 BGII Hisar Market 10-05-2018
Table 3
In-house
Germplasm 2 ? Date of Accession
S.NO. AccessionP}Varie ty Source Geographical Location (Month/Year)
Name
287. MFCI BG I Field collection Mahabubnagar, Telangana 2014
288. MFC1 BG 11 Field collection Mahabubnagar, Telangana 2014
289. MFC2 NBt Field collection Mahabubnagar, Telangana 2014
290. MFC2 BG I Field collection | Mahabubnagar, Telangana 2014
291. MFC2 BG 1l Field collection Mahabubnagar, Telangana 2014
292, MFC3 BG | Field collection Mahabubnagar, Telangana 2014
293. MFC3 BG II Field collection Mahabubnagar, Telangana 2014
294, MFC5 NBt Field collection Guntur, AP 2015
295, MFC5 BG 1 Field collection. Guntur, AP 2015
296. MFC5 BG II Field collection Guntur, AP 2015
| 297. SB289E Market Not Available 2013
298. | MFC4 Market Aurangabad, Maharashtra 2015
299. Chirutha Bt 2 Market Jalna, Maharashtra 2010
300. Raghav BG II Market Hisar - Haryana 2010-2014
301. btk Azt MALTR-MIANEN, Fisar- 2012-2015
Haryana
302. JKCH 1050 Bt Market Hisar - Haryana 22-05-2013
303. | ACH 133-2 BG Market Not Available Not Available
304. | Manjeet Bt 2 Market Not Available Not Available
s, | ACE Bt Market Not Available Not Available
306 GK 212 BG Il Market Not Available Not Available
307. |  Bullet Market Not Available Not Available
308. | MIST Bollgard II Market Not Available Not Available
309. | JKCH 121 -female Market Not Available Not Available
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" 10. | JKCH 121 -male Market Not Available Not Available
| 311. | JKCH 102 male Market Not Available Not Available
312. JKCH 121 -female Market Not Available Not Available
313. Rasi 134 Bt Market Not Available Not Available
314. Rasi 134 Bt Market Hisar - Haryana 16-04-2012
315, Avatar BG Il Market Hisar - Haryana 16-04-2012
316. Bullet Market Hisar - Haryana 16-04-2012
317. Jaadoo Market Hisar - Haryana 16-04-2012
318. 653 BG II Market Hisar - Haryana 16-04-2012
319. ATM Market Hisar - Haryana 16-04-2012
320. 650 BG 11 Market Hisar - Haryana 19-05-2012
321, | JRCHZ double Market Aurangabad 30-07-2012
322. ACH 33-2 Market Hisar - Haryana 16-04-2012
323 Pan Cham BG II Market Hisar - Haryana 16-04-2012
324. Ankur 3028 BG 11 Market Hisar - Haryana 26/4/2011, 16-04-2012
325 Jai BG 1 Market Hisar - Haryana 16-04-2012
326. Jai BG II Market Hisar - Haryana 16-04-2012
2T Ajeet 133 BGII Market Hisar - Haryana 16-04-2012
328. Surpass Market Hisar - Haryana 16-04-2012
. 329, Raja Bt 2 Market Hisar - Haryana 16-04-2012
330. Ajay Bt 2 Market Hisar - Haryana 16-04-2012
331. Manjeet Bt 2 Market Hisar - Haryana 16-04-2012
332, Suma Bt 2 Market Hisar - Haryana 19-05-2012
333, JKCH 1050 BG I Market Hisar - Haryana 19-05-2012
334. JKCH 0109 BG 11 Market Hisar - Haryana 2012-2013 |
335. Raghav Bt Market Bathainda 04-05-2013
336. RCH 569 BG 11 Market Hisar - Haryana 19-05-2012
337 First class Market Guntur, AP Not Available
338. Malini Bt 2 Market Guntur, AP 15-10-2012
339, Bunny Bt 2 Market Guntur/Nanded 03-08-2012 /3/7/2015
340. Mallika Bt 2 Market Guntur/Shadnagar 03-08-2012 /2/7/2015/
341. Malini Bt 2 Market Not Available Not Available
342. SP 7149-11 Market Not Available Not Available
343. Raja Bt 2 Market Hisar - Haryana 22-05-2013
344. Anoop BG II Market Hisar - Haryana 22-05-2013
345. Leo cot BG Il Market Hisar - Haryana 2012-2016
| 346. Ankur 3028 BG II Market Hisar - Haryana UNKNOMN 1/5/2014
347. JKCH 1050 BtG II Market Not Available Not Available
348. Zordar BG I Market MUR MANDI 15-05-2013
349. ~JaiBGII Market Not Available Not Available
1350. | Surpass Market Not Available Not Available
351, - 653 BG I Market Hisar - Haryana 13-05-2013
352 Anoop BG II Market Hisar - Haryana 22-05-2013
383, Balwan BG 11 Market Hisar - Haryana 9/5/2014, 12-05-2014
1354, | Om3366 Market Hisar - Haryana 12-05-2014, 1/5/2014 |
355, Shilpa Plus BG IT | Market Hisar - Haryana 09-05-2014
356. Zordar BG Il Market Hisar - Haryana 14-06-2016
357. | KCH999 BG Il Market Hisar - Haryana 22-05-2013
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358. [ JKCH 1050 BG II Market Not Available Not Available
359. RCH 602 BG II Market Hisar - Haryana 01-05-2014
360. US21 BG I Market Hisar - Haryana 9/5/2014, 14-06-2016
361. Raja Bt 2 Market Not Available Not Available
362. | Sowmya 135 BG II Market Aurangabad 05-07-2014
363. Azura Market Aurangabad 05-07-2014
364, Azura Market Aurangabad 11-07-2014
365. Surpass Market Hisar - Haryana Not Available
366. Nikki Market Not Available Not Available
367. Mallika Bt 2 Market Aurangabad 28-07-2016
368. Mallika Bt 2 Market Aurangabad 28-07-2016
369. SIRHIND Market Hisar - Haryana 14-06-2016
Table 4
13(;. I:;':_liz :;f Source Geographical Location Year
370 | Chatrapathi Market Aurangabad (Maharashtra) 2008-2009
371 | Brahma Market Aurangabad (Maharashtra) 2008-2009
72 | Bunny BGI Market Aurangabad (Maharashtra) 2008-2009
373 | Bunny BGII Market Aurangabad (Maharashtra) 2008-2009
374 | Mallika BGIT Market A“’E‘“ﬁ:&gﬂﬁf’gﬁﬁ{i‘nggﬂe 2008-2012
375 | RCH-2 BGII Market Aurangabad (Maharashtra) 2008-2012
376 | NHH-44 BGII Market Aurangabad (Maharashtra) 2008-2009
377 | H.8 Market Aurangabad (Maharashtra) 2008-2009
378 | Vikram-5 Market Aurangabad (Maharashtra) 2009-2010
379 | Mallika Market Aurangabad (Maharashtra) 2009-2010
380 | MRCH 7351-2 Market Aurangabad (Maharashtra) 2009-2010
381 | Kanak BGII Market Davangere (Karnataka) 2010-2014
382 | Vikram-5 BGII Market Davangere (Karnataka) 2010-2011
383 | Bhaskar Market Davangere (Karnataka) 2010-2011
384 | Ajeet-155 Market Davangere (Karnataka) 2010-2018
385 | Chirutha Market Davangere (Karnataka) 2010-2011
386 | Dr.Brent Market Davangere (Karnataka) 2010-2011
387 | Bhaskar-9 Market Davangere (Karnataka) 2011-2012
388 | Tulsi-117 Market Davangere (Karnataka) 2011-2012
389 | Chamundi Market Davangere (Karnataka) 2011-2017
390 | Mahadev Market Davangere (Karnataka) 2011-2017
391 | Mallika Market Davangere (Karnataka) 2012-2013
| 392 | Jadoo Market Davangere (Karnataka) 2012-2018 |
393 | Bliss Market Davangere (Karnataka) 2013-2016
394 | RCH-659 BGII Market Davangere (Karnataka) 2015-2015
395 | Jai Market Davangere (Karnataka) 2014-2015
396 | Minarwa Market Davangere (Karnataka) 2014-2016
. 397 | SB-289E Market Not Available 2014-2015
398 | Bahubali Market Davangere (Karnataka) 2014-2016
399 | RCH-659 Market Davangere (Karnataka) 2015-2018
. 400 | Bhakti Market Davangere (Karnataka) 2015-2016
401 | Suvin Market Not Available 2015-2016
402 | US -7067 Market Davangere (Karnataka) 2017-2018
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‘NATIONAL BIODIVERSITY AUTHORITY L "8

5" Floor, Tlcel Bio Park, Near Ascendas Building, Taramani, CHENNAI - 600 113
4 T, /A & mé: WTT. Wedw=ra fafesear wfiv, aw@fa, 99t - €oo 113

Tel +91-44.2254 10752777 Email: accounts@nbaindia in
Fax+01-44-2254 1200 Website: www nbaindia org

F.NBA/TECH APPL/9/TRF/2219 / by 09 ? fe=i@/Date: 10-1-2019

ufdimo,

Mr. Paresh Verma

President,

Bioseed South East Asia & Research Director,
M/s. DCM Shriram Limited,

Plot no.234, B Block Phase I,

Kawvuri Hills,
Hyderabad — 500 033

ARG/,
Sir/Madam,

forar: gradeniftasaanA.
Sub: Forwarding of receipt - Regarding

FaPEr B | Fere. 10,000/- (V9 <6 89K 919 919) BT 3R, HET 89 dated 09-1-2019 Heris.

Please find enclosed herewith T.R. No. 89 dated 09-1-2019 for Rs. 10,000/- (Rupees Ten Thousand
only) towards Form I.

YaEHT [Yours faithfully,

L.

0!,[, (G¥. SigAT/ S. Kanchana)

Fricr@r3faRY for Accounts Officer

%\‘ 19
el =id: TAIh

Encl: As above
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G.A.R. 6 [ See Rule 22 (/)]

T.R. 5 [ See Rule &3] RECEIPT
89

No. Dated.. . 9:1:8011 .
Received from... H[$ -—DC 5})71 Jam.. LJ‘@I

f{lom Kanchanjun s bmlo{mﬁ. 18.. quthamba R@aa’

N D Wi ltpoo) " i

with Letter No....

(ﬁ\ 2

Original

the sum of Rupees.... . IQMJ‘BLDMGVLJCQMB

in Cash

_by Cheque  op account of .. IULI DPT'O 50311'}5 G” }., 1‘1 l@

by Bank Draft
in payment afﬁ!TH_],_

F (v pov)-

Chennai
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B5
National Biodiversity Authority £
(An Autonomous and Statutory Body of Ministry of Environment and Forests, Government of India) . a .
% £
o N
Tel : 49144 2254 2771 TICEL Bio Park
Fax : +91 44 2254 1200 5th Floor, CSIR Road,
email: tech@nbaindia.in Taramani, Chennai - 600 113
Website: www.nbaindia.org Tamil Nadu, India

No. NBA/Tech Appl/9/TRF2219/18/18-19 7 (thru email only) dated: 23.01.2019

To 4

Dr. Paresh Verma, P
President, Contractual and Relationship,

Sociates Management, Bioseed Research India,

Plot: 234, B Block Phase Il, Kavuri Hilla,

Hyderabad: 500 033

paresh.verma@bioseed.com ; rajani.jaiswal@bioseed.com

Sir, ‘

Sub: Form | application received from M/s. DCM Shriram Ltd — reg.

Ref: DD: No. 508476 dt. 04/12/2018

| invite your attention to Form | application to access the biological resources
for research purpose and acknowledge receipt of the same. On scrutiny of the said
application, the following documents/ information which are required for processing
are found lacking:

1) Provide full scientific name of cotton Gossypium spp. Including the species
name (If available)

2) Provide Authorization letter as in Annex-l in favour of Dr. Rajani Jaiswal as
well as self attested Govt. ID proof of such as Aadhaar/Driving Licence etc.,
as an agent/attorney of this application.

3) Authorization letter in favour of Mr. R.M. Singh, Dr. Rama Devi, Mr. Anil
Ansingkar, and Mr. Malleshppa along with their self-attested Govt. ID proof for
authorized to make collection/selection of the bio-resources.

4) If the biological resources are collected or procured from the Institute/
Organization/ Company/local trader/individual, provide their exact contact
details (address and contact number).

5) If the biological resources were collected in field, indicate whether the
biological material was sourced from wild (or) cultivated and its exact
collection locality (Village/Taluk/District/State).

Hence, you are requested to provide the documents/ information called for
within 15 days from the date of receipt of this communication.

In future, please make use of hassle-free e-filing of your application thru this
office website www.nbaindia.org for access to biological resources and associated




traditional knowledge along with prescribed application fee and other supporting
documents.

Please acknowledge receipt.

Yours faithfully,

b2l

(K.P. Raghuram)
Technical Officer (BS),
NBA, Chennai.
Encl. Annex-I|
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ANNEXUR E — R4
L
W,

Seeking details for Form-l application no. TRF 2219- reg.

NBA Technical <techbs@nba.nic.in> Sat, Jan 26, 2019 at 11:57 AM
To: paresh.verma@bioseed.com, rajani_jaiswal@bioseed.com

Cc: Vimal Tech Asst <absdesk2@nbaindia.in>, umagandhi NBA <umagandhi@nbaindia.org>, T Rabikumar <secretary@nba.nic.in>, “chairman, NBA"
<chairman@nba.nic.in>

No. NBA/Tech Appl/9/TRF2219/18/18-19  (thru email only) dated: 26.01.2019

To

Dr. Paresh Verma
President, Contractual and Relationship
Sociates Management, Bioseed Research India
Plot: 234, B Block Phase Il, Kavuri Hilla
gyderabad—SOO 033
ir,
Sub: Form | application received from M/s. DCM Shriram Ltd — reg.
Ref: DD: No. 508476 dt. 04/12/2018
| invite your attention to Form | application (TRF 2219) to access the biological resources for research purpose and
acknowledge receipt of the same. On scrutiny of the said application, the following documents/ information which are
required for processing are found lacking:
1) Provide full scientific name of cotton Gossypium spp..Including the species name (If available)
2) Provide Authorization letter as in Annex-l (Copy enclbsed) in favour of Dr. Rajani Jaiswal as well as self attested
Govt. ID proof of such as Aadhaar/Driving Licence etc., as an agent/attorney of this application.
3) Authorization letter in favour of Mr. R.M. Singh, Dr. Rama Devi, Mr. Anil Ansingkar, and Mr. Malleshppa along with
their self-attested Govt. ID proof for authorized to make collection/selection of the bio-resources.
4) If the biological resources are collected or procured from the Institute/ Organization/ Company/local
trader/individual, provide their exact contact details (address and contact number).
5) If the biological resources were collected in field, indicate whether the biological material was sourced from wild
(or) cultivated and its exact collection locality (Village/Taluk/District/State).
Hence, you are requested to provide the documents/ information called for within 15 days from the date of receipt of
this communication.

In future, please make use of hassle-free e-filing of your application thru this office website www.nbaindia.org for
access to biological resources and associated traditional knowledge along with prescribed application fee and other
supporting documents.

Please acknowledge receipt.

Yours faithfully,
Sd/-
(K.P. Raghuram)
Technical Officer (BS),
NBA, Chennai.
Encl. Annex-|

2 attachments

@ Annex l.docx
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ANNEXULE - P& 5
/ - & b‘] (
Bioseed Research India,

Division of DCM Shriram Limited
Plot No. 234, B Block, Phase II,
Kavuri Hills, Hyderabad-500033,

) Rajani Jaiswal, Ph. D.
4 Manager- Intellectual Property, Plant
Variety Protection, Contractual and
Relationship Management

e-mail: Rajani.Jaiswal@bioseed.com Telangana, India é
Tel: +91 40 67066666 040 67066672 QZ_E‘
Fax: +91 40 67066606 e

Dt: June 8, 2019

Via courier Sos / CQM &7

1o, M.
The Chairman, 3/ o ’ [?,
The National Biodiversity Authority (NBA),

5th Floor, TICEL Bio Park,

CSIR, Road, Taramani,

Chennai - 600 113

Subject: Form I application according to Office Memorandum (OM) dated September 10,
2018, Ministry of Environment, Forest and Climate Change (MoEFCC), Government of

India for prior access to seed ?gﬂzr(‘otton (Gossypium hirsutum)
NBA Ref: NBA/Tech Appl/9NRF 2219%18-19 email dated 26.1.19/3.3.19

N

Dear Sir,

This is in response to the queries received 26.1.19/3.3.19, we are herby submitting the required
information in response to the queries.

Thanking you.

Sincerely

Rajani Jaiswal

"A’Vj r)( M )
Enclosures: ﬂ”/"; ’ 136

(1) Response to the queries
(2) Copy of the authorization Letter
(3) Copy of the Photo ID
lq[Ll oy
- )
0h\0’9 v //( ° )

2 ‘)ﬂ o
& Q - "7/1{/(~ M

DCM SHRIRAM

BIOSEED RESEARCH INDIA: Plot No. 234, B-Block, Kavuri Hills-Phase-ll, Hyderabad-500 033, India Ph: +91-40-6706 6666, Fax - +91-40-6706 6606, www.bioseed.com
Registered Office : DCM Shriram Limited, 15t Floor, Kanchenjunga Building, 18 Barakhamba Road, New Delhi - 110 001.
CIN No.L74899DL1989PLC34923, (Formerly DCM Shriram Consolidated Ltd.)




(4%

BIOSEED

Authorization Letter

I, Paresh Verma, President, Bioseed South East Asia & Research Director, Bioseed Research
India, Hyderabad hereby authorize Dr. R.M Singh, Dr. Rama Devi, Dr. Anil Ansingkar,
and Mr. Malleshappa S. M working as Scientist-Breeder, Bioseed Research India, Mokila,
Telangana to obtain Cotton (Gossypium spp.) for the purpose of conventional breeding
programme of Bioseed Research India, a unit of DCM Shriram Ltd.

Paresh Verma Date: 6/06/2019

President, Bioseed South East Asia & Place: Hyderabad
Research Director - Bioseed Research India

Plot No. 234, B Block

Phase I, Kavuri Hills

Hyderabad - 500 033

Tel: +91 40 67066666; 040 67066622;

Mob: 9347076327

e-mail: paresh.verma@bioseed.com

&
DCM SHRIRAM

BIOSEED RESEARCH INDIA: Plot No. 234, B-Block, Kavuri Hills-Phase-Il, Hyderabad-500 033, India Ph: +91-40-6706 6666, Fax : +91-40-6706 6606, www.bioseed.com
Registered Office : DCM Shriram Limited, 1st Floor, Kanchenjunga Building, 18 Barakhamba Road, New Delhi - 110 001.
CIN No.L74899DL1989PLC34923, (Formerly DCM Shriram Consolidated Ltd.)
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qan Address :
ST e fifg, ©9.5-502, = S/0: Shishupal Singh,
of. w7, e T v # v, e, HANO-502, Old PLL.A,

R, Near Gym Khana Club,
FframT . 125001 Hisar, Hisar,

Haryana - 125001
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Response to the queries
1) Provide full scientific name of cotton Gossypium spp. including the species name (If available).

Ans: Scientific name: Gossypium hirsutum.

2) Provide Authorization letter as in Annex-I (Copy enclosed) in favour of Dr. Rajani Jaiswal as well as self attested Govt. ID proof of such as
Aadhaar/Driving Licence etc., as an agent/attorney of this application.

Ans: Please be informed that Form I application for Gossypium hirsutum filed by DCM Shriram Limited was signed by Dr. Paresh Verma, as
Dr. Verma is an authorized signatory of the Applicant. A copy of the Board resolution in favour of Dr. Verma was submitted with all the four

Form I application. Further, please note that Dr. Rajani Jaiswal is an employee of the applicant who is working as a Manager and is nodal person
for the entire NBA related matter of the company.

3) Authorization letter in favour of Mr. R.M. Singh, Dr. Rama Devi, Mr. Anil Ansingkar, and Mr. Malleshppa along with their self-attested
Govt. ID proof for authorized to make collection/selection of the bio-resources.

Ans: Please see attached the copy of self attested photo ID of Dr. R.M. Singh, Dr. Anil Ansingkar, Mr. Malleshppa and Dr. Rama Devi.

4) If the biological resources are collected or procured from the Institute/ Organization/ Company/local trader/individual, provide their exact
contact details (address and contact number).

5) If the biological resources were collected in field, indicate whether the biological material was sourced from wild (or) cultivated and its
exact collection locality (Village/Taluk/District/State).

Ans:
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i

Table | [ T T e e e
T Nature of |

specimen ‘; |

(live or dead , . |
' Gerzplas Source of Date of whole plant i Village / | tl.?amc of | " ‘

¥ . : Geographical Locatio Accessi its parts tity : istri € pardon ontact
No. An;&ssmn Accession grap o (Monll:hlioe:r) o:.“:: I[::f, Quastisy Panchayat LSO TR Diwriet State | authorized = details j
il seed, flower, to collect l ‘
stem etc. '
thereof !
L BRH451 Av:illt; tble Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Av;}]‘: bl Malleshappa | 9440392909 ‘
. Field Shivali ) L2 ! i
2 g | ot g 2009 Seeds 10200gms |  Shivali Shivali Dharwad | Karnataka | Malleshappa | 9440392009 |
<l Not 2 ; : i ¥ Not g :
CT0323 Aviilable Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Availabis Malleshappa 944039290‘:;
. it Fi ; , ; b R -
4 cros4 |  Hie g e 2010 Seeds 10200gms | Pusuluru | Pedsnanipadu |  Guntur AP Malleshappa | 9440392909 |
5. CT0325 coﬁ:::lgon Va:imag:gg;ur, 2010 Seeds 10-200 gms Vangipuram Prathipadu Guntur AP Malleshappa | 9440392909 i
5. | omeas | Tl | FiresgpRom Al 2010 Seed 10-200 Phirangi Phirangi ‘
diaritton dhon Pruitadti eeds -200 gms irangipuram hirangipuram Guntur AP Malleshappa | 9440392909 |
7. CT0327 mﬁ:‘l‘iion Ph“"“g‘{;‘;’;’;ﬁ;‘:“’m 2010 Seeds 10-200 gms | Phirangipuram | Phirangipuram Guntur AP Malleshappa | 9440392909 |
b ooregsg | SR | FESIREUSS SONGAN 2010 Seeds 10-200 gms | Phirangipuram | Phirangipuram |  Guntur AP | Malleshappa | 9440392909
! |
9. Field Phirangipuram,Guntur,An p B Ly i IR
CT0329 sedbetton dhra Pradesh 2010 Seeds 10-200 gms | Phirangipuram | Phirangipuram Guntur AP Malleshappa E 9440392909 l
10. | CT0330 coﬁﬁgm Km'(;’,‘;’;‘;;f“d’“ 2010 Seeds 10-200 gms Kaza Mangalagiri Grabae AP | Malleshappa | 9440392909 |
Not . " . . . Not
Hl: CT0331 Avai.laable Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Avail(:: ble Malleshappa | 9440392909 |
Field Ganeshpur,Chalisgaon,Jal : 1
12. | cTo332 “‘e " gaon, 2011 Seeds 10-200 gms |  Ganeshpur Chalisgaon Jalgaon Maharashtra | Malleshappa | 9440392909 |
i 4 Maharashtra ‘_ ,
] emmm | oin . ) SRR 2011 Seeds 10200 gms |  Hadala Amreli Amreli Guiarat | Malleshappa | 9440392909 |
Field Hingone,Chalisgaon,Jalga | i
14. CT0334 colllcf:ti e on, 2011 Seeds 10-200 gms Hingone Chalisgaon JTalgaon Maharashtra | Malleshappa | 9440392909 |
Maharashtra | i R
15 CT0335 Field Ganeshpur,Chalisgaon,Jal 2011 Seeds 10-200 gms Ganeshpur Chalisgaon Jalgaon Maharashtra | Malleshappa | 9440392909
2
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sql

1

collection gaon, |
| Mabharashtra 1'
Field | Vangipuram,Guntur,Andhr ) ] T e
16. CT0336 callectics o Pradesh 2011 -Seeds 10-200 gms Vangipuram Prathipadu Guntur AP Malleshappa ' 9440392909 |
Not - . - T_‘ T
17. 5007BGII Aviitible Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Avg;) [ble Malleshappa | 9440392909 |
18 5045 Dk i : : Not | =
J Aviilania Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Avai](:i ble Malleshappa J 9440392909 |
Not : . —
19. 5009BGII Available Not Available Not Available Seeds 10-200 gms | Not Available | Not Available Not Available Avgl(;llal Malleshappa | 9440392909 |
& .
Not ; . '
20. 268 Aviilabila Not Available Not Available Seeds 10-200 gms | Not Available | Not Available Not Available Av:il; tble Malleshappa 9440392909—]
Not ; ; ;
21. DHS5124 Aviallaila Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Av;\ill?a tble Malleshappa | 9440392909 [
Field i
22. CT0343 cillnciion Sirwara,Bellary, Kamataka 2012 Seeds 10-200 gms Sirwara Bellary Bellary Karnataka | Malleshappa 944039290;!
Not , . \
23. 524 Availshile Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Av:ill‘:a tble Malleshappa | 9440392909 |
Not 3 )
24, ANIJALI Kvailible Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Av?iloa[ ble Malleshappa | 9440392909 i‘
Not ; ;
25, FM958 Availehls Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Av:il](; {ble Malleshappa 94403929097
Field Shirava,Shahapur,Yadagiri '
26. CT0348 cillaciion ; 2013 Seeds 10-200 gms Shirava Shahapur Yadagiri Karnataka | Malleshappa | 9440392909
Karnataka |
2, | tasosf N Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available Not | Malleshappa | 9440392909 |
Available Available :
: Field Thandrapadu,Gadwal, i : 5 F
28. CT0362 collection | Mahabubnagar. Telangana 2015 Seeds 10-200 gms | Thandrapadu Gadwal Mahabubnagar | Telangana | Malleshappa 944039,9(}:
Field Waddepalli,Gadwal Maha ‘
29, CT0363 llle ti bubnagar, 2015 Seeds 10-200 gms Waddepalli Gadwal Mahabubnagar | Telangana | Malleshappa | 9440392909 '
collection . i 1
, Waddepalli, Gadwal, Maha N
30. CT0364 ﬁxelc_i bubnagar, 2015 Seeds 10-200 gms Waddepalli Gadwal Mahabubnagar | Telangana | Malleshappa | 9440392909 ‘x
collection Telangana S
Field Thandrapadu,Gadwal,Mah Seed. 10-200 gms Waddepalli Gadwal Mahabubnagar | Telangana | Malleshappa | 9440392909 ‘.
3 CT0365 collection abubnagar, Telangana 2014 ik gm °p |
A Waddepalli,Gadwal,Maha .
32. CTO0366 FIEIC.I epbubnagar, 2015 Seeds 10-200 gms Waddepalli Gadwal Mahabubnagar | Telangana | Malleshappa | 9440392909 .
collection Telangana |
1 CT0367 Field Waddepalli,Gadwal,Maha 2015 Seads 10-200 gms | Waddepalli Gadwal Mahabubnagar | Telangana | Malleshappa | 9440392909
) collection bubnagar,




Telangana i
34, SIFBGII ><MMEm Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available ><M_om_ Sia Malleshappa % 9440392909 _
i35, 5002BGII ><Mﬂv_n Not Available Not Available Seeds 10-200 gms | Not Available | Not Available | Not Available ><M_M Fs_n Malleshappa M 9440392909 ,
%. | crosro | < Eq%m,ﬁ%:ﬂﬁwmmﬂia 2015 Seeds 10-200 gms | Patrakalipuram | Bodi Theni Tamil Nadu | Malleshappa | 9440392909 |
37. | cTo37 SHM_m% ?qaa,:a_um:um_azwmmr;sm 2015 Seeds 10-200 gms | Patrakalipuram Bodi Theni Tamil Nadu | Malleshappa féwﬁ.aI?;
ik |oepaen | KRR | VAREESSA 2015 Seeds 10200 gms | Medikonduru | Medikonduru |  Guntur AP | Malleshappa | 9440392909 m
39. CT0374 ncmwuﬂ_mg mmlwwauﬁﬂ“—hm“.mw&_mwa 2016 Seeds 10-200 gms Sirisanna Jainath Adilabad Telangana | Malleshappa oﬁowoNcﬂ
40. CT0375 no_ﬂ“ﬁg MBQW.WMHM%NEEGEH 2016 Seeds 10-200 gms Sangvi Kubeer Adilabad Telangana | Malleshappa | 9440392909 |
4. | exome | ERA. st@_p__ﬁ%%c&?.? 2018 Seeds 10200gms | Matafala Thadol Udipur Rajasthan | Malleshappa | 9440392909
4 | crom | o8 Z»B@F“Hm,o%c&vﬁ? 2018 Seeds 10200gms | Matafala Thadol Udipur Rajasthan | Malleshappa | 9440392909
3. | crosrg | el Z&a.yﬁ%ﬁc&g? 2018 Seeds 10200gms | Matafala Jhadol Udipur Rajasthan | Malleshappa | 9440392909
Field Chundawada,Bichhiwada, e .
44, CT0379 silbention _MMWNHHM, 2018 Seeds 10-200 gms | Chundawada Bichhiwada Dungarpur Rajasthan Malleshappa | 9440392909
4. | crosgo | e nwmuhmﬁﬁ,ﬂmﬁﬁr? 2018 Seeds 10200 gms | Chundawada | Bichhiwada | Dungarpur | Rejasthan | Malleshappa ﬁéwﬁgﬂ
46. CT0381 noﬂwﬂm_._o: Orﬁm“ﬂw“ﬁﬂ”ﬂwﬂn? 2018 Seeds 10-200 gms | Chundawada Bichhiwada Dungarpur Rajasthan | Malleshappa | 9440392909
4. | cross Sﬂﬂ_m% sta_pﬁ%%cav&.? 2018 Seeds 10-200gms |  Matafala Jhadol Udipur Rajasthan | Malleshappa | 9440392909
4. | crosss | Feld Zwﬁm_tw”%.__c&uﬁ_i 2018 Seeds 10200gms | Matafala Jhadol Udipur Rajasthan | Malleshapp | 9440392909 |
49. | crosss | el zmﬁm_pﬁ%%cguﬁ? 2018 Seeds 10200gms |  Matafala Thadol Udipur Rajasthan | Malleshappa cﬁasoﬁﬂ
s0. | crosss | ried o:mwmmmumwﬂwmﬁﬂhy 2018 Seeds | 10-200gms | Chundawada | Bichhiwada | Dungarpur | Rajasthan | Malleshappa | 9440392909
51, aress | o Q.mﬁ%ﬁwmﬁﬁh? 2018 Seeds 10200 gms | Chundawada | Bichhiwada | Dungarpur | Rajasthan | Malleshappa | 9440392909
s2. | CT0387 smwo_mg n_.mu__mmwwﬁwwﬁﬂﬂ? 2018 Seeds 10200gms | Chundawada | Bichhiwada | Dungarpur | Rajasthan | Malleshappa | 9440392909
B, e | _Qozrsmﬂwwa.aoar 2018 Seeds 10200gms |  Kherva Wankaner Morbi Gujarat | Malleshappa | 9440392909 f
a4



alog

Field | Ribd I,Rajkot, Guj . :
sa. | croers | i€l S 2018 Seeds 10-200 gms Ribda Gondal Rajkot Gujarat | Malleshappa | 9440392909
53. US 7067 Market Guntur, AP 2018 Seeds 10-200 gims Guntur Guntur Guntur AP Malleshappa | 9440392909 |
56. mﬁg Market Guntur, AP 2018 Seeds 10-200 gms Guntur Guntur Guntur AP Malleshappa | 9440392909
57. MASNN Market Guntur, AP 2018 Seeds 10-200 gms Guntur Guntur Guntur AP Malleshappa | 9440392909 |
58. RCH 668 Market Raichur, Karnataka 2018 Seeds 10-200 gms Raichur Raichur Raichur Karnataka | Malleshappa | 9440392909 |
. Dondahalli,
59. CT0680 coﬁ:;lfilon Dcvadurga,R::;chur,Kamat 2018 Seeds 10-200 gms Dondahalli Devadurga Raichur Karnataka | Malleshappa | 9440392909
a
Table 2 o i
Nature of
specimen
b (live or dead
S Glel:‘mh;:l::m SHERTSE Date of el ooy Village / Town/ Na;:-s‘::rnthe Contact
No | Accession/Name Geograghlcal Collection or_lts Pl Quaniy Panchayat Taluk District . authorized to details
: Location like leaf, collect
of Variety seed, flower,
stem etc.
thereof
60 2-95-20 P "g;‘l‘;‘i“’ Hew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
61 2.95-32 N 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
62 2-95-34 o Irg‘e‘lt;:ite b 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
63 2-95-35 S "321‘}‘:.1“’ i 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
64 | 2953547 | PusalnsciteNew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
65 2-95-38 - 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111 |
66 2-98-20 Fus I‘ggl‘}‘:.‘e HiEw 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111 |
1
67 Mar-39 e "Egltt‘]‘ite s 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
68 8-1-4-17 Pusa Institute New 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi Dr.R. M. Singh | 9728137111 |




98

Delhi
69 | 8-1-32-P26 Pusal'ng;;e . 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh 072x1371r?i
70 | 81-32-P46 | T “S“'};Sl‘;:i‘e hew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111 |
71 | 8-1-32-P37 Pusa]'ggltﬁi‘e o 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
72 | 81-32-P2 FHae I'};Sltl‘]‘ite i 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111 |
73 8-6-31-1 Fitsa hgzltll:ite Rew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
74 8-6-31-2 o I'BSI‘}‘:;“N"W 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
75 8-6-31-4 SRR e 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
76 | 1521620 | Fvee I'ESIE;EN"W 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi Dr.R. M. Singh | 9728137111 |
7| 1scianag | T ['ng;‘itc e 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
78 | 15-2-6-3-1 B I’g‘ei[tl‘l‘i‘e Do 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111 |
79 | 19-02-2016 | Fus? I'gg;;:;e Eibw 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
80 | 19-02-2017 P“sa]‘gteiltt‘:ite Hew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
g | 1gasassy | PUASIEMERRRe 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
82 19'27'61'7'13'2' Eaisn I’gﬂfﬁi‘e el 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
83 | 19-27-6-132 | Fusa "]‘;Sf;‘i‘e New 1993 - Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
sl mameqny | DU ew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
5| 1907668 | FU8 I'ggltﬁite New 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
36 | doang-12-1ay | PoseInsiEMe New 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr R M. Singh | 9728137111 |
87 | 19-27-7-12-1-29 | Pusa Institute New 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi Dr.R. M. Singh | 9728137111 |

6
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Delhi |

88 BIP-28 R 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh ' 9728137111 |
\ 89 BIP-38 P“s“']‘;fei]‘;i‘e o 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh 972313_7—:71’
.\_G‘\ 90 31-38-23 P”S“'g‘cil"‘l‘i‘e NEW 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi Dr.R. M. Singh | 9728137111 |
91 31-38-27 P“S‘”'E‘;;;:it‘mew 1993 Seeds 10-200 gms Delhi Delhi Delhi Deli | Dr.R. M. Singh | 9728137111 |

92 31-38-33 Fusa I‘gglt}‘:;e P 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
93 31-38-49 Pl I‘gzl‘}‘:i‘e Hew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |

94 31-38-52 EN8 I'ggf;‘i‘e S 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
95 31-38-56 o “sa“:;gl‘gite T 1993 Seeds 10200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh 97:281371;4
96 45-3-3 Fhso I’gzl‘,‘l‘i‘emw 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111

97 | 45-3-6-1 BRI s 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111

98 45-3-6-14 P“Sa“;;;i]‘}‘:i‘c W 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
99 | 45-3-6-14-17 P“S“'gsltlfi“‘ New 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111 |

1100 | 45-3-6-99-37 | Fusa “ggf;:i‘e Neyy 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111

101 | 4saagsip | SURIETRETA 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111

102 |  45-3-6-14 P“S“'gflt:i‘c g 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
103 | 45-3-1-40-P9 Pusa“g‘;l‘;‘“mw 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |

| 104 | 54-3-1-40-17 | PusaInsuiue New 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
108 | ¥ saaiiangg. | SRR et 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 97281371 ﬂ

106 54-3-1-40-16 Pusa Institute New 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi Dr.R. M. Singh | 9728137111 |

7
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Delhi |
107 | 54-3-1-40-19 Pusa“ggl‘;l‘i‘e b 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |
108 | 54-3-1-40-48 | Fusa I’E‘SI‘;’;’: HEW 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh 972:«|37111JJ
109 | 54-3-1-40-56 | Fusa I‘le‘t‘]'i‘e Hew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |
110 | 54-3-1-40-59 | Fusa "Sﬁfl‘l‘i‘mew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |
11 R-167 s 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
12 R-169 i 1993 Seeds 10-200 gms Delhi Delhi Delhi VTN PP —
113 R-171 i I‘g‘;;;‘;e e 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
114 R-173 i I';;Slt;:i”" i 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
115 R-174 ERm "gﬂl‘l‘:i‘e Hew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
116 R-175 Fuss I‘gﬂ;ﬁi‘emw 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
17 R-176 e l‘g’:&‘i‘e new 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
118 R-177 PR S amr 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
119 R-178 e [’ngi‘:i‘e Hew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
120 R-179 G < 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
121 R-180 Fau I“I;Sf;l‘ite By 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
12] 4sasupy | Tosinsusselew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
0 iaatll i - pa 1993 Seeds | 10-200gms |  Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |
124 | 08062026 | FuseinstituteNew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
125 Fa-61 Pusa Institute New 1993 Seeds 10-200 gms Delhi Delhi Delhi Delni | Dr.R. M. Singh | 9728137111 |



) o

o\~

\

o
-

Delhi

126

F4-82

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

19728137111i

127

45-3-6-14-3

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

Dr-

. Singh

9728137111

128

45-3-6-14-6

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

Br.

. Singh

9728137111

129

45-3-6-14-8

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

Dr.

ElE 212

. Singh

9728137111
|

130

45-3-6-14-17

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

D=,

. Singh

9728137111

131

45-3-6-14-18

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

Dr.

. Singh

9728137111

132

45-3-6-14-21

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

Dr.

. Singh

9728137111

133

188-6-3

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

Dr.

. Singh

-

9728137111

134

F4-61

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

9728137111

135

04-Nov

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

9728137111

136

Apr-45

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

1

9728137111 |

137

Apr-74

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

9728137111 |

138

Apr-80

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

|
9728137111 I

139

08-06-2026

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

9728137111 |

140

PUSA-31

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

Dr.

glzlglziziElzizlgla 2

. Singh

9728137111

141

HS-6

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

Dr.

. Singh

9728137111 |
!
f

142

LH-900

Punjab Agriculture
University,

1992

Seeds

10-200 gms

Ludhiana

Ludhiana

Ludhiana

Punjab

Dr.

. Singh

9728137!1};




oL

g

Ludhiana- Punjab

143

HS-974

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

1
|

Hissar i

Haryana

Dr.

. Singh

|

9728137111

144

F-846

Punjab Agriculture
University,
Ludhiana- Punjab

1992

Seeds

10-200 gms

Ludhiana

Ludhiana

Ludhiana

Punjab

Dr.

. Singh

|
|
J

|
|
|
|

|
|
9728]37][1:
-

145

LRA-5166

Central Institute for
cotton Research,
Coimbatore

1993

Seeds

10-200 gms

Coimbtore

Coimbtore

Coimbtore
{

Tamil Nadu

Dr.

. Singh

9728137111

146

HS-90-80

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

T

Hissar

Haryana

Dr.

. Singh

9728137111

147

HS-45

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

Dr.

. Singh

9728137111

148

H-777

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

Dr.

. Singh

9728137111

149

F-505

Punjab Agriculture
University,
Ludhiana- Punjab

1992

Seeds

10-200 gms

Ludhiana

Ludhiana

Ludhiana

Punjab

Singh

9728137111 |

150

CSH-1185

Central Institute for
Cotton Research,
Regional Station

Sirsa - Haryana

1993

Seeds

10-200 gms

Sirsa

Sirsa

Sirsa

Haryana

. Singh

|
9728137111 |

151

HS-974

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

. Singh

|
|
|
9728137111

|

10



o3

g1\

Haryana

152

HS-6A
(S.NAKED)

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

Dr.

J}

.Singh | 9728137111

153

HS-6AA
(NAKED)

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

. Singh | 9728137111

|

154

HS-164

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

.Singh | 9728137111

155

HS-195

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

.Singh | 9728137111

1156

HS-CP-2

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

. Singh | 9728137111

157

HS-CP-69

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

. Singh | 9728137111

158

GH-98

Field Collection-
Village Ding Mor,
Sirsa

1993

Seeds

10-200 gms

Ding Mor

Sirsa

Sirsa

Haryana

_Singh | 9728137111

1 159

LH-900

Punjab Agriculture
University,
Ludhiana- Punjab

1992

Seeds

10-200 gms

Ludhiana

Ludhiana

Ludhiana

Punjab

. Singh | 9728137111

160

GH-100

Field Collection -

1992

Seeds

10-200 gms

Kaimeri

Hissar

Hissar

Haryana

. M.

Singh | 9728137111

11



| oly

gol

Village Kaimeri,

|
, |
Hissar | i
Field Collection - | |
161 GH-101 Village 1992 Seeds 10-200 gms Sikanderpur, Sirsa Sirsa Haryana Dr.R. M. Singh | 9728137111 |
Sikanderpur, Sirsa i
Field Collection- fisicrt !
162 GH-102 Village Panniwala 1992 Seeds 10-200 gms . Hissar Hissar Haryana Dr . R. M. Singh | 9728137111 |
Mota, Sirsa ‘
163 |  PUSA-31 N e 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |
164 | PUsA-31-2 | Pusa “g;‘f;:i‘e Rew 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |
165 | PUSA-s-2.2 | PuselnsitieNew 1993 Seeds | 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
166 | PUSA-45-3-3 P"S“']‘;L‘;r‘:i“’ Hewy 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi Dr.R. M. Singh | 9728137111 |
167 | 45-3-6-1-P36 Pusa"gi‘l‘l‘:ite e 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111 |
168 | 45-3-6-2 Fuse “gﬂl‘;‘i‘“ Fanx 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
169 45-3-6-6 S I"Sﬂfl‘]‘i‘emw 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |
170 45-3-6-12 P“s“'gglt}‘:i‘e BE 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh 9728137111 |
171 |  pas4-11-3 | Puse I’gﬂf;‘e Ll 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R.M. Singh | 9728137111
172 P54 e 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
15 | PRy - | RIS R 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
elnl
174 P-700A FURRLCEL S S 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
175 P-703 Pum I‘g“;;.te e 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
eini
176 P-703A P"s“'};“fl‘]‘.‘e Blewr 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111 |
elnl =
- i
177 P-704 Fusa I’S“]‘;‘.‘c o 1993 Seeds 10-200 gms Delhi Delhi Delhi Delhi | Dr.R. M. Singh | 9728137111
cinl

12



(05

AV

178

P-709

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

f Dr.

R. M.

Singh | 9728137111 |

179

P-709-3

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

[

Dr.

R. M

. Singh

|
-y

9728137111 F

180

Ganganagar
Ageti

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

Dr.

R. M.

|
i
|

l
Singh | 9728137111

t

N L

181

RST-9

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

.R.M.

e

Singh | 9728137111

182

RS-513

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

.R.M.

Singh | 9728137111

|
|
\
!
i

183

RS-952-1-7

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

RUM.

Singh | 9728137111

1184

RS-953-17-58

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

.R.M.

Singh | 9728137111

F

13



loé

Rajasthan)

185

RS-953-17-78

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

. Singh

o

|
[
9728137111 ,l
|
|

186

RS-955-74-2

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

Dr

.R.M.

Singh

9728137111

187

RS-956-34-4

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

Dr..

R. M.

Singh

9728137111

188

RS-958-64-2

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

.R.M.

Singh

9728137111

189

Bikaneri Narma

S.K. Rajasthan
Agricultural
University
(Agriculture
Research Station,
Shri Ganganagar -
Rajasthan)

1993

Seeds

10-200 gms

Shri
Ganganaga

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

Dr

R M.

Singh

9728137111

190

F4-22

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

Dr.

R. M.

Singh

9728137111

14
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191

IF4- 29

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

9728137111 |

192

F4- 82

Pusa Institute New
Delhi

1993

Seeds

10-200 gms

Delhi

Delhi

Delhi

Delhi

. Singh

I

9728137111 |

193

HS-46

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

. Singh

|
|
i
T

J
9728137111 |

{
|

194

GH-254

Field Collection -
Nanded
Maharashtra

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

. Singh

—

9728137111

195

H-1156

Choudhary Charan
Singh Haryana
Agriculture
University Hissar -
Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

. Singh

9728137111

196

CSH-385

Central Institute for
Cotton Research,
Regional Station

Sirsa - Haryana

1993

Seeds

10-200 gms

Hissar

Hissar

Hissar

Haryana

. Singh

9728137111

J

197

LH-1134

Punjab Agriculture
University,
Ludhiana- Punjab

1992

Seeds

10-200 gms

Ludhiana

Ludhiana

Ludhiana

Punjab

Dr.

. Singh

9728137111

198

Sikandar

Field Collection-
Village
Sikanderpur, Sirsa

1993

Seeds

10-200 gms

Sikanderpur,

Sirsa

Sirsa

Haryana

. Singh

9728137111

199

RAJ SEL.

Field Collection -
Village 7Z,

Shriganga Nagar

1995

Seeds

10-200 gms

Village
CHAK 7Z

Shri
Ganganaga

Shri
Ganganaga

Rajasthan

. Singh
|

9728137111

200

LH-1054

Field Collection -
Village Abohar,
Fazilka -Punjab

1995

Seeds

10-200 gms

Abohar

Abohar

Fazilka

Rajasthan

. Singh

201

Parent of
NHH44

Marathwada
Agricultural
University,
Parbhani

1995

Seeds

10-200 gms

Parbhani

Parbhani

Parbhani

Maharashtra

. Singh

202

GH-509

Field Collection -

1996

Seeds

10-200 gms

Sikanderpur,

Sirsa

Sirsa

Haryana

. Singh

15
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gk

Village
Sikanderpur, Sirsa

| 203 |

GH-510

Field Collection -
Village-Chautala
Distt-Sirsa

1996

Seeds

10-200 gms

Chautala

Sirsa

Sirsa

Haryana

Dr.

. Singh |

9728137111 |

204

GH-512

Field Collection -
Mnsa(Gujrat)

1998

Seeds

10-200 gms

Mansa

Mansa

Gandhinagar

Gujarat

B

z

. Singh

-

9728137111 |

205

GH-513

Field Collection -
Mnsa(Gujrat)

1998

Seeds

10-200 gms

Mansa

Mansa

Gandhinagar

Gujarat

Bt

M. Singh

—

9728137111 |

206

GH-514

Field Collection -
Mnsa(Gujrat)

1998

Seeds

10-200 gms

Mansa

Mansa

Gandhinagar

Gujarat

¥

. Singh

|
9728137111

207

GH-516

Field Collection -
Village
Sikanderpur, Sirsa

1998

Seeds

10-200 gms

Sikanderpur,

Sirsa

Sirsa

Haryana

. Singh

9728137111

208

GH-517

Field Collection -
Village-
Malout(Punjab)

1996

Seeds

10-200 gms

Malout

Malout

Muktsar

Punjab

. Singh

i

|

|
9728137111

209

GH-518

Field Collection -
Village
Sikanderpur, Sirsa

1993

Seeds

10-200 gms

Sikanderpur,

Sirsa

Sirsa

Haryana

. Singh

9728137111

210

GH-519

Field Collection -
Village
Sikanderpur, Sirsa

1995

Seeds

10-200 gms

Sikanderpur,

Sirsa

Sirsa

Haryana

. Singh

9728137111

211

GH-520

Field Collection -
Village
Sikanderpur, Sirsa

1995

Seeds

10-200 gms

Sikanderpur,

Sirsa

Sirsa

Haryana

. Singh

9728137111

212

GH-521

Field Collection -
Village
Sikanderpur, Sirsa

1996

Seeds

10-200 gms

Sikanderpur,

Sirsa

Sirsa

Haryana

. Singh

9728137111

213

GH-526

Field Collection -
Village
Sikanderpur, Sirsa

199

Seeds

10-200 gms

Sikanderpur,

Sirsa

Sirsa

Haryana

. Singh

9728137111 |

214

GH-527

Field Collection —
Mnsa (Gujrat)

1998

Seeds

10-200 gms

Mansa

Mansa

Gandhinagar

Gujarat

. Singh

9728137111

215

GH-528

Field Collection -
Mnsa (Gujrat)

1998

Seeds

10-200 gms

Mansa

Mansa

Gandhinagar

Gujarat

D

M. Singh

9728137111

216

GH-529

Field Collection —
Mnsa (Gujrat)

1998

Seeds

10-200 gms

Mansa

Mansa

Gandhinagar

Gujarat

Dr.

M. Singh

9728137111

16
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247 02N2HH-512 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
248 02NT-117 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
249 02NT-142 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
250 02NT-146 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
251 02NT-121 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
252 02NT-125 AICCIP Trial May-02 Seeds 10-200 gms Dr. R. M. Singh | 9728137111
253 02NT-127 AICCIP Trial May-02 Seeds 10-200 gms _ Dr.R. M. Singh | 9728137111
1254 02NT-127 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
255 02NT-147 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
256 02NT-131 AICCIP Trial May-02 Seeds 10-200 gms Dr . R. M. Singh | 9728137111
257 NZHS2 AICCIP Trial May-01 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
258 NZHH-501 AICCIP Trial May-01 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
259 NZHH-502 AICCIP Trial May-01 Seeds 10-200 gms Dr. R. M. Singh | 9728137111
260 | - NZHH-503 AICCIP Trial May-01 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
261 NZHH-505 AICCIP Trial May-01 Seeds 10-200 gms Dr.R. M. Singh | 972813711 1
262 NZHH-152 AICCIP Trial May-01 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
263 | 02NZHH-551 AICCIP Trial May-02 Seeds 10-200 gms Dr . R. M. Singh | 9728137111
264 | 02NZHH-552 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
265 | 02NZHH-554 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
266 | 02NZHH-587 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
267 | 02NZHH-553 AICCIP Trial May-02 Seeds 10-200 gms L Dr.R. M. Singh | 9728137111
268 | 02NZHH-556 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
269 | 02NZHH-512 AICCIP Trial May-02 Seeds 10-200 gms L Dr.R. M. Singh | 9728137111
270 | 02NZHH-513 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
272 02NT-107 AICCIP Trial May-02 Seeds 10-200 gms Dr . R. M. Singh [ 9728137111
273 02NT-101 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
274 02NT-108 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
275 02NT-113 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
276 02NT-117 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
277 NZHH-152 AICCIP Trial Apr-99 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
278 NZHH-510 AICCIP Trial Apr-99 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
279 NZHH-509 AICCIP Trial Apr-99 Seeds 10-200 gms . Dr.R. M. Singh | 9728137111
280 NZHH-507 AICCIP Trial Apr-99 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
281 NZHH-506 AICCIP Trial Apr-99 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
282 NZHH-511 AICCIP Trial Apr-99 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
283 | Rasi776 BGII Hissar Market 13-05-2013 Seeds 10-200 gms Hissar Hissar Hissar Haryana Dr.R. M. Singh | 9728137111 |
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284 Rasi-773 Hissar Market 09-05-2014 Seeds 10-200 gms Hissar Hissar |  Hissar Haryana | Dr.R. M. Singh | 9728137111 |
285 Rasi-602 Hissar Market 01-05-2014 Seeds 10-200 gms Hissar Hissar Hissar Haryana Dr.R. M. Singh | 9728137111 |
286 US-81 BGII Hissar Market 10-05-2018 Seeds 10-200 gms Hissar Hissar Hissar Haryana Dr.R. M. Singh | 9728137111 I
Table 3 [
Nature of [
specimen (live ;
In-house Date of | or dead, whole Name of
S.N Germplasm Geographical Accession plant or its . Village / . the person Contact
0. | Accession/Variety e Location (Month/ | parts like leaf, \antey Panchayat SO AR Pistrict State authorized Sotaile
Name Year) seed, flower, to collect
stem etc.
thereof |
Field Mahabubnagar, 10-200 Dr. Rama
287 MFC1 BG 1 collection Telangana 2014 Seeds gms Mahabubnagar | Mahabubnagar | Mahabubnagar | Telangana Devi 9440392909
Field Mahabubnagar, 10-200 Dr. Rama
288 MFCI1 BG I allocting Telangana 2014 Seeds gms Mahabubnagar | Mahabubnagar | Mahabubnagar | Telangana Devi 9440392909
' Field Mahabubnagar, 10-200 Dr. Rama
289 MFC2 NBt solleetion Telangana 2014 Seeds gms Mahabubnagar | Mahabubnagar | Mahabubnagar | Telangana Devi 9440392909
Field Mahabubnagar, 10-200 Dr. Rama
290 MFC2 BG 1 sollsction Telangana 2014 Seeds gms Mahabubnagar | Mahabubnagar | Mahabubnagar | Telangana Devi 9440392909
Field Mahabubnagar, 10-200 Dr. Rama
291 MFC2 BGII collection Telangana 2014 Seeds o Mahabubnagar | Mahabubnagar | Mahabubnagar | Telangana Devi 9440392909
Field Mahabubnagar, 10-200 Dr. Rama
292 MFC3 BG 1 sillsction Telangana 2014 Seeds gms Mahabubnagar | Mahabubnagar | Mahabubnagar | Telangana Devi 9440392909
Field Mahabubnagar, 10-200 Dr. Rama
293 MFC3 BG II e Telangana 2014 Seeds gms Mahabubnagar | Mahabubnagar | Mahabubnagar | Telangana Devi 9440392909
Field 10-200 Dr. Rama ;
294 .MFCS NBt colfscon Guntur, AP 2015 Seeds gms Guntur Guntur Guntur AP Devi | 9440392909
Field 10-200 . Dr. Rama |
295 MFC5 BG I gt b Guntur, AP 2015 Seeds gms Guntur Guntur Guntur AP Dexi 9440392909
Field 10-200 Dr. Rama
296 MFC5BG I sllesiion Guntur, AP 2015 Seeds gms Guntur Guntur Guntur AP Devi | 9440392909
2 10-200 ; . . ; Not Dr. Rama
297 SB289E Market Not Available 2013 Seeds gms Not Available | Not Available | Not Available Available Devi 9440392909
298 MFC4 Market Aurangabad, 2015 Seeds 10-200 Aurangabad Aurangabad Aurangabad | Maharashtra | Dr. Rama | 9440392909
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217

Field Collection —

1998

Seeds

. Singh ‘I

9728137111 |

GH-533 Mnsa (Gujrat) 10-200 gms Mansa Mansa Gandhinagar Gujarat Dr.R.M | ‘
Field Collection - | =
218 GH-534 Village 1999 Seeds 10-200 gms Sikanderpur, Sirsa Sirsa Haryana Dr . R. M. Singh | 9728137111 !
Sikanderpur, Sirsa [
Field Collection — . ; ) REIT
219 GH-535 Mnsa (Gujrat) 1999 Seeds 10-200 gms Mansa Mansa Gandhinagar Gujarat Dr.R. M. Singh | 9728137111 |
Field Collection - g . . <
1220 GH-536 Mnsa(Gujrat) 1999 Seeds 10-200 gms Mansa Mansa Gandhinagar Gujarat Dr.R. M. Singh | 9728137111 ‘f
221 GH-542 F'&isca‘(’gﬁj::)“ 4 1999 Seeds 10-200 gms Mansa Mansa | Gandhinagar | Gujarat | Dr.R.M. Singh | 9728137111 ‘
222 GH-543 F'i‘f};‘(’g‘;‘ﬁ;‘t’;‘ i 1999 Seeds 10-200 gms Mansa Mansa | Gandhinagar | Gujarat | Dr.R.M. Singh | 97281371 ﬂ
223 NZHH-515 AICCIP Trial 2002 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
224 02NT-121 AICCIP Trial 2002 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
225 02NT-125 AICCIP Trial 2002 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
226 02NT-147 AICCIP Trial 2002 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
227 | 02N2HH-561 AICCIP Trial 2002 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
228 02NT-117 AICCIP Trial 2002 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
229 | 2KNZHH-514 AICCIP Trial May-00 Seeds 10-200 gms Dr . R. M. Singh | 9728137111
230 | 2KNZHH-515 AICCIP Trial May-00 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
231 2KNZHH-516 AICCIP Trial May-00 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
232 | 2KNZHH-517 AICCIP Trial May-00 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
233 2KNZHH-51 AICCIP Trial May-00 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
234 2KNZHH-55 AICCIP Trial May-00 Seeds 10-200 gms Dr . R. M. Singh | 9728137111
235 2KNZHH-56 AICCIP Trial May-00 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
236 | 02N2HH-557 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
237 | 02N2HH-561 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
238 | 02N2HH-559 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
239 | 02N2HH-558 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
240 | 02N2HH-561 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
241 | 02NZHH-562 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
242 Dhawal-2 Market May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111
243 | 02NZHH-501 AICCIP Trial May-02 Seeds 10-200 gms Dr.R.M. Singh | 9728137111
244 | 02N2HH-511 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9738137111 |
245 02N2HH-508 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 97281371 IE
246 | 02N2HH-507 AICCIP Trial May-02 Seeds 10-200 gms Dr.R. M. Singh | 9728137111 |
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Maharashtra gms
299 | Chirutha Bt 2 Market s 10-200 Des
Maharashtra 2010 Seeds Jalna Jalna Jal Dr. Rama |
o ars gms alna Maharashtra Devi | 9440392909
aghav BG II Market Hissar - Haryana | 2010- 10-200 ; ‘ I
Y 10-2014 Seeds gms Hissar Hissar Hissar Haryana | L AN | 9440392909
301 Leo cot Market MUR MANDI, 20 10-200 i ]; Devi | iy
. Hissar - Haryana 12-2015 Seeds gms Mur Mandi Hissar Hissar Haryana Dr. Rama | 9440392909
302 | JKCH 1050 Bt Market | Hissar - H 42-03- 10-200 Dol
aryana 2013 Seeds gms Hissar Hissar Hissar Haryana Dr. Rama | 9440392909
| P 392
303 | ACH133-2BG | Market | Not Available b Seed 1) i N i
Availuble s gms Not Available | Not Available | Not Available A .Io lbl % g 9440392909
" a i | ]
304 Manjeet Bt 2 Market Not Available o Seeds 1ih200 i i vl‘:Ta - = I
sivllabia ams_ | NotAvailable | Not Available | Not Available | e | DR | 9440392900
305 ACE Bt Market | Not Available Not Seed 10-200 ) : s Devi |
Available 8 prm Not Available | Not Available | Not Available | .;"bl Dr. Rama | o440392909
306 | GK212BGI | Market | Not Available Mot Seed 16200 : : i
Available s - s Not Available | Not Available | Not Available | 'Imbl Dr. Rama | 4440392909
vail i 5 ;
307 Bullet Market | Not Available e Seed 10-200 : . s
Available s s Not Available | Not Available | Not Available | 'lOth Dr. Rama | o,40392909
Vi
308 | MIST Bollgard Il | Market | Not Available i Seed 10-200 ; ; ~a DDQVl
Avnilicbile s gms Not Available | Not Available | Not Available A .Io bl rbRafna 9440392909
vai
309 | JKCH 121 -female | Market Not Available Not Seed 10-200 . ) Nat = D e
Avatlabie s o Not Available | Not Available | Not Available | , P ’I')Raf“a 9440392909
310 | JKCH 121 -male Market N ; Not vailable evi -
, ot Availabl 10-200 i :
ilable Available Seeds i Not Available | Not Available | Not Available AVNIOtbl DrbRa_ma 9440392900
311 | JKCH 102 male | Market | N i s Nor R -
ot Availabl 10-200 g ;
1lable Anollatits Seeds i Not Available | Not Available | Not Available A Nlo tbl DrbRama 9440392909
vaila
312 | JKCH 121 -female | Market | Not Available Dot Seed 10-200 i i Not | Dr.Ra
A s pio Not Available | Not Available | Not Available | , .- et | 9440392909
313 Rasi 134 Bt Market | Not Avai Not Not R
ot A 10-200 ; .
vailable Avallable Seeds Not Available | Not Available | Not Available T\.Iot R i 94403929
Tie T i te . T 15"21(5}0 Available Devi 392909
arke issar - Haryana e ; i i ;
o 1260(l)i Seeds gms Hissar Hissar Hissar Haryana Drbii‘:“a 9440392909
Avatar BG II Market | Hissar - Haryana o 10-200 ;
= y li 0 :) i Seeds gms Hissar Hissar Hissar Haryana Drb!:iima 9440392909
Bullet Market | Hissar - Har B 10-200
yana ; } ]
- e i ‘ 2012 Seeds e Hissar Hissar Hissar Haryana Drb}::ima 9440392909
arket Hissar - Haryana 16-04- Seeds 10-200 Hissar Hissar Hissa
r Haryana Dr. Rama | 9440392909
20
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2012 gms Devi
318 653 BG I Market | Hissar- Haryana | 15:04" Seeds Hi-he Hissar Hissar Hissar Haryina | DTRAME 0446392900
2012 gms Devi |
319 ATM Market | Hissar - Haryana 1266?;' Seeds 1‘;‘;{;0 Hissar Hissar Hissar Haryana Drl.)l::ima 9440392909
320 650BG I Market | Hissar - Haryana ]296?2- Seeds 10;3';20 Hissar Hissar Hissar Haryana Drl.)l::ima 9440392909
JKCH 99 double -07- -
321 Bt Market Aurangabad 320 0?; Seeds ! g;go Aurangabad Aurangabad Aurangabad | Maharashtra Drbizgima 9440392909
322 | ACH33:2 Market | Hissar- Haryana | '5-0% Seeds ”g’;igo Hissar Hissar Hissar Haryana | DR | 9440392909
323 | Pan Cham BGII Market Hissar - Haryana 1266?; Seeds 1(;—;(5)0 Hissar Hissar Hissar Haryana Drbr:f:?w 9440392909
26/4/201 1, 10_200 Dr. Rama
324 | Ankur3028 BGIl | Market | Hissar - Haryana 16-04- Seeds s Hissar Hissar Hissar Haryana Devi | 7440392909
2012
325 Jai BG 1 Market Hissar - Haryana 1266(1]3' Seeds l:-ri(s)o Hissar Hissar Hissar Haryana Drl')[:iima 9440392909
326 JaiBG I Market Hissar - Haryana . Seeds M Hissar Hissar Hissar Haryana &, Ra!'na 9440392909
2012 gms Devi
327 | Ajeet133BGII | Market | Hissar- Haryana | 10-04 Seeds 10-200 Hissar Hissar Hissar Haryana | D" R3M2 9440392909
2012 gms Devi B
328 Surpass Market | Hissar - Haryana 1266?;° Seeds ]0'220 Hissar Hissar Hissar Haryana Drblxima 9440392909
329 Raja Bt 2 Market | Hissar - Haryana 'g?g" Seeds 'g';go Hissar Hissar Hissar Haryana Drblzjima 9440392909
; -04- = ! Dr.R
330 Ajay Bt 2 Market Hissar - Haryana ]260?2 Seeds “;rigo Hissar Hissar Hissar Haryana rDejima 9440392909
331 Manjeet Bt 2 Market | Hissar - Haryana ‘266‘1’;‘ Seeds 1(;21(5)0 Hissar Hissar Hissar Haryana Drb‘;j;“a 9440392909
-05- . .R
332 Suma Bt 2 Market | Hissar - Haryana 1503 Seeds 10-200 Hissar Hissar Hissar Haryana Dr. Rama | 9440392909
2012 gms Devi
-05- % . Dr. R
333 | JKCH 1050 BGI1 | Market | Hissar - Haryana 1290?3 Seeds ”;:120 Hissar Hissar Hissar Haryana rnci,-ma 9440392909
] 10-200 : : : , Dr. Rama | 440392009
334 | JKCHO0109BGII | Market Hissar - Haryana | 2012-2013 Seeds gms Hissar Hissar Hissar Haryana Devi | 2
= @ , i . Dr. Rama |
335 Raghav Bt Market Bathainda 0240?3 Seeds 1:;20 Bathinda Bathinda Bathinda Punjab Devi | 9440392909
21
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: 19-05- - ' Dr. Rama |
336 RCH 569 BG 11 Market Hissar - Haryana 2012 Seeds 12:1(:0 Hissar Hissar Hissar Haryana J D'I’)Efrd : 9440392909
337 First class Market Guntur, AP Av::f:ble Seeds lz;igo Guntur Guntur Guntur AP ‘ DrI.)I::\ama | 9440392909
33§ Malini Bt 2 Market Guntur, AP o Seeds i Guntur Guntur Guntur AP Dr. Rama | o, 40493909
2012 gms Devi |
' 10-200 | Br. R | »
339 Bunny Bt 2 Market | Guntur/Nanded 2012 Seeds ) Guntur Guntur Guntur AP ! rl.) M2 1 9440392909
/3/7/2015 s -
; vy 10-200 Dr. Ram
4 Mallika Bt 2 Market | Guntur/Shadnagar 2012 Seeds ) Guntur Guntur Guntur AP )r[_) a'_md 9440392909
12/7/2015/ e ¥
341 Malini Bt 2 Market Wiot Awalldh Not 10-200 ; i " Not Dr. Rama |
vailable Available Seeds gms Not Available | Not Available | Not Available Availatils Devi | 9440392909
342 | SP 714911 Market | Not Available (b Seeds 10-200 | ot Available | Not Available | Not Available | , Nt | PrRama i 440395909
Available _gms Available Devi
343 Raja Bt 2 Market | Hissar - Haryana 2;'6?; Seeds 10-220 Hissar Hissar Hissar Haryana Drbiiima 9440392909
344 Anoop BG 11 Market | Hissar - Haryana 2226(1)2 Seeds 10';20 Hissar Hissar Hissar Haryana Drb?ﬁ{na 9440392909
345 Leo cot BG I Market Hissar - Haryana | 2012-2016 Seeds i(;ﬁgo Hissar Hissar Hissar Haryana Drb]:&ma 9440392909
o 10-200 Dr. R
346 | Ankur3028 BGII | Market | Hissar - Haryana MN Seeds i Hissar Hissar Hissar Haryana r- RAMa | 6440392909
gms Devi
1/5/2014
Market Not Available Avattabii Seeds gms Not Available | Not Available | Not Available Available Devi | 9440392909
348 Zordar BG II Market MUR MANDI 1256?3' Seeds 12;20 Mur Mandi Hissar Hissar Haryana Drbij;na \ 9440392909
349 Jai BG I Market | Not Available s Seeds 10-200 | \io¢ Available | Not Available | Not Available | , 1Ot | Dr-Rama | 5440355900
Available gms Available Devi |
350 Surpass Market Not Available I\!ot Seeds 10-200 Not Available | Not Available | Not Available Not L Ra_ma | 9440392909
Available gms Available Devi |
351 653 BGII Market | Hissar - Haryana o'l Seeds 15-20 Hissar Hissar Hissar Haryana Dr. Rama | o440392909
2013 _gms Devi
352 Anoop BG II Market Hissar - Haryana 2226?3' Seeds 10;3120 Hissar Hissar Hissar Haryana Drblziima | 9440392909
353 Balwan BG II Market | Hissar - Haryana | 9/5/2014, Seeds 10-200 Hissar Hissar Hissar Haryana | Dr. Rama | 9440392909
22
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12-05- gms Devi
2014 l |
L b 10-200 | Do | i rmons
354 Om 3366 Market | Hissar - Haryana 2014, Seeds g.ms Hissar Hissar Hissar Haryana | r[.)ejz'na i 9440392909
; 1/5/2014 !
. . -05- " | s |
355 | Shilpa Plus BG 11 Market Hissar - Haryana e Seeds 1200 Hissar Hissar Hissar Haryana | De Ra_.md | 9440392909
2014 gms | Devi |
-06- A [ ]
356 Zordar BG II Market | Hissar - Haryana iy Seeds 1200 Hissar Hissar Hissar Haryana | e el | 9440392909
2016 gms . | Devi |
357 KCH 999 BG 11 Market Hissar - Haryana 22-05- Seeds My Hissar Hissar Hissar Haryana | Ra?“"* | 9440392909
2013 gms |  Devi |
T 1
358 | JKCH 1050 BG II Market Not Available b{ot Seeds Heelt Not Available '| Not Available | Not Available N.m | 2 Ra.ma 9440392909
Available gms Available Devi
359 | RCH 602BG I Market | Hissar - Haryana | 0105 Seeds 3-23 Hissar Hissar Hissar Haryana | DF-R2M2 | 9440392909
2014 gms Devi
9/5/2014, 10-200 Dr. Rama
360 US21BG I Market | Hissar - Haryana 14-06- Seeds i Hissar Hissar Hissar Haryana iy 9440392909
2016 na Devi
361 Raja Bt 2 Market | Not Available s Seeds 10-200 | ot Available | Not Available | Not Available Not | Dr.Rama | 544395909
Available _gms Available Devi
S 07 -
362 owmyeIlIIBS BG Market Aurangabad B Seeds 10-200 Aurangabad Aurangabad Aurangabad | Maharashtra L Rama 9440392909
2014 gms Devi
363 Azura Market Aurangabad 0256?1- Seeds 10'220 Aurangabad Aurangabad Aurangabad | Maharashtra Dr[.)I:‘a;:'na 9440392909
364 Azura Market Aurangabad 1216(1)1- Seeds 10_220 Aurangabad Aurangabad Aurangabad | Maharashtra Drl.)lxima 9440392909
|
365 Surpass Market | Hissar - Haryana ol Seeds 10-200 Hissar Hissar Hissar Hayin | 25 AR | 9440392909
Available s Devi ][
Sl . Not 10-200 ; : ; Not Dr. Rama
366 Nikki Market Not Available Available Seeds gms Not Available | Not Available | Not Available Available Devi 9440392909
367 Mallika Bt 2 Market Aurangabad 228{;(1);- Seeds 12;3"20 Aurangabad Aurangabad Aurangabad | Maharashtra Drbl;{f?a | 9440392909
368 Mallika Bt 2 Market Aurangabad 228(;(]);' Seeds 12;]2120 Aurangabad | Aurangabad | Aurangabad | Maharashtra Dr.[)}:s?a 9440392909
-06- = 2 r. Rame
369 SIRHIND Market Hissar - Haryana -0 Seeds 10-200 Hissar Hissar Hissar Haryana o AMA 1 9440392909
2016 gms DC\q | o )
23



Table 4

Nflture of specimen Nitis o it !L -
No.| Vorey | Souree|  Omamal | veur | gt | Ouniy | LT b | swe |00 Gt
ster’n etc.,thereul: et " J
370 | Chatrapathi | Market (Q‘;f;:g::;i) 22%%89 Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra A[i;'i:gt;:lar 7875834150 1:
371 | Brahma | Market (ﬁﬂﬁ:ﬁ;:) 22%%2 Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra Aal;i:gti(i;r | 7875854150 |
372 | Bunny BGI | Market (ﬁ;::;gzﬁzg) 22%%89- Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra A[:lrs.ilf;;:;.r ! 7875854150 1{
373 ngg;lly Market (32;12281‘:}?32) 22%%89 Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra A?al;i:;:;]ar | 7875854150 i
Aurangabad !
374 l\glg;l](a Market (%a::;zz};?:); 22%(:{82. Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra A%Zir?gr]]:zlir 7875854150 !
(Karnataka);Guntur, !
Shadnagar '
375 Ré:(gf Miket (aiﬁ?‘ﬁsa:;‘;) 22%0182‘ Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra A[:;.i:grlilar 7875854150
376 Ngg]-f 4 Market (ﬁgﬁng:l?::) 22%%89' Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra AI:I; r?gr;:zlar 7875854150
377 H.8 Market (:dl;::ﬁ:‘:'ari) 22%%89' Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra A]?ll;i :;]:;r 7875854150
378 | Vikram-5 | Market (ﬁgﬁtgsa ::c;) 22%01%. Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra Al?nl;ir):\g!gr 7875854150 ]
379 | Mallika | Market (ﬁzila;g: ::_‘:) 22%(;%' Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra A?;n:\gl;:;r 7875854150 |
380 l’_\,/;l;?f; Market (I\Adz;:rﬁ: E;:) 22%(1%- Seeds 10-200 gms | Aurangabad | Aurangabad | Aurangabad | Maharashtra Aa;'i%?;r 7875854150 |
381 Iglg?lk Market (Ei:;:tg:::) 22%1]?; Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A?'\?_ié\gr:jslsr 7875854150
382 Vi]l;r (5;;1;-5 Market (Iégna:g:) 22%1101' Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka Aagi :gr;j;r 7875854150
383 | Bhaskar | Market (ﬁz:szf:l:;) 22%1101- Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka Aal;i:g?\'izlar 78758541 \0 ‘
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384 | Ajeet-155 | Market (2:::&?:) 22(())1108- Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A?q:'i é?g[l’:;r 7875854150 |
385 | Chirutha | Market (l[zxgge;:) 22%1101- Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A?]Eanri\gi:;];r : 787585;-5_0-
386 | Dr.Brent | Market (22':25:::) 22%11(;. Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka Aa:'i&rzj;r J 7875854150 |
387 | Bhaskar-9 | Market (Eggzgz:) :;%112 Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A[r)'lrs.ir/]\gi;(i;r ; 787585:1”5;1 |
388 | Tulsi-117 | Market (ﬁ:::gz:) 22%1112' Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A?rzi:gl;(izlir [ 78758541 SE
389 | Chamundi | Market (gngf:) 3%1117' Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A?:S”'?Sl':lr 7875854150 |
390 | Mahadev | Market (23225:;:) 22%111; Seeds 10-200 gms | Davangere | Davangere | Davangere Karnataka A?:S'E:\gr:;l_ | 7875854150
| 391 Mallika Market (gm:tgai‘:) 22%1123‘ Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A]i:;'i lfgrlfelur 7875854150 |
392 Jadoo Market (ﬁz‘;::gf:) 22%1128. Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka Azzli:grﬂ;r 7875854150 “
393 Bliss Market (iaa:,::ticl:.:) 22%1136- Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A?lrs.ir?gr;ci;r 7875854150 Jl
394 R(;,;—(I}-IG[SS) Market (gﬁ:ie]::) 22%1155' Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka Aag'i:gtgr 7875854150 i
395 Jai Market (I])(Z;lna:gi:) 22%1145' Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A?:s}f;:;r 7875854150 l
396 | Minarwa | Market &::::gz:) 22%111' Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A[?lrs.ig:(ialu- 7875854150 i
397 | SB289E | Market |  NotAvailable | 301 Seeds TEU PR N P T I’]‘gﬂr 7875854150 |
398 | Bahubali | Market (Ez:na:tgai:) 22%11‘:; Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka AI?;E :‘gﬂr 7875854150 ‘L
399 | RCH-659 | Market (iaa:’s:gf:) 22%1158- Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka Azrsli:gr;(ielu- 7875854150 |
400 Bhakti Market (%:na:gf:) 22%1156‘ Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A[i;-i :;gr;(i;r 7875854150
401 | Suvin | Market |  NotAvailable | 20! Seeds 10200gms | , N | B0 il cra | el :;‘]‘\'ir | 7875854150 |
402 | US-7067 | Market (Egzgtgai:) 22%1178. Seeds 10-200 gms | Davangere | Davangere | Davangere | Karnataka A[i:i rfl\gtlll;rii 2'87'5854 ]_*0_}
25
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Rajani Jaiswal, Ph. D.

Manager- Intellectual Property. Plant
Variety Protection, Contractual and
Relationship Management

e-mail: Rajani.Jaiswalf@bioseed.com
Tel: +91 40 67066666; 040 67066672
Fax: +91 40 67066606

Via courier

To,
The Chairman,

ANNEXURBE — KR &

Bioseed Research India,

Plot No. 234, B Block. Phase 11.

Telangana, India

N

BIOSEED

Dt: 4-10-2019

The National Biodiversity Authority (NBA),

5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai - 600 113

Subject: Change of Address

Application: Form I
NBA Ref: NBA/Tech Appl/9/3120/19/19-20

Dear Sir,

Division of DCM Shriram Limited

Kavuri Hills, Hyderabad-300033.

5 )

11

With reference to the Form I application as cited above, we would like to inform you that with
effect from August 5, 2019 address of the registered office of DCM Shriram Ltd. has been

changed to-

2" Floor, (West Wing), Worldmark 1,
Aerocity, New Delhi - 110037, India
Tel.:011-42100200

We request you to please update your records accordingly.

Thanking you.

Sincerely

Rajani Jaiswal '

&

DCM SHRIRAM

Bioseed Research India, Plot No. 234, B-Block, Kavuri Hills Phase - II, Hyderabad - 500 033, India. Ph : +91 40 6706 6666, Fax : +91 40 6706 6606, www.bioseed.com

Registered Office : DCM Shriram Ltd., 2™

Floor (West Wing), Worldmark 1, Aerocity, New Delhi-110 037, India.

CIN No. L74899DL1989PLC34923
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Rajani Jaiswal, Ph. D.

Manager- Intellectual Property, Plant
Variety Protection, Contractual and
Relationship Management

c-mail: Rajani.Jaiswal@bioseed.com
Tel: +91 40 67066666; 040 67066672
Fax: +91 40 67066606

Via courier

To,
The Chairman,

BIOSEED

The National Biodiversity Authority (NBA),

5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai - 600 113

AIMIEXUR 4

Bioseed Research India, , I
%L\

Division of DCM Shriram Limited

Plot No. 234, B Block, Phase II,

Kawvuri Hills, Hyderabad-500033, ‘040
Telangana, India 7,'0

Jﬁl@
1
Dt: November 14. 2019 MI"“

<t Jelniplts
et

Subject: Form I application according to Office Memorandum (OM) dated September 10,

2018, Ministry of Environment, Forest and Climate Change (MoEFCC), Government of

India for prior access to seed material of Cotton (Gosyypium spp).

NBA Ref: NBA/Tech Appl/9/3120/19/19-20; email dt. 18.9.19

Dear Sir,

This is in response to the queries received via email dt. 18.9.2019, we are herby submitting the
required information in response to the queries.

Thanking you.

10@?7

Sincerely

Rajani Jaiswal Yo

Enclosures:

7 (1) Response to the queries
A

-

A

&)
Py

&

DCM SHRIRAM

Bioseed Research India, Plot No. 234, B-Block, Kavuri Hills Phase - |1, Hyderabad - 500 033, India. Ph : +91 40 6706 6666, Fax : +91 40 6706 6606, www.bioseed.com
Registered Office : DCM Shriram Ltd., 2™ Floor (West Wing), Worldmark 1, Aerocity, New Delhi-110 037, India.

CIN No. L74899DL 1989PLC34923



Response to Queries
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Query a. In your letter dated 08.06.2019, you have furnished the details of biological resources
in the Annex 1 (Table -4). In this connection, at serial number 1, 3, 17-21, 23-24,34-35 etc., the
details on source, geographical location and date of access are lacking for further process. Hence,
please update the requested information and furnish the details as per the pro-forma given below.

Reply: For serial number 1, 3, 17-21, 23-24,34-35 etc., records for the required information is
not available with us.

i. Details of biological resources:
Common Name:
Scientific Name: (Genus & species)
Part:
Sl. | Name of the | Quantity | Date of | Source of | Place of access | Duration of the | Purpose of
No. | variety accessed | access access (village,  Taluk, | research period | research
/Germplasm (Market/ | District, State), if | (start date | (Please refer
(Accession trader/ purchased from | and end date/ |2.h of the
number) institution) | the tentative  end | application)
trader/institute, date)
please furnished
the contact details
1- | Details are | Details Details Details are | Details are Start Date: The material
369 | provided in | are are provided | provided in the 1992 onwards | accessed
the provided | provided | inthe Annexure [ of the will be used
Annexure I | in the | in the Annexure | Form I filed on End Date: The | as acheck
of the Form | Annexure | Annexure | I of the December 14, process of for in-house
[ filed on|I of the|Iofthe Form | 2018 developing new | trials and /or
December |Form [ | FormI filed on variety through | for
14,2018 filed on | filed on December conventional conventional
December | December | 14, 2018 breeding is a plant
14,2018 | 14,2018 continuous breeding
process and purpose.
hence end date
cannot be
provided

ii. Research Details:

1

Type of research carried out

Conventional plant breeding

2

A brief note on research (100 words)

Bioseed Research India, a unit of DCM Shriram Ltd. is |
engaged in carrying out conventional plant breeding |
research which involves controlled crossing between |
two genotypes followed by selection of desirable
progenies over successive generations to develop a new
variety/parental line/hybrid. Breeding methods most




" | developing new parental

2l
wY

commonly used include pedigree selection and back
crossing. It takes about 4-5 years to develop a new
parental line. New parental lines are used to make new
experimental hybrid combinations which are tested over
multiple locations and 5 years to determine their |
suitability in a specific agro-climatic region. The hybrid
thus selected gets commercialized. This process of
lines and hybrids is a
continuous process targeting incremental gains in each
cycle.

Outcome of the research.

Hybrid products suitable for production in various target
market segments / agro-climatic regions.

Details of new varieties/ products developed. If
any, as the outcome of the research.

New hybrids have been developed e years.
Int fon of new products and withdrawal of old
products from market is a continuous process which is

commonly followed in the seed industry. List of hybrids
/varieties to be provided soon.

Details of commercialization of products
developed.
a. Date of commencement of
commercialization
b. Year wise sale figure.

This is Business confidential information. However, we
can share total annual turnover. We request for oral
hearing with the Secretary and the Chairman of the
NBA to explain our position regarding this matter.

A copy of MoU, if any signed between M/s.
DCM Shriram Limited with PUSA
Institute/S.K. Rajasthan Agricultural
University/ Punjab Agricultural University,
Ludhiana/Marathwada Agricultural University
etc. for access of biological resource and
conduct research

The relevant document will be provided soon.

b. In your letter dated 08.06.2019, you have furnished the details of biological resources
in the Table 2, it is mentioned that most of the biological resources accessed during the
year 1992-2002. Please furnish the purchase bill/receipt of the accessed biological resource.

Reply: The material was bough long back and we do not have required documents for the

said material.
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AMMNEX URLE — A

S [

Proceedings of the 59th Meeting of EC on Access and Benefit Sharing for processing of applications on 05t -06t March 2020, at NBA, Chennai

59.206

Expert Committee meeting on
Access and Benefit Sharing for Processing of Applications

Part A: Filled by the NBA Secretariat

Reference File No. NBA/ Tech Appl/9/3120/19
5 3 Name and Address of the applicant M/s. DCM Shriram Limited, India
2nd Floor (West Wing), Worldmark 1,
Aerocity, New Delhi-110 037.
Contact Person:
Dr. Paresh Verma, President,
Bioseed South East Asia & Research Director-
Bioseed Research India, Plot No. 234, B Block,
Phase II, Kavuri Hills, Hyderabad-500 033.
2 (a) | Diary No. & Date 3043 & 17.12.2018 (Application received from the
facilitation desk on 12.06,2019)
(b) | Category of Application Form I (Under MoEFCC, OM dt.10.09.2018)
(c) | Whether the prescribed application Yes
Form has been used
(d) | Whether the Application contains all Yes
the required information
(e) | Whether the Applicant is Indian/ Non- | Section 3(2)- Entity
Indian/Non Resident Indian / Indian
having Non-Indian participation in its
share capital or management
(f) | Application Fee received Rs. 10,000/ -
3. | (a) | Nature of the requested bio-resources | Plant
(b) | Name of the species Cotton - Gossypium spp. - seed
(c) | Common/ Scientific Name (402 varieties)
" Ceographical location for access of the | 1iot & Details enclosed in Amnesire Pg.no: 892-
5. Quantity of bio resource e
6. | (a) | Whether SBB/BMC Consultation is This application was not referred to the concerned
required:[If already consulted, a copy of | SBB/BMC for consultation, as per the 37t Authority
the Comments] decision. (Agenda item 37.14.04)
(b) | Recommendations of SBB/BMC is to be | —
attached
7. Proposed use of the bio resource: | Research
Research/Commercial/ Bio-survey and
Bio-utilization/ Transfer of Research
Results/IPR/Third Party Transfer*/
(*Copy of NBA’s approval for access is
required where applicable)
8. Objective for seeking NBA's approval Accessed 402 varieties of Gossypium spp. for the
following research purpose: ‘

668
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Proceedings of the 59th Meeting of EC on Access and Benefit Sharing for processing of applications on 05* -06* March 2020, at NBA, Chennai

» Conventional plant breeding research which

¢ The hybrid thus selected gets commercialized.

involves controlled crossing between two
genotypes followed by selection of desirable
progenies over successive generations to
develop a new variety/ parental line/hybrid.
Breeding methods most commonly used include
pedigree selection and back crossing. It takes
above 4-5 years to develop a new parental line.
New parental lines are used to make new
experimental hybrid combinations  which are
tested over multiple locations and 5 years to
determine their suitability in a specific agro-
climatic region.

(@) | Time taken between receipt of
application and its placement before EC
on ABS:

Seven months

(b) | Reasons for inordinate delay if any

10.

Whether listed in NTC by MoEF

No

11.

Whether this application of the
applicant had already been examined
/considered by the EC? :

No

If 'Yes" then mention the date and the
earlier recommendation

12.

Remarks by NBA:

1. This application is in pursuance of OM dated 10.09.2018 seeking approval of NBA for access to

biological resources already made.

2. The applicant informed that the biological resources were accessed during 1992-2018.
3. The applicant informed that the research was started in the year 1992 and still it continuous.

4. The applicant has informed that new hybrids have been developed over the years and the list
of hybrids /varieties will be provided soon.

5. The applicant has not furnished the sale figures of the hybrids commercialized. Instead it is
mentioned that this is business confidential information. However, will share the annual
turnover during the oral hearing with Secretary and Chairman of NBA.

6. The application is placed before EC for examination, may be considered under OM issued by

MOoEF & CC.
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Proceedings of the 59th Meeting of EC on Access and Benefit Sharing for processing of applications on 05% -06% March 2020, at NBA, Chennai

| Signatures of:
- Nil }
| Expert Consultant (if any) '
| C. Sheeba ‘
| Technical Staff (Contract)
| P. Anandhakumar
. Technical Assistant
- K.P. Raghuram
. Technical Officer (BS) i
. K. Chitrarasu |
. Advisor(Law) | =
i ! ] Justin Mohan |
Counter signed: Secretary, NBA |
Part B: Checked by the Expert Committee
13. | Whether Traditional Knowledge has been used No
14. | Screening of the bioresources species:
(a) | Whether Rare/ Endemic/Endangered /Threatened No
(b) | Whether listed under Wildlife Act/CITES/BDA etc. , No
(c) | Whether restricted / prohibited under EXIM policy / DGFT guidelines/rules No
15. | Whether the original file of the applicant was placed before the EC Yes
16. | Whether the proposal is likely to have an adverse impact on environment/sustainability of No
use/ livelihoods/ national interest
17. | Any other item No

Recommendations of the Expert Committee on ABS (to be incorporated in the prescribed agreement format once
approved by the Authority):
The representative of the applicant, Dr. Rajani Jaiswal appeared before the Expert Committee and presented the

case. She also sought for criteria to fix benefit sharing component for the hybrids developed with the accession of
India and outside India.

Further she agreed to furnish the details such as the hybrids/ parental line developed from the accessed biological
resources and the year wise sale figure of the commercialized products.

Expert Committee observed that this Form-I filed under OM of MoEFCC is for the biological resource accessed in
1992-2018 and the research started in the year 1992 and still it continues.

The Expert Committee, taking note of the OM of MoEFCC recommended to consider the application for approval
for research already conducted subject to the upfront payment of Rs. 12,06,000/-

402 BR (varieties) x 1 unit x 1 time x 3000 (Agri. / market/institute) = Rs. 12,06,000/-.
For the continuation of the research a period of three years may be granted from the date of signing the agreement.

Further, EC observed that the applicant commercializing the developed hybrids. Hence, the Expert Committee,
taking note of the OM of MoEFCC, recommended to consider the application for commercial utilization with higher
benefit sharing under regulation 4 of the ABS guidelines 2014 (0.5%), from the date of commercial utilization. A
separate agreement to this effect shall be executed with the applicant.

Also recommended the applicant to conduct awareness programmes in consultation with respective SBBs, within
a period of three months from the date of execution.

Signature of Chairman and Members (Present) of Committee on ABS
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Sub: Disposal of applications recommended by the 59% EC on ABS - reg,

The 44% Autherity authorized the Chairperson to convey approval to the applications, which
have been recommended by the EC on ABS, except applications, which are identified as viclation of
the BD Act and have disputes. After taking action on the recommendation of the EC, the same may be
placed before the Autherity: for ratification.

2. The 59" Meeting of EC on ABS met on 5" & 6% March 2020, evaluated 286 applications and made
their recommendations, which are placed opposite.

Recommended for approval / Approval with BS /

S et T

S —

Formd | 2521, 3607, 3489, 3156, 3135, 3299, 3321, 3333, 3473, 3403, 3544, 3503, 3202, 3593,
(19-Nineteen ) | 3134, 3081, 3507, 3505, 3350

Form-i 3426, 3423, 3608, 3452, 3662, 3664, 3668

(7-Seven) '

Forml 2647, 3363, 3517, 3520, 3522, 3524, 3526, 3528, 3427, 3610, 3518, 3456, 3193, 3514,
(166- Hundred | 3516, 3532, 3540, 3374, 3389; 3220, 3449, 3466, 3468, 3478, 3512, 3530, 3534, 3536,
and sixty six) | 3548, 3552, 3200, 3482, 3598, 3624, 3666, 3451, 3561, 3580, 3559, 3609, 3605, 3626,

3630, 3303, 3388, 3546, 3550, 3613, 3618, 3611, 3545, 3519, 3549, 3567, 3582, 3602,
3610, 3282, 3284, 3314, 3316, 3606, 3636, 3501, 3531, 3617, 3586, 3335, 3337, 3264,
3658, 3511, 3623, 3541, 3543, 3569, 3599, 3457, 3529, 3575, 3577, 3579, 3581, 3583,
3585, 3587, 3589, 3591, 3625, 3261, 3281, 3346, 3406, 3467, 3513, 3523, 3525, 3527,
3533, 3539, 3547, 3553, 3657, 3568, 3572, 3573, 3601, 3615, 3621, 3616, 3619, 3632,
3633, 3612, 3676, 3687, 3657, 3683, 3645, 3642, 3669, 3689, 3682, 3686, 3692, 2584,
3685, 3661, 3656, 3660, 3509, 3653, 3551, 3684, 3385, 3680, 3670, 2980, 3622, 3565,
-3651, 3600, 3650, 3236, 3674, 3667, 3677, 3603, 3665, 3678, 3629, 3571, 3471, 3515,
3631, 3564, 3672, 3576, 3646, 3574, 3690, 3584, 3558, 3695, 3649, 3641

Recommended to consider for approval with BS / upfront, consider under the OM issued by the

MoEF&CC -

Form-i
(73 - Seventy
three}

2450, 2512, 3183, 2606, 3054, 2766, 2778, 2780, 2758, 2486, 2650, 3003, 3005, 3007,
3009, 3011, 3013, 3015, 3017, 3019, 3021, 3023, 3025, 3027, 3029, 3031, 3033, 3035,
2670, 2668, 3070, 3072, 3076, 3078, 3080, 3039, 3067, 2733, 3052, 3143, 2770, 2931,
2949, 2607, 2609, 2610, 2611, 2760, 2762, 2772, 2774, 2776, 3020, 3119, 2701, 2700,
3082, 3084, 3086, 3090, 3104, 3100, 3108, 3116 8H0Fs66, 2672, 2664, 2662, 2674,
2650, 2520, 2768

Form-lll {one )

2858

Form-IV One)

2863

Contranvention of the BD Act and the Authority may take appropriate action on this cases

Form l{Three}

3495, 3595, 3542,

Form il (Five)

3560, 3562, 3476, 3554, 3688

Recommended that these applications will not come under the purview of the BD Act.-
| Form-lil -3055, 3376, 1701, Form-il -3428
EC deferred these case- to obtain certain clarification from the applicant / Invite the applicant to
i next EC for present their case-
! | 3590 (Form-1), 3643, 2391 (Form-li} & 2900, 3693 (Form-1il)
| 6 | EC recommended to Close the application
Form lil (Two) | 3173, 3455, ’ |
Itis submitted as follows for orders:-

1 Communicate the draft agreement to applicants referred under sl.no.1.
2. Communicate the decision to the applicant, referred undersino. 4,58 6

3. Placing the recommendation of the EC referred under sl.no.2 (OM cases) & 3 before the Authority for
consideration

gLfAmZ'HLJ fzj ;







F.N. C-12025/8/15-CS-llI
Government of India
Ministry of Environment, Forest and Climate Change

2" Floor, Vayu Wing,
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,

Wo\ New Delhi-110003

.
N4 Dated: 10" September, 2018

A0

OFFICE MEMORANDUM

Subject: Directions under Section 48 of the Biological Diversity
Act, 2002, to the National Biodiversity Authority for
enhancing implementation of the Act.

The Biologica! Diversity Act, 2002 (hereinafter referred to as the
“Act”) came into force in 2003 to provide for conservation of biological
diversity, sustainable use of its components and fair and equitable
sharing of the benefits arising out of the use of biological resources,
knowledge and for matters connected therewith or incidental thereto.
The Biological Diversity Rules, 2004 were introduced to facilitate
implementation of the Act. One of the functions of the National
Biodiversity Authority (hereinafter referred to as the “Authority”) under
Section 18 (1), is to regulate activities referred to in Sections 3, 4 and
6 and by regulations issue guidelines for access to biolegical
resources and for fair and equitable benefit sharing. Further, Section
18 (3) of the Act empowers the Authority to perform such other
functions as may be necessary to carry out the provisions of the Act.

2. It has been brought to the notice of the Ministry by the Authority
that a large number of entities are not fully aware of the provisions of
the Act but are desirous of complying with the same. Thus, there is a
need to provide an opportunity to all such entities which are required to




obtain prior approval of the Authority for undertaking activities as
specified under Sections 3, 4 and 6 of the Act, including cases that
may relate to past, in line with the objectives of the Act and regulate
them in a manner that enhances implementation of the Act.

3.  The Biological Diversity Act, 2002 lays down procedure for taking
cognizance of matters relating to the Act. Section 61 of the Act
provides that cognizance of any offence under this Act can be taken
only by the Central Government or officers authorized in this behalf by
the Central Government. Further, any benefit claimer can make a
complaint only after providing a notice of not less than thirty days to
the Central Government or an authority/officer authorized by it.

4.  The Central Government has taken note of these provisions and
after taking into account all material facts before it, in exercise of the
powers vested to it under Section 48 of the Act,| hereby directs that all
such cases, where prior approval was required but a person/entity has
not obtained such approval, shall be heard by the Authority, which
shall then pass appropriate orders with respect to acts that may have
occurred in past, taking into account scientific evidence as well as any
damage that might have been caused in furtherance of the powers
available to the Authority under Section 18 of the Act, with the
objective of ensuring conservation and sustainable use of biodiversity
and fair and equitable sharing of benefits arising from its us_e} The
Authority shall consider all such cases on the basis of merit and shall
ensure that only those cases are granted approval for future activities
which would have otherwise beer approved in the normal course, had
the person/entity concerned applied in time for prior approval. The
Central Government further directs the Authority to take decisions
thereon within a period of 100 days from the date of issuance of this
Office Memorandum, including course of action for matters related to
past. These directions shall come into force with immediate effect.
The Authority shall also continue to spread awareness about the Act to
various stakeholders to avoid the occurrence of such activities.




5. These directions are intended to faciltate -and enhance
implementation of the Act in public interest towards meeting the
objectives of the Act, namely, conservation of biological diversity,
sustainable use of its components, and fair and equitable sharing of
the benefits arising from commercial use. In implementing these
directions, the Authority shall be guided by the principles of natural
justice and various pronouncements of Hon'ble Courts in similar
matters, including judgments cited below.

6. In respect of the requirement of prior environmental clearance
under the Environment Protection Act, 1986, the Ministry had issued a
Notification S.0. 804 (E) dated 14™ March, 2017, wherein six months
period was provided to apply for environmental clearance for projects
on which the project proponent had started work on site, expanded the
production beyond the limit of environmental clearance or changed the
product mix without obtaining prior environmental clearance. The
Hon’ble High Court of Madras while vacating the stay on the aforesaid
Notification vide Judgment dated 13" October, 2017 in Puducherry
Environment Protection Association Vs. Union of Ind,'a, Writ Petition
(Civil) No. 11189 of 2017, held that,

“..However, one time relaxation and that too only in cases where
the projects are otherwise in compliance with or can be made to
comply with the pollution norms is, in my view, not impermissible.
The notification ought not to be interfered with.

It is reiterated that protection of environment and prevention of
environmental pollution and degradation are non-negotiable. At
the same time, the Court cannot altogether ignore the economy
of the Nation and the need to protect the livelihood of hundreds
of employees employed in projects, which as stated above,
otherwise comply with or can be made to comply with norms.

The impugned notification does not compromise with the need to
preserve environmental purify, but only allows those industries
and/or projects which might otherwise have been given prior
environmental clearance, but omifted to obtain environmental



3"

7.

clearance to operate, on the conditions imposed by the
authorities concermned, including their liability under the principle
polluter pays.”

Similarly, in respect of the requirement of prior forest clearance

under the Forest (Conservation) Act, 1980, the Hon'ble Supreme Court
in Supreme Court Monitoring Committee Vs. Massoorie Dehradun
Development Authority & Ors. (1997) 11 SCC 605, held that,

8.

“ ...the State of UP as well as the MDDA will enlist cases in
which they gave permission to make use of any forest land for
non-forest puirpose without seeking the prior approvai of the
Central Government. All those cases will be forwarded to the
Central Government for seeking ex post facto approval in the
matter which will be considered in accordance with the Rules
framed under the 1980 Act.”

The Hon’ble Supreme Court in T.N. Godavarman Thirumulpad,

Vs. Union of India, Writ Petition (Civil) 202 of 1995 held that,

9,

“...according to CEC this was a typical case where ex post facto
approval under the 1980 Act is sought after the mine has been
allowed to operate illegally. Since fait accompli situation arose
according to CEC there was no option but to recommend the
case for grant of permission for the use of forest land for mining
lease, conveyor belt system and associated activities subject to
certain conditions mentioned therein”.

The Hon'ble Court in the same case further held that,
“...accordingly, we see no reason to interfere with the decision of

MoEF granting site clearance...”;

The Hon'ble Bombay High Court in Vijay Krishna Kumbhar VS

The State Of Maharashtra & Others held that,

“‘In such a matter it would have been more appropriate to take
action in accordance with section 37 of the M.R.T.P Act. Now as




indicated above, the P.M.C. has already started action. After the
P.M.C. gave permission, it appears that the developer has also
made construction. Now it has become a fait accompli. Therefore
there is no alternative except to follow the action which has

become fait accompli and take further actions in accordance with
the Government's directions.”

10. This issues with the approval of the Competent Authority.

- Runarn
(Dr. C. Palgaredy
Deputy Director
To ;
The Chairperson
National Biodiversity Authority

5th Floor, TICEL Bio Park, CSIR, Road, Taramani,
Chennai, Tamil Nadu 600113

Copy to: Secretary, National Biodiversity Authority

B b s b stetasisc:
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F. No. C-12027/6/19-CS-111
Ministry of Environment. Forest and Climate Change
Government of India
CS-I11 (Biodiversity) Division

Indira Paryavaran Bhawan
Vayu Wing, Jor Bagh
New Delhi - 110003
Dated 18 March 2019

FFICE MEMORANDUM

Subject: Directions under section 48 of the Biological Diversity Act, 2002, to the National
Biodiversity Authority for enhancing implementation of the Act.

With reference to the O.M. of even No. dated 10.9.2018 on the above-mentioned subject,
the Central Government further dirccts the National Biodiversity Authority to accept and
consider within a period of another 60 days from the date of issuance of this O.M., all such cases
where prior approval was required but not obtained, on the basis of merit ensuring that only those
‘cases are granted approval which would have otherwise been approved in the normal course. had

the person/entity concerned applied in time for prior approval. /\
{ ‘,/\/"‘/
Jo-

(Tarun Kathula)
Director (CS-111)

Email: tk.kathulad@gov.in

Shri T. Rabikumar

Secretary ;

National Biodiversity Authorit
Chennai :

Copy to:
The Chairman, National Biodiversity Authority, Chennai
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OFFICE ORDER

The Expert Committee to revise the ABS (Guidelines) chaired by Shri.A.K.Goyal
was entrusted with the responsibility of recommending the streamlining of the movement
of files in NBA, which will reduce the delay in the processing of applications received from
individuals and entities.

The Committee has submitted its recommendations to streamline the approval
process by NBA on 15 September 2019. The recommendations were reviewed based on
existing procedures and requirements and accordingly, the following directions are issued
in supersession of earlier Orders, with respect to processing of appllcations and
streamlining the approval process:

1. Form-lll applications shall be dealt by the IPR Section and all other applications
(Form-l, Form-ll, Form-IV, Form-A, Form-B, Form-C and collaborative research
projects) shall be dealt by the Technical Section.

2. Applications for ABS shall be downloaded / received by the concerned section. A
folder shall be made each day for each category of application by providing a
unique Id no.

3. The applications shall then be forwarded to Accounts Section within two days for
verifying the receipt of application fees by the concerned section. The Accounts
Section shall then verify the receipts and return the file within two days.

4. The concerned sections i.e. IPR and Technical shall thereafter scrutinize the
applications from the scientific, legal and administrative angle within seven days.

5. Once the applications are scrutinized and if any information is required, the same
may be obtained by the Section Heads from the applicant/ concerned SBB/ any
other agency.

6. If the application is in order, the concerned section may fix the benefit sharing
component and draft the agreement and forward the same to the Secretary, NBA
through the Legal Section. In the case of Form-lll applications, the applications
shall be directly sent to the Secretary.

7. In case of applications falling under violation category, the same shall be
forwarded through the legal section to the Secretary. However, all past violation
/OM cases shall be dealt by the Legal section as per the existing norms.

8. The Legal Section shall provide legal inputs if any and forward the same within
seven days.
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9. In case where the Technical and IPR section is not able to take decision on a
particular application, such application shall be referred to the internal committee
chaired by the Secretary, NBA and comprising the Heads of the Technical, IPR,
Legal, Accounts and Administrative Sections. The Internal Committee may invite
subject matter specialists whenever required. Only those applications which
require further deliberation may alone be referred to the Expert Committee on
ABS.

10.The Secretary, NBA shall accord approval of the files and forward the same to the
Chairman, NBA within three days.

11.0Once the Chairman accords the final approval, the files shall be sent to the
concerned sections through the Secretary.

12. The draft agreements shall be despatched to the applicant within two days. Upon
receipt of the Final agreement on stamp paper, the Secretary shall sign the
agreement after ensuring that the required ABS payments have been received by
the Accounts Section, wherever required.

13.The Technical and IPR sections shall be the custodian of the concerned files and
enter the required details in the database, by the concerned section, to ensure
compliance by the applicants.

14.The IPR and Technical Section shall monitor the post approval process like receipt
of deposition of voucher specimens, submission of periodical reports, payment of
ABS, disbursing the same to the benefit claimers, uploading IRCC in the ABSCH,
etc wherever required. For this purpose, a dedicated team shall work within the
IPR and Technical Sections.

15. Follow up action on approved files shall be dealt by the concerned sections.

16.The above process shall come into force with immediate effect and will continue
until further orders taking into account the full operationalization of ABS application

software.

s —

Secretary, NBA.
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Proceedings of the 47" Authority Meeting of the National Biodiversity
Authority held on 26-09-2018.

The forty seventh Authority meeting of the National Biodiversity Authority
(NBA) was held on 26™ September 2018 at the Conference Hall, National
Biodiversity Authority, Chennai chaired by Dr. B.Meenakumari, Chairperson, NBA.
The list of participants is placed at Annex-l.

At the outset, the Chairperson extended a warm welcome to the members.
She also welcomed the new nominee of the MoES, Dr M. A. Atmanand of NIOT,
Chennai.

Chairperson briefed the members about the activities of NBA from the last
authority meeting which included participation in national and international
workshops/conferences, conducting awareness programmes on the Biological
Diversity Act and hosting a workshop on ‘Mainstreaming biodiversity concerns
into Forestry and Forest Management’. NBA observed Independence Day on
August 15" and Hindi week from September 10" — 14", 2018.

Chairperson informed the Authority that NBA has taken over an office
space of around 5000 sq. ft. vacated by the Animal Welfare Board of India,
Chennai and proceeding with the renovations of the building.

The Secretary, NBA then apprised about the status of ABS applications
received, trends in receipt of application and their disposals.

Thereafter, the agenda items were considered as under:

47.01: Confirmation of Proceedings of the 46" Authority meeting

The draft proceedings of the 46™ Authority meeting of the National
Biodiversity Authority held on 24™ July, 2018 at New Delhi was circulated to the
Members for seeking their comments. No comments for revision of the draft
proceedings were received. The proceedings were placed for confirmation.

Decision:
a) The members confirmed the proceedings.

47.02 Action taken report of the 46" Authority meeting

Most of the decisions taken during the 46" Authority meeting are being
acted upon and the members noted the action taken report on the decisions.



47.03: Compliance of Decision in the 17th to 21st Authority meeting

The Action report on the decisions of 17th to 21st Authority meeting was
summarized.

Decision:
a) Members noted the action taken report and approved.

ACTION:SECRETARY,NBA.

47.04 To consider Form-lll and Form-l applications cleared by the EC on
ABS for ratification

The decision under agenda item no.44.03 in the 44" Authority meeting
was as follows:

“The Authority authorized the Chairperson to convey approval to the applications,
which have recommended by the EC on ABS, except applications, which are
identified as violation of the BD Act and have disputes. Such approvals will be
placed before the Authority for ratification.”

While darifying to members, the Chairperson and Secretary replied that
NBA has already communicated to UGC and other scientific Institutions to add a
clause in the project guidelines itself on the mandates of the Biological Diversity
Act.

Dr. PC Battacharjee and Dr. Yogesh Souche suggested that a similar
exercise can be carried out and inform the State Science, Technology and
Environment Institutions to create awareness and make a provision in their
guidelines to follow the mandates of BD Act, 2002 while they sanction projects.
Dr Darshan Shankar added that e-mails can be directly sent to all the
Universities (around 900) about the mandates of the BD Act.

Secretary mentioned that NBA is active in Facebook and also in some
related groups in the social media. In addition, the Chairperson added that all
the organizations who receive NBA funds, are being asked to put up a write up
about the BD Act in the Proceedings as well as Abstract book. She also
mentioned that one page advertisement year round has been given in journals
such as Current Science, Down to Earth and Threatened Taxa.

Decision:

a) Form-lll and Form-I applications cleared by the EC on ABS are ratified.



b) NBA to communicate with State Boards to include the provisions of BD
Act in the State Scientific project sanction orders so as to create
awareness,

c) NBA may also write to all to Universities in India also regarding the same.

ACTION:SECRETARY,NBA.

47.05: To seek guidance on Application in Form-l (Appl. No. 1863)
submitted by M/s. Shanghai Shen Da Imp & Exp Co. Ltd China for
access to Red Sanders wood

Secretary elaborated the details on the Form | application submitted on
23 December 2016 by Shri. Wang Qiurong of Shanghai Shen Da Imp. & Exp.
Co., Ltd, China for accessing 74.216311 MTs of Red Sanders from M/s. Andhra
Fogaku Pvt Ltd, Hyderabad, India for the purpose of commercial utilization
(furniture making) pursuant to the permission issued by the DGFT.

The Members had a long deliberation and Dr Atmanand and Dr Darshan
Shankar expressed their view that the application for export of Red sander’s
wood can also be considered by EC on ABS, so that all the aspects of such
application can be discussed by the experts rather than going for internal
decision making process. In reply to it, the Secretary elaborated that the
decision of exclusion of Red Sanders was taken in the 30" EC on ABS which
was held in Hyderabad. The members and the Chairperson have opined that the
earlier decision can be revisited and accordingly henceforth RS applications
may also be referred to EC on ABS for consideration by it as the EC have
representatives from all fields.

Decision:
a) Form | application submitted M/s Shanghai Shen Da Imp. & Exp. Co.,
Ltd,is accepted and ratified.
b) Henceforth, NBA to refer applications related to Red Sanders also to the

Expert Committee on ABS.
ACTION:SECRETARY,NBA.

[77.06: Ratification of decisions on Form-B applications

|

Under agenda item 32.06 of 32nd Authority meeting, it was decided as follows: -

“The Chairman, NBA is authorized to accord approval or otherwise for Form- B
applications, without referring to the SBB and the EC on ABS and it shall be
placed in the subsequent authority meetings for ratification”. ‘

Decision:




a) Members noted the decisions and ratified.

ACTION:SECRETARY,NBA.

| 47.07: Details of Form-C applications received by the NBA

The Authority, in its 37" meeting held in March 2016 under agenda item
37.14.02, decided that the Indian researchers / scientists shall provide prior
infimation to the NBA in the prescribed format viz., Form-C for deposition of
micro-organisms in other country’s repository for claim of novel species for
publication in journals. However, if any non-Indian person /entity intend to access
the deposited Indian biological resource from the foreign repository, he/she
should obtain prior approval of NBA as per Section 3 of the BD Act, 2002.

Secretary elaborated that NBA has received 71 such intimations since
March 2016 - 24th July, 2018 and the same have been reported to the Authority
from time to time. Since July, 2018, NBA has received 16 Form-C applications of
which twelve (12) intimations were received through online and four (4) through
offline.

Members noted the improvement in the process of clearing application
and also the increase in compliance as a result of awareness created among the
relevant stakeholders.

Decision:

a) Members noted the improvement.
ACTION:SECRETARY,NBA.

47.08: To consider the applications for access to Red Sanders wood
approved by the Chairperson, NBA

In the 32™ Authority meeting (32.07), the Authority authorized the
Chairperson, NBA to accord approval of applications on Red Sanders without
following the normal procedure and also directed the NBA Secretariat to place
such approvals in the subsequent Authority meeting for ratification.

In compliance to the above decision, Chairperson has approved 4
applications for access of Red sander's wood.

Decision:
a) Approvals accorded by Chairperson are ratified.
ACTION:SECRETARY,NBA.

5
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and Benefit Sharing on ABS held on 10" &11™" July 2018 at NBA,

47.09: P;c;éeedings of the 49" i\ﬁeeting of Expert Committee on Access |
Chennai

The 49" meeting of the Expert Committee on Access and Benefit Sharing
(EC on ABS) was held on 10"&11" July, 2018 at the National Biodiversity
Authority, Chennai. A total of One hundred and twenty three (123) applications
and one generic issue were placed before the EC for examination. The
representatives of Four (4) applicants appeared before the EC and clarified their
position on their applications. As per the decision taken in the 44" Authority
meeting, Sixty four (64) Form-lll applications and Six (6) Form-I which were
recommended for approval by the EC on ABS are being cleared and draft
agreement sent to applicants. Further, EC observed violation of Section 3 (1) of
the BD Act in respect of 40 applications.

The applicability of Biological Diversity Act on patents for technology
development process / products with use of biological resources was discussed
by the members.

Dr. Atmanand suggested to develop an utility “App” for the application
process of ABS which will facilitate to quicken the process and may encourage
more stakeholders to comply with the BD Act. He also suggested to explore the
possibility of having a dedicated Computer server for NBA other than NIC cloud
server to have more flexibility in managing the application process. He further
suggested that it would be desirable if there is a possibility for the Applicant to
check his/her application status online.

Decision:

a) Proceedings of the 49" Meeting of Expert Committee on Access and
Benefit Sharing on ABS is accepted and ratified.

b) NBA to explore the possibility of checking the application status online.

ACTION:SECRETARY,NBA.

47.10: Directions under Section 48 of the BD Act, 2002 to NBA for
enhancing implementation of the Act.

Section 48 of BD Act stipulates that NBA shall in the discharge of its
functions and duties under this Act be bound by such directions on qugstions of
policy as the Central Government may give in writing to it from time to time. The
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MoEF&CC has issued an Office Memorandum, dated 10th September, 2018-to
NBA by giving directions under Section 48 of the Biological Diversity Act.

The MoEFCC OM, inter alia, states that “in exercise of the powers vested
to it under Section 48 of the Act hereby directs that all such cases where prior
approval was required but a person/ entity has not obtained such approval ,shall
be heard by the Authority, which shall then pass appropriate orders with
respect to acts that may have occumred in past, taking into account scientific
evidence as well as any damage that might have been caused in furtherance of
the powers available to the Authority under 18 of the Act, with the objective of
ensuring conservation and sustainable use of biodiversity and fair and equitable
sharing of benefits arising out of its use. The Authority shall consider all such
cases on the basis of merit and shall ensure that only those cases are granted
approval for future activities which would have otherwise been approved in the
normal course, had the person/entity concemed applied in time for prior
approval. The Central Govemment further directs the Authority to take decisions
thereon within a period of 100 days from the date of issuance of this Office
Memorandum including course of action for matters related to past. These
directions shall come into force with immediate effect. The Authority shall also
continue to spread awareness about the Act to various stakeholders to avoid the
occurrence of such activities”

Dr Sujatha Arora, Adviser MoEFCC, explained the efforts put in by the
Ministry to give the direction and expressed that it is the right time to NBA to
consider all the violation/contravention cases and regularize/streamline all the
pending cases. She further emphasized that Central Government may not open
the window again as was done now. Therefore, clearing all the cases within the
time limit is of paramount importance.

As on date, there are around 234 violations/contravention cases with NBA
that has to be considered within the 100 days of the issue of OM. The members
suggested NBA to utilize the opportunity and to advertise through media for

’encouraging the ABS applicants to comply with the BD Act.

Secretary also explained the challenge in screening the applications as
the legal section may not have enough manpower and expertise on deciding the
aspects of bioresources. Dr Atmanand suggested that NBA can invite some
experts to support the legal section of NBA in studying and grouping the cases.
Dr. Darsan Sankar opined that a hearing of the applicants can be done after the
applications are studied, assessed and scrutinized by an Expert Committee as
the number of cases for hearing is high. He also suggested NBA to fix a criteria
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and categorize the cases that are mostly of procedural violations/contraventions
that would have otherwise been approved.

The number of meetings for hearing the applicants and clearing the
cases were discussed and tentatively agreed to have three Authority meetings
before the deadline of 18", December 2018 (100 days).

Decision:

a) NBA to scrutinize the violation/contravention cases and categorize them
accordingly and give preference to the cases that have procedural
contraventions but for which, would have been approved.

b) NBA to upload the Ministry’s direction in the NBA website and in
newspapers for publicity.

c) The Authority to meet three times (29.10.2018;, 10.12.2018 and
18.12.2018) for hearing the violation applicants.

ACTION:SECRETARY,NBA.

| 47.11: To consider draft annual report of NBA for the year 2017-18.

The draft Annual Report on the activities of NBA for the year 2017-18
along with audited Annual Account statement was placed before the Authority.
Decision:

a) The draft Annual Report on the activities of NBA for the year 2017-18 was
noted and approved.
ACTION:SECRETARY,NBA.

47.12: To consider the Reconstitution of Expert Committee on Normally
Traded Commodities. '

Expert Committee on Normally Traded Commodities was reconstituted
vide Office Order No.F.NBA/2/9/2002-Admin/12/18-19/1676 dated 17 August,
2018 under the Chairmanship of Shri. C. Achalender Reddy, IFS, Director (I/C),
CIPS, Hyderabad and Dr. B.S.Prakash, ADG (ANP), ICAR, New Delhi as the co-
chair. Dr. Darshan Shanker suggested to add an expert from Transdisciplinary
University (TDU) as a member in the committee.

Secretary mentioned that NBA is developing a database on biological
resources with the assistance of BSI, ZSI and other collaborators. He requested
the access of database of biological resources maintained by Trans-Disciplinary
University, (TDU) Bangalore to which Dr Darshan Shankar agreed.




Decision:
a) The Authority ratified the issue of office Order for reconstitution of the
Expert Committee on Normally Traded Commodities.
ACTION:SECRETARY,NBA.

47.13. Items for information

1. EXIM Committee for Export and Import of seeds and planting materials:

The Department of Agricultural Cooperation & Farmers Welfare, GOI
constituted the EXIM Committee for Export and Import of seeds and plant
materials of which Secretary is one of the members in the committee. Based on
the 235" EXIM Committee minutes, M/s. JK Agri Genetics Ltd., Hyderabad had
provided an affidavit-cum-declaration that the firm does not come under the
provisions contained in Section 3(2) of the Biological Diversity Act, 2002. Based
on the affidavit, the EXIM committee granted approval to the said export
proposal. NBA has informed the DAC that JK Agri Genetics Pvt Ltd will fall under
section '3(2) of the BD Act since they have non-Indian participation in its share
capital, and NBA sought clarification from the exporter.

NBA has requested EXIM committee to re-examine the case for which
DAC has responded favorably.

2. Issuance of Internationally Recognized Certificate of Compliance

NBA has uploaded 145 approvals granted in the ABS CH platform and
generated Internationally Recognized Certificate of Compliance. India is a
leading country among 198 parties in publishing IRCCs, a tool for monitoring the
use of Genetic resources under Nagoya Protocol.

3. Deposition of microbial cultures in DSMZ, German Culture Collection:

As per the decision taken in the 37" Authority meeting, Indian
researchers/scientists shall provide prior intimation to the NBA in the prescribed
format viz., Form — C for deposition of micro-organisms in other country’s
repository for claim of novel species for publication in journals. If any non-Indian
person / entity intend to access the deposited Indian biological resource from any

foreign repository, he/she should obtain the prior approval of NBA as per Section
3 of the BD Act, 2002.

To access the strains which are from Indian origin for the purpose of
research or for commercial utilization or for obtaining IP Rights, the buyers/ users
of the strain is required to obtain prior approval of the National Biodiversity



Authority, Government of India, Chennai, India as per the provisions of the
Biological Diversity Act, 2002

4. Capacity Building Workshop on ABS provisions of the BD Act and e-
Filing Process of ABS Applications to the Patent Attorneys

Centre for Biodiversity Policy and Law, NBA organized a Capacity Building
Workshop on Access and Benefit Sharing (ABS) provisions of the BD Act and e-
Filing Process of ABS Applications to the Patent Attorney’s on 14" September,
2018 at NBA, Chennai.

dedede dedde sk ook

ANNEXURE -

LIST OF OFFICIAL/NON-OFFICIAL MEMBERS PARTICIPATED

Dr B Meenakumari, Chairperson, National Biodiversity Authority
Dr Sujata Arora, Advisor, MoEF&CC
Dr P C Battacharjee, Guwahati.

Dr. Gunasekaran Asst. Commissioner, Seeds, Department of Agriculture
and Cooperation.

5. Dr. Darshan Shankar, VC, TDU, Bangalore.
6. Dr. M A Atmanand, Director, NIOT, Chennai.

7. Dr. Yogesh Shouche, NCCS, Department of Biotechnology, University of
Pune.
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Secretary, National Biodiversity Authority
Shri T Rabikumar, IFS,
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Proceedings of the 48™ Authority Meeting dated 29" October 2018, Chennai
Proceedings of the 48" Authority Meeting of the National Biodiversity

Authority held on 29-10-2018.

The forty eighth Authority meeting of the National Biodiversity Authority
(NBA) was held on 29" October 2018 at the Conference Hall, National
Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-l.

At the outset, the Chairperson, NBA extended a warm welcome to the
members and briefed about the activities of NBA from the last authority meeting
which included participation in national and international workshops/ conferences.
It was informed that NBA also during the period celebrated 15" Foundation day

and Swatch Bharath initiatives on 1% and 2™ October 2018 respectively.

The Secretary, NBA then apprised about the status of ABS applications

received, trends in receipt of application and their disposals.

Thereafter, the agenda items were considered as under:

48.01: Confirmation of Proceedings of the 47™ Authority meeting

The draft proceedings of the 47" Authority meeting of the National
Biodiversity Authority held on 26™ September, 2018 at Chennai was circulated to
the Members vide email dated 12™ October, 2018 for seeking their comments. In
response, Prof. Umesh Rai and Dr. Darshan Shankar have inforrﬁed no
comments on the draft
Decision: The members confirmed the proceedings of the 47" Authority

Meeting.
Action: Secretary, NBA
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48.02 Action taken report of the 47" Authority meeting

Action on most of the items has been taken and action on the remaining
items is in progress.
Decision: Members noted the action taken.

Action: Secretary, NBA

48.03: Proceedings of the 50™ Meeting of Expert Committee on Access and
Benefit Sharing on ABS held on 10" & 11" September 2018 at NBA,

Chennai.

The 50™ meeting of the Expert Committee on Access and Benefit Sharing
(EC on ABS) was held on 10" & 11" September 2018 at the National Biodiversity
Authority, Chennai. A total of 61 applications were placed before the EC for
examination.

To mark the occasion of 50™ meeting of the EC on ABS on 11™ Sep 2018,
the EC Chairman along with many experts like Dr.R.S.Rana, Shri Ramesh
G.Kalaghatgi, Former EC Chairmen and Dr.T.P Rajendran, Co-chair Dr K
Venkataraman Former Secretary, NBA participated in the meeting and shared
their experiences with the NBA and gave valuable inputs to strengthen the
implementation process of the BD Act.

Decision: The Authority approved the recommendations of the EC on ABS.

Action: Secretary, NBA

147



\ ¥

Proceedings of the 48" Authority Meeting dated 29" October 2018, Chennai

48.04 Proceedings of the 51st Meeting of Expert Committee on Access and
Benefit Sharing on ABS held on 15th & 16th October, 2018 at NBA,

Chennai

The 57 meeting of the Expert Committee on Access and Benefit Sharing
(EC on ABS) was held on 15" & 16™ October, 2018 at the National Biodiversity
Authority, Chennai. A total of 93 applications were placed before the EC for
examination. The representatives of three (3) applicants appeared before the EC
and clarified their position on their applications.

It was decided in the EC that, in the light of the Office Memorandum dated
10™ September 2018 from the MOEF&CC, while examining ABS applications
during the 100 days’ time of the OM, the applications will be considered and,
suitable recommendation made on a case by case basis.

The EC has recommended 26 cases to be considered under the O.M.
dated 10" September 2018. While considering the recommendation of EC,
members suggested that the benefit sharing in all such cases may be kept at 1%,
5% and 5% on the commercial utilization of the process/ product/ innovation; on
the fee received in any form including the licensee/assignee; of the royalty
received annually from the assignee/licensee respectively. It was also discussed
with regards to patent applications pertaining to Section 3(2) entities where
necessary approvals under section 3(1) has not been obtained, the members
suggested that the applicants shall have to get approval under Section 3(1)

before considering these Form Ill applications under Section 6.
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Decision: 1. The Authority approved the recommendations of the EC on ABS.

2. The benefit sharing of the 26 cases (Annexure 2) shall be 1%, 5% and 5% on
the commercial utilization of the process/ product/ innovation; on the fee received
in any form including the licensee/assignee; of the royalty received annually from
the assigneellicensee respectively in all such cases where the approval is
granted under the light of O.M. dated 10" September 2018.

3. The applicants who are to apply in Form | may be intimated.

Action: Secretary, NBA

48.05 To consider cases where the patent has been granted after the
approval of the Authority but before the agreement was signed by

NBA

Rule 18(5) of the BD Act 2002 requires that prior approval of NBA for any
Intellectual Property Right for an invention based on any research or information
on a biological resource obtained from India shall be in the form of a written
agreement. There are some cases where Authority had approved the Form |1l but
the signing of the agreements was delayed due to discussions between the
applicant and NBA. In the meantime, patent applications were granted in foreign
jurisdictions/ countries

As per the decision taken in the 40" Authority meeting (Agenda item No.
40.03 & 40.04), it had directed NBA secretariat to sign the agreement even after
the patents were granted after considering CSIR application (Application No.
133-A30) as a special case. Details of the 17 cases of applications of CSIR were

placed before the Authority for consideration. Similar decision is taken for all
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Proceedings of the 48" Authority Meeting dated 29" October 2018, Chennai
other such cases where the patents weré granted in foreign jurisdictions/
countries.

It was also brought to the notice of the members that the Authority has
considered 30 cases pertaining to CSIR where in principle, applicants has been
granted but patents have been granted without approval of NBA i.e. signing of
agreements. The members agreed that in case where patents are granted after
in principle approval by the Authority, the Secretariat may convey the approval of

the Authority to the applicant by signing the agreement.

Decision: The Authority decided that the Secretariat may sign the agreement in
all such cases where the patents are granted after the in principle approval by

the Authority.

48.06: Dealing with O.M. dated 20-09-3028 issued by MOEF&CC

The above OM was placed in the 47" Authority meeting as Agenda item
no. 47.10 and the Authority has asked to constitute a committee to scrutinize
and categorize the ABS Applications. A committee of experts was constituted
vide office order No.. NBA/Law Gen/28/51/18-19/2422 dated 10-10-2018. The
Committee met on two occasions (3 days) and examined 112 applications
pertaining to 45 applicants and the recommendations of the committee was
placed before the Authority for consideration.

. The 45 applicants pertaining to 112 applications were invited for hearing
in the Authority, of which 18 presented themselves (Annexure 2) and nine (9)
applicants have sought for a new date to present their case. After considering,
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recommendations of the committee of experts constituted by NBA to scrutinize
these cases for scientific evidence, Member discussed about the benefit sharing
in cases were patents have been granted elsewhere without the prior approval
of NBA. Members opined that higher benefit sharing percentage can be fixed.
Secretary NBA explained that the EC on ABS follow a sectoral approval and
whenever traditional knowledge is involved, it usually doubles the benefit
sharing percentage. After discussion, the members agreed that the benefit
sharing may be kept at 1%, 5% and 5% on the commercial utilization of the
process/ product/ innovation; on the fee received in any form including the
licensee/assignee; of the royalty received annually from the assigneel/licensee
respectively.

Members also discussed about the compliance of the provisions of the BD

Act in future by each of the applicant whose applications have been considered
under the O.M. dated 10™ September, 2018. The Authority also directed the
applicants to spread awareness of the regulatory requirement under the BD Act
and it shall be institutionalised to ensure the same and an undertaking should be
obtained from the applicants that the provisions of the BD Act shall be complied
in future. Dr. Darshan Shankar suggested that NBA can develop a logo for NBA
compliance which the applicants can display in their respective organisation

regarding the compliance of the BD Act.

There were applications under Form IIl for 15 IPR by 3(2) entities who
have failed to get approval under Section 3(1) to access the bio resources from

India for doing research. Members suggested that the applicants in all such
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cases shall seek the approval of NBA under Section 3(1) and inform them to

submit application under Section 3(1).

All the applicants were advised to take proactive steps to educate their
staff, partners and collaborators about the provisions of the Act. It was decided
that in all the cases, the applicants shall organize awareness programs with

regards to with compliance to BD Act and submit a report to NBA.

In case Form | application where approval is sought to do research of bio
resource obtained from India by industries, an upfront payment as per the

approved guidelines may be included while communicating the approval.

In case of Bioseed Research India Private Limited (Application No. 621-
Form V) procured five (5) Kg of rice in 2012 from Acharya NG Ranga
Agricultural University to transfer the rice to an organization in Netherlands. But
for certain reasons the transfer did not happen and the rice was discarded. The
Authority asked the applicant to sign an Affidavit with NBA that the rice material

procured was not utilized for any purpose and the case can be closed.

At their request, M/s, Bharat Biotech International Ltd (Application Nos.
1649, 918, 938, 1030 and 1446-Form Ill) was deferred to the next Authority
meeting for unavailability of information on the applications. Livie Bio Pesticides
Ltd (Application No. 1440-Form |ll) and Tata Chemicals Pvt. Ltd (Application No.

620, 618, 619& 617- Form-l) were asked to provide the status of

commercialization.
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M/s Dabur India Limited (Application Nos. 1472-Form-l) accessed 142 bio
~ resources in 2016-17 that goes_into 350 products. The representative of Dabur
India Limited requested that the benefit sharing may be on the purchase price of
the bio resource than on the ex-gross factory price. Dr. Dinesh Misra opined that
the benefit sharing should be on the end product as the mere presence of the bio
resource adds value to the final product. Dr. Atmanand was of the obinion that
benefit sharing should be proportionate to the input cost of the bio resources. Dr.
Darshan Shankar observed that these are AYUSH based industries which needs
support and encouragement. These products have multi-level composition and
usually include a significant proportion of inputs which are of non-bio resource
origin. Secretary, NBA pointed out that benefit sharing of commercial utilization
has two options as per the ABS guidelines while granting approval; it has to be
mutually agreed. In the instant case, since large quantity of bio resources are
accessed and conservation of these bio resources is a matter of utmost priority to
ensure sustainable supply. He pointed out that so far NBA has not considered
any benefit sharing on the purchase price and was apprehensive whether in

other cases of commercial utilization such as access to microbial cultures the

benefit sharing on purchase price would become insignificant.

Chairperson, NBA is of the opinion that the purpose of legislation is to
encourage more users of the bio resources to comply with the provisions of the
BD Act. After detailed discussion, it was decided in the instant case to charge

benefit sharing on the purchase price of the bio resource.

B &
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Decision: 1. The Authority approved the Form [ll applications with the Benefit
sharing kept at kept at 1%, 5% and 5% on the commercial utilization of the
process/ product/ innovation; on the fee received in any form including the
licensee/assignee; of the royalty received annually from the assignee/licensee

respectively given in Annexure 2.

2. After detailed discussion, it was decided Dabur India Limited in the instant
case (Application No. 1472-Form |) may be charged of benefit sharing on the
purchase price of the bio resource for the year 2016-17 only. The basis of the

benefit sharing will be reviewed for subsequent applications

3. The applicants shall furnish an undertaking that provisions of BD Act shall be

compiled with in the future.

4. The clauses in the approvals (agreements) may be modified appropriately by

the NBA Secretariat.

5. It was also decided that NBA may go ahead with the implementation of the

decision without waiting for the finalization of the proceedings.

Action: Secretary, NBA

48.07: Items for information

1. Designated Repositories:
NBA constituted a Core Expert Group (CEG) to develop guidelines for
eligibility conditions/parameters for identification of repositories under section 39

of the BD Act in accordance with the decision taken in the 42" Authority meeting
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of NBA. The CEG developed a draft Criteria for designation of national
repositories and recommended the same to the Authority for consideration. The
Authority in its 46™ meeting considered the recommendations and directed NBA
to write to the notified repositories and seek details of deposits held by them.
NBA vide letter dated 05.10.2018 communicated the Criteria for designation of
national repositories such as details of specimens held by them which were
deposited and focal point for corresponding with NBA as required in the guidance

issued in this regard.

2. Seeking Proposal from Andhra Pradesh Biodiversity Board:

The PCCF, Andhra Pradesh Forest Department vide letter dated
11.11.2016 submitted a revised proposal seeking financial assistance with a tune
of Rs.100.55 Crores (i) For infrastructure investment, (ii) For annual
infrastructure maintenance & manpower and (iii) For annual regeneration and
conservation measures. They have requested for release of 75% of the total
amount out of the benefit sharing amount realized on the access of Red Sanders
wood, while the balance of 25% fund will be borne by the AP Government. As
decided in the 40™ Authority meeting NBA released a sum of Rupees three
Crores as first installment to AP Forest Department for afforestation and
conservation of Red Sanders.

Subsequent to the decision of the 40™ Authority meeting of NBA, NBA
vide letter dated 28.02.2017 released an amount of Rupees Three Crores to the
Andhra Pradesh State Biodiversity Board to disburse the same to the Andhra

Pradesh Forest Department, as a first instalment, for the purpose of afforestation,
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regeneration and protection of Red Sanders forest areas and conservation of
Red Sanders.

NBA vide letter dated 01.10.2018 requested the AP SBB to submit a
proposal to NBA for seeking funds for carrying out the activities suggested in the
report by the BMC / VSS/ EDC/ JFMCs/FPCs concerned of the 20% of the BS
amount accrued as access of Red Sanders, as recommended by the Expert
Committee. It was also requested that the SBB may advise the Andhra Pradesh
forest department to submit a proposal to NBA through SBB for releasing the

second installment of BS funds.

2. Plant quarantine and Animal quarantine — Compliance with provisions of

the BD Act while exporting the biological resources:

In the 44™ Authority meeting, the members pointed out that some of the
firms are selling the biological resources through online portal for which
compliance of the BD Act has to be ensured and the same needs to be
monitored. Members directed the NBA to apprise the Plant Quarantine
department and Animal quarantine department, about the provisions of the BD
Act and its requirement for ensuring compliance of BD Act by the Parties, while
exporting the biological resources. Accordingly, NBA vide letter dated 04.09.2018
& 11.10.2018 requested the Joint Secretary, Department of Animal Husbandry
Dairying and Fisheries & Plant Protection Adviser, Directorate of Plant
Protection, Quarantine & Storage respectively to involve the Animal Quarantine

and Certification Service to ensure that export of the biological resources from

12
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India is taking place with due approval of the NBA/ SBB as per the provisions of
BD Act.
4. Awareness creation on the implementation of the BD Act

NBA is actively undertaking several initiatives for creating awareness
amongst various stakeholders about the provisions of the Biological Diversity Act, \
2002, Biological Diversity Rules, 2004 and Guidelines on Access to Biological
Resources and Associated Knowledge and Benefits Sharing Regulations, 2014,
through various initiatives, including advertisement in newspapers, electronic
media such as radio programs / media workshops/ organizing meetings with

different stakeholders, and sensitizing scientists, researchers, and academicians.

e e e v e v e e de ke e e
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ANNEXURE-1

List of Participants
Official Members

1. Dr (Mrs) B.Meenakumari
Chairperson,
National Biodiversity Authority, Chennai

2. Dr Sujata Arora
Adviser / Scientist 'G'
Ministry of Environment, Forest and Climate Change Government of India
Room No. V 235, Vayu Block, Second Floor
Indira Paryavaran Bhawan Jor Bagh Road
New Delhi-110 003

3. Shri. T. Rabikumar, IFS
Secretary,National Biodiversity Authority,
Chennai —600 113

Non-Official Members

4. Dr. Yogesh Shouche 6. Shri Darshan Shankar,

Senior Microbiologist, Chancellor,

National Centre for Cell Science Trans Disciplinary University, C/o
Department of Biotechnology Lab, Foundation for Revitalization of Local
University of Pune Campus, Health Traditions (FRLHT),
University Road, Ganeshkhind, 74/2, Jarakabande Kaval, Post Attur
Pune, Maharashtra — 411 007 via Yelahanka,

Bangalore - 560 064
5. Dr P C Bhattacharjee, Retd.,

Professor & Head, 7. Dr. M A Atmanand,
Department of Zoology, Director,

A/3 Asiyana Housing Complex National Institute of Ocean
Maligon, Technology,

Guwahati — 781011, Assam Ministry of Earth Sciences,

Velachery-Thambaram Main Road,
Narayanapuram, Pallikaranai,
Chennai — 600 100

8 Dr. Dinesh Misra,
No. 65, Sector 8,
Gandhi Nagar,
Gujarat-382008
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ANNEXURE-2
List of Applicants attended the Hearing
sl
No. | Applicant Names Application Nos Numbers Remarks
i Bi ies - s Approved
1 M/s. Sri B}Otﬁ(.:h laboratories ; Fo.mara Luca; 1564 & 1566 (Form- 1) ) pPp
Vala.gro Biosciences Ltd. Rajesh Mandarapo
M/s. Kopper Sustainable S Approved with
4 Solution Ltd., G. Babulreddy 1441 (Form — 1) 1 upfront payment
: 1632, 1490 & Approved
EE P.B. Gangadhar 1018 (Form — 111) 3
M/s.Pioneer overseas s N 576 (Form- V) & 575 T
4 : Lakshmikumar; T. 2 to apply through
Corporation . (Form-1)
Srinivasa Form |
Recommendation
Dr.Syed Shams
5 | IGCEB Yazdani (IGCEB) 1575 (Form — 11I) 1 to apply through
Form |
Malathi 1049, 1043, 1042, 995, Approved
6 | M/s. Dow Agro sciences Lakshmikumar; 997, 999, 1001 &1041 8
B.Suresh Babu (Form-I)
M/s. Gangagen Approved
4 Biotechnologies Pvt. Ltd Aradhana Vipra N l
Deferred
8 M/s Bharat Biotech 1458, 1030, 1446, 930 & 5
International Ltd 918 (Form — III)
M. Divya
Recommendation
9 | M/s Livie Bio Pesticides Ltd | Arun Kumar (KRS 1440 (Form — I1I) 1 to apply through
Partners) Form |
M/s. Anthem Bioscience Pvt., | Dr. Sangesh; Dr. =
10 L., Satish 943 (Form—1) 1
Dr. . 1627, 1616, 1612, 1611, Recommendation
11 | M/s. Dabur India Limited Badrinarayan; A.K. | 1610, 1609, 1608, 8 to apply through
Sharma 1607(Form-111) Form |
12 | M/s. Syngenta India Limited :apill;‘Surva Rao | 1064 & 1176 (Form—I) 2 Approved
agali
Dr.Suresh Patankar
B Balakrishna 1019 (Form-I1I) 1 Approved
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Approved
2023, 2085,2029, 1958,
1954, 1952, 1947, 1945,
1934, 1933, 1931, 1928,
1910, 1908, 1900, 1898,
ek 1895, 1894, 1803, 1760, a0
1758, 1730, 1686, 1685,
) ) 1683, 1600, 1597, 1595,
Dr. Shikha Rastogi; | 1594, 1175 (Form- 111)
Dr. Ajayta Agarwal
Neeti Wilson; Approved
15 | M/s. Tata Chemicals Pvt Ltd Sheetal Talwar; 620, 618, 619 & 4
617 (Form-1)
Ramesh Verma
Dr. Srikanth Prasad Approved
16 | ICMR-NIRT Tripathy; Dr. H.K. 1100 (Form-1II) 1
Hemanth Kumar
: ; Approved
17 M:_’s. Blos.ee_d Research India o 621 (Form- IV) I PP
Private Limited Rajar" Jaiswal
18 | Indian Institute of Science Brinda Varma 858 (Form - I1I) 1 Approved
Total 73
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Proceedings of the 49% Authority Meeting dated 15% November 2018, Chennai

Proceedings of the 49" Authority Meeting of the National Biodiversity

Authority held on 15-11-2018.

The forty ninth Authority meeting of the National Biodiversity Authority
(NBA) was held on 15" November 2018 at the Conference Hall, National
Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-l.

At the outset, the Chairperson, NBA extended a warm welcome to the

members and briefed about the activities of NBA from the last authority meeting

The draft proceedings of the 48" Authority meeting, incorporating the
suggestions made by some of the members, which could not be included in the
Agenda was circulated to the members. The revised 'proceedings were placed for
confirmation. The members discussed the Agenda item ﬁo. 48.06 of the 48"
Authority meeting with respect to case of M/s Dabur India Limited (Application No.
1472-i:orm 1), where the applicant had accessed 142 bio-resources in 2016-17
that goes into 350 products. The Authority members in the 48" Authority meeting
(Agenda item No. 48.06) decided that the benefit sharing may be charged on the
purchase price of the bio-resources for the year 2016-17 only. Tﬁe basis of the
benefit sharing will be reviewed for subsequent applications. Based on this
decision, Dr. J.B .Bhat opined and suggested that an assess mechanism is
required for the products developed using Indian bio resources if'sold outside

India.
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The members also suggested NBA to be involved actively in different
social media such as Twitter, Facebook to create more awareness on the

compliance of the Biodiversity Act, 2002

After the deliberations, the members confirmed the revised proceedings of the

48™ Authority meeting.

Thereafter, the agenda items were considered as under:

49.01: To consider ratification of decisions of Chairperson, NBA for
granting exemption to inventions based on biological resources obtained
outside of India.

The NOC granted to M/s Indus Biotech by the Chairperson was placed before
the members for ratification.
Decision: The members ratified the action taken by the Chairperson.

Action: Secretary, NBA

49.02: : Printing & hosting the comprehensive list of Invasive alien
species prepared by CEBPOL and NBA EC on IAS

A document on the list of Invasive Alien species was placed before the
members of the Authority. Dr. Sandilyan explained the methods and criteria used
to develop the list of Invasive Alien species in India. Dr. J.R. Bhatt suggested that
the list to be sent to eminent scientists who have expertise in the flora and fauna
of India for their valuable inputs, comnﬂents, value addiﬁon and vetting. He also

suggested that a Scheme can be initiated from the Ministry on developing a

concrete list of Invasive Alien Species.
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Decision: 1. NBA to send the list of Invasive Alien species prepared to eminent
scientists with expertise in flora and fauna of India for their valuable inputs,
comments, value addition and vetting.
2. A document on the species listed may be prepared for documentation.

Action: Secretary, NBA

49.03: To seek guidance on Application in Form-l ( Appl. No. 1862)
submitted by M/s.Shanghai Shen Da Imp & Exp Co. Ltd China for
access to Red Sanders wood

Shri. Wang Qiurong of Shanghai Shen Da Imp. & Exp. Co., Ltd, China
submitted a Form-I application (Appl. No. 1862) for seeking prior approvai of
NBA for Red Sanders from M/s. Andhra Fogaku Pvt Ltd, Hyderabad, India for
the purpose of commercial utilization (furniture making) pursuant to tﬁe
permission issued by the DGFT. In spite of repeated reminders, the applicant
had not furnished vital informationr sought by NBA. A

In this regard, it is pertinent to mention that the Authority in its 45th
meeting, vide agenda item no.45.05, held on 27th March, 2018 and in its 47
Authority meeting, vide agenda item no. 47.05 held on 26" September 2018,
considered five such Red Sanders applications (Application Nos.950C, 852, 1155,
1156 and 1863) who exported the RS wood to the foreign country without
executing the ABS agreement, while their applications were still under process.
The Authority observed that applicants submitted their application and also paid
5% of the auctioned amount as benefit sharing tc NBA as upfront payment. The
RS wood was, however, exported to China with the approval of Customs and

DRI before executing agreement with NBA. Further, as per the tender

4
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agreement (APFDC/DRI/STC/MMTC), the exporting agency does all activities
on behalf of the applicant, including the transport of RS wood to the destination
port. Previously the Authority has decided as follows:

The Authority, in the instant case, decided to forgo the procedure for these
four applicants from execution of agreement for accessing biological resources
as they had filed the applications and paid the upfront payment as benefit
sharing.

The Members decided that the instant case is similar to the previous
cases mentioned above and decided to take a consistent stand and forgo the
procedure for this particular applicant from execution of agreement for
accessing biological resources as they have filed the applications and paid the

upfront payment as benefit sharing.

Decision: The Authority decided to forgo the procedure for this particular
applicant from execution of agreement for accessing biological resources as
they have filed the applications and paid the upfront payment as benefit sharing.
The Form | application submitted by M/s Shangahai Shen Da Imp. & Expo Ltd is
accepted and ratified.

Action: Secretary, NBA

49.04 Dealing with O.M. dated 10-09-2018 issued by MOEF&CC

In compliance to OM dated 10-09-2018, the above OM was placed
in the 47th Authority meeting as Agenda item no. 47.10 and the Authority
constituted a committee to to scrutinize and categorize the ABS Applications. A
committee of experts was constituted vide office order No. NBA/Law

Gen/28/51/18-19/2422 dated 10-10-2018. The Committee met on one occasion
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(2 days on 01.11.18 & 02.11.18) and examined 80 applications and gave their
recommendations and a total of 120 applications was placed before the Authority

for consideration.

The 43 applicants who sought time for personal appearance before the
Authority: were invited to present their case along with 77 applicants
recommended by EC for consideration, of which 36 presented themselves and
seven (7) provided written submission through mail.

. After considering, recommendations of the committee of experts
constituted by NBA to scrutinize these cases for scientific evidence,_ Member
discussed about the benefit sharing in cases were patents have been granted
elsewhere without the prior approval of NBA. Secretary NBA explained that the
EC on ABS follow a sectoral approval and whenever traditional knowledge is
involved, it usually doubles the benefit sharing percentage. After discussion, ihe
members agreed that the benefit sharing may be kept at 1%, 5% and 5% on the
commercial utilization of the process/ product/ innovation; on the fee received in
aﬁy form including the licensee/assignee; of the royalty received annually from
the assigneel/licensee respectively. |

Members also discussed about the compliance of the provisions of the BD
Act in future by each of the applicant whose applications have been considered
under the O.M. dated 10" September, 2018. The Authority also directed the
applicants to spread awareness of the regulatory requirement under the BD Act
and it shall be institutionalised to ensure the same and an undertaking should be

obtained from the applicants that the provisions of the BD Act shall be complied

in future.

Jbb



Proceedings of the 49" Authority Meeting dated 15% November 2018, Chennai

There were applications under Form IIl by 19 IPR 3(2) entities who have
failed to get approval under SectioEn 3(1) to access the bio resources from India
for doing research. Members suggested that the applicants in all such cases
shall seek the approval of NBA under Section 3(1) and inform them to submit

application under Section 3(1).

All the applicants were advised to take proactive steps to educate their
staff, partners and collaborators about the provisions of the_ Act. It was decided
that in all the cases, the applicants shall organize awareness programs with
regards to with compliance to BD Act and submit a report to NBA. In case Form |
application where approval is sought to do research of b_io resoﬁrce obtain_ed
from India by industries, an upfront payment as per the approved guidelines may

be included while communicating the approval.

In the case of M/s Piramal Enterprises (Form |- Application No. 856),
where the applicant along with different Institutes in a DBT funded project,
assayed 1000 isolates of microbes accessed from NCCS and other related
institutes. M/s Piramal Enterprises, after doing the research assigned all the data
to DBT, without prior approval from NBA. The Authority members asked the
applicants to provide an affidavit stating that the research has been compietely

assigned fo DBT and also to provide a certificate from DBT verifying the above.

M/s Piramal Life Sciences Ltd in their Form-lil application No. 396 on
Murraya koenigii was granted an Indian patent on 3.10.2011 without the prior
approval of NBA but was ceased on 29.3.2014. The Authority members asked

the -applicant to provide an affidavit that no patents have been submitted

s
{



Proceedings of the 49" Authority Meeting dated 15® November 2018, Chennai

elsewhere related to the instant case. The members of the Authority observed

that the applications Form |- Application No. 856 and Form-Ill application No. 396

submitted by the same company had different names in the Application. The
Authority members asked the applicant to provide a self-attested Acquisition of

the company name.

In the case, M/s Monsanto Holdings Pvt Ltd., (Form Il Application No. 289)
transferred Bt Cotton to their company in Pakistan through NBPGR and the
applicant has seized all operatfons on Bt Cotton in Pakistan from 2014. The
applicant is now a subsidiary of VMIs. Bayer Biosciénce Pvt Ltd. The Authority
members asked the applicants of M/s Monsanto Holdings Pvt Lt.d to provide an
Affidavit stating that the bio resource used was sent through NBPGR with PVP
registration status and no monetary fransactions was involved as it was for
research purposed and there are no court case present and no investigative
enquiry pertaining to it. The members asked the Applicant to also mention about
M/s Monsanto Holdings Pvt Ltd being the subsidiary of M/s. Bayer Bioscience
Pvt Ltd in the Affidavit. The Authority members decided to close the case after

the consideration of the Affidavit.

The lists of recommendations given by the Authority for the Appiications

are provided in Annexure 2 and 3.

Decision: 1. The Authority approved the Form lli applications with the Benefit
sharing kept at kept at 1%, 5% and 5% on the commercial utilization of the
process/ product/ innovation; on the fee received in any form including the

licensee/assignee; of the royalty received annually from the assignee/licensee
respectively given in Annexure 2.
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2. The applicants shall furnish an undertaking that provisions of BD Act shall be

compiled with in the future.

3. The clauses in the approvals (agreements) may be modified appropriately by
the NBA Secretariat.

Action: Secretary, NBA

49.05 : Items for Information

The case relating to submission of Form 1l applications by M/s Ultratech India
Ltd., New Mumbai 400 705 was presented before the authority for information
and guidance

.Decision: The Authority deferred the item to the 50" Authority meeting

49.06: Any other matter with the information of the Chair

An additional Agenda regarding approval for access to Red Sander Wood

was circulated to the members along with the recommendation of EC on ABS

‘regarding three Form | applications pertaining to access to Red Sander Wood for

consideration.

Decision: The Authority considered and ratified the recommendations of the
EC on ABS
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ANNEXURE-1
List of Participants

Official Members

1. Dr (Mrs) B.Meenakumari
Chairperson,

National Biodiversity  Authority,

Chennai-

2. Dr J.R.Bhat,
Adviser
Ministry of Environment, Forest and
Climate Change Government of India
Room No, V 235, Vayu Block,
Second Floor
Indira Paryavaran Bhawan Jor Bagh
Road
New Delhi-110 003

3. Shri Elamurugannan, IFS,
AIlG Forest, MoEF&CC,
Government of India,

Non-Official Members

6. Dr. Yogesh Shouche
Senior Microbiologist,
National Centre for Cell Science
Department of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashtra — 411 007

7. Dr. Parimal Bhattacharjee
Professor & Head,
Department of Zoology,

A/3 Asivana Housing Complex Maligon

Guwahati-781011

~ Secretary to the Authority

Shri. T. Rabikumar, IFS

Secretary, National Biodiversity Authority,

Chennai —600 113

Indira Paryavaran Bhawan Jor Bagh
Road New Delhi-110 003

4. Dr. M A Atmanand,
Director,
National Institute of Ocean
Technology,
Ministry of Earth Sciences,
Velachery-Thambaram Main Road,
Narayanapuram, Pallikaranai,
Chennai — 600 100

5. Dr. Manoj Kumar Modi,
Scientist-E, Department of
Biotechnology,

Government of India,
- CGO Complex, Block No.2,
Lodhi Road, New Delhi-110003.

8. Shri Darshan Shankar,

Chancellor,

Trans Disciplinary University, C/o Foundation
for Revitalization of Local Health Traditions
(FRLHT),

74/2, Jarakabande Kaval, Post Attur via
Yelahanka, Bangalore - 560 064
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List of Applicants attended the Hearing

ANNEXURE-2

si ‘ Number of
: N : "
No. Applicant ames Form Application Nos Apglications Recommendatlons
1147, 1149, 1150, 1151,
- . ; ‘ 1158, 1160, 1171, 1172,
1 M/s Laila Neutraceuticals P.B. Gangadhar 1l 1193, 1194, 1195, 1196, 13 , Approved
: 1205
2 M/s Laila Pharmaceuticals | P.B. Gangadhar 1 1148, 1157 2 Approved
M/s Cadila Pharmaceuticals Nilesh Shah, Sunita
3 Lid ¥ Briadbaton 1] 1457 1, Draft Agreement to be sent
Katragadda Bhaskara Rao & Katragadda
4| Mr. Babu P. Vadlamudi Bhaskara Rao ol (L ¥ ot
5 Mr. Shatrughna Prasad Vaidya | Dr. R.K Ravikumar 1l 260 X Approved
bt ) Mr. Suresh kumar
B e Life Sciences | g 1 sandhya moo|1116 1, | Approved
Agarwal '
Ms. Uma Baskaran, p
7 Dr. Pawan Kumar Saharan Deepti Sood 1 768 . s Approved
1l 707,712 2 Apply in Form I
8 M/s Advance Enzyme Ms. Uma Baskaran, 7
Technologies Ltd Deepti Sood | 1482 1 Abmrovid 0(4, "‘6 ba “72 it b
i) 1 (o ke A
; : Dr. R. Gnnanam &
9 Ta‘?‘” N.adu Aggipie | Mr. V. l 718 b Approved
University ;
Udayasuriyan
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M/s Nagarjuna Energy Pvt.
1. L T &Y Mr. Arun Kumar i }ggg’ R S0 N0, Approved
11 M/s Sentiss Pharma Pvt Ltd Dr. A. Yamuna, K&S M 676. 975 A d : j}&ﬁ:ﬁj\
Partners : j s b | a«"h
12 | M/s Amplicon Express Inc. :\\An: rl]lc.ljaganmay " T | 864 Approved
Closure. Affidavit saying that the
Ms. Seema | 856 research is assigned to DBT and a A
13 | M/s Piramal Enterprises Akhelikar, Yogita certificate from DBT to verify
Karakkadavath, S :
Sridevi Krishnan i 396 Self att'e_sted Acquisition to be given.
Affidavit that there are no patents
: Ms. Seema
: Akhelikar, Yogita Approved. Benefit sharing to be shared
14 | Acharya Vidya N | P .
s s i v Karakkadavath, " 121 from the time of the commercialization
Sridevi Krishnan
| 1640 Apply in Form I for all the species that
15 M/s Sun Pharmaceuticals have been screened.
: [ndustries Ltd. " 1199 Apply in Form I. Upfront payment
I considered and will be reverted back
1 | Ms Indian Oil Corporatioon i 674, 673, 753, 744, 1657, Apply in Form |
Ltd. 1658
: : Mr. S.R. Bajekar &
M/s B ' :
17 I)Wsu:joved Pharmaceuticals Ms. Sunéeta m 730, 835, 837 Apply in Form |
¢ Chaskar
Dr.Uma saais w110 be Al
18 ; : Mo g 0 mag it :
Fiona Rachel Savory Ramakrishnan | 513 Approved " o\g' .
Dr. Nipanikar ‘
19 M/s Ari Healthcare Pvt Ltd. Sanjay & Sanjeevan n 1571 Approved
- Kanjilal '
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M/s Monsanto Holdings Pvt

Mr. T. Sreenivasan,

Affidavit that the bioresource was sent

through NBPGR with PVP registration
status and no monetary transactions
happened; there are no court case

o Ltd. Dr. Deepak Prem H e ' present and no investigative enquiry.
The Affidavit should also mention
about Monsanto being the subsidary of
Bayer. Closure after consideration

M/s Maharashtra Hybrid Seeds )
21 Company Ltd. (MAHYCO) 'Mr. T. Sreenivasan 1]l 57 Approved
University of Delhi, South L 4 i
22 Campus & M/s MAHYCO Mr. T. Sreenivasan Il 167 MAHYCO to apply in Form I
23 i’{f Phytomyco Research Pvt M| 1749, 1750 Apply in Form I
pew o v oo
y 3 H ' Ml J ! o 4 3 ]
24 M/s Reliance Industries Ltd. SDattaLoy,‘;/Il". L34 i };?g, 1736, 1737, 1739, 1736 and 1719 or Form I should be
o ra} b ; applied based on the research projects.
Rajiv Gandhi Centre for ‘ ! Emory University should apply in Form

“ | Biotechnology e g ! o 111 to comply with the BD Act
Application 615, 616: Affidavit to be
given stating that Indian biological

. g ] y resource was not used. Application 515,
s | s Reylr Risacienmcrn Tt f}:’" A';’:‘"“ha IV | 616,515, 615, 625 625: Apply in Form I for
Ltd. Apl ratification. Affidavit for reason for
closure. Form I'V will be closed after
approval of Form |
57 | M Jamia Hamdard & M/s/ Ms. Mita, Khurana " 976 Approved

Arbo Pharmaceuticals

& Khurana Law firm

13
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Dr. Shukla Mukesh Harilal,

Ms. Mita, Khurana

28 | Shri. Trivedi Meetesh .
Pratliipklz‘;‘na:r eetes & Phirahi U Biss i 1485 1 Approved «
Ms. Mita, Khurana
29 | Dr. Shukla Mukesh Harilal | & Khuranalawfirm | 1., | Approved *
(Gave Authorization
letter to present)
M/s/. Bharat Biotech Mr. B. Karth, Hasan Apply in Form 1. Affidavit to state that
i International Ltd. & Singh firm o PR, Row 1A, 1020, s ¥ there are no cases under subjudice.
31 | M/s/. Transpek Industry Ltd. | Mr. Mandar I 1602 1 Apply in Form L.
Apply in Form 1. Affidavit to state that
32 Mia: Bha.rat Ectrotoum Ms. -Gayathri 1 740 1 there are no cases under subjudice and
Corporation Ltd. SN
no commercialization has been done.
33 Prof. Aparna Dixit Ms. Gayathri 1 964 1 Approved ¢
e Apply in Form I. Benefit sharing to be
Omni Active Health . i
o Technologies Ltd. S. Majumdar n 1076 1 shared from the time of the
commercialization.
35 | M/s. Charak Pharma Pvt Ltd. 1} 102 {4 R ectgd/C]osure R A praseent 13
: be sent) »
36 | Dr. Atul M. Desai 1l 1034 e Approved «
Total 81 -

14
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ANNEXURE-3
List of Applicants who gave written submission through mail.
Sl i Application | Number of y
No. Applicant Form Sios Apilications Recommendations
M/s. Tata Chemicals Pvt. Ltd.
1 (Attended hearing of 48th
Authority meeting on 29th
October 2018) 1] 496 1 Apply in Form |
M/s. Sri Biotech Laboratories The Original management to apply in
2 India Ltd 1l 1126, 1128 2 Form |
Wacker Metroarck Chemical
3 Pvt Ltd. ) I 934 1 Apply in Form |
To attend the hearing on 10th
4 ICAR . 1l 1548, 1549 2 December 2018.
CSIR (Attended hearing of
48th Authority meeting on '
5 29th October 2018) I 2035, 2016 2 Approved
6 M/s. Puri Qil Mills I 1463 ik Approved |
:
Dr. Suresh Patankar
‘Balakrishna (Attended hearing
of 48th Authority meeting on
7 29th October 201.8) 111 1513 1 Approved
Total 10
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Proceedings of the 50" Authority Meeting dated 10-11" December 2018, Chennai

Proceedings of the 50™ Authority Meeting of the National Biodiversity
Authority held on 10" and 11" December 2018.

The fiftieth Authority meeting of the National Biodiversity Authority (NBA)
was held on 10" and 11" of December 2018 at the Conference Hall, National
Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-I.

At the outset, the Chairperson, NBA extended a warm welcome to the
members and briefed about the activities of NBA from the last Authority meeting.
The Chairperson mentioned about the successful participation of NBA, CEPBOL
and MoEF&CC in the Fourteenth meeting of the Conference of the Parties (COP-
14) to the Convention on Biodiversity held between17"-29" November 2018 at
Sharm EI- Sheikh, Egypt. She also informed the members about organizing a side
event by NBA, MoEF&CC, UNEP, GEF, GIZ, UNDP, CEBPOL, UNU-IAS on
‘India’s insights from head starting the implementation of Access and Benefit
Sharing and launch of an online course on ABS” at COP-14 on 27" November

2018.

NBA had organized a Human resource development training program for

the staff on 6% and 7" December, 2018.

The Secretary, NBA then apprised about the status of ABS applications

received, trends in receipt of application and their disposals.

Thereafter, the agenda items were considered as under:
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50.01: Action taken report of the 48th Authority meeting

The Authority in the 48™ Authority meeting had decided that the applicant
who had applied in Form Il and had accessed bio resource without the approval
of NBA, should apply under Section 3(1) to access the bio resources from India
for doing research and then consequently Form Il would be approved with the
Benefit sharing kept at 1%, 5% and 5% on the co-mmercial utilization of the
process/ product/ innovation; on the fee received in any form including the
licensee/assignee; of the royalty received annually from the assigneellicensee
respectively. A total of 16 Form | applications have been received of the cases
that were considered under the O.M. dated 10-09-2018 issued by MOEF&CC

under Section 48 of the Biological Diversity Act.

Decision: 1. Members noted the action taken.

Action: Secretary, NBA

50.02: Access and Benefit Sharing of M/s Ultratech India. Ltd

M/s Ultratech India Ltd.,, New Mumbai 400 705 submitted Form Il
application (Application No. 724) on 20.02.2014 seeking prior approval of NBA
for obtaining patent (1519/MUM/2012) for the invention titled “Herbal composition
for vaginal treatment”. The applicant used five biological resources procured from

M/s. Konark Limited, a vendor in Mumbai. The Application was placed in the 35th
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EC on ABS, which recommended for approval with benefit sharing as per
Regulation 9 of the ABS Regulations, 2014 and the 36th Authority approved it.
The Applicant, on 24.05.2016, executed the ABS Agreement. As on date, the
patent is yet to be granted.

In their annual report submitted to NBA dated 29.07.2017, the Applicant
intimated that they have developed a product based on the invention, viz. “18
Again” and furnished the ex-factory sale figure during the period from July 2016
to June 2017 as Rs.10.16 lakhs. The Applicant, having commercialized the
invention, shall pay a benefit sharing of 0.2% of the annual gross ex-factory sale
of the product which shall be worked out based on the annual gross ex-factory
sale minus government taxes, as per the benefit sharing clause approved by the
Authority, after the grant of the patent.

Now, the Applicant has sent the benefit sharing amount before the grant of
the patent. However, the benefit sharing obligation is triggered only after the
grant of patent as per the Benefit sharing agreement. Members discussed
whether the amount can be accepted. It was also informed that when patent is
granted, it will be from the date of filing of the patent. So, any commercialization
during such period i.e. from the date of filing of the patent would come under the
purview of Section 6 of the Biodiversity Act, 2002. If, the patents are not granted,
then such activities would be out of purview of the Section 6 of Biodiversity Act,

2002.

The members of the Authority discussed the instant case and deliberated

that NBA should accept the benefit sharing amount from the Applicant. The

4
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members also mentioned that a prior intimation regarding the benefit sharing has
to be given to the Maharashtra SBB from whose jurisdiction the biological
resources were accessed.

The Authority deliberated that in future, the benefit sharing should be
accepted from the applicant only after the patent is granted. However, the

amount should be calculated from the time of commercialization.

Decision: 1. NBA to accept the benefit sharing amount given by M/s Ultratech
India Ltd.
2. A prior intimation regarding the benefit sharing to be sent to
Maharashtra SBB.
< 8 NBA should accept the benefit sharing from the applicant only after
the patent is granted from the time of commercialization of the invention in
the future.

Action: Secretary, NBA

50.03: Details of Form-C applications received by the NBA

The Authority, in its 37" meeting held in March 2016 under agenda item
37.14.02, decided that the Indian researchers / scientists should provide prior
intimation to the NBA in the prescribed format viz., Form — C for deposition of
microorganisms in other country’s repository for claim of novel species for
publication in journals. However, if any non-Indian person / entity intend to
access the deposited Indian biological resource from the foreign repository,
he/she should obtain the prior approval of NBA as per Section 3 of the BD Act,

2002.

13°
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2. NBA has received 88 such intimations since March 2016 — September
2018 and the same have been reported to the Authority from time to time. Since
July, 2018, the Secretariat has received seven (7) Form-C applications of which

four (4) intimations received through online and three (3) through offline.

Decision: Members noted and ratified the action taken on the Form- C

applications by NBA.

50.04: Proceedings of the 52" Meeting of Expert Committee on Access and
Benefit Sharing on ABS held on 04" December 2018 at
NBA, Chennai

The 52™ meeting of the Expert Committee on Access and Benefit Sharing
(EC on ABS) was held on 04" December 2018 at the National Biodiversity
Authority, Chennai. A total of 63 applications were placed before the EC for
examination. While examining the ABS applications, the EC has also made their
recommendation on generic issues as under:

» The members felt that the categorization of cases of applications involving
contravention has speeded up the processes under the Ministry's OM.

» EC on ABS observed that for the collection of air samples, the present
upfront guidelines do not contain any provision. Hence, the EC
recommended that upto 25 petri dishes/plates may be taken as one Unit.
The same may be incorporated in the guidelines suitably. (Annexure 2)

» With regard to the traditional knowledge holders applications submitted by

NIF, Ahmedabad, EC felt that clarifications on the holding of TK by
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individuals/ community is required and hence, a representative of NIF may
be invited for the next meeting of EC.

Forty two Form-lll applications and eight (8) Form-1 applications were

recommended for approval by the 52" meeting of EC on ABS for ratification

Decision: 1.The Authority approved the recommendations of the EC on ABS and
also agreed that, 25 petri dishes/plates can be taken as one Unit
for the collection of air samples.

2. The amended guidelines are given in Annexure 2

50.05: Dealing with O.M. dated 10-09-2018 issued by MOEF&CC

NBA has received an Office Memorandum dated 10.09.2018 issued
by Ministry of Environment & Forests and Climate Change under section 48 of
the Biological Diversity Act for enhancing implementation of the Act quoting that
large numbers of entities are not fully aware of the provisions of the BD Act but is

desirous of complying with the same.

Accordingly, the above O.M was placed in the 47" Authority meeting as
Agenda item no. 47.10 and the Authority asked NBA to constitute a committee to
examine the Scientific Evidence of the ABS Applications and accordingly
committee has been duly constituted and met one occasion (2 days on 01.11.18

& 02.11.18) and examined the applications and gave their recommendations.

The applicants (35 applications) who were already issued 19(3) notices

and not presented their case in the earlier Authority meeting held on 29.10.2018

"1#
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& 15.11.2018 and those who sought extended time including those applicants not
responded so far were invited for hearing before the Authority meeting for
disposal under Para 4 and 5 of the O.M No. C-12025/8/15-CS -lll dated

10.09.2018 issued by MoEF&CC.

After considering, recommendations of the committee of experts
constituted by NBA to scrutinize these cases for scientific evidence, Member
discussed about the benefit sharing in cases were patents have been granted
elsewhere without the prior approval of NBA. Secretary NBA explained that the
EC on ABS follow a sectoral approval and whenever traditional knowledge is
involved, it usually doubles the benefit sharing percentage. The members
agreed that the benefit sharing may be kept at

1% on the annual gross ex-factory sale minus government taxes
where the applicant himself/herself commercializes the process/
product/ innovation

* 5% on the fee received in any form including the licensee/assignee
fee, if the applicant assigns/licenses the
process/product/innovation to a third party for commercialization

e 5% of the royalty amount received annually from the
assigneellicensee
A total of 39 applications (Form |- 7; Form II- 2; Form Ill- 28 and

Form IV- 2) were placed before the 50™ Authority meeting. 16 applicants
attended the hearing, 23 applicants gave written submission through mail and
two were considered for direct submission. . Members suggested that the

applicants who had failed to get approval under Section 3(1) to access the bio
8
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resources from India for doing research, shall seek the approval of NBA under

Section 3(1) and inform them to submit application under Section 3(1).

The applicants were advised to take proactive steps to educate their staff,
partners and collaborators about the provisions of the Act. It was decided that in
all the cases, the applicants shall organize awareness programs with regards to
with compliance to BD Act and submit report to NBA within three months after
signing the agreement. In case Form | application where approval is sought to do
research on bio resource obtained from India by industries, an upfront payment
as per the approved guidelines may be included while communicating the

approval.

M/s. Evonik Industries AG, submitted an application in Form | (Application
No.-636) to access two vials of permanent strain cultures of bio-resources
(Thraustochytrid and Schizochytrium limacinum). The said vials were proposed
to be accessed from M/s. Avesthagen Ltd. Bengaluru. M/s. Avesthagen is an
entity under Section 3(2) of the Biodiversity Act, 2002 who has not obtained prior
approval under the Act to access bio-resources. M/s. Avesthagen have also
obtained patents from ten countries without prior approval under Section 6 of the
Biodiversity Act, 2002. The members of the Authority opined that the access by
M/s. Avesthagen should first be regularized by applying in Form | before 18"
December, 2018 as they had obtained the bio-resource without the required prior
approval under the Biodiversity Act, 2002. Till the access of bio-resource by M/s.
Avesthagen is regularized, the access of the bio-resource from M/s. Avesthagen

by M/s. Evonik Industries AG cannot be agreed to. This application is closed.
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M/s. Charak Pharma Pvt Ltd (Form IlI-102) who had appeared in the
hearing of the 49" Authority meeting and had mentioned that they were not ready
to agree with the terms of Benefit sharing and sign the Agreement but will revert
back. The Applicant reverted back and appeared in the hearing of the 50"
Authority meeting and mentioned that they have agreed to the terms of Benefit
sharing and will comply with the Biodiversity Act, 2002. The members of the
Authority then decided and asked the applicant to give an Undertaking in an
Affidavit that they have agreed to comply with the Biodiversity Act, 2002 along

with a fresh Form Il application.

The lists of recommendations given by the Authority for the Applications

are provided in Annexure 3.

It was informed that so far 23 fresh applications have been received to be
considered under the O.M. dated 10-09-2018 issued by MOEF&CC. It was also
informed that more applications may be submitted by applicants by 18™
December, 2018. The members of the Authority discussed the course of action
and deliberated that the applications that are received until 18" December 2018
should be scrutinized in a fast track mode. Form | applications that are received
during this period where the bio resource and will be accessed in the future will
be sent to the respective SBBs giving 15 days for their concurrence. The Form |
applications for which the bio resource have already been accessed and will not
be further accessed need not be sent to the respective SBBs for concordance

but the decision taken by the Authority will be communicated to the SBBs.

10
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Further, an Expert Committee meeting on Access and Benefit Sharing (EC
on ABS) can be held sometime on January 2™ week of 2019. The members

decided to have the 515t Authority meeting on 24" January 2019 in Chennai.

Decision: 1. The Authority approved the Form lIl applications with the Benefit
sharing kept at kept at 1%, 5% and 5% on the commercial utilization of the
process/ product/ innovation; on the fee received in any form including the
licensee/assignee; of the royalty received annually from the assigneel/licensee

respectively given in Annexure 2.

2. The Authority asked the Form lll applicants who are 3(2) entities to
apply in Form | for access of the bio resource for which research has already
been carried out if they have not taken prior approval from NBA

3. The applicants shall fumish an undertaking that provisions of BD Act
shall be compiled with in the future.

4. The clauses in the approvals (agreements) may be modified
appropriately by the NBA Secretariat.

5. The Authority asked NBA to speed up the process of scrutiny of the
Forms that will be applied before 18" December 2018. Form | applications that
are received during this period where the bio resource have been accessed and
will be accessed in the future will be sent to the respective SBBs for concordance
and the respective SBBs to revert back in 15 days. Secondly, the Form |
applications for which the bio resource have already been accessed and no
further access is required need not be sent to the respective SBBs for
concordance but the decision taken by the Authority will be communicated to the
SBBs.

6. The 515 Authority meeting to be held on 24" January, 2019 in Chennai.

Action: Secretary, NBA

11

)4

6



Proceedings of the 50 Authority Meeting dated 10-11" December 2018, Chennai

50.06: To consider recommendations of the proceedings of 10" meeting
of the NBA’s Expert Committee on Agro-biodiversity held on 12"
October, 2018

The 10" meeting of the Expert Committee on Agro-biodiversity was held
on 12" October, 2018 at the NBA, Chennai under the chairmanship of
Dr.R.S.Rana, former member, NBA. Five issues were discussed i.e. 1. Export of
seeds of crop varieties and embryos of farm animals 2. Protection of traditional
knowledge of local communities associated with their registered farm animal
breeds 3. Gap analysis of ex situ conservation of Agro-biodiversity and strategy
for gap filling; 4.Developing strategy for promoting in-situ on-farm conservation of
Agro-biodiversity; & 5. Identifying Agro-biodiversity Heritage Sites for notification
under the BD Act and made their recommendations.

The Authority members discussed regarding the ABS issues related to
export of seeds of Crop varieties (Agenda item 2 of the 10™" Meeting of the NBA-
Expert Committee on Agrobiodiversity). Dr. Sujata Arora mentioned that the
MoEF&CC, in response to a communication received from the Department of
Agriculture, Cooperation and Farmers Welfare (DAC&FW) requesting to declare
seeds and planting materials of 155 crop species covered under the Seeds Act
1966 as normally traded commodities under Section 40 of the Biological Diversity
Act, had informed about the recommendations of NBA's Expert Committees on
NTACs and Agrobiodiversity on the matter which were endorsed by the Authority.
The MoEF&CC had also offered to have a meeting with DAC&FW on the matter
if they so desire. However, no further communication has been received from

DAC&FW so far in response to this letter from MoEF&CC. Chairperson opined

12
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that a letter can be sent to MoEF&CC requesting the Ministry to convene a
meeting with the Ministry of Agriculture regarding the Export of seeds of crop
varieties.

The members discussed on the protection of Traditional knowledge of
local communities associated with their registered Farm animal breeds (Agenda
item 3 of the 10" Meeting of the NBA-Expert Committee on Agrobiodiversity)
where members opined that a legal opinion is required to take further action.

The members discussed the gap analysis of ex-situ conservation of Agro-
biodiversity and strategy for gap filing proposal and deliberated that project
proposal required revision regarding the partitioning of the consolidated funding
requirements of the two components and decided to write to ICAR regarding the

funding of the proposal.

Decision: 1. NBA to write a letter to MoEF&CC requesting the Ministry to
convene a meeting with the Ministry of Agriculture regarding the Export of seeds
of crop varieties.

2. To seek legal opinion on protection of Traditional knowledge of local
communities associated with their registered Farm animal breeds

3. To write to ICAR regarding the proposal on gap analysis of ex-situ
conservation of Agro-biodiversity and strategy for gap filling

| 50.07: Any other information with the permission of the Chair.

50.07:01: Confirmation of Proceedings of the 49'" Authority meeting
The draft proceedings of the 49" Authority meeting of the National

Biodiversity Authority held on 15" November, 2018 at Chennai was circulated to

the Members for seeking their comments.

A
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Decision: 1. The members confirmed the proceedings of the 49" Authority
Meeting.

50.07:02: Enhancing compliance of BD Act set for non-commercial research

Dr. Darshan Shankar expert member with the permission of chair placed
before the Authority, a proposal to facilitate, especially the non-commercial
research on biological resources under the Biodiversity Act, 2002. Ever since the
enactment of the Biodiversity Act, 2002, around 400 applications have only been
received for research. The research on biological resources is undertaken
through Institutes of DBT, DST, CSIR, ICAR and others. In order to enhance the
compliance of the Act for non-commercial research, these institutes may be
encouraged to establish a mechanism for compliance under the Biodiversity Act,
2002. The heads of these Institutes will assume responsibilities for such

compliance.

Members agreed that the approval for non-commercial research under the
Biodiversity Act, 2002 is low. Efforts are required to create more awareness
among the stakeholders who use bio resources to comply with the Biodiversity
Act, 2002. Members opined that an internal discussion is to be done before

proceeding on this matter.

Decision: NBA Secretariat may examine this and put up a brief report for the

consideration of the Authority in the next meeting.

50.07:02: CEBPOL

Chairperson informed the members that Centre for Biodiversity Policy and

Law (CEBPOL) was established in NBA under the bilateral co-operation between
14
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Government of India and Government of Norway. The total budgetary allocation
of this project is Rs. 17,45,08,708 (Indian Fund= Rs. 4,30,00,001[24.64%];
Norwegian Fund= Rs. 13,15,08,707 [75.36%] ). The project which works on
certain identified thematic areas like ABS, multi-lateral Environmental
agreements, Invasive Alien species and nature index ends on 315t December,
2018. The project team at NBA comprises of three consultants, three fellows and

four administrative staff.

The project team over the time had acquired specialized skills and
knowledge in their respective fields. This team also provides technical inputs on
various issues to NBA and the Ministry from time to time. The budgetary support
from the Norwegian Government will end in 2018. While appreciating various
activities undertaken by CEBPOL, reports published under the project, members
highlighted its relevance and continuance.

Decision: Members agreed in principle for the continuation of CEBPOL. NBA
may take up with MoEF&CC and other donor agencies for funding.

50.07:03: An interaction to commemorate the 50™ Authority meeting on 11"
December, 2018

A gathering of ex- Secretaries of NBA, ex- Authority members and other
invited guests to commemorate the 50" Authority meeting was organized by NBA
on 11" December, 2018. The list of the participants is given in Annexure 4. The
invited guests shared their experiences with NBA from its inception, the hurdles
that they faced and the growth of it. They also gave valuable inputs to strengthen

the implementation process of the BD Act, 2002

15

140



Proceedings of the 50™ Authority Meeting dated 10-11" December 2018, Chennai

Some of the suggestions given by the invitees are as follows:

a. Dr. S. Subramanian suggested the need for district level coordination for

effective implementation of the BD ACT, 2002

b. Dr. Darshan Shankar suggested that NBA may enhance the compliance of BD
Act , 2002 by delegating the responsibility to the users of bio-resources such as

Government sponsored institutes under DBT, DST, ICAR and CSIR.

c. Prof. M.K.Ramesh highlighted the techno-legal nature of BD Act. He
appreciated the role played by NBA as a regulator, law enforcement and
educator. These varied roles pose a challenge but is also an opportunity for

effective implementation of BD Act, 2002.

d. Dr Sujata Arora and Dr. Sanjay Kumar appreciated the efforts taken by NBA to
create awareness about the provisions of the Biodiversity Act and also on
developing online application platforms for the ease of the researchers and

Institutes in spite of having very small manpower in hand.

e. The members recommended the need for a research wing or centre on

biodiversity policy and law.

f. NBA may bring out a publication to showcase NBA achievements so far

g. India is a leader in the implementation of Nagoya protocol and ABS, with this
experience, how to achieve the full potential thereby fulfilling the other objectives

of the Act may also be worked out.

16
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ANNEXURE-1

List of Participants

Official Members

1. Dr (Mrs) B.Meenakumari
Chairperson,
National Biodiversity Authority, Chennai

2. Dr Sujata Arora

Adviser / Scientist "G

Ministry of Environment, Forest and
Climate Change Government of India
Room No. V 235, Vayu Block, Second
Floor Indira Paryavaran Bhawan

Jor Bagh Road New Delhi-110 003

3. Dr. Sanjay Kumar,

Director,

CSIR - Institute of Himalayan Bio
resource Technology P 0 No:6,
Palampur, Himachal Pradesh: 176061

Non-Official Members

4. Dr. Yogesh Shouche
Senior Microbiologist,
National Centre for Cell Science
Department of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashtra — 411 007

5. Dr. Parimal Bhattacharjee
Professor & Head,
Department of Zoology,
A/3 Asiyana Housing Complex Maligon
Guwahati-781011

Secretary to the Authority

Shri. T. Rabikumar, IFS
Secretary, National Biodiversity Authority,
Chennai —600 113

6. Shri Darshan Shankar,

Chancellor,

Trans Disciplinary University, C/o Foundation
for Revitalization of Local Health Traditions
(FRLHT),

74/2, Jarakabande Kaval, Post Attur via
Yelahanka, Bangalore - 560 064

7. Shri. D. Sathiyan, IFS

Conservator of Forests.

Regional Office. Chennai.

Ministry of Environment. Forest and Climate
Change

Ist and lind Floor, Handloom Export
Promotion Council,

34, Cathedral Garden Road, Nungambakkam,

Chennai - 34
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Annexure 2

Guidelines for upfront payment

Amount of Upfront Payment for Access to Biological Resources for research or bio-survey and bio-

utilization leading to commercial utilization

Purpose

1. Quantity of biological resource for one species upto 5Kg of

biomass per site;

2. Upto 500 gm or 500 ml of soil, water (microorganisms)

respectively per site
3. 25 petri dishes/plates may be taken as one Unit for air
samples *
Biological resources Traditional
Threatened knowlgdge
From natural habitat’ B species from | associated
From cultivated natural habitat | with bio-
source/ institution / resource
Industrial effluent
and waste'
1 2 3 4 5
Nutraceutical or Agricultural Rs.10,000 Rs.3,000 Rs.15,000 30% more than
per collection per collection per collection the normal rate
Pharmaceutical, Chemical Rs.15,000 Rs.5,000 Rs.20,000 30% more
and Diagnostic per collection per collection per collection than the
normal rate
Cosmetics and Luxury Rs.20,000 Rs.7,000 Rs.30,000 30% more
products per collection per collection per collection than the
normal rate
Environmental bio- Rs.2,000 Rs.1,000 Rs.4,000 —
remediation or waste per collection per collection per collection
conversion/ recycling
Other Research Rs.5,000 Rs.2,000 Rs.10,000 30% more
per collection per collection per collection than the
normal rate

1. For bioresources available in abundance, the upfront payment will be calculated @ 50% of the
amount prescribed at col.no.2 & 3 for every 50 kg / site / collection. This formula will not be applicable

for microorganism.

2. Quantity of biological resources will be decided by NBA on case by case basis.

Calculation of Payment:

a) aggregate of each species multiplied by quantity, multiplied by number of collection &
multiplied by number of sites;

b) wherever the soil/water is being accessed the basis of assessment for this purpose shall
be in terms of ml/mg, as the case may be, multiplied by number of collection &multiplied
by number of sites.

Note: 1. The accrued amount will be shared as per the provisions given in the ABS Regulations, 2014
2. Above rates may be revised from time to time.

18




Proceedings of the 50™ Authority Meeting dated 10™-11" December 2018, Chennai

IG}{,

Chemical Pvt. Ltd.

ANNEXURE-3
List of Applicants attended the Hearing
:L. Applicant Names Form :gghcaﬂon ::;}::gt:;‘ . Remarks
M/s Sanzyme Divya. e
1 Private Ltd Karthik-Khurana 1 1204 1 Draft Agreement to be sent
& Khurana
M/s Livie Declaration letter for name change
- Biopesticides Ltd 85 Panecs - o ! of the company
Vittal Mallaya Sci. .
3 Research K & S Partners 1 2131 1 Applicant to apply in Form |
Foundation
4 M/s. Praj Industry 1l 1714 1 Applicant to apply in Form |
5 Dr. Amit Agarwal S K Associates i | 776 1 Draft Agreement to be sent
Dr. Balraj S.
6 ICAR Param; Dr. 1 1548, 1549 2 Draft Agreement to be sent
Archana
e Applicant obtained Brinjal seeds
from Unicorn and Golden Seeds
ltd in 1994 and 1996
respectively.
Applicant transferred the lines to
MAHYCO for which the
Applicant applied in Form Il in
2014.
NBA after scrutinizing the Form
Il asked M/s Advanta Ltd to
apply in Form IV in 2015
e Applicant mentioned that the
Dr. Elangovan ; research on transforming Brinjal
4 Ms. Advanta Lid. Dr. Sur?gs B.N. ol . 1 lines to genetically ﬁlodil?ed
Brinjal lines was stopped in 2015
and there is no ongoing research
related to it
Decision
a. Applicant to apply in Form | as
joint applicant with MAHYCO
before 18th December 2018.
b. Undertaking to be given that no
research has been carried out and
is deposited in the Germplasm
repository.
c. Applicant to give in writing for the
closure of Form IV.
M/s. Wacker
8 Metroark Mr. Anjan Sen 1] 934 1 Applicant to apply in Form |
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a. Send a draft Agreement.
9 Mr. Abdul Mueed | Dr. Neeti Wilson 1l 137 1 b. Undertaking that no
commercialization has taken place.
M/s. Anthem
10 | Biosciences Pvt Dr. Sangamesh 943 1 Draft Agreement to be sent
Ltd.
11 M/s. Rasayani D. Moses m 1118 1 Undertaking that no
Biologics Pvt. Ltd. | Jayakaran commercialization has taken place.
s Warsaecr SR
12 | Mahalaxmi A. K. Balaji | 126-A3 1 e o 'Zt : °g - 5 pth"e-
amalkar . Agreement to be signed by the
agreement
a. Undertaking in Affidavit that they
Charak Pharma have agreed to give Benefit
13 | Pvt Ltd.(Special 1l 102 1 Sharing.
Case) b. Draft Agreement to be sent to
them
Total 14
Applicants who gave written submission through mail
Sl z Application | Number of
No. Applicant Form Nos Applications Remarks
1 | Mr. Manoj Kumar 1l 1764 1 Draft Agreement to be sent to them
a.Undertaking that no
M/s. Bose commercialization has taken place.
2 | Institute il 1728 | b. Draft Agreement to be sent
Skanray
Healthcare Pvt
3 | Ltd. 1] 1615 1 Applicant to apply in Form |
a. A letter to be sent asking the
applicant to sign the Agreement that
has already been sent within a month
failing which action will be taken under
Judicial authority in their Jurisdiction.
b. A clause to be added in the
Agreement to send the geographical
location of the bioresource.
Shri. Ramakanth 197, 199, c. BS will be 1% based on ABS
4 | Rajaram Gaikwad 1l 201 3 guidelines.
M/s. Panacea
5 | Biotech 1] 589, 630 2 Draft Agreement to be sent.
Agharkar Research
6 | Institute 1l 1651 1 Draft Agreement to be sent.
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A letter to the applicant asking for an
undertaking that the Applicant has not
done any research with the bio resource
and the case will be closed after

Mr. Gary L. consideration. A copy of this letter will
7 | Peterson | 410 also be sent to USDA.
A draft Agreement to be sent to the
applicant with a copy to Hongkong
University and Maharishi University and
covering letter stating that the signing
of the Agreement will help in closure of
8 | Subramanya | 366 the application
Undertaking to be given by the
Applicant that no research has been
carried out and the bioresource has
9 | Dr.Suneel Pandey Y 514 been brought back to TERI
M/s. Evonik
10 | Industries AG | 636 Can be closed without any action
It can be considered only after the
applicant applies is Form | and after
approval, consequently in Form 1ll. The
Form Il will be considered only after the
11 | M/s. Avesthagen Il 644 approval of Form | and Ill.
a. A draft Agreement to be sent to the
applicant and covering letter stating
that the signing of the Agreement will
help in closure of the application.
b. Undertaking that no research has
Dr. Maria Jose been carried out and no intention to do
12 | Rubio Cabetas | 606 further research
a. A draft Agreement to be sent to the
applicant and covering letter stating
that the signing of the Agreement will
help in closure of the application with a
Miss. Tina Harms copy to University of Alberta and
13 | & Dr. Miles Dyck | 838 MSSRF.
A draft Agreement to be sent again to
the applicant and covering letter stating
Dr. Kamalinder that the signing of the Agreement will
14 | Kaur Singh 1} 228 help in closure of the application
M/s. Sri Biotech
Laboratories India
15 | Ltd. 11 1128, 1126 Applicant to apply in Form |
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M/s. Sunev
Pharma Solutions

a. A draft Agreement will be sent based
on their submission given in 2015.

b. A letter to be sent along with the
Agreement stating that extracts are
bioresources and are not exempted
from the purview of the Biodiversity

16 | Ltd. 1 1055 1 Act, 2002.
A draft Agreement to be sent also
stating that Benfit sharing will be
M/s. Nandan considered from the date of
17 | Biomatrix Ltd. 1l 443 1 commercialization.
a. A draft Agreement to be sent to the
applicant and covering letter stating
that the signing of the Agreement will
18 | Meena A Joshi 1] 207 1 help in closure of the application
Dr. Priti Kumar,
Dr. Ashok Kumar,
Dr. Prakriti Kumar
and Dr. Adity
19 | Kumar 1l 1816 1 Applicant to apply in Form |
Total 23
List of New Violation Applications for the S0th Authority Meeting
| : Application | Number of
No. Applicant Form s Applications Remarks
A letter to be sent that the Application
will be placed in front of the Expert
M/s. Bigtech Pvt Committee of ABS and then will be
1. |14 i 1481 1 considered.
A letter to be sent that the Application
will be placed in front of the Expert
M/s. Seagrass Committee of ABS and then will be
2 | Tech Pvt Ltd. | 2259 1 considered.
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Annexure 4

List of participants who attended the 50" Authority meeting Commemoration

1.Dr.B. Meenakumari
Chairperson, NBA,

2. Mr. Rabikumar, IFS
Secretary, NBA

2. Shri Darshan Shankar,
Vice-Chancellor,
Transdisciplinary University

3.Dr.Sujata Arora,
Adviser, MoEF&CC

4. Dr. Sanjay Kumar,
Director, Institute of Himalayan Bio
resource Technology

5. Dr.Atmanand

Director, Chair IOCINDIO (UNESCO)
National Institute of Ocean Technology,
Pallikaranai

6. Dr Parimal Chandra Bhattacharjee,
(Retd) Professor and Head, Department
of Zoology, Guwahati University,
Guwahati- 781014, Assam

7. Dr.Subramanian, Former Member

8. Prof. Dr. L. Kannan
Former Vice-Chancellor, Thiruvalluvar
University

9.Prof. M.K.Ramesh,
Professor of Law,National Law School,
Bangalore

10. Dr.Balaji, IFS, Rtd. Chairman,CESE-
NBA

11. Shri R K Ojha, Member, EC on ABS,
NBA

12. Dr.Venkatraman, Former Secretary,
NBA

13. Dr. N. Mathivanan,

Director and Head,

Centre for Advanced Studies in Botany
University of Madras

14. Shri Udhayan, IFS, Member
Secretary, TNSBB

15. Dr. R. Ramanibai,
Former Head & ilc,
Centre for Ocean and Costal Studies,
University of Madras

16. Shri R K Upathyay, IFS,
PCCF, TNFD, Gowt. of TN

17. Ms.Sangeetha Rajesh, MSSRF

18. Shri. D. Sathiyan, IFS

Conservator of Forests.

Regional Office. Chennai.

Ministry of Environment. Forest and
Climate Change

19. Dr. Nandita Krishna
Director, CPRF
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Proceedings of the 54" Authority Meeting of the National
Biodiversity Authority, held on 31%' October 2019

The 54" Authority meeting of the National Biodiversity Authority (NBA) was
held on 315! of October 2019 at the Indus Hall of Ministry of Environment, Forest and
Climate Change, Paryavaran Bhawan, New Delhi under the Chairmanship of
Dr. V.B. Mathur, Chairman, National Biodiversity Authority. The list of participants is

placed at Annexure-l.

At the outset, Shri. J. Justin Mohan, Secretary NBA welcomed the Chairman,
NBA, Members and Special Invitees for the meeting. Thereafter, the Chairman, NBA
welcomed all the members which was followed by a round of introduction. The
Authority members also welcomed the Chairperson and Secretary, NBA and
appreciated the efforts taken by the previous Chairperson and Secretary. The
members also welcomed Dr. Sujit Kumar Bajpayee, the newly appointed Joint
Secretary in MoEF&CC who would be responsible for all matters related to

Biodiversity conservation and NBA.

Thereafter, the agenda items were considered as under:

54.01: Confirmation of the Proceedings of the 53" Authority meeting

The draft proceedings of the 53 Authority meeting of the National
Biodiversity Authority held on 22" May 2019 at Chennai was circulated to the
Members seeking their comments. The comments received had been duly
incorporated in the proceedings, as appropriate.

Decision: The members confirmed the proceedings of the 53 Authority Meeting.
Action: NIL

| 54.02: Action Taken Report of the 53™ Authority Meeting j

The Secretary, NBA apprised members about the actions taken and actions
that are in progress on the decisions taken in the 53¢ Authority Meeting.
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Decision: Members noted the action taken report.
Action: NIL

54.03: Proceedings of the 55""meeting of the Expert Committee on Access and
Benefit Sharing held on 13t &14" June 2019

An Expert Committee on Access and Benefit Sharing was reconstituted under
the Chairmanship of Dr.RV.Varma, Former Chairman, Kerala SBB and
Shri K.S.Sugara, IFS (Retd.) as co-chair on 26" December 2018. The 55" meeting
of the Expert Committee on Access and Benefit Sharing (EC on ABS) was held on
13" &14"June 2019 at Chennai.

A total of 206 applications and three generic issues were placed before the
EC for examination. One hundred and twenty (120) Form-IIl applications and eight
(8) Form-l applications which were recommended by this EC on ABS were cleared
i.e., draft agreement forwarded to the applicants for execution. The same was placed
before the Authority for ratification. Further, the EC considered 67 applications under
OM issued by the MoEF&CC and made its recommendations and these applications
were also placed for approval. Further, EC observed that in certain OM cases,
applicants have filed single application form for multiple activities and recommended
a way forward.

Decision: (1) The Authority approved the recommendations of the
55" EC on ABS.
(2) The Authority ratified the action taken on the 128
applications.
Action: Secretary

54.04: Proceedings of the 56""meeting of the Expert Committee on Access and
Benefit Sharing held on 8%"& 9" August 2019

The 56" meeting of the EC on ABS was held on 8"& 9" August 2019 at NBA,
Chennai. A total of 183 applications and two generic issues were placed before the
EC for examination.
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Seventy-five Form-lll applications and eight (8) Form-I applications which
were recommended by the EC were cleared i.e., draft agreement forwarded to the
applicants for execution. The same was placed before the Authority for ratification.
Further, the EC considered 78 applications under OM issued by the MOEFCC and
made its recommendations and these applications, were also placed for approval.

Decision: (1) The Authority approved the recommendations of the
56" EC on ABS.
(2) The Authority ratified the action taken on the 183
applications.
Action: Secretary

54.05: Seeking funds by Institute of Wood Science and Technology (IWST) for
maintaining Red Sanders voucher specimens in the repository

The Ministry of Environment, Forest and Climate Change, Govt. of India had
designated certain Institutions/Organizations to act as “Designated Repository”
under the Biological Diversity Act, 2002 to keep the voucher specimen in safe
custody vide order dated 28MAugust, 2008. Indian Council of Forestry Research and
Education (ICFRE) had been declared as one of the designated repositories under
the BD Act, 2002 and was requested to issue suitable instructions to the IWST to
accept the samples of Red Sanders wood submitted by the applicants as voucher
specimens.

Accordingly, the IWST has received 280 Red Sanders voucher specimens of
various diameters since June 2015 from different buyers for safe custody. IWST has
mentioned vide letter dated 20™ February 2019 that they do not have proper
mechanism / infrastructure to keep and display these discs and have requested a

sum of Rupees Five lakhs for building the required infrastructure for this purpose.

Decision: The Authority decided that the Secretariat may release Rs.5.00 Lakhs to
IWST for proper maintenance of the Red Sander samples deposited.

Action: Secretary
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54.06: To consider a report of the committee to examine a proposal of
Bombay Natural History Society to designate them as a repository u/s
39 of BD Act, 2002

MoEF&CC vide letter dated 18™ January 2019 had forwarded to NBA a
proposal of the Director, Bombay National History Society (BNHS) addressed to the
Secretary (EFCC) with a request to consider BNHS as a designated repository to

keep safe custody of species of marine, fresh water and terrestrial fauna.

NBA requested Dr. Dinesh Mishra, Member, NBA and Dr. Sanjappa, Member,
EC on ABS & Former Director of BSI to examine the proposal of BNHS. They
recommended that BNHS cannot be considered as a national repository based on
the guidelines as it was a Society and not a public funded institution. This was
discussed in the 53 Authority meeting and it was decided to form a sub-committee
comprising of Dr. Darshan Shankar, Dr. Yogesh Shouche and Dr. Sanjay Kumar to
visit BNHS for examining the facilities/ infrastructure/ specimens held by them for
safe custody of the specimens in light of the criteria developed to designate as
repositories u/s 39 of the BD Act. The sub-committee visited BNHS on 24™ July 2019
for examining the facilities/ infrastructure/specimens and recommended that BNHS

can be designated as a national repository u/s 39 of the BD Act.

The recommendations were deliberated by the Authority members on the
criteria of technical competence and principled policy of not accepting funds from
industries but only from public funds. Dr. Sujata Arora informed that ICFRE and ZSlI
have already been designated as a national repository for fauna u/s 39 of the BD
Act, Dr. Darshan Shankar said that BNHS has good expertise scientifically and
technically and have requested for this designation for scientific promotion. He also
mentioned that as BNHS is owned and managed in public interest, it would be good
to designate it as a national repository. Shri. A.K. Goyal mentioned that BNHS may
be considered as a national repository but with conditions regarding its accepting

international funds.
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Decision: The Authority decided to designate BNHS as a national repository
considering its reputation and technical expertise. However, this approval
is for only applicable to the instant case.

Action: Secretary

54.07: To consider the proposal of the Andhra Pradesh Forest Department the
tune of Rs 104 crores to release of Second instaliment from the accrued
funds out of the benefit sharing component realized from the access of
Red Sanders wood

The PCCF, AP Forest Department vide letter no.EFS02-17/2019/Vig-32,
dated 25" July, 2019 had submitted a proposal under Red Sanders forest protection
for the period of 2019-2020 to the tune of Rs104 crores as the second installment
from the accrued funds out of the benefit sharing component realized from the

access of Red Sanders wood.

In this regard, the members deliberated on who will be the benefit claimers
and how the benefit sharing may be utilized based on the provisions of the BD Act,
2002. The members said that amount if released to the AP Forest Department
should be through the AP State Biodiversity Board. Dr. Dinesh Misra opined that
vehicles as proposed by the AP forest department in the proposal cannot be funded.
Shri. T. Rabikumar mentioned that a committee was constituted under the
chairmanship of Shri. B. Vijayan and a report was prepared on the comprehensive
policy for conservation, sustainable use and fair and equitable sharing of benefits
arising from utilization of Red Sanders under the Biological Diversity Act, 2002. He
mentioned that the committee recommended that the benefit sharing amount can be
directly given to the benefit claimer or can be given to the five forest divisions from
where the Red sanders were accessed for research, conservation and sustainable
uses. The committee also recommended that 75% of the proposed amount for
conservation of Red Sanders should be given by NBA and the remaining 25%
should be given by the State government. He also mentioned that NBA faced a
similar issue regarding the release of benefit sharing amount accrued for the bovine
cattle embryos. A similar committee was formed and the committee recommended
that the benefit sharing amount received should be shared between Andhra Pradesh
and Gujarat in the ratio of 60:40 respectively for the purpose of research,
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conservation and sustainable use of the cattle breeds i.e. Ongole, Gir and Kankrej.
Dr. Sujata Arora said that NBA may send the ABS guidelines, 2014 and the report
prepared by the committee on Red Sanders to the AP Forest Department to revise
the proposal for the utilization of the Benefit Sharing component realized from the
access of Red Sanders wood. Shri. Rabikumar mentioned that the previous
Chairperson Dr. Meenakumari had sent letters to the State Biodiversity Boards of
Telangana, Karnataka, Gujarat, Maharashtra and Andhra Pradesh requesting them
to send proposals to utilize the Benefit sharing component realized from the access
of Red Sanders wood but no response had been received. Shri. A K. Goyal said that
basic guidelines may be formulated and sent to the respective State Biodiversity
Boards where benefit sharing amount is received. Shri Rabikumar suggested that
the responsibility for preparation of the basic guidelines may be given to the EC on
ABS.

Decision: NBA would send the Guidelines on Access to Biological Resources and
Associated Knowledge and Benefit Sharing Regulations, 2014, and the report
prepared by the committee on Red Sanders to the AP Forest Department to revise
and resubmit the proposal accordingly for the utilization of the Benefit sharing
component realized from the access of Red Sanders wood.

Action: Secretary

| 54.08: Evaluation of research proposals on Red Sanders (RS) J

The National Biodiversity Authority in its 32" meeting decided to constitute an
Expert Committee to develop a comprehensive policy to ensure the conservation
and sustainable utilization of the species and further work out modalities for the
utilization of the benefit sharing amount realized out of the access of RS wood.
Accordingly, NBA constituted an Expert Committee comprising 28 members under
the Chairpersonship of Shri. B. Vijayan, IAS (Retd.) with Shri B. Somasekhara

Reddy, IFS, (Retd.) as co-Chairperson.

The EC recommended that eighteen percent (18%) of the benefit sharing
amount should be earmarked for research and development on Red Sanders with
respect to specific thrust areas. Till date, NBA has received Rs.86,72,00,000 as

benefit sharing amount.
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NBA invited proposals on the identified thrust areas from different institutions
including CSIR, ICFRE, ICAR and other Government Institutions. A total of 15
proposals were received by the Secretariat for consideration from CSIR, IFGTB,
IWST and CSIR-NEERI. A total of six proposals were recommended with specific
conditions by the Expert committee and were approved in the 52" Authority meeting.
The conditions were communicated to the proponents and NBA has received five
revised proposals out of the six recommended. The members approved the revised
budget of the proposals. The members also suggested that NBA may invite more

number of proposals on research on Red Sanders from different Universities and

other agencies.

Decision: 1.The members approved the 5 proposals with the revised budget.
2. NBA would invite fresh proposals from different Universities and other
agencies for research on Red Sanders
Action: Secretary

54.09: To consider engaging National Institute of Rural Development and
Panchayati Raj (NIRD&PR) for conducting Capacity building
programmes for the PRIs/ BMCs/ SBBs representatives

The National Institute of Rural Development and Panchayati Raj (NIRD&PR),
is a premier national centre of excellence in Rural Development and Panchayati Raj
which builds capacities of rural development functionaries, elected representatives
of PRIs, bankers, NGOs and other stakeholders through inter-related activities of
training, research and consultancy. Under the CEBPOL project, NBA had joined
hands with NIRD for conducting a series of capacity building programmes for the
master trainers /representatives of PRIs on biodiversity governance in general and
formation of BMCs and documentation of PBRs in particular. Towards this, a
Memorandum of Undertaking was executed between NBA, on behalf of CEBPOL,
and NIRD on 24™ July, 2018. The MOU stipulates that NIRD would conduct four (4)
training programmes for the Master Trainer/Training of Trainers / representatives of

PRIs (one national level programme and three zonal programme).

In the above training programmes, around 300 representatives of the various
line departments on Panchayati raj institutions, representatives of SBBs, BMCs,
Forest Departments, Rural Development, Agriculture, Horticulture, Fisheries, Animal
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Husbandry, Agriculture Universities, State and Central Universities and Other NGOs
from different states were trained on the provisions of the BD Act as well as
BMC/PBR.

The Authority in the 53™ meeting vide agenda item.no,53.08 considered the
issue and decided that the State Biodiversity Boards may be engaged to conduct
training programs for the Master Trainer/ Training of Trainers / representatives of
PRIs, instead of NIRD&PR and the financial requirements on this aspect may be
borne by the NBA. Considering the another Order issued by the Hon'ble National
Green Tribunal (NGT), New Delhi to constitute Biodiversity Management
Committees (BMCs) and document People’s Biodiversity Registers (PBRs) in all
local bodies in the State by end of January, 2020, there is an urgency to extend
capacity building programs to the BMCs/ PRIs and also technical /scientific support
by NBA to the SBBs/ BMCs.

In this regard Shri. Rabikumar opined that a MOU may be signed between
NBA and NIRD for conducting a series of capacity building programmes for the
master trainers /representatives of PRIs on biodiversity governance and formation
of BMCs and documentation of PBRs. Dr. Dinesh Misra and Shri. AK. Goyal
opined that both the NIRD and the State Institute of Rural Development (SIRD) may
be involved in the capacity building programs. Dr. Darshan Shankar mentioned that
the support by SIRD will strengthen the State Biodiversity Boards. Chairperson
expressed that the SBBs and SIRDs should partner in conducting the programs
and, at present, an MoU may be signed with NIRD. Dr. Darshan Shankar said that
there should be an involvement of other agencies who have the expertise and

infrastructure to conduct such programs.

Decision: 1. NIRD&PR may be engaged for a period of one year for conducting five

capacity building programs.
2. The SBBs and SIRDs may act as partners to conduct the capacity

building programs along with the competent agencies.
Action: Secretary.

10



Proceedings of the 54* Authority Meeting dated 31%* October 2019, New Delhi

54.10: Fixing of up}ront payment for research of bio-resource obtained from
' India for Form | Applicants 7

The National Biodiversity Authority has received an Office Memorandum
(O.M.) MoEF&CC dated 10.09.2018, under Section 48 of the Biological Diversity Act

for enhancing implementation of the Act stating that large numbers of entities are not

fully aware of the provisions of the BD Act but are desirous of complying with the
same. Further there is a need to provide an opportunity to all such entities that are
required to obtain prior approval of the Authority for undertaking activities as
specified under Section 3, 4 and 6 of the Act including cases that may relate to past,
in line with the objectives of the Act and regulate them in a manner that enhances

implementation of the Act.

Accordingly, the above O.Ms was considered in the 47" Authority meeting
vide an Agenda item no. 47.10 and the Authority decided to constitute a committee
to examine the Scientific Evidence of the ABS Applications and give its

recommendations.

The applications which were recommended by the said scientific committee
were placed before the 48" and 49" Authority meeting for disposal under Para 4 and
5 of the O.M No. C-12025/8/15-CS -lll dated 10.09.2018 issued by MoEF&CC. The
Authority endorsed the recommendation of the said committee and approved
Form Il applications with the benefit sharing percentage as 1%, 5% and 5% on the
commercial utilization of the process/product/innovation; on the fee received in any
form including the licensee/assignee; of the royalty received annually from the
assignee/licensee respectively. Regarding Form- | applications where approval was
sought for, already conducted research on biological resource obtained from India
by entities, an upfront payment as per the approved guidelines may be levied.
Besides, organize awareness programs with regard to compliance of the Biological

Diversity Act and furnish an undertaking that provisions of BD Act shall be compiled
in future.

The members deliberated and decided to levy the highest rate of benefit
sharing component as per existing guidelines (i.e 0.5%) for approved under OM

11
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dated 10/09/2018 and 18/03/2019 pertaining to the Form | applications considered
under the OM referred to above.

Decision: The Authority decided to levy the highest rate of benefit sharing
component as per existing guidelines (i.e 0.5%) for applications approved under OM
dated 10/09/2018 and 18/03/2019 pertaining to violation cases for FORM |
applicants and to collect the upfront payment as per the guidelines issued by the

Authority for research applications.

Action: Secretary

54.11: Order passed by the Hon’ble National Green Tribunal, Principal Bench,
New Delhi in the matter of O. A. 347 of 2016 in the case of Chandrabhal Singh
' Vs. Union of India

The Principal Bench of Hon'ble National Green Tribunal (NGT), New Delhi
issued notices to all the States and Union Territories to take necessary steps for
enforcement of the Biological Diversity Act, 2002 and Biological Diversity Rules,
2004. The Hon'ble NGT observed that there were gaps in the implementation of the
said Act and the Rules in view of the total number of local bodies existing in the
country. In compliance with this Order, NBA in coordination with MoEFCC has
conducted periodic meetings with the officials of the State Governments, Department
of Panchayati Raj of the States and the State Biodiversity Boards. Additional
Secretary, MOEFCC in his letter (vide no. C-12027/06/2016-CSlII dated 30.05.2019)
to the Chief Secretaries of the States also requested for expeditious constitution of
BMCs in achieving the objectives of the Biological Diversity Act, 2002. NBA has
submitted compliance report on the actions taken so far and progress made towards

formation of BMCs and preparation of PBRs in the States.

The NGT in its latest Order passed on 9" August, 2019 directed MoEFCC
and NBA to ensure compliance with 100% constitution of BMCs and preparation of
PBRs by 31t January 2020. The Secretary, NBA mentioned that a meeting has
been convened for the SBBs every month to discuss the issues and problems faced
by the SBBs. NBA has requested all the SBBs to provide their inputs/problems by 3
November, 2019 which will be submitted to the Court.

12
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The members deliberated that the SBBs and BMCs have to be proactive.
Secretary mentioned that the states have requested a budget of 600 crores for the
constitution of BMCs. The members opined that the formation of BMCs does not
need any funding as it would be done by the Panchayat, whereas capacity building
requires funding. Shri. A.K. Goyal mentioned that Bihar has initiated the formation of
BMCs and Uttar Pradesh has formed 80,000 BMCs without spending any funds.
Dr.Jeetendra Kumar Vaishya and Shri. T. Rabikumar mentioned that there is a
scheme under NMPB where it can provide upto 15 lakhs to the BMCs, if proposals
are submitted accordingly.

Dr. Sujata Arora mentioned that application for condonation of delay has to be
submitted by 9" November, 2019 by NBA and MoEF&CC. Shri. T. Rabikumar
mentioned that it is not the mandate of NBA to form the BMCs and prepare PBRs
but it is the SBB’s mandate. NBA's role is to provide guidance to the SBBs for the
formation of BMCs. Hence, all the SBBs have to submit their Affidavit for the
condonation of delay. Secretary, NBA mentioned that till date, no state has
submitted the Affidavit.

Decision:
1. NBA will request the Chief Secretaries of all States to review the follow up
actions required in the context of the Order of the NGT dated 9™ August 2019.
2. NBA will also consult with the Counsel appointed by MOEF&CC in the context
of implementation of the NGT Order dated 9t August 2019.

Action: Secretary

{54.1 2: Revision of the quantuni of financial support given per annum to SBBs

|
. andstrengthening of SBBs

NBA provides financial assistance to all the SBBs towards various
components for strengthening the office of the Member Secretaries and undertaking
mandatory works in implementing the Biological Diversity Act at the State level. This

financial support is subject to the proposals received from the SBBs during each
financial year based on their requirements.
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Shri. T. Rabikumar mentioned that if there is a revision in the quantum of
financial support state wise, then it has to be considered in the BE 2020-21 as it
would be difficult with the existing budget of NBA. He also mentioned that all the
states do not ask for funding. He opined that the SBBs can also request for funding
from other sources such as NMPB, State Government and the Central Government
can fund with respect to the state contribution. He also expressed that States can
obtain funds from CAMPA for documentation of PBRs. Chairperson opined that the
SBBs should send proposals for funding from both NBA and the State government.
He suggested that Authority may ‘in principle’ approve the revision of the quantum of
financial support based on the proposals received from the SBBs.

Decision: Authority granted approval to the revision of the quantum of financial
support based on the proposals received from the SBBs and subject to
the availability of funds.

Action: Secretary

54.13: Engaging a Legal consultant in SBBs

SBBs are the state level representatives playing a similar role like NBA in
implementing the Biological Diversity Act, 2002. SBBs are also statutory,
autonomous bodies vested with legal power to fulfil the mandate of the said Act. In
this direction, the State Biodiversity Boards frequently deal with legal issues

concerning the BD Act.

In this context, the SBBs may utilise a part of the financial support provided
per annum by the NBA in engaging a contractual legal consultant for better and

faster disposal of the legal issues at State level.

Decision: The Authority approved the engagement of a legal consultant in SBBs,

when required.
Action: Secretary

54.14: Revised Guidelines for Operationalization of Biodiversity Management
Committees

The revised guidelines for Operationalization of Biodiversity Management

Committees (BMCs) were finalized by a Committee comprising Dr. R. V. Verma,
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Shri Kunal Satyarthi and Shri Pradeep Sarmokadam after incorporating the public

views.

In the context of the recent NGT Order in August, 2019, the members
deliberated and decided that except the provision on quantum of funding by NBA to
SBB for formation of BMC, the remaining provisions of the guidelines were
approved.

Decision: 1. The revised guidelines for Operationalization of Biodiversity
Management Committees was approved, except on provision on
quantum of funding by NBA to SBB for formation of BMC on account of
limitation of funds being received by NBA from MoEFCC.

Action: Secretary

54.15: Approval of Budget Estimate for the year 2019-20

Budget Estimate for the year 2019-20 for National Biodiversity Authority has
been prepared and submitted for sanction to the Ministry of Environment, Forest and
Climate Change. The Ministry has accorded sanction to the tune of Rs.20.00 crores
under Grants- in Aid for NBA for the financial year 2019-20. This includes Rs.5.0
crores under Grants-in-Aid - Salaries and Rs.15.00 crores under Grants-in-Aid -
General. In addition to that, an amount of Rs.2.0 crores has been sanctioned under
Special Component Plan for Scheduled Castes. Chairperson mentioned that NBA
has requested funds under the Capital head for a new building of NBA.

The Annual Accounts of NBA for the financial year 2018-19 was approved by
the Chairperson and the same was Audited by the O/o The Principal Director of
Audit (Scientific Departments). The formal Certificate of Annual Accounts is awaited
from C&AG. The same was placed for ratification by the Authority.

Decision: The members ratified the Annual Accounts for the financial year 2018-19;
RE (2019-2020) & BE (2020-2021).

Action: Secretary
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54.16: Issuance of No Objection Certificate for invention making use of human
genetic material

Section 6 of the BD Act, 2002 requires that any person applying for any
Intellectual Property Right for an invention based on any research or information on
a biological resource obtained from India, shall obtain prior approval of NBA.
However, as per Section 2(c) of BD Act, ‘human genetic material’ is excluded from
the definition of ‘biological resource’. Thus inventions which are based on research
on human genetic material would not come within the ambit of Section 6.
Accordingly, NBA has granted NOC in one case where IPR is sought on invention

based on research on human mesenchymal stem cells.

Decision: The members ratified the grant of NOC where IPR is sought on invention
based on research on human mesenchymal stem cells.

Action: Secretary

54.17: Consultative Meeting to discuss the plan of action for the India
Biodiversity Awards 2020.

The India Biodiversity Awards 2020 (IBA 2020) were officially launched by the
Hon'ble Vice President of India on May 22, 2019 during the celebration of the
International Day for Biological Diversity, along with the release of the poster and
brochure. Chairman, NBA, approved the constitution of an Award Jury which will be
chaired by Dr. Erach Bharucha, Director, BVIEER, and Co-chaired by Dr. A. K.
Gupta, Former PCCF & HoFF, Tripura, along with 8 members. The last date of the
Application is 15" November 2019.

Decision: The members noted the Award jury constituted and the last date of receipt

of applications.

Action: NIL

16




Proceedings of the 54™ Authority Meeting dated 315 October 2019, New Delhi

54.18: Ratification of decisions on Form-B applications

Chairperson, NBA has approved 17 Form-B applications without referring

to the SBB and the EC on ABS.

Decision: The members ratified the decisions on Form B applications.

Action: NIL

54.19: To consider the applications for access to Red Sanders wood
approved by the Chairperson, NBA

In the 32™ Authority meeting (32.07), the Authority authorized the Chairman,
NBA to accord approval to such applications without following the normal procedure
and also directed the NBA Secretariat to place such approvals in the subsequent
Authority meeting for ratification. Accordingly, nine applications approved by the
Chairperson, NBA was placed before the Authority for ratification.

Decision: The members ratified the approval of the nine Red Sanders applications.

Action: NIL

54.20: Items for information

54.20.2: Details of Form-C applications received by the NBA

The Authority, in its 37" meeting held in March 2016 under agenda item
37.14.02, decided that the Indian researchers / scientists should provide prior
intimation to the NBA in the prescribed format viz.,, Form — C for deposition of
microorganisms in other country’s repository for claim of novel species for
publication in journals. However, if any non-Indian person /entity intend to access
the deposited Indian biological resource from the foreign repository, he/she should
obtain the prior approval of NBA as per Section 3 of the BD Act, 2002. Since May,
2019, the Secretariat has received 35 Form-C applications.

Decision: The information submitted in this regard was noted.

Action: NIL
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54.20.3: Constitution of Expert Committee to Examine BD Act, 2002, BD Rules,
2004, Development of Sector Specific SOPs on ABS, and Examination of the
Comments of Stakeholders for Incorporation in the Draft Regulations on ABS,
2019,etc and developments thereof

NBA vide office order dated 24" May 2019 constituted an Expert Committee
under the Chairmanship of Shri A K Goyal, IFS (Retd.) to examine Biological
Diversity Rules, User Country Measures under Nagoya Protocol on ABS and
development of sector specific SOPs. Three regional level consultations were
organized in Chennai, New Delhi and Kolkata for ascertaining the views of the
stakeholders particularly State Biodiversity Boards based on the decision of the
Authority in its 53 meeting (Agenda item 53.04) held on 22™ May 2019.

During the third meeting of the expert committee to examine the BD Rules,
the representative of MOEF&CC recommended to entrust the task of modification in
the BD Act and streamlining procedure to this committee as there are already
mandated to review the guidelines on ABS and BD Rules. The EC to ascertain the
views/suggestions of the SBBs on the required modifications in the Biological
Diversity Rules, 2004 met eight times from 20" June -30™ October 2019. The EC
examined BD Rules, ABS Regulations, streamlining approval processes by
NBA/SBBs, guidance documents and BD Act, 2002.

Shri A.K. Goyal presented the tasks completed on the amendment of ABS
Regulations and are as follows:

i. Bringing all users of biological resources and associated knowledge
within loop (15-16 years not much headway) by providing incentives,
reduction in benefit sharing amount, simplifying processes

i. Preamble, reference to section 18 (1) and section 21(4) has been
deleted, and only overriding provision of section 64 empowering NBA
has been retained

ii. Powers of NBA and SBBs indicated separately in short title.

iv. ‘Associated knowledge’ explained in preamble and uniformly used in

whole document

v. 60 days duration proposed for giving effect to Regulations after their

publication
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Vi.

Vil.

Viii.

Xi.

Xil.

Xiii.

Xiv.

XV.

XVi.

XVil.

XViii.

XiX.

XX.

XXI.

XXii.

Procedure for accessing biological resources and mode of benefit
sharing brought under same regulation

Upfront payment for high conservation and economic value biological
resources

Based on views of majority of SBBs and many others, traders concept
brought back and Form ‘A’ re-introduced

Exemption for small-scale industries from paying benefit sharing
amount

Period for disposal of applications mentioned under respective
regulations

Period of disposal by NBA/SBBs and for signing of agreements
shown separately

Incentives for payment of levy charges to BMCs

Exemption to usage of insects, pathogens and weeds and microbes
as testing tools

Conducting of academic research by non-Indians in India-institutional
committees proposed

Collaborative research projects under section 5 of Act -inclusion of
private institutions/organizations

States can also have their own list of high conservation and economic
value species depending on conservation status and tradability of
biological resources

Obligations of users to file annual reports added

Provision for filing appeals in NGT against decisions of NBA/SBBs
added

Concessions for patents having environmental remedies from ABS
benefit sharing obligations under PPVFR Act and BD Act

Transfer of research results to outside India for analysis to own
establishments-simplification recommended

Deposition of microbial strains in repositories outside India for claim
of novel species

Revision of guidelines for collaborative projects (sec 5) and issue of

guidelines for publication of research papers for seminars,
workshops (sec 4)
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xxiii.  Hlustrations provided under some regulations for better clarity
xxiv.  Intimation for obtaining IPR in India on an invention based on

biological resource obtained from outside India-Check point

Other recommendations of the committee are:

i.  Framing guidelines for registration of traders
ii. Instituting studies to gather information on trade in biological
resources and their purchase prices
iii. Formulating guidelines for levy of collection charges and reporting
format for BMCs

Major issues under consideration on the BD Act, 2002

Preamble

Section 2(p)-value added products

Section 3(2)-non-Indian entities research simplification proposed
Section 5 collaborative research projects  approval by state

Section 7-prior approval

Section 22-establishment of biodiversity councils in the UTs

Section 23-functions of SBBs determination of benefit sharing within the ambit
of regulations notified by NBA

Section 27(2)(b)-conservation and promotion of BRs and development of area

from where such BRs accessed- OCCUR

Major issues under consideration on the BD Rules

Rule 12-Advise SBBs on framing of ABS guidelines within the ambit of ABS
Regulations

Rule 12-(xvi) Recommend to whom, under section (1) of 6 or changes in
royalty under sub (2) of 19

Advise SBBs on sustainability of the BRs, preparing guidelines on quantum of
BRs that can be harvested in a particular time period

Rule 14(2)-Fee, cheque or draft or electronic transfer

Rule 14 (3)- time period to be reduced

Rule 14 (5 & 6)-Form of agreement or undertaking, online undertaking
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Rule 14 (6) (ii) accompanying information on use or purpose, contemporary
sources, if any

+ Rule 14 (6) (v) fresh agreement or undertaking
Rule 14 (6) (xiii) duration of the agreement notice etc.

» Rule 14 (7) may provide measures for conservation and protection of BRs
to which access is being provided

* Rule 15 (2) copies of orders to be uploaded on website for notice of
SBB/BMC and also emailed electronically

* Rule 16 (1) Include threatened species also

* Rule 16 (1) (vii) for any other purpose which serves larger public interest e.g.
certain BRs required for government pharma manufacturing units

* Rule 17 (1) Physical transfer of research results
Rule 17 (2) Fee draft/cheque or electronic transfer

* Rule 17 (3) decision on 3 months or less 2 or one

* Rule 17 (5) approval after taking an undertaking, need not be an
agreement

+ Rule 18 (1) Remove ‘desirous of

* Rule 18(2)-fee, draft or electronic transfer

* Rule 18(3)-time period, three or two months

+ Rule 18(5)-written agreement or undertaking, online submission and
disposal

* Rule 19(1)-application in form IV

*  Rule 19(2)-fee

* Rule 19(3)-time period, three or two months

* Rule 19(5)-written agreement or undertaking, online submission and disposal

* Rule 20 (3) formula for determination of ABS based on category of BR/sale
price/ex-factory price of product or on case-to-case basis

* Rule 20 (8) Replace ‘district authorities’ by SBBs/BMCs

* Rule 20 (9) 5% divide equally between Authority/Board

* Rule 20 (9) 5% for Authority or Board

*  Rule 22-Constitution of BMCs- flexibility in name and number of members

* Rule 22-Sitting fee for BMC members

* Rule 22(2)-BMCs-18% reservations or more
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* Rule 22 (3) What if chairperson himself is designated as chair of BMCs,
who should chair meeting for constitution
*  Rule 22(4)- tenure of chairperson of BMC and members
* Rule 23(1) and (2)- appeals- clarity in the provisions???
* Rule 23 (5) Quadruplicate or soft copy
* Rule 23 (6) Notice for appeal, electronically
* Rule 24-notice format, its communication
» Provision for transfer of benefits from one SBB to another
+ Integrated portal for receiving and disposing applications and intra-
SBBs consultations and consultations with BMCs
* Incorporation of some new provisions discussed under ABS Regulations
like deposit of microorganisms outside India, NBA as check-point
* Inclusion of digital sequence information in Rules/ABS
* Review of Forms
Decision: 1. The Authority endorsed the reports of the Expert committee and
advised NBA to process it through MOEF&CC, as appropriate.
2  Since the tenure of the EC is expiring on 30" November, 2019, the
Authority decided to extend the tenure for another six months

Action: Secretary, NBA

54.20.4: National Biodiversity and Human Well-being Mission

The Prime Minister Science, Technology, Innovation Advisory Council (PM-
STIAC), Government of India has decided to launch a National Biodiversity and
Human Well-being Mission in April, 2020. The Office of the Principal Scientific
Adviser(PSA), Government of India and the Ministry of Environment, Forest and
Climate Change (MoEFCC) have designated the National Biodiversity Authority to
organize stakeholder consultations to prepare the Detailed Project Report (DPR) and
Expenditure Finance Committee (EFC) Memorandum for this mission.

Accordingly, the NBA had organized national consultations in October, 2019
with technical inputs from the Biodiversity Science Consortium (BSC), Bangalore, at

Dehradun, Kolkata and New Delhi in which over 150 representatives of Scientific
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Institutions, Ministries and Departments of Government of India, State Forest
Departments, State Biodiversity Boards have participated. The DPR and EFC
memorandum preparation is ongoing in a time-bound manner and is led by
Dr. Kamal Bawa, ATREE.

Shri. Darshan Shankar mentioned that the central pillar is to create a
Biodiversity information portal. He also mentioned that as a mandate of NBA is to
develop a database, the National Biodiversity Mission would be a good opportunity

for its governance and expansion. He also appreciated the role of NBA in this

mission.
Decision: The information submitted in this regard was noted

Action: NIL

54.20.5: Consultation Meet on Digital Sequence Information:

MoEF&CC, NBA and UNDP have jointly convened consultation meet on
Digital Sequence Information with Ministries / departments, organizations and
experts under the Chairmanship of Shri Anil Kumar Jain, IAS, Special Secretary,
Ministry of Environment, Forest and Climate Change, Government of India and
Chairman, NBA to understand the landscape of work on DSI being undertaken in
the country on 30" July, 2019 at MOEFCC, New Delhi.

The members in the meeting discussed that the benefit sharing on commercial
utilization/IPR on DSI needs to ensured; open access data may be encouraged
subject to terms and conditions; scientific research needs to be fostered: and
continuous interaction with stakeholders including providers, corporate groups,
communities /BMCs on this subject is required.

A consultation meet will be organized with the providers of the biological

/genetic resources as well as industrial stakeholders in order to ascertain their views
on this subject.

Decision: The information submitted in this regard was noted

Action: Secretary
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54.20.6: Draft guidelines on Biological data storage, access and sharing

policy of India formulated by the DBT & comments thereof:

The MOEFFC informed NBA that DBT has uploaded draft guidelines on
Biological data storage, access and sharing policy of India, for inviting public
comments. It was also informed that since these guidelines may have implications
for access and benefit sharing provisions of CBD and its Nagoya Protocol in the
context of the use of digital sequence information, MOEF&CC requested NBA to

examine these guidelines and provide comments on the same.

In this regard, NBA offered comments to DBT stating that data envisaged in
these guidelines will be considered as digital sequence information on genetic
resources on Genetic resources. Further, access to such data enables access to
genetic information of an organism without physically accessing it. It was also stated
that definitions provided for the genetic resources as well as biological resources in
the CBD as well as the Nagoya Protocol recognize access to both tangible and
intangible elements in the genetic material. Considering these in view, access to
these data and its utilization would fall within the scope of CBD/Nagoya Protocol
and ABS regulatory framework will be come into force while access such data’s.

It was also apprised that open access and sharing of data related to
biological resources including data generated by nucleic acid sequencing and
microarrays, biomolecular structures, etc., is runs counter to the commitments of
Government of India under Convention on Biological Diversity and Nagoya Protocol.
It was informed that the relevant provisions of the BD Act covers the access/
utilization of data for the purposes including research or commercial utilization or
bio-survey and bio-utilization or transfer of results of research or obtaining any IP
Right and the users of the such data needs to obtain prior approval under the BD
Act. Besides, NBA offered paragraph wise comments on the draft guidelines on
Biological data storage, access and sharing policy of India to DBT

A Meeting of the Inter-Ministerial Committee was held on 16" September,
2019 for finalization of the said guidelines at New Delhi wherein the
comments/suggestions made by the NBA were appropriately considered.

Decision: The information submitted in this regard was noted
Action: NIL
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54.20.7: Meetings attended by the officials of the NBA
The members noted the meetings attended by the officials of the NBA.

Action: NIL

54.20.8: ASEAN-India Cooperation Project on “Capacity Building towards
implementing the Nagoya Protocol on ABS, the City Biodiversity Index and the
Strategic Plan for Biodiversity” implemented by ACB, Manila and NBA,
Chennai - Record of Discussion of the Review Meeting held on 25 September,
2019 at Singapore

A Project Review Meeting was organized on the side lines of the ASEAN-
India Workshop on Urban Biodiversity and Application of the City Biodiversity Index
was held on 24-26 September, 2019 at Singapore.

Decision: The information submitted in this regard was noted.

Action: NIL

54.20.9: Non-Disclosure agreement between NBA and CSIR-TKDL

A discussion meeting was held on 29th June, 2019 at MoEF&CC, New Delhi
between NBA and CSIR-TKDL unit to discuss possible cooperation particularly in the
context of developing a common platform by linking TKDL with PBR’s. The meeting
discussed the nature and content of the related information available with CSIR in
the form of TKDL and with NBA in the form of PBR. A consensus was reached that
development of a common platform integrating the information in TKDL and PBR
would be mutually beneficial and will be in the best interest of the nation. But at the
same time, the regulatory requirements under the Biological Diversity Act have to be
taken into consideration before opening up the platform. The modalities of the same
were discussed by NBA and CSIR-TKDL unit and they signed a non-disclosure
agreement on 16" September, 2019 to clearly understand the nature and content of

information existing in PBR and TKDL and thus can mutually decide the further
course of action.

Decision: The information submitted in this regard was noted.

Action: NIL
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54.21: Any other item (s)iwith the per}ﬁission of the Chair

54.21.1: Establishment of a Network of electronic People’s Biodiversity
Register (ePBR):

Section 41(1) of the Biological Diversity Act, 2002 mandates the development
of People's Biodiversity Registers (PBRs) at local level by the Biodiversity
Management Committee to document as well as safeguard bio-resources and
associated knowledge. Despite this, the total number of PBRs made so far has been
6868.

The National Green Tribunal (NGT) in its recent judgement in August, 2019
has ordered that all PBRs would be made by February, 2020. It is a huge challenge
and requires a range of innovative mechanisms including establishing a nation-wide
system that will facilitate development of the electronic PBR (ePBR). There is an
urgent need to review and change the way in which PBR data is currently being
generated, collected, collated, stored, accessed and used. The roadmap for planning
and implementing natural electronic PBR network would have 4 distinct components
viz., Network Schematics, Work Programmes, Governance Structure and ICT

Requirements.

Chairperson mentioned that the Prime Minister's Science Technology and
Innovation Advisory Council (PM-STIAC) has recently endorsed the concept of a
National Mission on Biodiversity and Human Well-Being (NMB&HW) presented by
the Biodiversity Science Consortium (BSC). The Ministry of Environment, Forest and
Climate Change (MoEFCC), Government of India and the Chairperson, National
Biodiversity Authority (NBA) have been assigned the responsibility of preparing the
DPR and EFC Memo with technical assistance from the BSC. The goal of this
national mission is to strengthen biodiversity science in India to meet our pressing
challenges in the environment and human well-being. There is a need to build strong

linkages between NMB&HW and PBR processes.

Chairperson mentioned that e-PBR is an excellent concept which would

immensely help in completing the preparation of PBRs as it has the potential to both
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document, conserve and manage the biological diversity across the country for
which a lot of efforts at various levels have already been made in the last 15 years
spending considerable funds with inadequate progress. He also mentioned that we
should not lose sight of the fact that preparation of PBR is the sole responsibility of
the BMC which shall do so in consultation with the local people. Technical, financial

and ICT related assistance can be provided by NBA/SBBs.

The PBR of each BMC can be put on the e-PBR network only with the
consent of the BMC (with all checks related to hiding of lat-long, and Traditional
knowledge etc.) as this would also contain information on their traditional knowledge
which many locals do not want to make it public because of fear of losing their

ownership.

The members appreciated the efforts been taken on e-PBR and approved the

establishment of ‘National electronic PBR Network’

Decision: The members considered and approved the establishment of ‘National
electronic PBR Network’ with adequate safeguards.

Action: Secretary
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ANNEXURE-1

List of Participants

Official Members

1. Dr V.B. Mathur
Chairperson,
National Biodiversity Authority, Chennai

2. Dr Sujata Arora
Adviser / Scientist 'G'
Ministry of Environment, Forest and
Climate Change Government of India
Room No. V 235, Vayu Block, Second
Floor Indira Paryavaran Bhawan
Jor Bagh Road New Delhi-110 003

3. Dr. Jeetendra Kumar Vaishya,
National Medicinal Plant Board,
Department of AYUSH,

Ministry of Health and Family Welfare,
3rd Floor, AYUSH Bhawan,

B Block, G.P.O. Complex, .N.A.,
New Delhi-110 023.

Non-Official Members

6. Dr. Yogesh Shouche
Senior Microbiologist,
National Centre for Cell Science
Department of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashtra — 411 007

7. Dr. Dinesh Misra,
No. 65, Sector 8
Gandhi Nagar,
Gujarat-382008"

8. Dr. Darshan Shankar,
Chancellor,
Trans Disciplinary University, C/o
Foundation for Revitalization of Local Health
Traditions (FRLHT),
74/2, Jarakabande Kaval, Post Attur via
Yelahanka, Bangalore - 560 064

9. Dr. Parimal Bhattacharjee
Professor & Head,
Department of Zoology,
A/3 Asiyana Housing Complex Maligon
Guwahati-781011

Secretary to the Authority
Shri. J. Justin Mohan, IFS

Secretary, National Biodiversity Authority,
Chennai —600 113

4. Dr. Sanjay Kumar,

Director,

CSIR - Institute of Himalayan Bio
resource Technology P O No:6,
Palampur, Himachal Pradesh: 176061

. Dr. Mohammad Aslam
Scientist -G
Department of Biotechnology,
CGO Complex, Block No. 2,
Lodhi Road,
New Delhi- 110003

Special Invitee

10. Shri. T. Rabikumar, IFS
Chief Conservator of Forest (Working plan,
Research and Training),
Office of the PR, Chief Conservator of the
Forests, Forest complex,
Sheikh Bhag, Near Lal Chowk,
Srinagar, Jammu and Kashmir

11. Shri. A.K. Goyal, IFS (Retd.)
Former Special Secretary,
Ministry of Panchayati Raj,
New Delhi

12. Dr. Tarun Kathula
Director,
Ministry of Environment, Forest and
Climate Change Government of India
Room No. V 235, Vayu Block, Second
Floor Indira Paryavaran Bhawan
Jor Bagh Road New Delhi-110 003

13. Dr. Sujit Kumar Bajpayee

Joint Secretary to the Govt. of India
Ministry of Environment, Forest and
Climate Change Government of India
Second Floor Indira Paryavaran Bhawan
Jor Bagh Road New Delhi-110 003
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Proceedings of the 55" Authority Meeting of the National Biodiversity Authority,
held on 12" March 2020

The 55"Authority meeting of the National Biodiversity Authority (NBA) was
held on 12" March 2020 at the Indus Hall of Ministry of Environment, Forest and
Climate Change, Paryavaran Bhawan, New Delhi under the Chairmanship of
Dr. V.B. Mathur, Chairman, National Biodiversity Authority. The list of participants is

placed as Annexure-l.

2. At the outset, Dr V.B.Mathur, Chairperson, NBA welcomed the Members
to the meeting. He also briefed the members about the activities which had taken

place during the interregnum period.

3. Thereafter, Shri. J. Justin Mohan, Secretary NBA welcomed the members and

presented the agenda items as under:

55.01: Confirmation of the Proceedings of the 54™ Authority meeting

The draft proceedings of the 54™Authority meeting of the National Biodiversity
Authority held on 31% October 2019 at Delhi was circulated to the Members seeking
their comments. The comments received had been duly incorporated in the

proceedings, as appropriate.

Decision: The proceedings of the 54"‘Authon‘ty Meeting were confirmed.
Action: NIL

55.02: Action Taken Report of the 54™Authority Meeting

The Secretary, NBA apprised the members about the actions taken and
actions that are in progress on the decisions taken in the 54" Authority Meeting.

Decision: Members noted the action taken on the decisions.

Action: NIL

g
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55.03: Proceedings of the 57" Meeting of the Expert Committee on Access and
Benefit Sharing held on 08" - 09" November, 2019

The 57" meeting of the Expert Committee on Access and Benefit Sharing (EC
on ABS) was held on 8" & 9" November 2019 at the National Biodiversity Authority,
Chennai.

2. A total of 261 applications and four generic issues were placed before the EC
for examination. 165 Form-Ill applications and 12 Form-l applications which were
recommended for approval by this EC on ABS were cleared by the NBA Secretariat

by sending draft agreements to the applicant for execution.

3. Further, the EC considered 78 applications under OM issued by the MoEFCC
and made its recommendation on those applications.

Decision:
(a) The Authority approved the recommendations of the 57" EC on ABS.
(b) The Authority ratified the action taken on the 177 applications.

Action: Secretary

55.04: Proceedings of the 58" Meeting of the Expert Committee on Access and
Benefit Sharing held on 16™ & 17" December 2019

The 58" meeting of the Expert Committee on Access and Benefit Sharing
(EC on ABS) was held on 16"& 17" December 2019 at the National Biodiversity
Authority, Chennai.

2. A total of 149 applications and three generic issues were placed before the
EC for examination. 71 Form-lIl applications and 11 Form-| applications which were
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recommended for approval by this EC were cleared by NBA Secretariat by sending

draft agreements to the applicant for execution.

", 8 Further, the EC considered 52 applications under OM issued by the

MOEFCC and made its recommendation on those applications,
Decision:
(a) The Authority approved the recommendations of the 58" EC on ABS.

(b) The Authority ratified the action taken on the 82 applications.

(c) The Authority considered the timeline for levying higher percentage of the
benefit sharing on the OM cases fall under Section 3 and agreed that higher
percentage of benefit sharing to be levied from the date of commercial activities
and for the same activities in future, higher percentage to be levied for the period

of five years which may be renewed, as appropriate.

(d) It was noted that one applicant (Appl.no. 3317) contravened the provision of the
BD Act and Authority decided to take appropriate action against the applicant.

Action: Secretary

55.05: Minutes on Meeting held with Andhra Pradesh Forest Department

Andhra Pradesh and Gujarat State Biodiversity Boards to discuss the project
proposals held on 8" January 2020 at NBA, Chennai

Pursuant to the decision taken in the 54™ Authority meeting, a meeting was
organized under the chairmanship of Dr.V.B.Mathur, Chairman, NBA with the
officials of the Andhra Pradesh Forest Department, Andhra Pradesh and Gujarat
State Biodiversity Boards on 8" January 2020 at NBA, Chennai to discuss the project
proposal on conservation of Red Sanders submitted by the Andhra Pradesh Forest

Department and modalities for utilizing the benefit sharing amount accrued on
access to bovine cattle embryos.
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Decision: The Authority approved the decisions taken in the meeting to discuss the
project proposals held with Andhra Pradesh Forest Department, Andhra Pradesh
and Gujarat State Biodiversity Boards. However, the detailed proposal of the AP
Forest Department has been dealt under a separate agenda and decided thereof.

Action: Secretary

55.06: To consider a revised project proposal to the tune of Rupees 104 crores
for Red Sanders forest protection for the period of 2019-2020 submitted by the
Andhra Pradesh forest Department.

In order to utilize the benefit sharing (BS) amount realized on access of Red
Sanders wood, NBA developed a comprehensive policy for protection, conservation
and sustainable use of Red Sanders with the help of an Expert Committee on Red
Sanders. It is pertinent to mention that Andhra Pradesh (AP) Forest department
(APFD) is one of the major stakeholders that would receive major portion of the
benefit sharing component as the Red Sanders are naturally occurring in the State of
AP only.

2. The revised proposal submitted by APFD was deliberated by the members
and they opined that due diligence should be taken into considering the components
of the proposal. Members were of the view that the NBA may support the
conservation, regeneration and awareness creation components in the proposal.
Also members reviewed the percentage to be allotted for each component
suggested in the report and decided to release the funds taking into consideration of
matching contribution by AP Government amounting to Rs.50.00 Crores to the
APFD.

3 It was also brought to the notice of the Authority that the advance amount of
Rs.3.00 crore was released during the year 2017 to the AP Forest Department
through AP SBB. However, the UC for the same has not been forwarded through
APSBB due to some practical difficulties. The members also observed that report
provides 4% of the BS amount can be used for the activities of regeneration of Red
Sanders and 40% of the BS amount would be used for protection of Red Sanders. It
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was decided that above two components shall be merged together to support the AP

Forest department towards conservation and other identified areas as referred to

above.

4. During the course of discussion, it was pointed out that a sizeable amount to
the tune of Rs.6.00 crore has been accrued as NBA's earmarked amount cum
interest component of the benefit sharing component. The utilization of those
amount was discussed and decided that NBA may use it for activities such as
conservation and sustainable use of bioresources, preparation of PBR, formation of
BMCs, awareness creation, training and capacity building programmes, undertaking

specific research studies, publications etc.

Decision:

(a) Authority decided that NBA may support the conservation, regeneration and

awareness creation components in the proposal.

(b) Authority decided to release the amount to the AP Forest Department directly as

given below:

(i) Rs1.00 (one) Crore towards Training and capacity building of staff and

communities (S.no.11 of the proposal )

(i) Rs 1.00 (one) Crore Community oriented economic activities like Health,
Education, Renewable Energy, Water Supply etc. for people living inside
and on fringes of Red Sanders (RS) protected/ Reserved Forests & Wildlife
Sanctuaries

(S.no.15 of the proposal )

(iif) Rs 10.00 (ten) Crore towards For research and development to Academic
and Research Institutions, Silviculture wings of Forest Department
(S.no.17(a) of the proposal) : and establishing National Level Institute
named- "Indian Institute of RS & Biodiversity of Eastern Ghats" with

headquarters at Tirupati (S.no.17(b) of the proposal) after obtaining
statutory approvals.

(iv) Rs 15.00 Crore towards (1) Regeneration of Red Sanders - (2) to promote
artificial propagation on farmers’ fields as a component of agro-forestry;

7
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raising of quality Red Sander’'s seedlings for free public distribution; Seed
stand / seed orchard; and (3). Raising of RS trees on government-owned
institutional lands and on municipal parks, avenue plantations, etc., as a

part of urban forestry programme. ( S.no.17(c)(i), (ii) &(iii) of the proposal)

(v) Rs 55.00 lakh towards for conducting activities of Communication,
Education and Public Awareness (CEPA); Incentives and awards for
conservers of Biodiversity and promotion of sustainable trade of Biological
resources, Publicity materials / publications, training and capacity building,

consultations ( S.no.18(b) of the proposal )

(vi) Rs 4.00 (Four) Crore towards procurement of the tree transplant machine

(S.no.19 of the proposal).

(c) Authority authorized the Chairperson, NBA to release the amount as stated
supra (b) to the AP Forest Department, in installments, as appropriate. AP SBB
may monitor the activities of the project and submit the reports to NBA as

required.

(d) The Andhra Pradesh State Biodiversity Board shall forward the Utilization
Certificate for Rs 3.00 Crore submitted by the Andhra Pradesh Forest

Department along with a covering letter to NBA.

(e) Authority authorized the Chairperson, NBA to utilize the earmarked amount on
accrued benefit sharing component and interest component for activities such as
conservation and sustainable use of bioresources, preparation of PBR, formation
of BMCs, awareness creation, training and capacity building programme,

undertaking specific research studies, publications etc.

Action: Secretary

55.07: To consider a proposal for the tune of Rs. 11.26 Cr for constitution of
Biodiversity Management Committees, preparation of People’s Biodiversity

Registers in the Red Sander forest bearing areas submitted by the Andhra

Pradesh State Biodiversity Board
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The Andhra Pradesh State Biodiversity Board vide letter dated 07.01.2020
submitted a proposal for the tune of Rs.11.26 Cr for constitution of Biodiversity
Management Committees, preparation of People’'s Biodiversity Registers in the Red
Sander forest bearing areas as per the Red Sanders (RS) report. The proposal was
discussed in the meeting held with Andhra Pradesh Forest Department, Andhra
Pradesh and Gujarat State Biodiversity Boards on 08" January, 2020. In the
meeting, it was decided that NBA would support only where the BMCs have not
funded earlier by the NBA through grant in aid.

2 Members observed that as BMCs have already been constituted in some of
the local bodies and documented PBRs at village level in the five districts with
financial support of NBA, NBA may therefore provide support only where the BMCs
have not constituted and PBRs have not been documented. Members also
expressed that NBA may extend its support for sensitizing the local people about the
importance of red sander conservation in the fringe villages of Red Sander areas.

Decision:

(a) NBA may support financially to constitute BMCs and document PBR only in the
villages not earlier funded under GIA scheme..

(b) Authority also directed NBA to support the AP SBB for sensitizing the local people
about the importance of Red Sanders conservation in the fringe village of the
forest.

Action: Secretary

55.08 Evaluation of Research Proposals on Red Sanders

NBA had invited proposals on the identified thrust areas for Red Sanders (RS)
research from different Government institutions including CSIR, ICFRE, ICAR and
other Government Institutions. A total of 15 proposals were received by the
Secretariat for consideration from CSIR, IFGTB, IWST and CSIR-NEERI. The project
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proponents were invited to present the proposals before the expert committee (EC)

and to make brief presentations followed by discussions.

7.5 The EC on evaluation of research proposals on Red Sanders in its meeting
held on 20" & 21* February 2019 has recommended six proposals for approval with
specific conditions and the same was approved in the 52" Authority Meeting. The
conditions recommended by EC were communicated to the project proponents with
a request to submit the revised proposal.

3. Out of the six project proponents, five proponents submitted the revised
proposals and the same were approved by the Authority in its 54™ meeting (Agenda
item No.54.08). Now, NBA has received a revised proposal from Institute of Wood
Science and Technology for development of SSR markers in collaboration with TDU
to the tune of Rs.69,16,000/.

Decision: The members approved the proposal of the Institute of Wood Science and
Technology with the revised budget and decided that NBA may release the total
project funds to IWST.

Action: Secretary

55.09 To consider draft Annual Report of NBA for the year 2018-19.

The draft annual report on the activities of NBA for the year 2018-19 along
with the annual account statement and Certification of the Audit of Annual Accounts
were presented by the Secretary. Members suggested that preparation of the Annual
Report for the next financial year may be expedited. Members also requested that
one week time period may be given to them to review the Annual Report 2018-2019.

Decision: Authority approved ‘in-principle’ the annual report for the year 2018-19
along with the annual account statement and taking into consideration comments/

suggestion that may be received from members within one week time period.
Action: Secretary

10
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55.10: Comments of the National Medicinal Plant Board on the Proceedings of

the 54" Authority meeting

The 54" Authority meeting was held on 31 October, 2019 and the draft
Proceedings of the 54" Authority meeting was circulated to the members on 8"
November, 2019 for their valuable comments/suggestions by giving time upto 15™
November, 2019. The comments were received from the members on or before the
due date have been duly incorporated in the draft proceedings and the same has

been finalized.

2 Dr. Jeetendra Kumar Vaishya, NMPB offered his comments on the
proceedings of the 54™ Authority vide email dated 9" December, 2019.

Decision: Authority decided that as the proceedings have already been finalized
and action taken on the decision, the comments offered by the NMPB will be used
appropriately as the information is useful to move forward on conservation of

medicinal plants, particularly by BMCs.

Action: Secretary

55.11 Revision of Funding Strategy for the SBBs towards preparation of PBRs
and operationalizing the BMCs

In the context of Order issued by the Hon'ble NGT, all the States have
progressed well by constituting nearly 90% BMCs across the country. NBA has been
financially supporting the SBBs towards constitution of BMCs and preparation of
PBRs to a limited extent, subject to the proposals received from the States.

7.1 Members noted that the revised guidelines for operationalization of BMCs
were placed before the 54" Authority and the same were approved except provision
on quantum of funding by NBA to SBB towards formation of BMC considering the
funds being received by NBA from the MoEFCC.

11
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3. In view of completion of BMC at all levels by the States, there is no further
requirement to support their establishment. Convergence of Panchayati Raj system
with the BMCs at all levels will pave way to strengthen the operationalization of
BMCs. In order to make the BMCs functional, further assistance may be drawn from
the local bodies at panchayat and urban levels.

4. Members noted that preparation of PBR across the country is yet to be
completed which have high cost implications. As on 31.01.2020, a total number of
95,252 PBRs have been prepared. NBA has received proposals to the quantum of
nearly Rs. 669 Crores from 13 States. Given the fact that NBA has no mandatory
role in funding the process of PBR preparation, however, NBA is performing its
facilitator role and has also been supporting the States from time to time subject to
allocation of Grants-in-Aid from the Ministry.

5 Members were informed that Gujarat and Chhattisgarh State Biodiversity
Boards have received CAMPA funds for preparing PBRs. Members suggested that
other states may also explore the feasibility of using CAMPA funds under Section
5(3) of CAMPA Rules. The Chairman, NBA suggested that a communication may be
sent to the MoEFCC requesting for an advisory to be issued to CAMPA Authority to
allocate funds for preparation of PBR by the States. Dr. P.C. Bhattacharjee
suggested that Department of Agriculture & Cooperation in States, other State
Departments and Line Departments can be approached for exploring funding on this

score.

6. During the discussion, it was informed that MoEFCC formed a Monitoring
Committee to evaluate the quality of PBRs prepared by different States. The
committee has been formed based on the direction of the Hon’ble NGT and it had

met twice and is developing criteria for evaluating the PBRs.

7 Dr. Sujit Kumar Bajpayee, Joint Secretary, MoEFCC apprised that the Ministry
of Rural Development and Panchayati Raj has already been approached for

extending funding support.

12
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Decision:
(a) Authority decided that a communication may be sent to the MoEFCC
requesting for an advisory to be issued to the CAMPA Authority for providing

funding for documentation of PBR in the States.

(b) Authority decided that earmarked funds of NBA from ABS amount, interest
component, benefit sharing component where beneficiaries are not
identifiable shall be used for preparation of PBR, training and capacity

building of BMCs and matters related thereto.
Action: Secretary

55.12: Quantum of Financial Assistance to be fixed towards Preparation-of

PBR at Urban Body Level

Secretary informed that Karnataka Biodiversity Board has sought the rate of
documenting PBRs at Urban local bodies (vide letter no. BMC/DO9/PPS/14/587
dated 03.01.2020). Under the provisions of existing BMC Operational Guidelines,
NBA extends financial support towards preparation of PBRs at Village, Block and
District level and the quantum of support has been fixed for all these levels. The
members deliberated that a bench mark should be arrived at for the quantum of
financial assistance required towards preparation of PBR. After deliberation, it was
decided that for urban level PBR, a cost of Rs.2.30 lakhs may be fixed.

v d The Chairman, NBA apprised that MoEFCC has constituted a national
committee to evaluate PBR in all the states. This committee is divided into two, each
consisting of 7 members each and covering all states. He also apprised the
members that based on the NGT order: the national level committee will evaluate
the PBR based on sampling strategy. He mentioned that the Additional Secretary,
MOEFCC has suggested to also have state level committees to undertake PBR

quality evaluation with the same the framework being used by the National level
committee.

13
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Decision:

(a) Authority decided that financial assistance of Rs.2.30 lakhs may be fixed for
preparing PBR at Urban body level.

(b) Authority also decided that SBBs to have a committee to undertake PBR quality

evaluation using the framework developed by the national level committee.

Action: Secretary

55.13: Revision of the quantum of financial support given per annum to SBBs

towards various components viz. Outsourcing of contractual staff,
strengthening of SBB

Members noted that issue of revision of the quantum of financial support to be
given per annum to SBBs was discussed in the 54" Authority Meeting. The Authority
granted approval to the revision of the quantum of financial support based on the
proposals from SBBs and subject to availability of funds. The matter was resubmitted
before this Authority in view of the proposal received from Assam SBB. The
members deliberated and authorized NBA to take appropriate decision on the
proposal submitted by Assam SBB.

Decision: The members authorized the Chairperson, NBA to take appropriate
decision on the proposal submitted by the Assam SBB.
Action: Secretary

55.14: Financial Support to the Biodiversity Heritage Sites (BHS)

Under section 37 of the Biological Diversity Act, 2002, State Governments in
consultation with the local bodies may notify the areas of biodiversity importance as
BHS. Out of the three tenets of the Act, section 37 deals with conservation of habitat
and species together with support of the local communities. At present, there are 17

BHS’s notified by the 11 States which is quite negligible, given the mega diverse
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character of the bio-resources and existing protected area network established under
the Wildlife (Protection) Act, 1972. The NBA has sent a communication to the Chief
Secretaries of all States vide letter no.9/89/2006/SBB/Genl/3807 dated 12-02-2020
requesting them to expedite the process of identifying and declaring BHS in the

respective states.

2 NBA issued a guidelines for selection and management of the BHS which
provides that NBA may support the initial establishment of BHS financially by
allocating adequate funding support as seed money through SBBs. Simultaneously,
the financial requirement of BHS may be included in the annual budget of the local
body. It also states that State Government may also allocate adequate seed money
to each BHS on its notification through SBB. The BMC or other institution which is
managing BHS would be recognized as an authorized body to avail the financial
assistance under all government schemes and other funding sources as legally

permissible.

3. Members noted that, in the past, based on the proposals received from the
Karnataka and Tripura SBBs, NBA extended a financial support to Karnataka and
documentation of sacred groves in the state of Tripura. In view of the other effective
area-based conservation measure (OECM) and effective implementation of the BD
Act, there is a greater opportunity to co-manage BHS by engaging the BMCs.

4. The members suggested that a study on identifying potential sites to be
declared as BHS may be undertaken by NBA for the purpose of inventorization and
also for understanding the quantum of funds required for managing BHS during initial
stage. Dr. Dinesh Misra and Dr. P.C. Bhattacharjee suggested that temple forests/
sacred grooves may be considered for designating as BHS.

Decision:

Authority decided that NBA may commission the study through a reputed

government institution to undertake an inventory study about the potential sites for
declaring as BHS.

Action: Secretary
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Material

Section 6 of Biological Diversity (BD) Act, 2002 requires that any person
applying for any Intellectual Property Right for an invention based on any research or
information on a biological resource obtained from India, shall obtain prior approval
of NBA. However, as per Section 2 (c) of the BD Act, “human genetic material” is
excluded from the definition of ‘biological resource’. Thus, the inventions based on
research on human genetic material will not come under the ambit of Section 6.

Accordingly, NBA has granted NOC for the patent application in which the invention
is based on ‘Human placental waste tissue’.

Decision: The members noted NOC granted for the patent application by M/s Cuor
Stem Cellutions Pvt. Ltd and ratified the same.

Action: NIL

55.16: Revision of Guidelines for Contractual Engagement of Staff, Young

professionals, Interns

In exercise of the powers conferred under Section 13 (2) of the Biological
Diversity Act, 2002 read with Rule 11 of the Biological Diversity Rules, a committee
has been constituted under the chairpersonship of Shri P.C. Tyagi, Former PCCF
and HOFF, Govt. of Tamil Nadu for reviewing and revising the guidelines for
engagement of Consultants / Young Professionals / Interns at NBA. The committee
met on 11" March, 2020 at Chennai in which the guidelines for engagement of
Consultants / Young Professionals / Interns have been reviewed and revised. The
Chairman, NBA informed the members about the modifications proposed which were
in line with the norms set by the Government and followed by other similar agencies.

He reiterated the need for engaging the Young Professionals and Consultants for

carrying out the activities of NBA.
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Decision: The members, in principle, approved the revised guidelines for
engagement of Consultants / Young Professionals / Interns and initiate the process

of engagement. Authority also directed the NBA to place the revised guidelines in the

next meeting of the authority for ratification.
Action: Secretary

55.17: Ratification of decisions on Form-B applications

Under agenda item 32.06 of 32" Authority meeting, it was decided as follows: -

a) The Chairman, NBA is authorized to accord approval or otherwise for
Form- B applications, without referring to the SBB and the EC on ABS.

b) The approval or otherwise on the applications accorded shall be placed

in the subsequent authority meetings for ratification.
2. Accordingly, 22 Form-B applications were ratified by the members.

Decision: The Authority ratified the decisions taken on 22 Form-B applications by

the Chairperson, NBA.

Action: NIL

55.18: To Ratify the Determination of Upfront Payment for the OM applications

The 56" meeting of the EC on ABS was held on 8" & g*" August 2019 at NBA,
Chennai. EC observed that some of the applications which were considered under
the OM during the 55™ EC on ABS, upfront payment has not been fixed and it was
decided to keep the upfront payment to the OM cases where it has not been fixed in
the previous meeting. It was also noted that Form- | applications where approval was
sought for, already conducted research on biological resource obtained from India by
entities, EC has made recommendations as follows on such cases:

17

vy



1” \.\)O

Proceedings of the 55 Authority Meeting dated 12" March 2020, New Delhi
a) determine an upfront payment as per the approved guidelines

b) Fix non-monetary BS component viz organize awareness programs with

regard to compliance of the Biological Diversity Act.

c) applicant shall also furnish an undertaking stating that provisions of the BD
Act shall be complied in future.

2. The proceedings of the 56" EC on ABS has been considered by the Authority
in its 54" meeting vide agenda item no. 54.04 and approved the recommendations.
Pursuant to the decision, NBA fixed the upfront payment as per the guidelines issued
by the Authority and also non-monetary benefit sharing mechanism to the OM 64
applications where benefit sharing component has not fixed in the previous meeting.

Decision: Authority considered and ratified upfront payment fixation and also non-

monetary benefit sharing mechanism in respect of the 64 OM applications

Action: NIL

55.19: To consider the applications for access to Red Sanders wood

approved by the Chairperson, NBA

In the 32™ Authority meeting (32.07), the Authority authorized the Chairman,
NBA to accord approval to Red Sanders applications without following the normal
procedure and also directed the NBA Secretariat to place such approvals in the
subsequent Authority meeting for ratification. Accordingly, nine applications
submitted for access to Red Sander wood have been approved by the Chairperson,
NBA and the same were placed before the Authority for ratification.

Decision: The Authority ratified the decisions taken on the Nine (9) Red Sanders
applications.

Action: NIL
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54.20: Items for information

55.20.01: Details of Form-C applications received by the NBA

The Authority, in its 37" meeting held in March 2016 under agenda item
37.14.02, decided that the Indian researchers / scientists should provide prior
intimation to the NBA in the prescribed format viz., Form — C for deposition of
microorganisms in other country’s repository for claim of novel species for
publication in journals. However, if any non-Indian person /entity intend to access
the deposited Indian biological resource from the foreign repository, he/she should

obtain the prior approval of NBA as per Section 3 of the BD Act, 2002.
2. NBA has received 183 such intimations since March 2016 - October 2019
and the same have been reported to the Authority from time to time. Since
November 2019, the Secretariat has received 18 Form-C applications.

Decision: Members noted receipt of 18 Form-C intimations received by the NBA.

Action: NIL

55.20.02: Progress made by the Expert Committee constituted to Examine BD
Act, 2002, BD Rules, 2004, Development of Sector Specific SOPs on ABS, and
Examination of the Comments of Stakeholders for Incorporation in the Draft
Regulations on ABS, 2019, etc. and developments thereof

Pursuant to the decision taken in the Authority in its 52™ meeting held on 19"
March 2019, NBA vide office order dated 24™ May 2019 constituted an Expert
Committee (EC) under the Chairmanship of Shri. A. K. Goyal, IFS (Retd.) to examine
Biological Diversity Rules, User Country Measures under Nagoya Protocol on ABS
and development of sector specific SOPs. So far, the committee met 12 times in

which members had discussion on the terms of references. As per the ToRs, the
committee submitted following reports to NBA:
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a) First interim report on 1% September, 2019 on ‘suggesting measures for

streamlining various approvals by NBA/SBBs".

b) Second interim report on 30" October, 2019 on recommendation on the ABS
Regulations, 2019 along with draft of "Access to Biological Resources and
Associated Knowledge and the Fair and Equitable Sharing of Benefits
Regulations, 2019”".

2. The 54" Authority meeting held on 31%' October 2019 vide agenda item no.
54.20.3 considered the report of the EC and it was decided that Authority endorsed
the reports of the Expert committee and advised NBA to process it through
MoEF&CC, as appropriate. Subsequent to the decision of the Authority, NBA vide
letter dated 01.01.2020 communicated a draft (revised) ABS Regulations, 2019 to

the Ministry for their approval and issue notification of the same.

.} The committee has developed draft amendments to the BD Act and BD Rules

and the same have been circulated to the SBBs for their comments.

Decision: The members noted the progress made in this matter.
Action: NIL

55.20.03: Minutes of the Brainstorming session on Access and Benefit Sharing
Mechanism for the Seed Sectors held on 20" December 2019 at NBA, Chennai

A one-day Brainstorming session on Access and Benefit Sharing Mechanism
for the Seed Sector was held on 20™ December 2019 at the conference Hall, NBA,
Chennai, as per the request made by the Seed sector. The brainstorming session
was attended by the representatives of the Ministry of Environment, Forest and
Climate Change, Department of Agriculture Cooperation & Farmers Welfare,
NBPGR, Independent experts on Biodiversity / Legal like Dr. R.S.Rana,Shri
C.Achalender Reddy, IFS, and representatives from Federation of seed Industry of

India (FSIl) and National Seed Association of India (NSAI).
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2. The issues relating to seeds industry have been presented by Associations
inducing Definition of Conventional Breeding; Mismatch of ABS, PPVFRA guidelines;
Declaration of the source of germplasm for small and medium companies to SBB
and District level committees; and exemption of Indian exporters from BD Act. The

following Outcomes have been emerged in the brainstorming session:

1. Representatives of the seed companies supported conservation of agro
biodiversity and expressed their willingness to contribute to these efforts

through monetary and non-monetary modes.

2. They also agreed to exercise due diligence to ensure that their activities will

be BD Act compliance till it is amended.

3. NBA will examine the definition of Conventional Breeding and give further

clarity to the industry.

4. NBA will examine the feasibility of the request of seed companies for
consideration under NTC exemption list within the existing legal framework.

Decision: The information submitted in this regard was noted.
Action: NIL

55.20.04: Minutes of the Brainstorming session on electronic People’s
Biodiversity Register (e-PBR) held on 16""November 2019 at NBA, Chennai

As per section 41 of the BD Act, the mandate of BMCs is to prepare People’s
Biodiversity Registers (PBRs) to document comprehensive information on local
biological resources and associated knowledge. Towards this, NBA and SBBs have

made various initiatives / steps including through projects for preparation of PBRs,
as a result 13732 PBRs have been documented in 24 States.

2. The Prime Minister's Science Technology and Innovation Advisory Council
(PM-STIAC) has recently endorsed the concept of a National Mission on Biodiversity
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and Human Well-Being (NMB&HW) presented by the Biodiversity Science
Consortium (BSC). The Office of the Principal Scientific Adviser (PSA), Government
of India has provided financial assistance to a pilot precursor project with objectives
including the preparation of the mission documents including the Detailed Project
Report (DPR) and the Expenditure Finance Committee (EFC) Memo. The MoEFCC
and the Chairperson, NBA has been assigned the responsibility of preparing the
DPR and EFC Memo with technical assistance from the BSC. The goal of this
national mission is to strengthen biodiversity science in India to meet our pressing

challenges in the environment and human well-being.

3, Recognizing the importance of the PBR in various sectors, MOEFCC has
desired to develop a National Information Network for PBR's for use by all
stakeholders with the help of experts in order to protect the biological resources and
traditional knowledge associated with it. Having realized the emerging & urgent need
of setting up of national electronic PBR network, it is necessary to develop in-depth

roadmap, and then begin with its implementation of this e-PBR concept.

4. In this context, NBA organized a one-day Brainstorming session on electronic
People’'s Biodiversity Register (e-PBR) on 16" November 2019 at the conference
Hall, NBA, Chennai. The outcomes of this session along with near to final roadmap
were discussed in the national meet of SBBs held on 27" November 2019.
Subsequently, a meeting of the representatives of the NBA and the National
Informatics Centre (NIC) was held on 9"January 2020 at NBA, Chennai to review the
progress of the e-PBR pilot project awarded to NIC. Further, two days meeting was
held on 6™ & 7™ February, 2020 at the NIC Kerala State Centre, Kerala to review and

re-scoping of e-PBR pilot phase project.

Decision: The information submitted in this regard was noted.
Action: NIL
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55.20.05: To consider proceedings of the 1st Meeting of the Award Selection
Committee for the India Biodiversity Awards 2020 held on 18th December 2019

The India Biodiversity Awards 2020 has been hosted and organized by the National
Biodiversity Authority under the directions of the MoEFCC. The call for applications
for India Biodiversity Awards (IBA 2020) was officially launched by the Vice
President of India on 22" May 2019 during the celebration of International Day for
Biological Diversity at Chennai. The last date for receipt of application is
30™ November 2019. A total of 153 applications were received under different
categories. Subsequently, NBA has constituted a Jury committee to review the
applications under the chairmanship of Dr. Erach Bharucha and Dr. A. K Gupta as
co-chair. The first meeting of the jury was held on 18" December 2019 and
shortlisted 31 applications for the field visit. The field visit of jury members will be
assisted by the Interns engaged through UNDP-NBA Biodiversity Samrakshan
Internship Programme.

Decision: The information submitted in this regard was noted.
Action: NIL

55.20.06: NBA-UNDP Biodiversity Samrakshan Internship Programme

The National Biodiversity Authority and United Nations Development
Programme have jointly launched ‘Biodiversity Samrakshan Internship Program’
during the celebration of NBA's foundation day on 1% October 2019. The objective of
this program is to attract dynamic and creative youngsters, who are willing to learn
about natural resource management and biodiversity conservation and to engage
them in the activities of NBA and UNDP. Eleven interns have now been selected
through a competitive process and they were given orientation by NBA from
08.01.2020 to 17.01.2020. The tasks allotted to interns are to provide assistance for
constitution of BMC, preparation of PBRs and to jury member for selection of India

Biodiversity Awards 2020. The expenditure on this account including stipend for
interns will be borne by UNDP.

Decision: The information submitted in this regard was noted.

Action: NIL
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| 55.20.07: Second Projggt' Steering Committee (PSC)f I\Eét_iﬁa ASEAN-India
Cooperation Project on “Capacity Building towards implementing the Nagoya
Protocol on ABS, the City Biodiversity Index and the Strategic Plan for
Biodiversity” implemented by ACB, Manila and NBA, Chennai held on 6
December, 2019 at MOEFCC, New Delhi

The 2™ PSC meeting of the ASEAN-India Cooperation Project was held under
the Chairmanship of Shri. Ravi Agrawal, Additional Secretary, MoEFCC on
6" December, 2019 MoEFCC, New Delhi. The meeting took note that, under the
Cooperation so far Eight Regional Capacity Building Workshops have been
organized in India (2), Philippines (4), Singapore (1) and Vietnam (1); wherein,
experience and expertise on the implementation of specific thematic concerns such
as Nagoya Protocol on ABS, the City Biodiversity Index, and the Strategic Plan on
Biodiversity were shared between India and the ASEAN Member States.

2 The PSC directed the NBA and ACB to prepare a detailed work plan for the
Phase-ll of ASEAN-India Cooperation for consideration under the ASEAN-India
Green Fund (AIGF) so as to build on the activities carried out under Phase-I of the
ASEAN-India Cooperation. The Project management unit established at NBA is
engaged with this task.

Decision: The information submitted in this regard was noted.
Action: NIL

55.20.08: Meetings attended by the officials of the NBA

1. Inter-ministerial round table discussion held to discuss AYUSH Industry
recommendations: The Ministry of AYUSH and Ministry of Commerce & Industry
organized the Second edition of International Arogya from 19-22 December 2019 at
Varanasi. As a precursor to the CEO forum planned in Varanasi, Ministry of AYUSH
and Invest India have organized an Inter-Ministerial round table discussion under the
chairmanship of the Secretary, Ministry of AYUSH and Secretary, Ministry of
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Commerce & Industry, Gol, recommendations of AYUSH industry to address key

issues in compliance of the BD Act.

2 Study-Visit of the Department-related Parliamentary Standing
Committee: The Department-related Parliamentary Standing Committee on Science
and Technology, Environment, Forests & Climate Change undertook a Study visit to
Thiruvananthapuram, Chennai, Sriharikota, Bengaluru and Ahmedabad from 26™ to
30" December, 2019. As per the schedule, the Chairman and the Secretary, NBA
along with officials of the MoOEFCC have appeared before the Parliamentary standing
committee on 28"™ December, 2019 at the office of National Institute of Ocean
Technology, Chennai. The Chairman, NBA made a detailed presentation about

“Implementation of the Biological Diversity Act, 2002".

3. Second Session of the India-France JWG meeting: The 2™ Session of the
India-France Joint Working Group on Environment meeting was held on 18" & 19"
November, 2019 in MoEFCC, in which the Secretary, NBA had participated and
made a presentation on “ BD Act and the on-going work/projects related to

Biodiversity”.

4. Exposure visit of Nepalese delegates: Mr. Yajna NathDahal, Division Chief
(Joint Secretary), Environment and Biodiversity division and National Focal Point to
CBD, Ministry of Forest and Environment, Govt. Nepal, Kathmandu have made
exposure visit to NBA for understanding implementation of the BD Act and other
matters related thereto from 4"-5" November 2019. During their visit Secretary, NBA
made a presentation on “Implementation of BD Act particularly ABS” and also had
discussion on the various issues relating to ABS mechanism. Tamil Nadu
Biodiversity Board in association with GIZ-ABS project have also organized an
interaction session with subject experts on implementation of the Biological Diversity
Act 2002 with special reference to abs mechanism and formation of BMC on 04"
November at the office of Tamil Nadu Biodiversity Board, Chennai. Besides, the
Nepal delegates undertook a field visit to Tiruporur Biodiversity Management
Committee (village level governance) and Irular community.
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5. Orientation-cum-Awareness and implementation of ABS regulations in
agricultural research: The National Academy of Agricultural Research
Management (NAARM), Hyderabad organized two day “Management Development
Program (MDP) on QOrientation-cum-Awareness and implementation of ABS
regulations in agricultural research” on 22" & 23" January 2020 at ICAR-NAARM,
Hyderabad. The Technical Officer (Benefit Sharing), NBA participated in the
workshop and made presentation on “ABS implementation process, status and

challenges with reference to agricultural research in India”.

6. Consultation meet on Digital Sequence Information: Pursuant to the decision
adopted in the  Meeting of the Conference of  Parties
(COP-14), CBD secretariat invited parties to report on how domestic measures
address benefit-sharing (ABS) arising from commercial and non-commercial use of
digital sequence information (“DSI”) on genetic resources and address the use of
“DSI” for research and development. Towards this, MOEFCC, NBA and UNDP have
jointly convened consultation meet on Digital Sequence Information with Ministries /
departments, organizations and experts on 30" July, 2019 at MOEFCC, New Delhi
to understand the landscape of work on DSI undertaken in the country. In
continuation, a second consultation meeting with stakeholders concerned like
industries, departments and individual experts was organized by the NBA in
partnership with UNDP India and Biotech Consortium India Limited (BCIL) on 14"
February, 2020 at the UNDP, New Delhi.

7. 13t Conference of the Parties to the Convention on the conservation of

Migratory Species of wild animals (CMS COP 13):

The Convention on Migratory Species (CMS), also known as the Bonn
Convention, aims at conserving terrestrial, aquatic and avian migratory species
throughout their range. India hosted the 13" Conference of the Parties to the
Convention on the conservation of Migratory Species of wild animals (CMS COP 13)
in Gandhinagar, Gujarat from 15" to 22™ February, 2020.

The side event on “Innovative approaches to achieve Aichi Biodiversity Target
h
11” has been organized jointly by CBD, MoEFCC, NBA and UNDP on 17™ February
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2020. Hon'ble Minister for Environment, Forests and Climate Change Shri Prakash
Javadekar; Ms Elizabeth Maruma Mrema, Acting Executive Secretary of CBD, Dr
Uma Devi, IFS, Additional Secretary, MoEFCC, Dr. Sujit Kumar Bajpayee, Joint
secretary, MOEFCC, officials from NBA / State Biodiversity Boards and delegates

from other countries have graced the occasion. .

Decision: The information submitted in this regard was noted.
Action: NIL

55.21: Any other item (s) with the permission of the Chair

55.21.1: To consider Proceedings of the 59th meeting of the Expert Committee
on Access and Benefit Sharing held on 05th - 06th March, 2020

The 59" meeting of the Expert Committee on Access and Benefit Sharing (EC
on ABS) was held on 5™ & 6™ March 2020 at the National Biodiversity Authority,

Chennai. A total of 286 applications were placed before the EC for examination.

2 Pursuant to the decision taken in the 44™ Authority meeting, 166 Form-lil
applications, 19 Form-I| applications and 7 Form-Il applications were recommended
for approval by the EC on ABS are being cleared by NBA Secretariat by sending
draft agreements to the applicant for execution.

< Further, the EC considered 75 applications under OM issued by the MOEFCC
and to convey the decision of EC for 11 applications to the applicants.

Decision:

(a) The Authority approved the recommendations of the 59" EC on ABS.

(b) The Authority ratified the action taken on the 192 applications.

(c) The Authority considered the timeline for levying higher percentage of the
benefit sharing on the OM cases and agreed that higher percentage of benefit

sharing to be levied from the date of commercial activities and for the same
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activities in future, higher percentage to be levied for the period five years and
may be renewed, as appropriate.

(d) It was noted that eight applicants (Appl.n0.3495, 3595, 3542, 3560, 3562, 3476,

3554, 3688) contravened the provision of the BD Act and Authority decided to
take appropriate action against the applicant.

Action: Secretary

55.21.2: To expand the scope of the NBA-UNDP Biodiversity Samrakshan
Internship Programme

The National Biodiversity Authority and United Nations Development
Programme have jointly launched ‘Biodiversity Samrakshan Internship Programme
during the foundation day celebration of NBA on 1st October 2019. The objective of
this program is to attract dynamic and creative youngsters, who are willing to learn
about natural resource management and biodiversity conservation and to engage
them in the activities of NBA and UNDP. Eleven interns have now been selected
through a competitive process.

2 Considering the utility of this program, it is proposed to expand its scope and
provide of such interns, at least 50%, to the SBBs/UT-Biodiversity Council, NBA and
MoEFCC. A total of 20 interns are proposed to be engaged in 2020-2021 at a total
cost of Rs. 84 Lakhs. Efforts to be made to raise additional resources from agencies
such as UNDP to engage more interns to work with all SBBs.

Decision: Members agreed to the proposal of expanding the scope of the NBA-
UNDP Biodiversity Samrakshan Internship Programme by engaging interns and
placing them in the SBBs/UTs, NBA & MoEFCC.

Action: Secretary

The meeting ended with vote of thanks by the Secretary, NBA.
- 5B
(J.Justin Mohan),
Secretary, NBA
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ANNEXURE-1

List of Participants

Official Members

1. Dr V.B. Mathur
Chairperson,
National Biodiversity Authority, Chennai

2. Dr. Sujit Kumar Bajpayee

Joint Secretary,

Ministry of Environment, Forest and
Climate Change, Government of India,
Second Floor, Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-110 003

3. Dr.J.L.N. Shastri

Chief Executive Officer

National Medicinal Plant Board,
Department of AYUSH,

Ministry of Health and Family Welfare,
3rd Floor, AYUSH Bhawan,

B Block, G.P.O. Complex, LN.A_,
New Delhi-110 023.

Non-Official Members

7. Dr. Yogesh Shouche

Senior Microbiologist,

National Centre for Cell Science
Department of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashtra — 411 007

8. Dr. Dinesh Misra,
No. 65, Sector 8
Gandhi Nagar,
Gujarat-382008'

9. Dr. Darshan Shankar,

Chancellor,

Trans Disciplinary University, C/o Foundation for
Revitalization of Local Health Traditions
(FRLHT),

74/2, Jarakabande Kaval, Post Attur via
Yelahanka, Bangalore - 560 064

4.Dr. Bharati

IGF,

Ministry of Environment, Forest and
Climate Change, Government of India,
Second Floor, Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi-110 003

5. Dr. Manoj Kumar Modi
Scientist

Department of Biotechnology,
CGO Complex, Block No. 2,
Lodhi Road,

New Delhi- 110003

6 .Dr. Atmanand

Director

National Institute of Ocean Technology
Ministry of Earth Sciences
Velachery-Tambaram Main Road,
Narayanapuram, Pallikaranai,
Chennai-600100

10. Dr. Parimal Bhattacharjee
Professor & Head,

Department of Zoology,

A/3 Asiyana Housing Complex Maligon
Guwahati-781011

11. Dr. N. Saravanan
CMLRE

Ministry of Earth Sciences,
Kochi

Secretary to the Authority

Shri. J. Justin Mohan, IFS
Secretary, National Biodiversity Authority,
Chennai —600 113
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NBA/Tech Appl/9/3120/19/20-21/7 3 & 2.4, 06.2020

To

Dr. Rajani Jaiswal,

Manager - Intellectual Property,

Plant Variety Protection, o
Contractual and Relationship Management,

Plot No.234, B-Block, Kavuri Hills Phase - 11,

Hyderabad - 500 033.

Madam,

Sub: Execution of agreement for Accessed of Bioresource for Commercial
Utilization application under Section 3 read with Section 19 (1) of the
Biological Diversity Act, 2002 and Rule 14 of the Biological Diversity Rules,
2004 - reg.

Ref: Application in Form - I received by this office on 19.12.2018.

kkkohk

With reference to your application cited in reference, preferred under Section 3
read with Section 19(1) of the Biological Diversity Act, 2002 and Rule 14 of the Biological
Diversity Rules, 2004 for “Accessed 402 varieties of Gossypium spp. for Commercial
Utilization” mentioned therein, an agreement is enclosed herewith to enable you to
execute and send two copies of Stamp Paper Agreements (in Indian Rs.20/- Non Judicial
Stamp Paper) duly signed, at the bottom of every page of the agreement including
schedules along with signature of witnesses, within one month from the date of receipt of

this letter.

Further, you are informed that, pursuant to the coming into force of Nagoya
Protocol on Access and Benefit Sharing (Nagoya Protocol), it is obligatory on each of the
Party to the Protocol to provide at the time of access, a permit or equivalent document as
evidence of prior informed consent (PIC) and mutually agreed terms (MAT) and make it
available to the CBD Access and Benefit sharing Clearing House (ABS-CH). This permit
or equivalent document will serve as an internationally recognized certificate of
compliance (IRCC) which can be used as an evidence of access approval granted by the
competent Authority as per the provisions of the Biological Diversity Act, 2002.

&
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In view of the same, the format of permit or equivalent document is enclosed
herewith. This format has columns that have an option to mark certain information as
confidential in nature. It is requested that, those information which in your opinion are to
be kept confidential need to be specified in the enclosed format enabling NBA to furnish
only such non-confidential information with ABS-CH. This will help in strengthening the
monitoring mechanism of the movement of biological resources and/or associated
knowledge between the user and the provider countries and also enhance transparency
about the utilization of the biological resources and/or associated knowledge. In case of
non-receipt of filled IRCC format along with the signed stamp paper agreements it will
be deemed that you do not require any specific information to be kept confidential by the
NBA.

On receipt of the same, the National Biodiversity Authority will grant approval in
the form of a written agreement duly signed by the authorized officer of the Authority.

Yours faithfully,

J.J Mohan)
Secre , NBA

O\c

Encl.: 1,Copy of Agreement.

2. IRCC Format.
L 2 CM
Y.



AGREEMENT FOR ACCESS AND BENEFIT SHARING

Form-I - Access for Commercial Utilization

(Under the Biological Diversity Act, 2002 and Rules, 2004 and Guidelines on ABS Regulations, 2014)

(This Agreement is made under the context of Office Memorandum No.
C-12025/8/15-CS-I1I dated 10.09.2018 issued by MoEF&CC under para 4 and 5)

m Agreement is made and entered on this ............ AaYOf s 2020 at Chennai, India

Between

National Biodiversity Authority, a statutory body established under the Biological
Diversity Act, 2002, having its head office at 5% Floor, TICEL Bio Park, Taramani,
Chennai-600 113, Tamil Nadu, India (hereafter "NBA"), acting through and
represented by the Secretary, NBA/authorized signatory of NBA, being the person
authorized to execute this Agreement.

And

DCM Shriram Limited, incorporated or registered in India, having address at 2nd
Floor (West Wing), Worldmark 1, Aerocity, New Delhi - 110 037, India (hereafter the
“Applicant”), acting through and represented by Dr.Paresh Verma, President, being
the person authorized to execute this Agreement on behalf of the Applicant as
specified in Annex C.

Hereafter, referred to as the “Parties” and individually as a “Party”.

WHEREAS the NBA is the authority established under the Biological Diversity Act,
2002 (hereafter “the Act”) authorized to grant approval for the purpose set forth
herein and to determine terms and conditions to secure fair and equitable sharing of
benefits arising out of the use of biological resources, knowledge and practices
associated with their use;

WHEREAS the Applicant has submitted an application in Form I (Appl. No.3120)
received on 19.12.2018 under the Biological Diversity Rules, 2004 (hereafter the
“Rules, 2004") to seek approval from NBA;

WHEREAS under the Rules and the guidelines on access to biological resources
and/or associated knowledge and benefit sharing regulations, 2014 made under the
Act, the approval shall be in the form of a written agreement duly executed between
the Parties (hereafter the “Agreement”);
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AND the Parties have entered into this Agreement for access and benefit sharing
according to the terms and conditions set out below.

NOW the Parties agree as follows:

1. Definition

For the purpose of this Agreement, the expression “Effective Date” shall mean
the date on which both the parties sign this Agreement. In case the parties sign
on different dates, the effective date shall be the date signed by NBA;

2. Terms and Conditions of the Agreement

2.1 Grant of approval

The NBA hereby grants approval for the accessed/accessing biological
resources and/or associated knowledge as described in Annex A for the
purpose of commercial utilisation subject to such other terms and
conditions set forth in this Agreement.

2.2 Scope and extent

The approval is limited to the extent and for the purpose for which it is
accorded under the appropriate Annexes. )

2.3 Period

2.3.1 Period of Access - The period of access under this agreement is from
2004 to 2018 as specified in Schedule - B.

2.3.2 Period of Agreement - This Agreement shall remain in force for a
period of (3) three year from the effective date of this Agreement.
The period of this Agreement may be extended by way of an
amendment to this Agreement under clause 13 of this Agreement.

2.3.3 Notwithstanding the above, this Agreement shall remain in force
until the Applicant fulfils all the obligations as required under this

Agreement.

However, with respect to the benefit sharing obligations, the
Applicant shall share benefits as specified under Schedule A of this
Agreement as long as the Applicant derives monetary benefits out
of the utilisation of the approved quantity of biological resources.

24 Transfer to third party or by operation of law
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The rights conferred under this Agreement and the approval granted is
non-transferable and non-assignable to any third party except as
provided by law.

Obligations of the Applicant
The Applicant shall share benefits as stipulated under Schedule A.

The Applicant shall also pay such sum, if any, as levied by the Biodiversity
Management Committee(s) for the accessed/ collected approved quantity
of biological resources from its/their concerned jurisdiction(s).

The permission granted to the Applicant is limited to that granted by the
NBA in Annex-B of Schedule B of this Agreement. All other activities of
the Applicant which require NBA'’s prior approval will need to be applied
separately in the concerned Form under Rules, 2004.

The Applicant shall minimize environmental impacts of collecting
activities.

The Applicant shall abide by all the terms and conditions of the
Agreement and other related legislations in force including any clearances

required from the concerned authorities, such as the Chief Wildlife
Warden in protected areas and forest authorities in other forest areas.

The Applicant shall, in the event of any material changes in the
management or the shareholding of the Applicant that alters the control
structure of the Applicant including changes brought by a transfer of
business units, acquisition, merger, demerger or any other kind of
corporate restructuring, intimate and submit all related documents to
NBA within 90 days from the completion of that event. Subsequent to the
said intimation, NBA shall decide whether this Agreement shall be
amended as per clause 13 or a fresh approval is required. NBA’s decision
in this regard shall be final.

The Applicant shall have India as its first source of supply and/or
cultivation of biological resources for the commercial utilization of
biological resources/commercialization of IPR as the case may be.

The Applicant shall in the event of any breach of this Agreement pay
such compensation commensurate with the damage incurred to the
Republic of India or to the benefit claimers as decided by the appropriate
forum.

The Applicant shall keep all the relevant records that serve as a proof of
the monetary benefits shared by the Applicant with NBA or the concerned

g
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benefit claimers as the case may be, together with supporting documents.
This may be submitted to NBA as specified from time to time and such
records shall be retained for at least three (3) years after the termination
of this Agreement.

NBA shall have the right to regulate /monitor the activities approved
under this Agreement, by itself or through any appropriate agency as it
may deem fit.

In case the activities lead to an invention and an application for an IPR is
made, prior approval of the NBA shall be obtained as required under
Section 6 of the Act.

The Applicant shall not transfer the results of Research to any person
without NBA’s prior Approval.

The applicant shall take proactive steps to educate their staff, partners and
collaborators about the provision of the BD Act, 2002.

Being aware of the requirements under the Biological Diversity Act, the
applicant hereby undertakes to comply with its provisions in all future
activities.

The applicant shall organize awareness programs within 3 months from
the date of execution of this agreement with regard to the compliance of

the BD Act and submit a detailed report within one month from the
conclusion of the Awareness program conducted by the applicant.

Status Reports

3.16.1 The Applicant shall submit a status report for each reporting year
not later than two months of the end of each reporting year in the
prescribed format of NBA.

3.16.2 Non-submission of the status report within the stipulated time
period in relation to commercial utilization of biological resources
and/or knowledge associated thereto will be construed as a
breach for which penalty may be imposed by NBA under clause
6 of this Agreement.

3.15 Deposit of voucher specimen -
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The Applicant shall deposit the voucher specimen of biological material
in the institutions notified as designated repositories by the Central
Government and the receipt received from such designated repository
shall be submitted to NBA within 30 days from the date of first access of
the approved biological resources.

4. Fair and Equitable Benefit Sharing

4.1
4.2

The Applicant shall share benefits as per Schedule A in monetary mode.

The Applicant shall make the payment preferably by way of demand draft
or any other approved mode of payment and the same shall be drawn in
the name of “National Biodiversity Fund”.

5. Written Notice

51

5.2

53

Any communication including serving notices under this Agreement,
shall be in writing and communicated by Registered post with
acknowledgement due or e-mail or fax in the address mentioned
hereunder. ‘

If to NBA:

The Secretary, NBA, 5% Floor, TICEL Bio-Park, CSIR Road, Taramani,
Chennai-600 113, Tamil Nadu, India.
E-mail:- secretarv@nba.nic.in

If to the Applicant:

DCM Shriram Limited, at 274 Floor (West Wing), Worldmark 1, Aerocity,
New Delhi - 110 037, India.

Notice is deemed to have been given if duly communicated in accordance
with the Indian Contract Act, 1872 and the Information Technology Act,
2000 and related Indian legislations.

Any change in the address/email address/fax of the Parties shall be
notified to the other Party within 15 days of such change by way of a
notice.

6. Procedure for imposing penalty in case of breach.

\0“’\}/
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If NBA has prima facie evidence to: the effect that the Applicant has
committed a breach of any of the terms of this Agreement, NBA shall send
a written notice to the Applicant communicating the default or details of
the breach within 30 days of the discovery of that event, giving an
opportunity to be heard to the Applicant.

The Applicant shall within 30 days from the date of serving of such notice
respond in writing to NBA.

Upon receiving such explanation from the Applicant, NBA shall take into
account the explanation and decide if there is a breach committed by
Applicant or not. In the event that the NBA does not receive such
explanation from the Applicant, NBA shall send final notice to the
Applicant. If the Applicant responds within 30 days, NBA shall be taken
into account the explanation and decide on the breach. If the Applicant
does not respond within 30 days, the Applicant will be deemed to be in
breach of this Agreement.

In the event that the Applicant does not respond to the final opportunity
given by NBA or in the event that NBA decides that there is a breach of
this Agreement, NBA has the power to issue any order executable under
section 53 of the Act including imposition of penalty of a sum which may
extend to one lakh rupees as determined by NBA from time to time and
in addition direct the Applicant to pay such compensation commensurate
with the damage incurred by the Republic of India or the benefit claimers.

Penalties imposed by NBA under this clause shall be in addition to any
recovery of any monetary benefits due, compliance with directions or
orders issued by NBA and without prejudice to any other rights under
this Agreement.

Notwithstanding any of the clauses above, in addition to imposition of
penalty, if the breach or default committed by the Applicant amounts to
violation of any of the provisions of the Act, appropriate legal proceedings
shall be initiated under Section 61 of the Act.

7. Termination and Revocation

¥ 2 |

Subject to clause 2.3, the Agreement shall stand automatically terminated
on the completion of the period agreed to between the Parties including
the period of extension agreed to, if any. On termination, the Applicant
shall comply with obligation under clause 7.3.
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During the subsistence of this Agreement, the Applicant shall have an
option to initiate termination of this Agreement by sending a request to
NBA in the form of a notice stating valid reasons for the same. On receipt
of the same, it shall be the discretion of NBA to accept the reasons
specified by the Applicant or not. In the event of its decision to terminate,
NBA shall intimate to the applicant by way of a notice within 90 days of
making the decision. On receipt of such a notice from NBA, the applicant
shall comply with clause 8.3.

Upon termination of the Agreement, the Applicant shall :

7.3.1 Immediately cease all use of biological resources and/or knowledge
associated thereto.

7.3.2 Pay all outstanding dues including the benefit sharing amount and
submit status report dues, if any, due until then by the Applicant within
45 days of the date of termination of this Agreement.

NBA may withdraw the approval granted and revoke this Agreement in
case of occurrence of any of the conditions mentioned in Rule 15 of the
Rules, 2004 or if the applicant performs activities contrary to any
restriction or prohibition imposed by NBA or under the Act and Rules,
2004.

In case of death of the Applicant, before the term of this Agreement or
before the termination of this Agreement due to factors mentioned in
clauses above, the Agreement shall stand terminated and all the
obligations of the Applicant ceases to exist.

8. Liabilities and Indemnification

8.1

8.2

8.3

NBA shall not be liable for any loss or damage whatsoever caused to the
Applicant due to revocation of approval for access and/or termination of
this Agreement on any grounds whatsoever.

The Applicant shall be solely responsible for any claims by third parties
arising from the Applicant’s acts or omissions in the course of performing
this Agreement and under no circumstances shall the NBA be held
responsible or liable for any claims by such third parties.

The Applicant shall pay such sum for breach committed by the Applicant
as determined by NBA under clause 6 of this Agreement which is in
addition to the compensation commensurate with the damage incurred
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by the Republic of India or the benefit claimers that the Applicant is liable
to pay as decided by the appropriate forum.

The Applicant shall indemnify and save NBA and its employees,
members and officers, from and against all claims, demands, losses,
damages, costs (including attorney fees), actions, suits or other
proceedings, all in any manner based upon, arising out of, related to,
occasioned by or attributable to, any acts or conduct of the Applicant, its
employees or agents, (whether by reason of negligence or otherwise) in
the performance by or on behalf of the Applicant of the provisions of this
Agreement or any activity undertaken or purported to be undertaken
under the authority or pursuant to the terms of this Agreement.

9. Confidentiality

9.1

92

Upon request from the Applicant, NBA shall keep as confidential that
information which is desired to be kept as confidential by the Applicant.

Notwithstanding the above, confidential information may be disclosed by
NBA to the extent required by any law or regulation or order of any
authority established by law having jurisdiction over any of the Parties or
in the opinion of NBA such disclosure becomes necessary to deal with any
emergency situations, or national or public interest .

10. Arbitration

10.1

10.2

10.3

In case any dispute or difference arises out of the interpretation of any
clauses of the Agreement, either of the Parties may give the other Party a
notice clearly identifying and providing details of the dispute. On receipt
of such notice by the other Party, the Parties shall try to settle such
dispute/ difference amicably between them by negotiating in good faith
within 30 days of the receipt of such notice.

If the dispute or difference is not resolved by such negotiations within the
period mentioned, the dispute or difference shall be referred to the sole
arbitrator appointed by NBA.

The arbitration shall be governed by the Arbitration and Conciliation Act,
1996 and the rules framed thereunder. The place of arbitration shall be

Chennai, India.
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The award of the Arbitrator shall be final, conclusive and binding on the

Parties. The Arbitrator shall be competent to decide whether any matter
or dispute or difference referred to him falls within the purview of
arbitration. -

11. Governing Law and Jurisdiction

131

112

5 B

11.4

This Agreement is governed by and is to be construed in accordance with
the laws of India without regard to the principles of conflicts of laws
subject to the provisions of arbitration clauses to this Agreement.

In the event of a dispute or difference not settled through arbitration as
specified in clause 10, the Parties shall irrevocably and unconditionally
submit to the appropriate court of jurisdiction in Chennai.

As regards all other aspects and the terms and conditions not provided
for this in this Agreement, they shall be governed by the provisions of the
Act read with Rules and Regulations made thereunder.

This Agreement shall not in any way constitute or be presumed to
constitute a partnership or a joint venture or a joint enterprise in any way
or for any purpose between the Parties hereto or make the parties in any
way liable as partners of or as agents for one another.

12. Severability

121

12.2

If any part of this Agreement is declared or held improper or unjustifiable
or invalid by a Court of Law for any reason, the deficiency or invalidity of
that part shall not affect the validity of the remainder which will continue
in full force and effect and be construed as if the Agreement had been
executed without the invalid portion.

However the remainder of the Agreement shall not come into force unless
the remainder is consistent with the declaration or order or judgment of
the Court.

13. Amendment

No amendment to this Agreement shall be valid or binding upon the Parties,

unless agreed upon by the Parties, in writing, and signed on behalf of each

Party by their duly and legally authorized persons and such amendment shall

be made as a supplementary agreement along with Annexes, as applicable.

Entirety of Agreement

o\‘b\C/
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This Agreement constitutes the eculmination of all prior negotiations,
understanding, representations and commitments and sets down the
complete terms and conditions of Agreement between the parties as to-the
subject matter.

15. Annex and Schedules

15.1. The Schedules and their Annexes attached to this Agreement or
Schedule that may be added subsequently by way of an amendment
under the provisions of this Agreement, shall form an integral part of
this Agreement and shall be binding on the Parties.

15.2. This Agreement has been executed in duplicate, each of which shall be

deemed to be original; one shall be retained by the NBA and other by
the Applicant and both shall constitute one and the same instrument.

IN WITNESS WHEREOF the parties hereto have signed in this Agreement on the
day month and the year aforesaid in this Agreement.

Signed by the Authorized person of the Signed by the Applicant
Authority
For National Biodiversity Authority For the Applicant
Witnesses Witnesses
1. Signature 1. Signature

Name Name

Address Address
2. Signature 2. Signature

Name Name

Address Address
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SCHEDULE A - BENEFIT SHARING COMPONENT

The applicant shall pay the benefit sharing at 0.5% on the annual gross ex-factory sale
minus government taxes of the product from the date of commercial utilization.

SCHEDULE B - ANNEXES TO BE ATTACHED

ANNEX A - Details of biological resources/quantity of biological resources and/ or
knowledge associated thereto and geographical locations

ANNEX B - Details of commercial utilization

ANNEX C- Authorization made by the Applicant (if any) for signing the Agreement
and/or access the biological resources and/or knowledge associated

thereto

&M\\o\p
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National Biodiversity Authority Ty o\

& 3 B
T S ffdear giftreor ; ; 2
- (Statutory body of Ministry of Environment, Forest and Climate Change, Govemment of India) ’%%_: A

J. Justin Mohan, IFS

Secretary 5" Floor, CSIR Road, TICEL Bio Park,
M 191442254 1071 Taramani, Chennai - 600 113, Tamil Nadu, India.
& +91 44 2254 1074 5 91 g, HITasaN s, TEEd gy I,
secretary@@nba.nic.in @ www.nbaindia.org awfor, ¥=18 - 600113 affer A1g, MR,

NBA/Tech Appl/9/3120/19/20-21/ 7 39 Q—A‘ .06.2020

To

Dr. Rajani Jaiswal,

Manager - Intellectual Property,

Plant Variety Protection,

Contractual and Relationship Management,
Plot No.234, B-Block, Kavuri Hills Phase - 11,
Hyderabad - 500 033.

ole

Madam,

Sub: Execution of agreement for Accessed of Bioresource for Research
application under Section 3 read with Section 19 (1) of the Biological
Diversity Act, 2002 and Rule 14 of the Biological Diversity Rules, 2004 - reg.

Ref: Application in Form - I received by this office on 19.12.2018.

With reference to your application cited in reference, preferred under Section 3
read with Section 19(1) of the Biological Diversity Act, 2002 and Rule 14 of the Biological
Diversity Rules, 2004 for “ Accessed 402 varieties of Gossypium spp. for research purpose”
mentioned therein, an agreement is enclosed herewith to enable you to execute and send
two copies of Stamp Paper Agreements (in Indian Rs.20/- Non Judicial Stamp Paper) duly
signed, at the bottom of every page of the agreement including schedules along with
signature of witnesses, within one month from the date of receipt of this letter.

Further, you are informed that, pursuant to the coming into force of Nagoya
Protocol on Access and Benefit Sharing (Nagoya Protocol), it is obligatory on each of the
Party to the Protocol to provide at the time of access, a permit or equivalent document as
evidence of prior informed consent (PIC) and mutually agreed terms (MAT) and make it
available to the CBD Access and Benefit sharing Clearing House (ABS-CH). This permit
or equivalent document will serve as an internationally recognized certificate of
compliance (IRCC) which can be used as an evidence of access approval granted by the

competent Authority as per the provisions of the Biological Diversity Act, 2002.

K. &
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In view of the same, the format of permit or equivalent document is enclosed
herewith. This format has columns that have an option to mark certain information as
confidential in nature. Itis requested that, those information which in your opinion are to
be kept confidential need to be specified in the enclosed format enabling NBA to furnish
only such non-confidential information with ABS-CH. This will help in strengthening the
monitoring mechanism of the movement of biological resources and/or associated
knowledge between the user and the provider countries and also enhance transparency
about the utilization of the biological resources and/or associated knowledge. In case of
non-receipt of filled IRCC format along with the signed stamp paper agreements it will
be deemed that you do not require any specific information to be kept confidential by the
NBA.

On receipt of the same, the National Biodiversity Authority will grant approval in
the form of a written agreement duly signed by the authorized officer of the Authority.

Yourg faithfully,

(J.TJus M%Zt{%

Secr , NBA
o ,c .

Encl.: 1. Copy of Agreement.
2. IRCC Format.

.c L ——

b| 2o



¢3 5\\%\'/

AGREEMENT FOR ACCESS AND BENEFIT SHARING

(Form-I - Access for Research)
(Under the Biological Diversity Act, 2002 and Rules, 2004 and Guidelines on ABS Regulations, 2014) -

(This Agreement is made under the context of Office Memorandum No.
C-12025/8/15-CS-III dated 10.09.2018 issued by MoEF & CC under para 4 and 5)

This Agreement is made and entered on this ....... R s 2020 at

Chennai, India.

Between

National Biodiversity Authority, a statutory body established under the Biological
Diversity Act, 2002, having its head office at 5% Floor, TICEL Bio Park, Taramani,
Chennai-600 - 113, Tamil Nadu, India (hereafter "NBA"), acting through and
represented by the Secretary, NBA/authorized signatory of NBA, being the person
authorized to execute this Agreement.

And

DCM Shriram Limited, incorporated or registered in India, having address at 2nd
Floor (West Wing), Worldmark 1, Aerocity, New Delhi - 110 037, India (hereafter the
“Applicant”), acting through and represented by Dr. Paresh Verma, President, being
the person authorised to execute this Agreement on behalf of the Applicant as
specified in Annex C.

Hereaffter, referred to as the “Parties” and individually as a “Party”.

WHEREAS the NBA is the authority established under the Biological Diversity Act,
2002 (hereafter “the Act”) authorized to grant approval for the purpose set forth
herein and to determine terms and conditions to secure fair and equitable sharing of
benefits arising out of the use of biological resources, knowledge and practices
associated with their use;

WHEREAS the Applicant has submitted an application in Form I (Appl. No.3120)
received on [19.12.2018] under the Biological Diversity Rules, 2004 (hereafter the
“Rules, 2004”) to seek approval from NBA;

WHEREAS under the Rules and the guidelines on access to biological resources
and/or associated knowledge and benefit sharing regulations, 2014 made under the

Act, the approval shall be in the form of a written agreement duly executed between
the Parties (hereafter the “Agreement”);
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AND the Parties have entered into this Agreement for access and benefit sharing
according to the terms and conditions set out below.

NOW the Parties agree as follows:

1. Definition

For the purpose of this Agreement, the expression “Effective Date” shall mean
the date on which both the parties sign this Agreement. In case the parties sign
on different dates, the effective date shall be the date signed by NBA;

2. Terms and Conditions of the Agreement

2.1 Grant of approval

The NBA hereby grants approval for the accessed/accessing biological
resources and/or associated knowledge as described in Annex A for the
purpose of research subject to such other terms and conditions set forth in
this Agreement.

2.2 Scope and extent

The approval is limited to the extent and for the purpose for which it is
accorded under the appropriate Annexes.

2.3 Period

2.3.1 Period of Access - The period of access under this agreement is from
1992 to 2018 as specified in Schedule - B.

2.3.2 Period of Agreement - This Agreement shall remain in force for a
period of [3] three years from the effective date of this Agreement.
The period of this Agreement may be extended by way of an
amendment to this Agreement under clause 13 of this Agreement.

2.3.3 Notwithstanding the above, this Agreement shall remain in force
until the Applicant fulfils all the obligations as required under this

Agreement.

However, with respect to the benefit sharing obligations, the
Applicant shall share benefits as specified under Schedule A of this
Agreement as long as the Applicant derives monetary benefits out
of the utilisation of the approved quantity of biological resources.
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3.2

3.4

5

3.6
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Transfer to third party or by operation of law

The rights conferred under this Agreement and the approval granted is
non-transferable and non-assignable to any third party except as

provided by law.
Obligations of the Applicant
The Applicant shall share benefits as stipulated under Schedule A.

The Applicant shall also pay such sum, if any, as levied by the Biodiversity
Management Committee(s) for the accessed/ collected approved quantity

" of biological resources from its/ their concerned jurisdiction(s).

The permission granted to the Applicant is limited to that granted by the
NBA in Annex-B of Schedule B of this Agreement. All other activities of
the Applicant which require NBA's prior approval will need to be applied
separately in the concerned Form under Rules, 2004.

The Applicant shall minimize environmental impacts of collecting
activities.

The Applicant shall abide by all the terms and conditions of the
Agreement and other related legislations in force including any clearances

required from the concerned authorities, such as the Chief Wildlife
Warden in protected areas and forest authorities in other forest areas.

The Applicant shall, in the event of any material changes in the
management or the shareholding of the Applicant that alters the control
structure of the Applicant including changes brought by a transfer of
business units, acquisition, merger, demerger or any other kind of
corporate restructuring, intimate and submit all related documents to
NBA within 90 days from the completion of that event. Subsequent to the
said intimation, NBA shall decide whether this Agreement shall be
amended as per clause 13 or a fresh approval is required. NBA’s decision
in this regard shall be final.

The Applicant shall have India as its first source of supply and/or
cultivation of biological resources for the commercial utilization of
biological resources/commercialization of IPR as the case may be.

The Applicant shall in the event of any breach of this Agreement pay
such compensation commensurate with the damage incurred to the

Republic of India or to the benefit claimers as decided by the appropriate
forum.
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The Applicant shall keep all the relevant records that serve as a proof of
the monetary benefits shared by the Applicant with NBA or the concerned
benefit claimers as the case may be, together with supporting documents.
This may be submitted to NBA as specified from time to time and such
records shall be retained for at least three (3) years after the termination
of this Agreement.

NBA shall have the right to regulate /monitor the activities approved
under this Agreement, by itself or through any appropriate agency as it
may deem fit.

In case the Applicant intends to commercially utilize the biological
resources for which access was approved under this Agreement, the
Applicant shall take prior approval of NBA.

In case the activities lead to an invention and an application for an IPR is
made, prior approval of the NBA shall be obtained as required under
Section 6 of the Act.

The Applicant shall not transfer the results of Research to any person
without NBA's prior Approval.

The applicant shall take proactive steps to educate their staff, partners and
collaborators about the provision of the BD Act, 2002.

Being aware of the requirements under the Biological Diversity Act, the
applicant hereby undertakes to comply with its provisions in all future
activities.

The applicant shall organize awareness programs within 3 months from
the date of execution of this agreement with regard to the compliance of

the BD Act and submit a detailed report within one month from the
conclusion of the Awareness program conducted by the applicant.

Status Reports

3.17.1 The Applicant shall submit a status report for each reporting year
not later than two months of the end of each reporting year in the

prescribed format of NBA.

3.15 Deposit of voucher specimen —
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The Applicant shall deposit the voucher specimen of biological
material/type specimens in the institutions notified as designated
repositories by the Central Government and the receipt received from
such designated repository shall be submitted to NBA within 30 days
from the date of first access of the approved biological resources.

4. Fair and Equitable Benefit Sharing

41

4.2

The Applicant shall share benefits as per Schedule A in monetary mode.

The Applicant shall make the payment preferably by way of demand draft
or any other approved mode of payment and the same shall be drawn in
the name of “National Biodiversity Fund”. '

5. Written Notice

51

5.2

5.3

Any communication including serving notices under this Agreement,
shall be in writing and communicated by Registered post with
acknowledgement due or e-mail or fax in the address mentioned
hereunder.

If to NBA:

The Secretary, NBA, 5% Floor, TICEL Bio-Park, CSIR Road, Taramani,
Chennai-600 113, Tamil Nadu, India.
E-mail:- secretary@nba.nic.in

If to the Applicant:

DCM Shriram Limited, 274 Floor (West Wing), Worldmark 1, Aerocity,
New Delhi - 110 037, India.

Notice is deemed to have been given if duly communicated in accordance

with the Indian Contract Act, 1872 and the Information Technology Act,
2000 and related Indian legislations.

Any change in the address/email address/fax of the Parties shall be

notified to the other Party within 15 days of such change by way of a
notice.

6. Procedure for imposing penalty in case of breach.
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If NBA has prima facie evidence to the effect that the Applicant has
committed a breach of any of the terms of this Agreement, NBA shall send
a written notice to the Applicant communicating the default or details of
the breach within 30 days of the discovery of that event, giving an
opportunity to be heard to the Applicant.

The Applicant shall within 30 days from the date of serving of such notice
respond in writing to NBA.

Upon receiving such explanation from the Applicant, NBA shall take into
account the explanation and decide if there is a breach committed by
Applicant or not. In the event that the NBA does not receive such
explanation from the Applicant, NBA shall send final notice to the
Applicant. If the Applicant responds within 30 days, NBA shall be taken
into account the explanation and decide on the breach. If the Applicant
does not respond within 30 days, the Applicant will be deemed to be in
breach of this Agreement.

In the event that the Applicant does not respond to the final opportunity
given by NBA or in the event that NBA decides that there is a breach of
this Agreement, NBA has the power to issue any order executable under
section 53 of the Act including imposition of penalty of a sum which may
extend to one lakh rupees as determined by NBA from time to time and
in addition direct the Applicant to pay such compensation commensurate
with the damage incurred by the Republic of India or the benefit claimers.

Penalties imposed by NBA under this clause shall be in addition to any
recovery of any monetary benefits due, compliance with directions or
orders issued by NBA and without prejudice to any other rights under
this Agreement.

Notwithstanding any of the clauses above, in addition to imposition of
penalty, if the breach or default committed by the Applicant amounts to
violation of any of the provisions of the Act, appropriate legal proceedings
shall be initiated under Section 61 of the Act.

7. Termination and Revocation

73

7.2

Subject to clause 2.3, the Agreement shall stand automatically terminated
on the completion of the period agreed to between the Parties including
the period of extension agreed to, if any. On termination, the Applicant

shall comply with obligation under clause 7.3.

During the subsistence of this Agreement, the Applicant shall have an
option to initiate termination of this Agreement by sending a request to
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NBA in the form of a notice stating valid reasons for the same. On receipt
of the same, it shall be the discretion of NBA to accept the reasons
specified by the Applicant or not. In the event of its decision to terminate,
NBA shall intimate to the applicant by way of a notice within 90 days of
making the decision. On receipt of such a notice from NBA, the applicant
shall comply with clause 8.3.

Upon termination of the Agreement, the Applicant shall :

7.3.1 Immediately cease all use of biological resources and/or knowledge
associated thereto.

7.3.2 Pay all outstanding dues including the benefit sharing amount and
submit status report dues, if any, due until then by the Applicant within
45 days of the date of termination of this Agreement.

NBA may withdraw the approval granted and revoke this Agreement in
case of occurrence of any of the conditions mentioned in Rule 15 of the
Rules, 2004 or if the applicant performs activities contrary to any
restriction or prohibition imposed by NBA or under the Act and Rules,
2004.

In case of death of the Applicant, before the term of this Agreement or
before the termination of this Agreement due to factors mentioned in
clauses above, the Agreement shall stand terminated and all the
obligations of the Applicant ceases to exist.

8. Liabilities and Indemnification

8.1

8.2

8.3

NBA shall not be liable for any loss or damage whatsoever caused to the
Applicant due to revocation of approval for access and/or termination of
this Agreement on any grounds whatsoever.

The Applicant shall be solely responsible for any claims by third parties
arising from the Applicant’s acts or omissions in the course of performing
this Agreement and under no circumstances shall the NBA be held
responsible or liable for any claims by such third parties.

The Applicant shall pay such sum for breach committed by the Applicant
as determined by NBA under clause 6 of this Agreement which is in
addition to the compensation commensurate with the damage incurred
by the Republic of India or the benefit claimers that the Applicant is liable
to pay as decided by the appropriate forum.

N
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> 49



2L

8.4

Page 8 of 11

The Applicant shall indemnify and save NBA and its employees,
members and officers, from and against all claims, demands, losses,
damages, costs (including attorney fees), actions, suits or other .
proceedings, all in any manner based upon, arising out of, related to,
occasioned by or attributable to, any acts or conduct of the Applicant, its
employees or agents, (whether by reason of negligence or otherwise) in
the performance by or on behalf of the Applicant of the provisions of this
Agreement or any activity undertaken or purported to be undertaken
under the authority or pursuant to the terms of this Agreement.

9. Confidentiality

9.1

9.2

Upon request from the Applicant, NBA shall keep as confidential that
information which is desired to be kept as confidential by the Applicant.

Notwithstanding the above, confidential information may be disclosed by
NBA to the extent required by any law or regulation or order of any
authority established by law having jurisdiction over any of the Parties or
in the opinion of NBA such disclosure becomes necessary to deal with any
emergency situations, or national or public interest .

10. Arbitration

10.1

10.2

10.3

10.4

In case any dispute or difference arises out of the interpretation of any
clauses of the Agreement, either of the Parties may give the other Party a
notice clearly identifying and providing details of the dispute. On receipt
of such notice by the other Party, the Parties shall try to settle such
dispute/ difference amicably between them by negotiating in good faith
within 30 days of the receipt of such notice.

If the dispute or difference is not resolved by such negotiations within the
period mentioned, the dispute or difference shall be referred to the sole
arbitrator appointed by NBA.

The arbitration shall be governed by the Arbitration and Conciliation Act,
1996 and the rules framed thereunder. The place of arbitration shall be

Chennai, India.

The award of the Arbitrator shall be final, conclusive and binding on the
Parties. The Arbitrator shall be competent to decide whether any matter
or dispute or difference referred to him falls within the purview of

arbitration.
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11. Governing Law and Jurisdiction

14.

11.1

11.2

11.3

11.4

This Agreement is governed by and is to be construed in accordance with

‘the laws of India without regard to the principles of conflicts of laws

subject to the provisions of arbitration clauses to this Agreement.

In the event of a dispute or difference not settled through arbitration as
specified in clause 10, the Parties shall irrevocably and unconditionally
submit to the appropriate court of jurisdiction in Chennai.

As regards all other aspects and the terms and conditions not provided
for this in this Agreement, they shall be governed by the provisions of the
Act read with Rules and Regulations made thereunder.

This Agreement shall not in any way constitute or be presumed to
constitute a partnership or a joint venture or a joint enterprise in any way
or for any purpose between the Parties hereto or make the parties in any
way liable as partners of or as agents for one another.

12. Severability

12.1

122

If any part of this Agreement is declared or held improper or unjustifiable
or invalid by a Court of Law for any reason, the deficiency or invalidity of
that part shall not affect the validity of the remainder which will continue
in full force and effect and be construed as if the Agreement had been
executed without the invalid portion.

However the remainder of the Agreement shall not come into force unless
the remainder is consistent with the declaration or order or judgment of
the Court.

13. Amendment

No amendment to this Agreement shall be valid or binding upon the Parties,
unless agreed upon by the Parties, in writing, and signed on behalf of each
Party by their duly and legally authorized persons and such amendment shall
be made as a supplementary agreement along with Annexes, as applicable.

Entirety of Agreement

This Agreement constitutes the culmination of all prior negotiations
understanding, representations and commitments and sets down the

complete terms and conditions of Agreement between the parties as to the
subject matter.

¢
>
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15.1. The Schedules and their Annexes attached to this Agreement or
Schedule that may be added subsequently by way of an amendment

under the provisions of this Agreement, shall form an integral part of

this Agreement and shall be binding on the Parties.

15.2. This Agreement has been executed in duplicate, each of which shall be

deemed to be original; one shall be retained by the NBA and other by

the Applicant and both shall constitute one and the same instrument.

IN WITNESS WHEREOF the parties hereto have signed in this Agreement on the
day month and the year aforesaid in this Agreement.

Signed by the Authorized person of the
Authority

For National Biodiversity Authority

Witnesses
1. Signature
Name

Address

2. Signature
Name

Address

Signed by the Applicant

For the Applicant

Witnesses
1. Signature
Name

Address

2. Signature
Name

Address
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SCHEDULE A - BENEFIT SHARING COMPONENT

The Applicant shall pay an upfront payment of Rs.12,06,000/ - (Rupees twelve Lakhs
Six Thousand Only) to the National Biodiversity Authority before the execution of the

Agreement.

402 BR (Varieties) x 1 unit x 1 time x 3000 (Agri./ market/institute) = Rs.12,06,000/ -

SCHEDULE B - ANNEXES TO BE ATTACHED

ANNEX A - Details of biological resources/quantity of biological resources and/ or
knowledge associated thereto and geographical locations

ANNEX B - Details of research

ANNEX C- Authorization made by the Applicant (if any) for signing the Agreement
and/or access the biological resources and/or knowledge associated

thereto
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Via courier

To,

The Chairman,

The National Biodiversity Authority (NBA),
5th Floor, TICEL Bio Park,

CSIR, Road, Taramani,

Chennai - 600 113

ANMAEZ XURs £ /2.

Sex
ao%{

Dt: July 28, 2020

lyﬁuw\%ﬁ%’”

g/)'vw

Subject: Execution of agreement for access of Biological Resource for

commercial Utilization application under Section 3 read with Section 19(1) of
the Biological Diversity act 2002 and Rule 14 of the Biological Diversity

Rules, 2004-reg.

NBA Ref: NBA/Tech Appl/9/3120/19/20-21/738 dated 24.06.2020

?
Dear Sir,

This is in response to the above cited letter; we herby inform you that that the Form I
application was filed under Office Memorandum (OM) dated September 10, 2018, Ministry
of Environment, Forest and Climate Change (MoEFCC), Government of India for prior
access of the Biological Resource (BR)- Gossypium spp for Research purpose and not for
commercial utilization. Therefore, according to our understanding the ABS agreement for
commercial utilization of the said BR is not applicable to the said Form I application.

Thanking you.

Sincerely
Paresh Verma,

Research Director,

Bioseed Research India, a unit of DCM Shriram Ltd.

Plot No. 234, B Block, Phase I,
Kavuri Hills, Hyderabad-500033, Telangana, India

é!&lyﬁ &

DCM SHRIRAM

¢

Hose felbs M

ABS E DESK
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Shriram Bioseed Genetics, Plot No. 234, B-Block, Kavuri Hills Phase - II, Hyderabad - 500 033, India. Ph : +91 40 6706 6666, Fax : +91 40 6706 6606, wwbloseed com
Registered Office : DCM Shriram Ltd., 2™ Floor (West Wing), Worldmark 1, Aerocity, New Delhi-110 037, India.

CIN No. L74899DL1989PLC34923
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8/18/2020 Email %
2\
Email advisorlaw@nba.nic.in 2 &S
Execution of agreement for accessed Bio resource( Gossypium spp) for research
and commercial utilization( Application no. 3120)
From : K. Chitrarasu <advisorlaw@nba.nic.in> Tue, Aug 18, 2020 10:58 AM

Subject : Execution of agreement for accessed Bio resource(
Gossypium spp) for research and commercial
utilization( Application no. 3120)

To : paresh verma <paresh.verma@bioseed.com>
Cc : rajani jaiswal <rajani.jaiswal@bioseed.com>

Dear Sir,

KIND ATTENTION: DR. PARESH VERMA

Sub: Execution of agreement for accessed Bio resource( GOSSypium spp) for research and

commercial utilization( Application no. 3120) - reg
Ref: Your letter dated 28.07.2020 to NBA

With reference to your letter cited above ,this is to to inform that as
stated in your application submitted to NBA and also per decision of the Competent Authority , NBA has
sent the benefit sharing(ABS) agreement for both research( with upfront payment) and commercial
utilization( fixed by NBA a s per the guidelines). It is expected of the applicant to execute both the
agreements as directed by NBA to proceed further. To clarify on the benefit sharing component of
commercial utilization agreement it is clearly mentioned that, when the applicant is going
for commercialization of the product shall pay the benefit sharing of 0.5% on annual gross ex-factory sale
minus Government taxes of the product from the date of commercialization. kindly note that your
application was filed under OM category issued by MoEF&CC.

Hence, both the research agreement and commercialization agreement has been sent to
you for signing. In case, if you are not going for commercialization, it is not applicable to you. But in case,
if you are going for commercialization, signing of agreement is mandatory.

Thanking you,
Yours Sincerely,

K.CHITRARASU,

Advisor (Law),

National Biodiversity Authority,
TICEL Bio Park, 5th Floor,

CSIR Road, Taramani,

Chennai- 600 113.

Tel: 044-2254 2777
Fax: 044-2254 1075

https:#email.gov.in.’h.’printmessage?id:C:-30319&I2=AsiaJKoIkata&xim=1
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Bioseed Research India
Division of DCM Shriram Limited Plant

Rajani Jaiswal, Ph. D.
Manager- Intellectual Property,

o2

Variety Protection, - Plot No. 234, B Block,
Contractual and Relationship Management Phase I1,, Kavuri Hills, ,
e-mail: Rajani.Jaiswal@bioseed.com BIOSEED Hyderabad-500033

Tel: +91 40 67066666: 040 67066672 Telangana, India

Fax: +91 40 67066606

Via Courier September 2, 2020
To;

e Secretary,
/?:113 National Biodiversity Authority (NBA),
5" Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai - 600 113

Subject: Execution of Agreement for Access of Biological Resource Form I application
under Section 3. Section 19 and Rule 14 of the Biological Diversity Act, 2002 and
Rules 2004.

Your Ref: NBA/Tech Appl/9/3120/19/20-21/739

Dear Sir,

Thank you for sending the draft of the Agreement for execution by us to complete the process of
obtaining NBA approval to access Gossypium spp. for research purpose, as mentioned in our
application cited above.

Sir, you are kindly aware that as per the ‘Procedure for access to biological resources and/ or
associated traditional knowledge for research or bio-survey and bio-utilization for research’ notified
under Guidelines on Access to Biological Resources and Associated Knowledge and Benefits
Sharing Regulations, 2014, in The Gazette of India dated 21 November 2014, the Agreement may
include the upfront payment by applicant only in case the accessed biological resource has ‘high
economic value’. As clearly mentioned in our application, we are seeking approval to access above
biological resources solely for ‘Research’ and not for ‘Commercial utilization’. The sole purpose of
conducting research on the said biological resources is to find out whether any useful product or
technology of high economic value could be developed from these biological resources. Therefore,
the biological resources, collected, do not have high economic value. Therefore, we are unable to
understand why an upfront fee of Rs. 12,06,000/-has been included in Schedule A of the
Agreement. May we also request you to please share as to how this upfront fee was arrived at.

However, if we are able to develop a useful product or technology through research conducted on
these biological resources, which may be commercialized, we will be obligated to take NBA’s prior
approval, as per clause 3.12 of the agreement, and also comply with the ABS guidelines of the
NBA which would in force at that time.

In view of the above, we request you to kindly send us the revised Agreement draft after removing
the upfront payment in Schedule A of the Agreement.

Thanking you.

DCM SHRIRAM
Bioseed Research India, Plot No. 234, B-Block, Kavuri Hills Phase - II, Hyderabad - 500 033, India. Ph : +91 40 6706 6666, Fax : +31 40 6706 6606, www.bioseed.com

Registered Office : DCM Shriram Ltd., 2™ Floor (West Wing), Worldmark 1, Aerocity, New Delhi-110 037, India.
CIN No. L74899DL1989PLC34923
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Government of India
National Biodiversity Authority

(A statutory body under the Ministry of Environment, Forests and Climate Change, Government of India)
5" Floor, TICEL Biopark. CSIR Road, Taramani. Chennai — 600 113, Tel: +91 44 2254 2777 / 1200
email: secretarv/@nba.nic.in

NBA/Tech Appl/9/3120/19/19-20 /SZH £ 16.12.2020
Jo;

Dr. Rajani Jaiswal,

Manager - Intellectual Property,

DCM Shriram Limited, Plant Variety Protection,
Contractual and Relationship Management,
Plot No. 234, B-Block, Kavuri Hills Phase 11,
Hyderabad - 500 033

Madam,

Sub: Request for revised Agreement draft to remove the upfront payment in Schedule A
Ref: Your communication dated September 2, 2020 in NBA Appl. No. 3120
This is with reference to your request letter sent for the instant Application seeking
revision of the Agreement for removal of the upfront payment that was levied by (NBA). NBA
had examined your request thoroughly and it was observed that the upfront fee was levied
considering your past access that was done without the statutory approval from the Authority
and the economic value of the biological resource. Further a minimum fee for research purpose
was considered and accordingly the same was calculated as the upfront fee. As the payments
are statutory dues, we are unable to consider your request to remove the upfront payment as
mentioned in Schedule A of the agreement. Hence, you shall sign the Agreement and return the
same within 30 days from receipt of this communication so as to grant approval to access,
failing which we will be constrained to initiate further action for non-compliance of statutory

obligations under the Biological Diversity Act, 2002.

D\w J. Justin Mohan
\ r
/ Despatche stnotan
i i rity
= G odiversity Auth©
National B?\ngwer y. k
’ Biopar
o F\,oa?;{. j{[f‘ECFlésm Road,
ot 24 hennai - 13.

L | Taramani, C
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To,

The Chairman, )
The National Biodiversity Authority (NBA), . Dt.13.01.2021
5" Floor, TICEL Bio Park, ¥ il

CSIR, Road, Taramani, -

Chennai - 600 113 ‘)} \\\\/\

Subject: Removal of upfront payment in Schedule A to the benefit-sharing agreement in
respect of application numbers 3120, 3090 and 3074

NBA Ref: 1) NBA/Tech Appl/9/3120/19/19-20/3246 dated 16.12.2020;
2) NBA/Tech Appl/9/3090/19/20-21/2534 dated 23.10.2020;
3) NBA/Tech Appl/9/3074/19/20-21/2533 dated 23.10.2020 -

_Dear Sir, y/ \

We write with reference to the captioned subject and the above-referenced co
We had sought for the waiver of the upfront payment clause vide letter dated September 2, 2020 in the
proposed benefit-sharing agreements, because the Guidelines On Access To Biological Resources
And Associated Knowledge And Benefit-Sharing Regulations, 2014 ("2014 Regulations") does not
authorize the imposition of such upfront payment in our case.

We reiterate that these applications were filed specifically pursuant to the Office
orandum No F.N.C-12025/8/15-CS-III dated September 10, 2018, Ministry of Environment,
Fofest and Climate Change (MoEFCC), Government of India under which the NBA allowed any and
all entities to seek ex post facto approvals under the Biological Diversity Act, 2002 for any
activities/accessions in the past. The aforesaid Office Memorandum was purportedly issued as a
direction by the Central Government under Section 48 of the Act, which states that such directions are
binding on the NBA. The Office Memorandum states that such applications for ex post factor
approvals would be considered in accordance with law, as if in the ordinary course. Having expressly
invited such applications, including caption applications filed by us in those terms and conditions, we
humbly submit that for the NBA to now threaten reprisals and legal proceedings is unfair and a
violation of legitimate expectations, apart from it being a violation of Section 48 of the Act.

We humbly submit and reiterate that under the 2014 Regulations, monetary benefit-sharing is
referred to in Regulations 3-4, both of which pertain to access for commertcial utilization or for bio-
survey and bio-utilization for commercial utilization. None of our eight applications falls in this
category. Regulation 7 and Regulation 9 are also inapplicable to our case because our applications do
not concern the transfer of any results of research or seek of IPR. Regulation 12, which is limited to
transfer of access material to third parties, is also inapplicable to our case. In the circumstances, since
our application pertains only to research, under regulations, no question of monetary benefits even
arise at this stage. Undoubtedly, .if and when this research results in any commercial benefits, we
would gladly comply with the appropriate and appljcable regulations and law relating to the sharing of

such benefits.
M ik

0’7‘9-
DCM SHRIRAM bl T AR
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Bioseed Research India, Plot No. 234, B-Block, Kavuri Hills Phase - I, Hyderabad - 500 033, India. Ph : +91 40 6706 6666, Fax :+9140 6706 6606, www.biose:

CIN No. L74899DL1989PLC34923

ed.com
Registered Office : DCM Shriram Ltd., 2™ Floor (West Wing), Worldmark 1, Aerocity, New Delhi-110 037, india.z’%
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Moreover, under Annexure | to the aforesaid 2014 Regulations, up-front payment is only one
option or mode for sharing monetary benefits. It is not mandatory in all cases. Rather, when this is
read in the light of the proviso to Regulation 1(2), it is clear that such option or mode of upfront
payment applies only in the cases of biological resources having “high economic value” and even
then, the said proviso only says that the benefit-sharing agreement “may” contain a clause for such
upfront payment and that too, “as agreed between the NBA and applicant”. Therefore, it is humbly
submitted that even assuming without conceding that monetary benefits sharing even applies to our
case, the 2014 Regulations do not apply for up-front payment.

Further, the calculation mentioned in Schedule A to the proposed agreements assumes,
without any legitimate basis in law or in fact, that the benefit-sharing quantum for each accession is [

3000. We humbly summit that there is no rationale or basis for this number.
-

We had only sought to put forth our submissions on the matter for your appropriate
consideration. Therefore, we are shocked that your good self has threatened to initiate further action.
We humbly request for this response to be taken on record and no action be taken against us. We
reiterate and submit that the upfront payment clause may be removed.

We further pray that before any decision is reached by the NBA, we may be granted a
personal hearing in the matter.

4

Yours Sincerely,

Paresh Verma
Research Director,
Bioseed Research India, a Division of DCM Shriram Litd.

>89
2\
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2/10/2021 Email

Email
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virtual meeting is fixed on 22.02.2021 @ 9.15 a.m

From : K. Chitrarasu <advisorlaw@nba.nic.in> Wed, Feb 10, 2021 04:03 PM
Subject : virtual meeting is fixed on 22.02.2021 @ 9.15 a.m

To : rajani jaiswal <rajani.jaiswal@bioseed.com>, rajani
jaiswal <rajani.jaiswal@bioseed.com>, paresh verma
<paresh.verma@bioseed.com>

Cc : Kanthimeenakshi P <yplegal2@nbaindia.org>,
srexeadmnl <srexeadmnl@nbaindia.org>

Dear sir,
REF: APPLICATION NOS: 3120,3090,3074- reg

As requested, the virtual meeting is fixed on 22.02.2021 @ 9.15 a.m through
virtual mode.The meeting link will be send to )'/ou shortly. You are kindly invited to
attend the same and present your submissions before the Competent Authority.

Thanking you,
Yours sincerely,
K.Chitrarasu,
Advisor(Law) NBA

Thanking you,

Yours Sincerely,

K.CHITRARASU,

Advisor (Law),

National Biodiversity Authority,
TICEL Bio Park, 5th Floor,

CSIR Road, Taramani,

Chennai- 600 113,

Tel: 044-2254 2777
Fax: 044-2254 1075

https:Hwebmail.nic.in.fh/printmessage?id=c:—43985&[2:AuslraiiaJSydney&xim:1
i1
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virtual hearing- 22.02.2021-reg.

2 messages

Kanthimeenakshi P <yplegal2@nbaindia.org> Sat, Feb 20, 2021 at 12:35 PM
To: adarsh@akrlaw.in, "cc: Paresh Verma" <paresh.verma@bioseed.com>, Rajani Jaiswal
<rajani.jaiswal@bioseed.com>

Cc: "K. Chitrarasu" <advisorlaw@nba.nic.in>, srexeadmn1 <srexeadmn1@nbaindia.org>

Sir/Madam,

As directed by Advisor (Law), NBA, | am writing this email to confirm the Virtual hearing as requested by the
applicant before the competent Authority, NBA. The virtual hearing date is fixed on 22.02.2021 @ 5.00pm in the
evening. The link for the meeting will be shared on 22.02.2021 (morning)

Kindly acknowledge the receipt of this email communication

Regards

Kanthi Meenakshi P,

Young Professional I,

Legal Section,

National Biodiversity Authority,
Taramani, Chennai.

Adarsh Ramanujan <adarsh@akrlaw.in> Sat, Feb 20, 2021 at 2:.13 PM
To: Kanthimeenakshi P <yplegal2@nbaindia.org>, “cc: Paresh Verma" <paresh.verma@bioseed.com>, Rajani Jaiswal

<rajani.jaiswal@bioseed.com>
Cc: "K. Chitrarasu" <advisorlaw@nba.nic.in>, srexeadmn1 <srexeadmni1@nbaindia.org>

Dear Sir/Madam,
That is fine for me. Thank you.
Best

AKR )
Sent from mobile device. Excuse typos

From: Kanthimeenakshi P <yplegal2@nbaindia.org>
SenfSaturday, 20 February, 2021, 12:35 pm )
To: Adarsh Ramanujan; cc: Paresh Verma; Rajani Jaiswal
Cc: K. Chitrarasu; srexeadmn1

Subject: virtual hearing- 22.02.2021-reg.

[Quoted text hidden]
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ANEXURE - 218

. v -
National Biodiversity Authority P

(A statutory body under the Minisiry of Environment. Forest and Climate Change. Government of India) . i .

Tel: +91 44 2254 1071 TReLEn,
Fax: +9144 2254 1074 S*Floor, CSIR Road,

Email: law@nbaindia.in Tfara_ma[\i,()henr}ax - 600113
Web: www.nbaindia.org Tamil Nadu, India

LNB:/I'%;(:"];;ppI /9/3074/19 / [ ze€ 10.08.2021
To

Mr.Paresh Verma,

Research Director,

M/s.Bioseed Research India, a Division of DM Shriram Ltd.

Plot no:234, B-Block, Kavuri Hills Phase- 11,

Hyderabad- 500033.

Hir,
Sub: Proceedings of the Virtual hearing- 22.02.2021-reg.
Ref: Your application NBA Appl: 3074,3090, 3120 -Form - I received on 12.12.2018.
With reference to the above-cited subject, National Biodiversity Authority has

conducted a Virtual hearing for 3 applicaticns (NBA Appl: 3074,3090, 3120) on 22.02.2021.

Kindly find the enclosed copy of the Proceedings for your compliance.

O Z C  Yours faithfully,

- \(_-,\.'\r‘ :.‘..\ -\uﬂ M
j I e e (K. CHITRARASU)

- (Qs"-c'-")?‘c?' ‘}:q - Advisor (Law), NBA

o \ 5

\\0“ 'Jﬁ;\q(')ﬁﬂd: A\‘C.(.C'
5\ a;,‘-‘-"ﬁrgﬁi‘?-'. *dings of the Virtual hearing (original)
&L\

m;@

Copy to:
Dr.Rajani Jaiswal, Manager -1P, Plant variety Protection, Contractual and Relationship

Management, M/s.Bioseed Research India, Plot no:234, B-Block, K. 1 Hi
' ’ 254, b- 'k, Kavuri Hills Phase-
Hipetat foes uri Hills Phase- II,
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Government of India

National Biodiversity Authority
(A statutory body under the Ministry of Environment, Forests and Climate Change,
Government of India)
5t Floor, TICEL Biopark, CSIR Road, Taramani, Chennai — 600
113, Tel: +91 44 2254 2777 / 1200 email: secretary@nba.nic.in

PROCEEDINGS OF THE SECRETARY, NATIONAL BIODIVERSITY
AUTHORITY (NBA) DATED 22/02/2021

PRESENT: J. JUSTIN MOHAN, IFS

Subject: Decision on Access and Benefit Sharing to be paid by M/s. DCM Shriram
Bioseed in Application No. NBA/Appl/9/3120,3090,3074/19-20

. “As per the request of M/s DCM Shriram, a hearing was conducted on
22/02/2021 at 5.30 PM through virtual mode to decide on the Access and Benefit
Sharing obligations of the company as per the provisions of the Biological Diversity
Act, 2002 and the Guidelines on Access to Biological Resources and Associated
Knowledge and Benefit Sharing Regulations, 2014. The hearing was held as per the

<. provisions of Rule 14 (9) and 18 (6) of the Biological Diversity Rules, 2004 to give an

opportunity to the company of being heard in accordance with the Principles of
Natural Justice.

The company was represented by Adv. Mr Adarsh Ramanujam, Counsel,
Mr.Paresh verma, Research and Product Development, Ms.Rajani Jaiswal, Manager,
Intellectual Property Management, M/s.DCM Shriram Bioseed. The arguments on
behalf of National Biodiversity Authority were put forth by Mr.K.Chitrarasu, Advisor
Law.

During the hearing, the Advocate representing the company informed that the
hearing is for three separate Form I applications (NBA Appl no: 3120,3090, 3074)
which were filed for the access of watermelon, cotton and bittergourd pertaining to
research. The applications were filed to avail the amnesty scheme of the MOEF&CC.
He also informed that the issues were common to all the 3 applications. In this regard
the company had received 2 Access and Benefit Sharing (ABS) agreements for each of
the Form I application, one agreement is for research and the other is for commercial
utilization and there after he submitted his detailed submissions. *

Submission by the Applicant’s Advocate Mr Adharsh Ramanujam:

1. The proposed ABS agreement (Application No. 3074) is for research. The
Advocate contended that section 21 of the BD Act and the Guidelines on
ABS Regulations, 20214 provide for levying of ABS. But in the case of
research on watermelon, cotton and bitter gourd, levying ABS for research

Page1of3
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would not be applicable as they are not high economic species. He further
informed that since applicant does not know the results of the research and
whether it will benefit the company, levying of ABS upfront is not justified.

2. He further submitted that Access for agriculture is to be seen from different

aspect. Section 2(f) of the Act defines Commercial utilization as:
“commercial utilization” means end user of biological resources for commercial
utilization such as drugs, industrial enzymes, food flavours, fragrance, cosmetics,
emulsifiers, oleoresins, colours, extracts and genes used for improving crops and
livestock through genetic intervention, but does not include conventional breeding
or traditional practices in use in any agriculture, horticulture, poultry, dairy
farming, animal husbandry or bee keeping;
The Advocate argued that since agricultural activities and conventional
breeding are exempted from the definition, exemption from payment of
ABS should be invoked on the applicant and approvals should be accorded
by NBA without levying ABS.

3. The Advocate further submitted that ABS for agriculture related
activities are governed under the Protection of Plant Varieties and Farmers Right
Act, 2001 (PPVFRA Act) and the benefits in the form of benefit sharing are shared
with communities. He argued that BD Act should be restricted to commercial
ufilization pertaining to other industries and benefit sharing in the form of ABS
should not be levied by NBA for commercial production of seeds as seed companies
would be compelled to pay ABS twice to NBA and to the PPVFR Authority.

During the course of the arguments, Mr. Paresh Verma, Head of the R&D of the
Company submitted that the ABS for all the three applications is fixed as Rs. 2
crores. The turnover of the company is less than Rs 300 crore. The applicant being
a listed company regularly contributes to CSR activities. He also added that while
availing the amnesty scheme they were much transparent and concerned about
bringing all their germplasm accessions since 1992 to the knowledge of NBA. As
part of research the applicant has paid ABS of Rs.15 lakhs for other applications.
The applicant is law abiding and he added that so far, they have not
commercialized any product as the research is still ongoing. He argued that ABS of
Rs. 12 lakhs levied by NBA in application no. 3120, Rs. 6.60 lakhs in application no.
3090 and Rs. 2.19 lakhs in application no. 3074 is very high to be paid upfront as the
research has not been concluded.

Submissions by Advisor Law, NBA

Shri. K.Chitrarasu, Advisor Law argued that Access and Benefit sharing is an
internationally recognised Principle derived from the Convention on Biological
Diversity and endorsed in the Nagoya Protocol. The National Biodiversity Authority
being a statutory body has fixed the upfront payment for the applications filed under
the amnesty scheme based on the existing norms. He stated that the ABS amount
would be transferred to the communities living in areas from where the company has
accessed these biological resources. He further stated that the exemption provided
under the Act was restricted to local communities and cultivators who use biological
resources for their own livelihood. In the case of companies who have accessed
biological resources with commercial intent, they are legally liable to pay the ABS

Page2of3



amount. He further informed that the company need not take the approval of NBA if
they have already taken the approval of PPVFRA. He argued the company has
violated the provisions of the Act by accessing resources without approval and since
they have been brought under the amnesty scheme, they are liable to pay the benefit
sharing upfront.

Decision of the Competent Authority:

After hearing the arguments put forth by the Company and the Law Advisor of
NBA, the following decisions were taken: -

a. As the company is accessing biological resources with commercial motive,
the concessions provided to farmers who depend on such resources for their
livelihood cannot be extended to the company. Therefore, the company is liable to pay
the ABS fixed by NBA under the existing provisions of the Act.

b. Irrespective of the outcome of the research work, the company is liable to pay
ABS for accessing biological resources for research activities upfront as per the
existing rates fixed by the Authority.

c. The company can inform the areag from where these biological resources
were accessed and the activities for which they would like to use the ABS amount as
* per section 27(2) of the Act so that NBA can ensure that the amount is used for the
same.

d. Approval will be accorded by NBA within a period of 30 days from the
 receipt of the ABS amount along with signed agreement from the Company.

S (3
—g

Secretary, NBA.

=, sifteT Hiew, TR
J. JUSTIN MOHAN, IFS
¥ | SECRETARY
T e fafawar mivesor
National Biodiversity Authori

wra W@ / Govt. of India

5at e, ZaEer ararRs/ Sth Floor, TICEL Biopark
Howamar 38 / CSIR Road,

axufvr, <= / Taramani, Chennai - 600113,
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Details of Form - I filed by the Appellant (DCM) for Research

1 | Total Form — 1 filed (Applications) 39
2 | Total agreements signed out of 39 applications 11
3 | ABS amount paid out of 11 applications 9
4 | ABS amount pending Nil 11
( “Nil” ABS for 2
applications)
S | Applications on hold 2
6 | Total Form — I cleared (sent to the Appellant for 22
signature)
7 | Total applications under process 1
8 | Total closed (Signed by NBA and the Appellant; 3
Approval granted)
TOTAL 39
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Ap. No. APS:(:LJIA:fON Applicant Name Noc-ime | b | Sans
NUMBER I
b 1475 M/s. DCM Shiram Ltd anopor7 | M |
a M/s DCM Shriram Ltd, India 4/24/2017 ! Cleared
3 1815 M/s DCM Shriram Ltd, India 1/24/2018 | Cleared
L | 1842 M/s DCM Shriram Ltd, India 2/7/2018 | Cleared
5 | 2314 M/s. DCM Shiram Ltd 11/14/2018 | 1| | Cleared
& | 2386 656 M/s. DCM Shiram Ltd ' 12/3/2018 I Cleared
T | 2398 M/s. DCM Shiram Ltd 12/10/2018 I Cleared
& | 2934 M/s. DCM Shiram Ltd 5/10/2019 | n Closed
q | 2936 M/s. DCM Shiram Ltd 5/10/2019| u Closed
lo | 2938 M/s. DCM Shiram Ltd 5/10/2019 n Closed
(] | 2040 M/s. DCM Shiram Ltd 5/10/2019 1 Closed
[2.] 3064 M/s. DCM Shiram Ltd 6/12/2019 I Cleared
12 | 3066- M/s. DCM Shiram Ltd 6/12/2019 ; Cleared
% | 3070 M/s. DCM Shiram Ltd 6/12/2019 I Cleared
(S | 3072 M/s. DCM Shiram Ltd 6/12/2019 | Cleared
16 | 3074 M/s. DCM Shiram Ltd 6/12/2019 | | Cleared
T | 3076 M/s. DCM Shiram Ltd 6/12/2019 | 1 Cleared
1& | 3078 M/s. DCM Shiram Ltd 6/12/2019 | i Cleared
(9 | 3080 M/s. DCM Shiram Ltd 6/12/2019 | | Cleared
Jo | 3082 M/s. DCM Shiram Ltd 6/12/2019 | 1 | cleareg/
| | 3084 M/s. DCM Shiram Ltd 6/18/2019 | | Cleq@’

i
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33
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35
36
31
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3086 M/s. DCM Shiram Ltd 6/18/2019 i Cleared
3088 M/s. DCM Shiram Ltd 6/18/2019 I Cleared
3090 M/s. DCM Shiram Ltd 6/18/2019 | Cleared
3098 M/s. DCM Shiram Ltd 6/19/2019 I Cleared
3100 M/s. DCM Shiram Ltd 6/19/2019 I Cleared
3102 M/s. DCM Shiram Ltd 6/19/2019 I Cleared
3104 T . M/s. DCM Shiram Ltd 6/19/2019 1 Cleared
3106 3:; \‘t M/s. DCM Shiram Ltd 6/20/2019 | 1 | Cleared
3108 | o g M/s. DCM Shiram Ltd 6/20/2019 | 1 | Cleared
3110 e M/s. DCM Shiram Ltd 6/20/2019 I Cleared
3112 = »”"‘-’y M/ i ‘

ey s. DCM Shiram Ltd 6/20/2019 1 Cleared

3114 M/s. DCM Shiram Ltd 6/20/2019 ! Cleared
3116 M/s. DCM Shiram Ltd 6/20/2019 I Cleared
3118 M/s. DCM Shiram Ltd 6/20/2019 I Cleared
3120 M/s. DCM Shiram Ltd 6/20/2019 I Cleared
3277 M/s. DCM Shiram Ltd 8/16/2019 I Cleared
3279 M/s. DCM Shiram Ltd 8/16/2019 | Cleared
3450 M/s. DCM Shiram Ltd 11!5[2015 1 Cleared
3452 M/s. DCM Shiram Ltd 11/5/2019 ] Cleared
3535 M/s. DCM Shiram Ltd 12/12/2019 1 Closed
3571 M/s. DCM Shiram Ltd 1/1/2020] 1 Cleared
3648 1692|M/s. DCM Shiram Ltd 1/31/2020 I Closed
3673 1713|M/s. DCM Shiram Ltd 2/5/2020] | Clased

4203 317|M/s. DCM Shriram Limited 9/17/2020| W | Cleared

4204 316|M/s. DCM Shriram Limited 9/17/2020| IV | Cleared7],




47 4205 315|M/s. DCM Shriram Limited 9/17/2020| v Cleared
Lt 4206 314|M/s. DCM Shriram Limited 9/17/2020 v | Cleared

49 4329 M/s. DCM Shriram Limited 11/6/2020( Cleared
50 4330 M/s. DCM Shriram Limited 11/6/2020 1} Cleared
St |2 INBA1202103027 |DCM Shriram Limited 9/23/2021 I u.pP
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S. |App. |OM ONLINE Applicant Name A.Signed | Ag- Date Ag. Signed | A. Type | Up-front 5
No | No. APPLICATION FY-Year payment
NUMBER received
1 1498 M/s DCM Shriram Ltd, A.Signed | 28-03-2018 | FY 2017-18 | Research | 360000 ,
India i
2 2344 | OM-I M/s. DCM Shiram Ltd A.Signed | 15-02-2021 | FY 2020-21 | Research | 60000 o
3 2386 | OM-I 656 M/s. DCM Shiram Ltd A.Signed | 07-10-2021 | FY 2021-22 | Research | Nil
4 2398 | OM-| M/s. DCM Shiram Ltd A.Signed | 16-12-2020 | FY 2020-21 | Research | 60000
5 3066 | OM-II M/s. DCM Shiram Ltd A.Signed | 16-11-2020 | FY 2020-21 | Research | 9000
6 3112 | OM-I M/s. DCM Shiram Ltd A.Signed | 16-11-2020 | FY 2020-21 | Research | 3000
4 3114 | OM-I M/s. DCM Shiram Ltd A.Signed | 02-09-2021 | FY 2021-22 | Research | 800000
8 3277 M/s. DCM Shiram Ltd A.Signed | 16-11-2020 | FY 2020-21 | Research | 6000
9 3279 M/s. DCM Shiram Ltd A.Signed | 16-11-2020 | FY 2020-21 | Research | 6000
10 | 3450 M/s. DCM Shiram Ltd A.Signed | 15-07-2021 | FY 2021-22 | Research | 18000
11 | 634 Dr. Paresh Varma, A.Signed | 16-08-2015 | FY 2015-16 | Research | Nil
Bioseed Research India
Ltd
Total 1322000




